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LOK SABHA

Tuesday, July 28, 1992/Sravana 6, 1914
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWER TO QUESTIONS
[English]
AIDS Cases in North Eastern Region

*285. SHRI PROBIN DEKA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether according to the findings of
the North Eastern Institute of Anthropological
Research, Shillong, the North Eastern Ragion
accounts for one-fourth of the total AIDS
patients in the country;

(b) whether this fact has been
corroboratedbythe Indian Council of Medical
Research;

(c) i so, the details thereof; and

(d) the steps taken or proposed to be
taken by the Govemment to contain the
spread of this dreadeddisease in the region?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHAY): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

The Government have not come across
any investigation report from North Eastern
Institute of Anthropological Research,
Shillong regarding the extent of AIDS cases
in North-eastern States. The L.C.M.R. is
also not aware of any such investigation
donebythe Institute. However, accordingto
the reports received from State UT
Governments, about one fifth of total HIV
positive cases (and not AIDS cases) in the
country are being reported from North
Eastern States i.e. out of atotal of 8309 HIV
positive cases reported, 1611 (198) arefrom
North Eastern States.

Following are the measures/steps taken
by Governmenttocheck the spread of AIDS
in the region:

Safety of blooc and blood products
has been ensured by establishing
zonal blood testing centres in all
the seven states. At present there
are fivezonal bloodtesting centres
( one each in Arunachal Pradesh,
Megnalaya, Mizoram, Nagaland
and Tripura) and eight surveillance
centres where HIV testing facilities
are available (threein Assam, three
in Nagaland and two in Manipur).

Surveillance of people practising
highrisk behaviouri.e. Intravenous
Drug Users, Commercial Sex
Workers and Blood Doners has
been mounted.

Inview ofthe strong linkage between
drug abuse and the incidence of
AIDS inthe North Eastern Region,
5 drug de-addiction centres have
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been started with a view to detoxify
the drug addicts and reduce their
dependance on drugs.

- Acordinating mechanism has also
beenestablishedunderthe Ministry
of Home Affairs tointegrate, review
and monitor the plans and action
programmes of the various
departments under the
Governmenttotacklethe problems
of drug abuse which has close
linkages with the spread of FH:'/
infection in this region.

- All the states in the North-eastern

Region have been advised to, set
up a dedicated organisation to deal
exclusively with the problems
associatedwith AIDS. Three states
namely Manipur, Nagaland and
Mizoram which are most affected
have already set up the required
orgc...~: tion. States have alsobeen
aivisea to constitute Empowered
Committee to coordinate and
monitor the pregramme. Such a
committee has already been
constituted in Nagaland.

Thefollowingare the actions proposed
to be taken to strengthen the programme:

- Programmes to control Sexually
Transmitled Diseases, would be
intensified through the
establishment of more S.T.D.
clinics, training the requisite
manpower, and providing the
necessary drugs.

- Additional Surveillance/Zonal Bleod
Testing Centres would be
established in the North-eastern
region as per the wark-plans of the
states which are underpreparation.

Intensive and innovative
information, Education and
Communication activities would be
taken up with a view to improve
gencralawareness andtc motivate

people totake necessary preventiy

JULY 28, 1992

Oral Answers 1

measures. The assistance &
cooperation of NGOswillbe sougri
in the endeavour.

SHRIPROBIN DEKA: Mr. Speaker, Sir,
the reply hasbeen evasive becausethe grim
message that has surfaced attheconclusion
of the Eighth World AIDS Conference in
Amsterdam is that HIV/AIDS is a glcbal
epidemic and is going out of contrel. The
magnitude of the pandemic has increased
hundred-fold since AIDS was discovered in
1981. In view of the reply given by the home
Minister, | wouid like to know whether the
States of Manipur, Nagaland, Mizoram and
Meghalaya have assumed epidemec
proportions in HIV positive cases. Undler
such circumstances controlling the qualiy of
blood in blood banks is not sufficient, cince
the fastest mode of spread of AIDS is
through sexual contact. So, what are the
steps that are contemplated by the
Covernment to do away with this sociek
menace?

THE MINISTER OF HEALTH A
FAMILY WELFARE (SHRIM.L. FOTEDAm'
Sir, 1 do not minimise the problem of HIV
AIDS in the North-Eastern regicn. Anz i
have not in any way evaded the repiy ic
question. He has particularly asked a: o
whetherany panticularcrganisationhad giv =
some finding on this. | said, “ No. “Bui, i"e
nagnitude of the AIDS problem cr BV
Pasitive cases in the North- Eastern Siates
is very serious; and we have taken sone
measures to control its spread. But I canr
say that it can be controlled immeciaie
The problemin Manipur as also in Nagaia
or Mizoram- mainly in Manipur-is duet me
prevalence of drug users, the prevaiencesft
drug trafficking on the border. So, it isthe
drug abuse that has become the causesf
HIV Positive or HIV sero-positive cases
the North-Eas tern States. Imust say vith
humility that the Government has liken a
serious note of it and last year we hav. tried
toevolve an integratedas alsoaccordinated
efforts between the varicus Ministries of the
CGovernment of India. We have formed
Ccemmittee in the Home Ministry wheve
dfferent Mm rxes of the Government ot
the Ministry of Social
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Waetfare, the Ministry of Health, the Ministry
of Defence, the Ministry of Home Affairs as
also the Ministry of Defence — so that the
drug trafficking is controlled. Once drug
trafficking is controlled, we will be able to
attend to this problem very positively.

. The second thing is that we have to

create a massive awareness among the

' people that this drug abuse is the cause of

" HIV positive which is likely to annihilate the

population or those people who become

addict to it and do not change their
behavioural attitude.

SHRI PROBIN DEKA: Sir, | would like
to know from the hon. Minister what are the
* methods adoptedto dispose of the materials
" suspectedtocontain AIDSinfected materials,

particularly hospital wastes, such as needles,
syringes and similar other materials.

Is any strict supervisionkept indisposing.
of these materials to ensure that these
materials may notcome to the market again
for sale, which would endanger the lives of

people?

Are blood testing facilities of all kinds
available in the three Medical Colleges in
Assam, i.e. Guwahati, Dibrugarh and
Silchar?

If all such facilities are not available in
those Medical Colleges, how long will it take
to make available these facilities?

SHRI M.L. FOTEDAR: Sir, the hon.
Memberis rightinasking aboutthe measures
that we are taking about the blood banks. |
think, the next question is coming. Iwill reply
tothat -in different States what we are doing
and whatwe propose to do or what we have
done. | would have requested you to take up

the questions simultaneously. But Ithought -

that the North-Eastern States required
. special consideration.

I feel that in the North-Eastern States,
the main cause is the use of one syring by
different drug-abusers. That has to be
checked. After checking that, we willbe able
to, to some extent, prevent the spread of this
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disease. We have issued the necessary
guidelines that all the syringes which are
available there should not be used by the
otherpersons. The State Governments have
been advised appropriately. The Chief
Secretaries have been directed that they
should head the committee inthe States so
that the Police is involved, the lecal Finance
Ministry, the Health Ministry and the Social
Welfare Ministry also get involved.

At the present moment, the situation is
very serious in Manipur. It is likely to spread
to some other States unless the hon.
Members from the North-Eastern States
also cooperate with us and cooperate with
the State Governments there in checking
durg trafficking and also the drug abuse.

MR. SPEAKER: Now this question
relates to North-Eastern States. The
Members fromthe North-Eastern States are
likely to have more information. | will request
other Members to show the courtesy so that
they are able to ask the questions.

DR. JAYANTA RONGPI: Mr. Speaker,
Sir, one of the important aspectstobetaken
care of for controlling the AIDS cases is the
proper rehabilitation of the HIV positive and
the frank AIDS cases because until and
unlessthe AIDS cases are not rehabilitated
properly, they go on spreading the disease.

To our knowledge, there is not a single
rehabilitation centre inthe entire North-East
sponsored or aided by the Government for
rehabilitation of the AIDS patients. The hon.
Minister has mentioned about the deaddiction
centre. But deaddiction centre does not
guarantee the rehabilitation of the frank of
open AIDS cases.

So, lwantto know fromthe hon. Minister
whether any step has been taken for
eslablishment of a rehabilitation centre for
AIDS cases in the North-East.

He has already mentionedthatthe AIDS
cases are directly proportionate to the
intravenous drug-users, drug-trafficking,
commercial sex shops and other social
problems. The hon. Minister has already
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mentioned about some coordination with
the Home Department and other
departments. So, | want to know from the
hon. Minister whether a comprehensive
master plan has been chalked out for
controlling. AIDS cases inthe North-Eastern
States.

SHRIM.L. FOTEDAR: As far as North-
East is concerned, we have said that HIV
positive patients or the AIDS patients should
not be isolated from their families we are a
signatory to the World Health Assembly
Resolutionthatthere willbe no discriminatory
treatment towards such patients. We have
directed the State Governments to take
appropriate measures and create the
necessary awareness. So far as the
rehabilitation ofthe HIV positive cases orthe
AIDS cases which are mainly in the North-
East are concemed, | said that we have
formed a committee under the Home
Ministry where all these things will be looked
into. This aspect of rehabilitation of AIDS
cases in the North -Eastern States is being
looked into by the Ministry of Social Welfare.
We have taken up this matter with the Sociai
Welfare Ministry and said that afterthey are
treated or afterthey go through deaddiction
programme they should try to rehabilitate
them as appropriately as they can. The
matter is under the consideration of this high
level committee in the Ministry of Home
Affairs.

SHRI BUOY KRISHNA HANDIQUE:
Sir, the AIDS route is invariably identified
with the drug route and in the case of the
North-Eastem region, it is linked through
Myanmar to the South East Asia according
tothe WHO (World Health Organisation) the
greatest increase in HIV cases is recorded,
besides Myanmar being the potential drug
source. May | know fromthe hon. Minister
whether the Government, in addition to the
mandatory intervention strategy from the
medical point of view would also consider
sealing off the entry points on the Indo-
Burma border since AIDS is a multisectoral
problem and Health Ministry alone can
accompiish little?

NMR. SPEAKER: Would you like ta ask
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this question to the Health Ministry?

SHRI BWOY KRISHNA HANDIQUE:
Appropriately, Sir.

SHRIM.L. FOTEDAR: Sir, | havetaken
note of the suggestion given by the hon.
Member and | will refer it to the Home
Ministry to intensify the surveillance in the
border region.

[ Translation)

SHRIRABI RAY: Mr. Speaker, Sir, the
hon Minister had informed in his written

reply:-
[English)

“One fifth of the total HIV cases in the
country are reported-in the North-Eastern
States.”

[ Translation)

| would like to know the reasons of the
one fifth cases being reported in north-
eastern States. The Director General of
WHO has statedin aninternationalcoference
heldin Amsterdom that in future AIDS can
attain a form of epidemic in India. Is it in the
knowledge of the minister and what are the
preventive measures the Government is
taking if any to check this in the north-
eastern States and in the country so that it
may not attain epidemic form.

[English]

SHR! M.L. FOTEDAR: The best
preventive measure that | can think about
checking or preventing HIV positive of town
AIDS full cases is that one should interact
only with a person with whom the person is
legally entitied to. That is the basic point. .
That is why, | say....

SHRI SRIKANTA JENA: You increase
the awareness. (Interruptions)

SHRI M. FOTEDAR: { will explain.
(Interruptions)
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[ Translation)

SHRI RABIRAY: Mr. Speaker, Sir, you
may have seen the statement of ShriFotedar
in which he has said that there is no cause of
concern and this disease will not spread in
India. But WHO reports that it is going to
spread like an epidemic. Therefore, | would
like to know as to what preventive measures
are being taken by the Government in this

regard.
[English)

inview of the waming given by the WHO
Director General?

[Translation)

SHRI M.L. FOTEDAR: Mr. Speaker,

Sir, | fully agree with him that WHO has
stated so and on this basis only we have
prepared an action plan during the last eight
~ months of one year. About the blood bank |
have submitted that this will come in the
second question which is about the blood
bank and the preventive measures to be
taken. The best thing we can do in North-
Eastern Region is to give wide-publicity about
the ill-effects of drugs, Heroin and use of
same syringe by five six or seven people at
a time due to which cases of HIV positive,
Seropositive and AIDS are on the rise inthe
Manipur. This is the only reason. We have
tried our best and have discussed it with the
different ministries and administration of that
area and have told the people and NGOs of
that place so that this may not spread more
and is controlled effectively. (Interruptions)

[English]

SHRIKABINDRAPURKAYASTHA: Mr.
Speaker, Sir, is it atactthat the maincauses
for spread of AIDS are: Hetrosexual
promiscuity, use of contaminatedblood and
Intravenous drug intake? Is it a fact that
46.20 per cent of the infection is due to
hetrosexual promiscuity, 18.46 per cent for
use of contaminated blood and 18.28 per
cent for intravenous drug intake?

MR. SPEAKER: You need not give the
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information. You ask the question.

SHRI KABINDRAPURKAYASTHA:Sir,
Iwould like to know out of these three cause
which is the main causes responsible forthe
rapid growth of AIDS n the North-Eastern
States.

MR. SPEAKER:He has already replied.

SHRI KABINDRA PURKAYASTHA: In
his reply the Minister has stated various
measures which he has taken in this regard.
| would say that these are very meagre. Sir,
considering the rapid growth of AIDS in the
North-Eastern region will the Minister take
further steps to stop this disease?

MR. SPEAKER: His question is; will you
take effective steps to prevent this, and
naturally the reply will be, yes.

SHRI M.L. FOTEDAR: All appropriate
steps, not only appropriate but all effective
steps, to preventthis have beeninitiated and
will be taken in cooperation with the State
Government, people of the States as also
the NGOs.

[ Translation)
Blood Banks
*286. SHRI RAMESHWAR
PATIDAR:
SHRIARJUN CHARANSETHI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a uniform standardised

procedure forhandling, labellingtransporting -
the blood samples has been worked out;

(b) if so, the details thereof;

(c) whether facilties for festing HIV
infection have adequately been providedat |
all the Zonal blood testing centres and |
particularly at the commercial blood banks; |
and 2

|
g,
2

i

(d) the steps taken or proposed to be
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taken to ensure that the blood supplied by
the commercial blood banks and professional
donors is free from HIV anti-bodies?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE. (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (d). Astatementislaid
on the Table of the House.

STATEMENT

(a) to (d). A uniform and standardised
procedure for handling, labelling and
transporting the blood samples has been
worked outforthe purpose of HIV screening.
Necessary instructions have already been
issued to all the zonal blood testing centres
during 1989 that the blood banks would
collect a third sample of blood of 3 cc
quantity, label it with proper donor number,
sorrow cap the container and seal with a
adhesive taps for sending the same to the
identified zonal blood testing centre for HIV
testing. The details of the doror would be
maintained in the blood bank. Required
facilities like testing equipments, testing kits
and trained man power have already been
provided in the 128 zonal blood testing
centres. 52 more such centres are being
established. The zonal centre would screen
the blood for HIV and if found Elisa positive,
instructthe concernedbloodbank todiscard
the blood. State Government and State
Drug Controllers have been instructedtolink
all blood banks including commercial blood

banks to the identified zonal blood testing

centres. HIV testing for Blood Safety has
already been notified under the Drug &
Cosmetics Rules, on July 11, 1389 as a
mandatory test.

[Translation]

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, through you, | would like to
submit that there are one thousand and
eighty six blood banks in the country and
Government has admitted in Rajya Sabha
that six hundred and sixteenblood banks are

running without licence. There are a total of
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two States and Union territories and out of
them two hundred and fifty two blood banks
are running without licence. This means that
sixty percent of blood banks in the whole
country and more than fifty percent in
various States are unlicensed. National
Medical Journalof India has reportedthat All
India Institute of Medical Sciences has
conductedasurveywhichrevealsthat almost
allthe commercial blood banks have neither
any equipments as per norms, nor facilities
or accomodation. How are these blood-
banks running? (Interruptions) Iwould like o
ask the Government whether it will take
steps toidentified those un-recognised blood
banks as also the banks which are running
secretly and launch a compaign to keep a’
regular check on them.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M.L.FOTEDAR):
Mr. Speaker, Sir, there are a total of one
thousand and eighteen blood banks in the
country. Outof them six hundred and eight
blood banks come under the public sector.
If these figures are wrong, then | may be
corrected. (Interruptions)

SHRI RAMESHWAR PATIDAR: This
information has been given in Rajya Sabha
(Interruptions)

[English)

SHRIM.L. FOTEDAR: | am giving ycu
the figures. In the Rajya Sabha what!l have
saidisthis. There are 608 Blood Banksinthe
public sector. Since, you have asked about
these 1018 Blood Banks, lamjustgiving you
the break-up of all the Blocd Banks. There
are, as | said, 1018 Blood Banks, out of
them, 608 Blood banks are in the pubiic
sectorviz. bothinthe States as wellasinthe
Centre. There are private hospitals which
are having Blood Banks, their numberis 151.°
There are commercial blood banks, their
number is 203. Then, there are voluntary
organisations which are having Blood Banks,
their number is 56. So, the total comes to
1018.

Tke hon. Member has asked a question



13 Oral Answers

whether, the Blood Banks are licensed. Ican
tellhimthat many of the Blood Banks, even,
inthe public sector are not licensed. Now, we
have issued a Notification. We propose to
make it mandatory that all Biood Banks in
the country, whether in the private sector or
in the public sector or even voluntary
organisations which are having Blood Banks,
it will be mandatory for them to get the
licence not from the Drug Controller of the
States but the Drug Controller of the
Governmentof India. If any Blood Bank does
not conform to the rules indicated or made
by the Health Ministry or the Drug Controller
ofthe Government of Indiainthis regard, the
power of the Drug Controller of the
Government of India will be that, after due
notice, cancel the licence. So, we are already
atit. We have issued necessary instructions
that all Blood Banks should be licensed and
those which are not licensed so far will get
licence subject to the specifications..
(Interruptions)

SHRI RAM NAIK: What about
registration? Why should it be done by the
Central Government and why not by the
State Government?

SHRIM.L. FOTEDAR: Sofar, the State
Governments were doing the registration.
The State Drug Controllers have also said
thatthis authority shouldrest with the Central
authority because if any Blood Bank
contravenes the rules, the Central authority
willhave the powerto cancel, after adequate
notice is given to them.

So, before we cancel that, we have to
seethatthey conformtothe rules mentioned
or indicated or circulated by the Drug
Controller of the Government of India. So,
the licence willbe given onthe condition that
they use the latest modern technique or get
the blood fromthe blood donors, preferably,
those who are voluntary donors.

t Translation)

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, the Indian Red Cross Society
andothercommercialbloodbanks hadissued
a notification and under that they have
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demanded financial assistance from the

- Central Government. The demand of the

Indian Red Cross Society is lying pending
withthe Government. Wouldthe Government
provide any financial assistance to such
commercialbloodbank orRed Cross Society.
According to the records of Delhi
Administration the samples which hadbeen
issued safe certificates out of them 499
samples were found 1o be having HIV Virus
whichinfected the people. The Government
hassaidthataccordingtothe Rao Committee
in 1962 and Fergusan Committee in 1982,
the commercial blood banks are meetingthe
requirements of 43 percent patients in Delhi.
The Medical report is that their samples are
not upto the mark. What stern action the
Government will take against it.

MR. SPEAKER: If you will ask so many

* questions, you will not get proper answer

and that will create problems.

SHRIRAMESHWAR PATIDAR: People
acquire somany dangerous diseases through
the blood of professional donors who are
drug addicts and who are selling their own
blood because of poverty. May | know
whetherthe Government is formulating any
law so asto preventthe habitualdonors from
donating the blood and insisting blood of the
relatives only wouldbe givento the patients?

SHRIM.L. FOTEDAR: There is a need
of nearly 40 lakh units of blood in our
country, but with great difficulty we hardly
get only 20 lakh units of blood and the
professional donors provide only 29 per
cent. The hon. Member has rightly said that
the professional blood donors or such blood
banks which accept their blood, shall be
declared illegal and should be closed down.
But the difficulty is that if we close them
absolutely, there will be shortage of blood in
the country, because itisrequiredin hospitals.
That is why we have tried to regulate the
blood banks.- Through this, action would
taken against abank if it does not follow the
rules laid down for the blood bank. The hon.
Member mentioned about the Redcross.
There are 50 blood banks in Orissa and 49
bloodbanksbelong to the Indian Red Cross.
Of these, 22 are unlicensed. The third point
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mentioned by the hon. Memberwas whether
any grant or allowance would be paid to
such banks. | would say that other than the
public sector, we shall help such
organisations by giving some grants to
voluntary organisations. There is noquestion
of giving such grants to non Governmental
organisations and to professional blood
donors.

[English)

SHRI ARJUN CHARAN SETHI: The
hon. Minister has just stated while answering
to the question that Government has made
it mandatory on the part of Blood Banks to
have testing facility for HIV-positive;
otherwise their licences will be cancelled.
May lknow fromthe hon. Minister, when this
was made mandatory how many Blood
Banks they have confirmed as per the
guidelines issued to them.

So far as Zonal Laboratory Testing
Centres are concemed, how many of them
have testing facilities for HIV positive as well
as AIDS? In the State Government sector
how many Blood banks are functioning inthe
Govemment hospitais? Do they also these
testing facilities for HIV-positive as well as
AIDS cases?

SHRI M.L. FOTEDAR: Two questions
arise fromthe question of the hon. Member.
One is about the testing facilities. This HIV
testing has to be done where the blood has
to be transfused into a patient. Once it is
deposited in a bank, it goes to the blood
bank, from there it goes to the zonal centre
and in the zonal centre in case it is proved
that it tests HIV positive, then that blood has
to be disposed off. We have made all the
arrangements in the zonal banks for HIV
positive testing. So far as the blood banks at
the lower level are concerned, by the end of
the financial year we will have in all the
district of the country blood banks equipped
with most modern equipment.

At this time — | think | have already
giventhe figures —we have alarge number
of blood banks in different parts of the
country in different hospitals. In addition to

JULY 28, 1992

Oral Answers 16

that, to save blood we are just having blood
component separation facilities available in
the country. We propose to have about 30
such units in the country inthe coming three
years. This year we are proposing to have
four such units in the country in the four
metropolitan cities of Bombay, Delhi, Calcutta
and Madras. Next year, we will be having
nine and in the third year we will be having
17 such facilities available in the country.
This will save lot of blood and our demandfor
blood, Ithink, accordingto this facility, willbe
met to a large extent.

SHRIANANTRAO DESHMUKH: In the
recently held International AIDS Conference
in Amsterdem the head of the Micro-biology
Department of K.E.M. Hospital, was also a
participant. He has observed that the virus
HIV -ll which also causes AIDS, which was
not found in India during the last one year,
has also been found in India now. This is
goingtohave grave implications on our AIDS
controlprogramme. | would like toknow from
the hon. Minister whether the regional
laboratories and the commercial blood banks
setup by the Government are fully equipped
to detect the presence of HIV-Il virus; if not
what does the Government propose to do
thin this regard?

SHRI M.L. FOTEDAR : 1 am happy
that the hon. Member takes note of what
happens at the international level and it is a
matter of period for us that one of our Indians
has investigated this thing. We are aware of
this. Tillthis time we have ordered for such
kits which wouldtest only HIV-INow we have
ordered others and those kits have come in
Bombay which will test HIV -l also. Forthe
information of the hon. Member, medical
science is not static. It is very rapidly
advancing. Today we have HIV -1I, may be
tomorrow we will have HIV -lil and the day
after HIV -IV. We are taking care of it. Asthe
medical science advances we will make
available in the country kits which can test
HIV-1, 11,1l andsoon. Thatwillbetakencare
of.

[Translation]

SHRI SURYA NARAYAN YADAV: Mr.
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Speaker, Sir, as far as blood is concerned,
itis anessentialitemand most of the diseases
are transmitted through blood. In all the
metropolitan cities, the number of Blood
Banks is more, and it is through these Blood
Banks that diseases are communicated. |
would like to tell you that the blood of
villagers is more clean but the Indian
Government has not set up ablood bank in
anyblock sofar. | would like toknow whether
the Government intends to set up blood
banks in each block headquarter?

SHRI M.L. FOTEDAR: Perhaps the
Member is also hailing from a village. Even
| take pride in having a rural background.
Such diseases do not affect the villagers,
and these diseases are mostly spread inthe
cities. Once the disease spreads in the city,
by and by it spreads, in the villages also. So,
first of all we will control the hubs in the city.
Lateron, incase the spokes of the hubtravel
to rural areas we will be supplying modern
equipment to every district Hospital for H.L.V.
positive test.

SHRI SURYA NARAYAN YADAV:
Please inform us the time by which the task
would be completed, i.e. would it be done
according to a time-bound programme?

SHRI M. L. FOTEDAR: We would be
abletocomplete the time bound programme
by the end of March, 1993.

[English)

DR.RAJAGOPALAN SRIDHARAN: Sir,
1 would like to know about this HIV 2 virus
that has been recently hamessed by the
Microbiologist from Bombay. Andthe kit that
was recently suppliedwas only with respect
to HIV 1. These groups have not yet
reached us. | would like to know whether he
is going to issue the kit for HIV 2 virus, which
has been harnessed in India recently.

SHRIM.L. FOTEDAR: We have already
ordered for such kits.

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, ablood bank is an essential
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perquisite of amodern hospitaland it was so
even before this AIDS alarmbegan ringing.
However, Sir, there are many districts in the
country which do not have a blood bank
tacility in the public sector and even in the
district hospital which is the key link in the
chain of the health services of the country.
So, | would like to know from the hon.
Minister the number of such districts in the
country today, which do not have a blood
bank in the district hospital, that is to say, in
the public sector; and the time limit for the
modernisation of the existing blood bank
facilities in the public sector that the Minister
has just talked about, installing modern
equipment without which licensing shall not
be permitted. He has already given atime
limit for the establishment of new blood
banks. | would like to know the time limit for
the modernisation ofthe existing bloodbanks
and the number of districts which do not
have a blood banks as of today.

SHRIM.L. FOTEDAR: | wouldlike totell
the hon. Member and share with him that
fortunately | have not received any case of
AIDS from Bihar so far. It is a happy news.

The second thing is that | have not said
that we are going to open new blood banks.
Ido notsay by that that there may not be any
AIDS patient of HIV positive. But no report,,
no surveillance report suggest this so far.

The hon. Member has asked whether
we are going to have new blood banks. | did
not say that we are going to have new blood
banks. All | said was that by March 1993, we
are going to upgrade all the district level
blood banks in the country, in the public
sector. That is what | said. And | adhere to
that, and in your State also, we will see the
list. | know your problem, you will be having
three districts. | will also take note of that.

SHR! SYED SHAHABUDDIN: Sir, my
question has notbeen answered. lwantedto
know the number of districts which do not
have any blood bank at all...(Interruptions)

SHRI M. L. FOTEDAR: | have got the
list.
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[ Translation)

Control of Diabetes

289. SHR!
BHARDWAJ:
SHRI BAPU HARI CHAURE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe National Medium Centre
and Diabetic Self Care Foundation have
jointly organised a seminar on diabetes
recently;

(b) if so, details thereof;

(c) the policy and strategy recommended
for the control and prevention of diabetes in
this symposium; and

(d) the action taken by the Government
in this regard?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!I
SIDDHARTHA): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) and (c). Diabetic Self Care
=oundation, New Delhiin collaboration with
National Media Centre organised a Seminar
n New Delhion 27.6.92 to discuss various
aroblems related to diabetes. The above
seminar was attended by medical experts,
social scientists and media persons, who
salled for a massive compaign to create
awarenessforeffective controlofthe disease.

(d) The Government is stepping up
1ealth education programmes for all major
liseases including diabetes.
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[ Translation)

SHRI PARAS RAM BHARDWAJ: Mr.
Speaker, Sir, has the Central Government
conducted any survey to assess the number
of diabetes patients inthe country, and their
age group? If so, what are the statewise
details?

SHRIM. L. FOTEDAR: We do not have
such figures.

SHRI PARAS RAM BHARDWAJ: May
| know whether the number of people
afflicted with diabetes is greater in cities or
invillages? Has the Government setup any
organisation for the welfare of diabetics or
has the opinion of experts been sought? If
so, the details thereof and the amount of
assistance providedsofar? Secondly, Inany
helpbeing providedbythe W.H.O.? If so, the
way in which they are rendering help?

SHRI M.L. FOTEDAR: May | tell the
hon. Member clearly that diabetes is not for
the poor people, mainly the'affluent class is
a victim of this disease ..(Interruptions)

SHRI RAM NAIK: Hon. Minister, are
you a diabetic? (Interruptions)

SHRI RAJENDRA AGNIHOTRI: Hon.
Ministe, please get himself re-examined
immediately, the survey conducted already
is wrong. (Interruptions)

SHRIM.L.FOTEDAR: Iwouldliketotell
the hon. Member, please listen to me
first...(Interruptions) The hon. Member said
that | am diabetic perhaps. | am not a
diabetic. By the grace of God | am not a
diabetic so far..(Interruptions)

SHRI DAU DAYAL JOSJHI: Hon.
Minister please correct yourself, because
whatever you are saying about the poor, is
not right.

Aasya sukhamswapan sukhamdadhini

Gramyod a kaanuparsa payasi,

Navan panam guna vaikritam cha,
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Prameh hetu kaf
(Interruptions)...

krittva sarvam...

SHRI M.L. FOTEDAR: Please don't
worry. In fact | am coming to point regarding
Ayurvedic treatment.

As regards diabetes | have said that
incidents of this disease are more in urban
areas than in villages. But the present
question is related to Self Care Foundation.
t means that one should take care of
oneself. No cure is necessary. There are
some yogic exercises in Aurveda for
this...(Interruptions)

MR. SPEAKER: Please stop your
running commentary.

SHRIM.L. FOTEDAR: Thatcan control
diabetes. Secondly, he has asked astowhat
help do we give? Asfaras help is concerned
we can provide monetary help forimparting
training in yogic exercise and educating
people about it. (can be extended) This help
to N. G. O’s only.

SHRI BAPU HARI CHAURE: Mr.
Speaker, Sir, the Diabetes  Self Care
Foundation andthe Indian National Diabetes
Association, Bombay are working together.

- The main objective of Diabetes Self Care
Foundation is to create awareness among
people for effective control of this disease. It
has also been included alongwith other
Government programmes. This programme
is specially implemented under the National
Diabetes Eradication Programme. This
institution also does the same work. | would,
therefore, like to know fromthe hon. Minister
whetherfinancial assistance willbe provided
to these institutions which do the same work
as the Government does. Secondly, initially
some districts were identified under the
national Diabetes Eradication Programme.
Iwould liketoknowwhetherthe Government
is going to implement this programme in the
whole country? Thirdly, | would like to point
outtothe hon. Minister that this programme
is organised by the United Nations on 27th
June every year. | would like to know as to
why this programme is not being organised
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in India while India is an important member
of the U.N.O?

SHRI M.L. FOTEDAR: The Hon.
Member said that this Diabetes Self Care
Foundation has organiseditin collaboration
with one suchfoundation of Bombay. |would
like to say only this much thatthis Self Care
Foundation should take care of itself. if they
have organised suchaprogramme todemand
money from the Government, then | shall
verify whether the foundation wants money
or wants to impart medical education. | will
make a thorough probe into it. Secondly, as
far as health education is concemed, health
is a State subject and diabetes is a subject
which should be handled by the States.

[English]

| do not think central intervention for
such a subject is necessary now.

[ Trané/ation]

MR. SPEAKER: Now, the person | am
asking to put question to a Member who is
not suffering from diabetes but knows much
about the disease.

SHRIDAUDAYAL JOSH!: Mr. Speaker,
Sir, | would like to state that there are 20
types of ‘Prameh’ disease in Ayurveda.
Allopathy speaks of diabetes only. ltis said
that “Sarvev prahmehastu kalen pratikarin.

MadhumehatvMayanti
bhavantihi.”

Tadasadhya-

With the passage of time all types of *
Prahmeh * turn into diabetes and becomes
incurable. The ‘shloka’ | have quoted here is
1700 years old. The sage of yore used to
conduct research and then treat the ailment.
At that time there were no blood or urine
cultures. Therefore, | would like to know
fromthe hon. Minister if all out help would be
provided for research on diabetes in
Ayurveda. Thereis nocureforitin allopathy
and there is no medicine also in allopathy
which can cure this ailment. As such willthe
hon. Minister provide all out help to conduct
research on this disease in Ayurveda.
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MR. SPEAKER: A very good question.

SHRI M.L. FOTEDAR: Mr. Speaker,
Sir, I fully agree with the hon. Member that
thereis detailed descriptionof itin Ayurveda.
if we resort to Ayurvedic treatment, |
understand that diabetes can be controlled
fully. | myself follow the rudiments of this
system of medicine. '

So tar as research on it is concemed, |
have already said that research should be
conducted on it. Ayurveda is a very ancient
science of ourcountry andthere is everything
forself carein it. | have already said that we
will do everything prossible after the results
of the research is received.

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, in reply to a question the
Government has stated that the incidents of
diabetes is less in villages than in cities. |
would like to know from the Government
whether it knows that 25 out of 100 people
in the villages cannot reach hospitals for
treatment. They do nothave moneytomeet
transportation charges and reach hospitals.
Mostly, they depend onquacks andexorsists.

Sir, the fact is that this disease is
spreading in the villages more r. pidly
especially in Adivasi areas and in areas
inhabited by backward people. There is no
blood bank. There are dozen such areas in
Bihar where there are no blood banks at all
and where there is a blood bank, it is out of
the reach of the villagers. As such, will the
Government look into matter and make
necessary arrangements sothat villagers do
not fall victims of diabetes. Besides, does
the Government know that the patients of
this disease are more in numberin villages?

(English]

SHRIM.L. FOTEDAR: Is it necessary
for me to reply, Sir?
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MR. SPEAKER: | do not think so.

[English)
Literacy Rate
*290. SHRIMATI

~ CHIKHLIA:
DR. RAMESH CHAND TOMAR:

BHAVNA

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the literacy rates in the country as
per 1951 and 1991 census;

(b) whetherthe rate of growth of literacy
has consistently increased;

(c) if so, the details thereof;

(d) whether the rate of growth of female
literacy has gone up as compared to male
literacy during the last decade;

(e) if so, the factors that are responsible
for achievement of female literacy; and

(f) the steps taken to bring the states
which are below the threshold level of
literacy at the All India level of literacy?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SHELJA): (a)to (f).
Astatementis laid onthe Table ofthe Sabha.

STATEMENT
Regarding Literacy Rate
(a)to (c). The literacy rate inthe country

has continously increased since 1951 as is
clear from the following table:

Year Literacy rate Decadal increase
in literacy rate

1951 18.33 -

1961 28.31 9.98
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Year Literacy rate Decadal increase
in literacy rate
S

1971 34.45 6.14
1981 43.56 9.11

(41.42) (6.97)
1991 52.11 8.55

Notes: 1. Literacy rates for 1951, 1961, and 1971 relate to population aged five yearS

andabove. The rates forthe years 1981 and 1991 tothe population agedseven
years and above. The literacy rates fokthe population agedfive years and above
in 1981 -have been shown in brackets.

2. The 1981 rates exclude Assam whe‘re the 1981 Census could not be
conducted. The 1991 Census rates exclude Jammu & Kashmirwhere the 1991

Census is yet to be conducted.

(d) Yes, Sir. The female literacy rate for
persons aged 7 and above above, increased
from 29.75% in 1981 to 39.42% in 1991,
registering an increase of 9.67 percentage
points.

(e) The important factors which have
contributedto an increase in female literacy
rate during the last decade include creation
of increasing awareness among women
about theaneed and relevance of literacy
through print and non-print media, greater
emphasis on enrolment and retention of girls
in schoals through various incentives,
appointment of additional women teachers

underthe Operation Blackboard programme, -

various ‘steps taken for mobilisation of girls
and women and active participation in the
programme and more particularly in the
districts where campaigns for total literacy
have been launched, emphasis given to
participation of women in the decision making
process in various operations in the
campaigns, greater emphasis on women
education in the non-formal education
programme for illiterates in the age group of
9-14 and organisation of programmes
relatingtowomen empowerment and literacy
under the programme of Mahila Samakhya
and Integrated Child Development Scheme
etc.

(f) Universalisation of elementary

education non-formal educationfordropouts
and the National Literacy Mission (NLM)
which aims atimparting functional literacy to
80.00 million adult illiterates in the age-
group 15-35 by 1995, form part of alarger
programme for eradication of illiteracy inthe
country, with special efforts being made in
the educationally backward States/UTs.
Efforts are beingmade o secure progressive
increase in coverage of districts in these
States/UTs under total literacy campaigns
which  will also simultaneously ensure
mobilisation and participation of girls and
women in the literacy programmes.

[Translation]

SHRIMATI BHAVNA CHIKHLIA
(Junagarh): Mr. Speaker, Sir, It has been
mentioned in the reply that there has been a
centinuous increase in the literacy rate from
195110 1991. Through you Sir, | would like
to ask the hon. Minister asto what are the
reasons of such a high fluctuation in the
growth rate of literacy as has been shownin
the statement. viz., literacy rates for 1961,
1971,1981 and 1991 were 9.98, 6.14,9.11
and 8.55 respectively and what were the
targets fixedforincreasingtherate of literacy;
whether the targets have been achieved; if
not, the reasons therefor?

SHRIARJUN SINGH: Mr. Speaker, Sir,
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the figures shown in the statement and to
which the hon. Member has drawn the
allention of the House explain the position
that there has been a sizable increase in
pexcentage of Reracy rate, since the literacy
campaign has been launched. You have
rightly pointed out that there has been no
decadal increase in the year of 1971. But if
you see the figures of every decade, you will
find that there has been a constant increase
from 1951 to 1991. The information stalling
the reasons can be supplied to you

separately.

SHRIMATI BHAVNA CHIKHLIA:
ARhough there has been an increase in
female Reracy rate during the period from
1951 to 1991, yet no mention has been
made regarding percentage of increase in
female leracy rate. | could not get the reply
of this point. The Government has fixed a
target that the total iteracy will be achieved
by the year 2000 and the Government has
also made attempts to achieve this target
under a scheme. | would like to know from
the Government, astowhatsteps havebcon
taken by it to achieve this target and what
are the plans therefor.

SHRI ARJUN SINGH: As the hon.
member has asked about increase in female
Beracy rate, | would like to inform that it is
9.67 percent. So far as the target to achieve
total Beracy by the end of this century is
concemed, various measures taken are
explained in the reply and | think these are
sufficientenough. In additionto, all this if you
ke toknow any other information, you please
tellme. ishalldefinitely try to make it available.

DR.RAMESH CHAND TOMAR: lwould
ke to know fromthe hon. Minister asto what
are the achievements of National Literacy
Mission till now? What are its targels to
achieve total Eteracy in the country? VWhat
are the schemes prepared for the purpose?
Thereis need of sufficient fundsto implcment
these schemes. How much ailocatiocn has
been made for this purpose in the next tive

year plan?

SHRI ARJUN SINGH: Everything has
beengiven indetail inthe statementincluding
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the measures taken and to be taken.

DR. RAMESH CHAND TOMAR: &kt has
not been mentioned in the Statement asto
what are the achievements made by the
Nationat Literacy Missior..

SHRI ARJUN SINGH: 1t is the
achievementwhichhas increased the literacy
rate. When there is constant increase inthe
literacy rate and now itis 51 percent, is it not
an achievement?....(Interruptions)

[Engfish)

MR. SPEAKER: Please read the reply
which is laid on the Table of the House.

[ Translation}

SHRI HARI KISHORE SINGH: While
replying to a supplementary it has been
stated that the target of total literacy will be
achieved by 2000. But as per the survey
conducted by the World Bank, if we continue
10 carry on the literacy campaign with this
speed, the number of illiterates in India
during 20C0 will be more than half of the total
number of #literates throughout the World.
Has the Govemment paid its aftention
towards this survey? if so, whether the
Government takes this survey report
seriously and upto what extent.

SHRIARJUN SINGH: The survey report
of the World Bank in regard to the literacy
campaign is aseparateissue. Nevertheless,
in view of the impontance of this campaign,
the Government has made it's own
programme to review the position
continuously so that the loopholes of this
campaign can be plugged and we hope that
we wou'ldbe ableloachieve outtargetbythe
end cf this century. We would also keep in
mind the peoints raised in the report of the
Werld Bank.

[Engi=*)

SHR!I PAWAM KUMAR BANSAL:
Though increase in the lteracy rate as per
the percentage is concerned, is quite
appreciable, inabsolute numbersthe rumber
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ofilliterates inthe countrytoday is more than
Hetotal populatiun of the country atthe time
of Independence. Our changing goals of
j» Universalisation of elementary education

~ have turned out to be more of a mirage. |
would like to know from the hon. Minister
whether he would take steps to introduce
some sort of wage compensatory allowance
to attract children of the poorest of the poor
to come to the schools.

SHRI ARJUN SINGH: Sir, the question
onliteracy and universalisation of education,
though may be complementarytoeach other,

' but are not the same thing. The suggestion
made by the hon. Member for introducing
certainincentives can certainly be takeninto
account. (Interruptions)

MR. SPEAKER: If you are a * Shikshak

(Interruptions)

MR. SPEAKER: | think you have
understood what | wanted to say.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: May
put the question.

[Translation)

*SHRI ATAL BEHARI VAJPAYEE: Mr.
Speaker, Sir, the question which lwantedto
ask hon. Bansalji has already asked it but
partly and the reply is also incomplete. It
appears thatasthe expansion of literacy and
making the primary education compulsory
are on the way of confrontation whereas
they shouldbe complementarytoeach other.
Is it not afact that we are lagging behind in
making the primary education compulsory?

i The required attention is not being paid
wardsthis programme. Adequate resources
e not being mooilised for it. Since the
expansion on of literacy programme is full of
production andthatis why more emphasis is
being laid on this propaganda. Iwould like to
ask the Government whether it is a correct
situation and how far it is correct.
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SHRIARJUN SINGH: Mr. Speaker, Sir,
the question raised by the hon. Member is
afundamental question, ke2ping in view the
entire problem. But |would like to assute him
that the Government does not treat the
literacy campaign or compuisory education
as the substitufe of universalisation. Both
these are ccmplementary to each other,
Keeping in view the abov2, our campaign for
universalisationand literacy is alsogoing on.
Ourattempts foruniversalisation of education
are not at all less. We are marching ahead
in this direction.

[Eng.ish]

MR. SPEAKER: The 'teacher Member
‘now. Let us know that you are a teacher by
your question also.

SHRI MUMTAZ ANSARI: Sir, the
national average of literacy stands at 52.4
per cent or something whereas in Bihar it is
only 38 per cent. similarly in the case of
weaker sections cf the society the figures
are 21 per cent in the case of Scheduled
Castes, 16 percentinthe case of Scheduled
Tribes etc. So far as female literacy is
concerned, in spite of all the National
Literacy Mission and cther efforts, it has not
improved and it has gone down cr I may say
it has remained at 10 per cent case of
Scheduled Castes and 7 per cent in case of
Scheduled Tribes. So far as the minorities
are concerned, itis much below the national
average.

inview ofthe above, lwouid  ketoknow
formthe hon. Minister as tc what measures
he has undertaken in order to improve the
standards of thesedown-trodden and weaker
section cf the society particularly in regard fo
Scheduled Castes. Scheduled Tribes and
minorities because these secticns  cf the
society stand at much below natonal
average.

SHRI ARJUN SINGH: Sir, the hon.
Member has drawn the attention o 4wo
factors. One isthe situation in Btharand the
other is the general situation so far as the.
Scheduled Castes, Scheduled Tribes and
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minorities are concemed. The situation in
Bihar is definitely not only encouraging. It is
sonotonly in Bihar but in some other States
like Rajasthan, Arunachal Pradesh, Madhya
Pradesh, Andhra Pradesh, Uttar Pradesh,
Meghalaya and Orissa. (Interruptions) The
hon. Member wanted the  other kind of
figures so | gave the other kind ot figures.
(Interruptions) iknowthatinthese States the
literacy mission or the campaign for
universalisation of education has notbeento
the optimum, for various reasons. The State
Governments want to go ahead. But there
are certain things in which they are not able
to overcome the handicaps, as of the
moment. lhave the assurance of allthe Chief
Ministers that they will put up the utmost
effort in this regard.

So farasthe question of minorities, SC/
ST, are concerned, the hon. Memberis quite
correct. Much more effort is needed in a
much more pointed way to increase the
literacy in these communities and | can
assure himthatin the new Education Policy
there willbe special emphasis onincreasing
the literacy percentage amongst these
sections of the people.

[ Translation)

SHR! RAM VILAS PASWAN: Mr.
Speaker, Sir, previously, the Government
was running the adult education programme
and now it has been initiated in the name of
literacy compaign. Iwould like to know from
the Government what type of education is
being imparted to the old people under
literacy compaign as especially when the
children are not studying are not properly. it
is the apprehensive of the hon. Members
that it is causing wastage of money whether
itis in the name of adult education or literacy
compaign. | would like to know from the
Government whether it has some plans to
make education free. Unlessthe Government
makes education free, the target of
compulsory education cannot be achieved.
Since the educationfalls underthe concurrent
list, a meeting of all the Chief Ministers
should be concerned anda discussioninthis
regard should be held. That iswhy Iwantto
know whether there are some plans for
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providing free and compulsory education.
Have you any idea in this regard and what
steps are you going to take?

SHRIARJUN SINGH: Mr. Speaker, Sir,
as far as | know, there is already free
education, more or less throyghout the
country, upto 11th standard. Sothe question
does not arise to evolve a new method to
makeitfree. Wherethereis nofree education,
there it can be arranged. | have mentioned
in my answer about all the attempts being
made in this direction.

WRITTEN ANSWERS TO QUESTIONS
[English)
Health Care
*287.

DR. V. RAJESHWARAN:
SHRI PRAKASH V. PATIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the per capita expenditure
on health care in India is less than that of
other Asian countries;

(b) if so, the steps proposed to be taken
by the Government to provide better health
care facilities to masses; and

(c) the amount allocated in the Eighth
Plan for Health and Family Welfare?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (c). No reliable published statistics on
per capita expenditure on health care in
Asian countries is available. However, the
public expenditure on health as a percentage
of the GDP is given in the statement.

. Whereas health is primarily a state
subject, the Centre has been providing
interventions thorough financial assistance
inall critical areas which affect health sarvices
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and disease control. The major thrust areas
identified for development in the 8th Plan
inter-alia include consolidation of
infrastructure set upintherural areas, control/
eradication of majorcommunicable and non-
communicable diseases afflicting the
population, health manpower development,
impetus to bio-medical research and
augmentation of the Indian System of
‘Medicines and Homeopathy. The
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containment of population growth with special
emphasis on ‘ Child survival and safe
motherhood programmes’ is the twin plank
on which the health strategy initiatives have
been based.

During the 8th Plan (1992-97) the
allocations for health and family welfare
(including States/UTs) are Rs. 7575.92 crores
and Rs. 6500.00 crores respectively.

STATEMENT

Public Expenditure on Health as a Percentage of GDP - 1987.

Countries

Malaysia 1.50
Thailand 1.10
China 1.40
Sri Lanka 1.70
Indonesia 0.50
Pakistan 0.20
India 0.90
Bangladesh 0.60
Nepal 0..80

Source: UNDP Human Development Report, 1992,

Child Trafficking

“288. PROF.

UMMAREDDY

VENKATESWARLU:
SHRI G. DEVARAYA NAIK:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government are aware of
the steep increase in Child trafficking;

(b) if so, the effective steps taken to
combat this meance;

(c) whether Government propose to
evolve a firm policy on this subject;

(d) whether a comprehensive national
programme of action on children as a follow
up of the World Summit on Children and the
World Declaration onthe survival, protection
and development of children, has been
finalised; and
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(e) it so, the detalils thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Some instances of child
trafficking have come to the notice of the
Government.

(b)and(c). Provisions under substantive
law such as the Indian Penal Code and
special laws such as the Immoral Traffic
(Prevention) Act, 1956 provide stringent
punishments for crimes relatingto trafficking.

Governmentregards such incidents with
grave concem and considers the economic,
social and cultural upliftment disadvantaged
sections to be the basic requirement for
preventing their exploitation. Towards this
end, the Govermment has beenimplementing
several schemes for their economic
empowerment, education and awareness
generation.

The Ministry of Home Affairs has alerted
the immigration_officials to exercise more
vigil at the exit points.

(d) ANational Plan of Actionfor Children
has been approved by the Government for
implementation upto 2000 A.D. as part of its
commitment to the United Nations World
Declaration on the Survival, Protection and
Development of Children.

(e) The Plan of Action would cover Child
Care and Developmentinthe fields of health,
nutrition, education, water supply, sanitation,
welfare, environment and disadvantaged
children including girls.

“State potiution Control Boards”

*291. SHRI
BHAKTA:

SHRIGEORGE FERNANDES:

Will the Minister of ENVIRONMENT &
FORESTS be pleased to state:
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(a) whether any scheme is under
consideration for upgrading State Poliution
Control Boards with Worid Bank assistance;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
+ORESTS (SHRI KAMAL NATH): (a) and
(b). Underthe on-going World Bank assisted
*Industrial Pollution Control Project *, a sum
of US $ 10.4 million would become available
for the strengthening of facilities of the
Pollution Control Boards of the major
industrialised States of Gujarat, Maharashtra,
Tamil Nadu and Uttar Pradesh, with the
objective of strengthening their monitoring
and enforcement capabilities.

In addition, the project also includes a
sum of US $ 2.2 million for the training of
personnel of Central and State Poliution
Control Boards of all States.

Indian Scouts and Guides

*292. SHRI VIJAY PATIL: Will the
Minister ot HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whetherrepresentatives of the Indian
Scouts and Guides participated in various
international meets inforeign countriesduring
the last two years;

(b) if <o, the countries visited by them;
(c) the outcome of their visits; and

(d) the steps proposed to be taken to
make them more active in social services?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

{b) The countries visited by the
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representatives of Bharat Scouts & Guides,
National Headquarters and All India Boys
Scouts Association are Singapore, USA,
Japan Australia, Mexico, Pakistan, New-
Zealand, Thailand, Kcrea (South), Sri-Lanka,
Philippines, Switzertand,Costa Rica, UK
and Canada.

(c) The experience and skills gainea by
them would obviously be useful in the
promotion of various Social activities viz.
educational movement, leprosy awareness,
sanitation awareness, protection of
environment, etc.

(d) With a view to making them more
activein socialservices, Department of Youth
Affairs & Sports is providing assistance to
Bharat Scouts & Guides under its various
schemes like promotion of adventure,
National Integration, etc. in addition to
assisting them in their normal activities.

“ Pollution Control™

*293. SHRI K. PRADHANL: Will the
Ministe-of ENVIRONMENTANDFCRESTS
be pleased to state:

(a) whether under the 15-point Action,
Pian, the Government have initiated action
to control poliution in the 17 categories of
major poliuting industries;

(b) if so, the broad details of the action
plan; and

{c) the steps taken against the major
polluting industries identifiedsofarparticularty
in Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
{b). A 15-point action plan was formulatedin
consultation with the States forthe abatement
of poliution in the country. The essential
elements of the action plan have been
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incorporated in the Policy Statement for the
Abatement of Poliution notified on February
26, 1992. A copy of the Policy Statement has
been laid on the Table of the House onMarch
3. 1992. The board objective is to integrate
environmental and economic aspects in
aspects in poliution abatement; promote
technological inputs for reducing industrial
pollutants and increase refiance on public
cooperation in securing aclean environment.
The State Pollution Control Boards have
b2en directed to ensure compliance of
standards by the poliuting industries within a
time-frame.

{c) Steps taken to control pofution by
the major poliuting industries, include the
following:

i)  Effluents and emission standaris
have been prescribed under the
Environment (Protection) Act,
1986;

i)  Anetwork of ambient air quality and
water quality monitoring stations
have becn set up;

iif) Industries have been asked to
comply with consent requirements
of the State Poliution Control Boards
to keep the discharge of effluents
and emissions within the stipulated
fimits;

iv)  Fiscal incentives are provided for
instaillation of poliution control
equipment and shifting of polluting ™
industries from congested areas;

v) A scheme is in effect 10 give
assistance to clusters of small scale
indusliial units for setting up
common effluent treatment
facilities;

vi)  Standards on water consumption
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for major polluting categories of
industries have been notified under
the Water (Prevention and Control
of Pollution) Cess Act, 1977;

vii) Environmental audit for industries
have been made mandatory from
1993;

In Orissa, steps have been taken for
compliance of the prescribed standards by
major polluting units, namely, thermal power
plants, a steel plant and fertiliser units.

Cancer Institutions
*294. KUMARI VIMLA VERMA: Willthe
Minister of HEALTH AHD FAMILY
WELFARE be pleased to state:

((a) whether any regional cancer
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institutions have receivedfinancial assistance
from foreign countries during the last three
years; '

(b) if so, the details thereof including the
amount of such assistance, institution-wise;
and

(c) the number of cancer institutions
proposed to be opened during the Eighth
Five Year Plan, location-wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) and (b). Out of the ten Regional Cancer
Centresinthe country the following two have
reported receipt of financial assistance from
foreign countries during the last three years
as indicated below:-

Name of the Institution

Financial Assistance Received
from Foreign Countries

1. Kidwai Memorial
Institute of Oncology,
Bangalore.

2. Cancer Institute,
Madras

Rs. 4.19 lakhs from Switzerland.

US $ 8409.09 from USA,
INR 7790.30 from USA,

46 from U.K. a and

INR 400/- from Saudi Arabia.

(c) This Ministry does not have any
proposal to open cancer institutions during
the Eighth Five Year Plan. However, we
have initiated a new scheme under with
financial, assistance upto Rupees One Crore
is provided in phases, to Govt. Medical
Colleges/Hospitals located in those areas
where Cancer treatment facilities are not
available at present, for development of
Oncology Wings inthem. Underthis scheme
nine institutions have been provided with
financial assistance during the years 1991-
92 and 1992-93

Recruitment in U.G.C.

*295. SHRI ATAL BIHARI
VAJPAYEE::

SHRI SHANKERSINGH
VAGHELA:

Will the Minister of HUMAN

RESOURCES DEVELOPMENT be pleased
to state:

(a)whether attention of the Government
hasbeendrawntothe news-items regarding
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appointm2nts/promotions in U.G.C.
appearing i the “ Times of India “ dated June
18, 1992;

(b) if 0, the facts thereof;

(c)the policies followedfor appointment/
promotion of Education Officers and other
higher pcste in UGC;

(d) viwether any irregularity has been
detected s appointments/promotions in UGC
during the iast three years;

(e) if so, the details thereof; and

() the fullow-up action taken/proposed
to be takes: by the Government in regard to
observatizns, made by the Delhi High Court
in their ves-ict of April 25, 19922

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUI 54¥5H): (a) Yes, Sir.

(b) According to the information
furnishod by UGC, certain writ petitions were
+filedin the High Count of Delhiby some ofthe
emplovecs of the Commission against the
ad-hoz prcmotior.s/appointments made in
the past in the U.G.C. Secretariat in various
grades. Tha Hon'ble High Court of Delhi, by
a judoraeni dalivered on 7th April, 1992,
while disrnissing the writ petitions, directed
the UGC 1o observe the relevant rules in
service matters.

{c) Aogointmenttothe posts of Education
Officers is hy direct recruitment. For the
higher ~osts of Joint Secretary and Additional
Secretarizs, appointments areby promotion.
posts ¢! Teputy Secretary are filled 75% by
promotior: and 25% by direct recruitment.
These niovisions of the rules -are being
followed.

() tc (f). As-hoc appointments were
made in sema cases for posts which were
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required to be filled up by promotion.
According to the information furnished by
UGC, in the light of the observations made
by the Hon'ble High Court of Delhinecessary
action has since been taken by the
Commission to make regular appointments
through duly constituted Departmental
Promotion Committees following the
recruitment Rules. Government have also
advisedthe Commission notto make ad-hoc
promotions in rfuture except in accordance
with the relevant Government orders.

Suspension of Trains in Saurashtra

*296. SHRI DILEER8HAI SANGHANI:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether severaltrains of Saurashtra
in Gujarat have been suspended recently
due to shortage of water,

(b) if so, the details thereof including the
number of trains suspended throughout the
country during this summer season on
account of shortage of water, zone-wise;

(c) whether the Government had made
any assessment earlier about this problem;
and

(d) if so, the details of the efforts made
to solve this problem permanently?

THE MINISTER OF STATE IN THE
MINISTRY OF RMLWAYS(SHRI
MALLIKARJUN): (3) Yes, sir.

- {b) A statement is enclosed .

{c) and (d). Yes, Sir. Planningwas done
for developing source for water supply and
digging of borewells. However, dueto drought
conditions, the ground watertable wentdown
and for the water supply railways had to
depend on Municipal Commitee & Waler
Supply Board who curtailed the supply ot
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water to rallkvay which led to cancellation of
the trains.

STATEMENT
(b) Centiral Railway - Narrow Guage:
1.633/634 Murtajapur - Yavatmal Passanger
2. 639/642 hurntajapur - Achalpur Mixed.
Westemn Railway - Metre Gauge:

1. 253/264 Bhavnagar - Palitana
Passenger

2.  305/306
assznger

Mahuva- Dhola

3. 335/3¢€6

passenger

Wansjaliva - Jetalsar

4. 3:3/314
Passenger

Rajula City-Rajula Jn.

5. 343/346 Junagadh - Jetalsar Fast
Fassenger

6. 352/360 Veraval- Khijadiya Mixed

7. 277278 Botad - Surendranagar
viir2d

-

»5/156 Mahesana- Kheralu

9. 1¢6/110 Ranju-Kadi Mixed
10. 249/250 Randeja-Kalol Mixed

11. 253/262 Mahesana-Viramgam
-ae1 Passneger

12. 1€5/196 Ajmer-Marwar Passanger
Eastern Railway - NIL

i ©otthern Railway - NiL

JULY 28, 1992
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North Eastem Railway - NiL

Northeast Frontier Railway - NiL

Southern Railway - NiL

South Central Railway - NiL

South Eastem Railway - NiL
Suburban Train Fare

*297. SHRI TARI™ BARAN TOPDAR:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether there are many disparities
in the suburban fare structure ;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to
rationalise the suburban fare structure and
remove the disparities?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN!: (a) No, Sir. The fare
structure is uniform in suburban sections of
Bombay, Calcutta and Madras.

(b) and (c).Do not arise.
“ Soclal Forestry Projects “
*298. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of
ENVIRONMENT AND FORESTS be pleased

to state:

(a) whetherthe UnionGovernment have
received proposals from certain State
Governments for World Bank assistance for
social forestry projects;

(b) it so, the details thereof; and

(c) the time by which these projects are
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likely to be approved?-

THE MINISTER QF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FOREST (SHRI KAMAL NATH): (a) to (c).
The State Government. of Andhra Pradash
and Madhya Pradesh have prepared
comprehensiveforestry prajects forobtaining
assistance from the Warld Bank. The
tentative costof the Andhra Pradesh Forestry
Project is Rs. 335 crores. The project would
cover the entire State and be implemented
over a five-year period. The tentative cost of
the Madhya Pradesh Forestry Project is Rs.
388 crores. The project would cover the
entire State and be implemented over a five
year period. These project proposals have
been posed to the World Bank, which will
follow its usual procedure of appraisal and

af such proposals. This is expected
to be completed within one year.

The State Governments of Gujarat,
Wttar Pradesh, Rajasthan. Himachal Pradesh,
Haryana, Jammu & Kashmir and Karnataka
have also prepared proposals for obtaining
World Bank assistance. These proposals
are under examination. it may be mentioned
that World Bank assisted social forestry
projects are under implementation in the
States of Himachal Pradesh, Uttar Pradesh.
Rajasthan, Gujarat and Kerala, which will
conclude in March, 1993.

Greater National Lake Region
Integrated Project

*299. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
ENVIRONMENT AND FORESTS bepleased
to state:

(a)whetherthe Union Governmenthave
received arevisedproposalof Greater Nainital
Lake Region integrated Project for financial
assistance;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
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FORESTS (SHRI KAMAL NATH) (a) and
(b). The project on Greater Nainital Lake
Region Integrated Environmental Projectwas
receivedfromGovernment of Uttar Pradesh.
Water supply, sewerage, solid waste
management, erosion controland Catchment
afforestation are amosg the activities
proposed in the project with an outlay of Rs.
55.15 crores.

(c) Considering the naiure and scope of
the proposed project; it has been
recommended for support under bilateral
assistance programme.

[T:anslation]
Railway Claims Tribunals

300. SHRI BHAGWAN SHANKAR
RAWAT: Wil the Minister of RAILWAYS be
pleased to state:

(a) whetherthe number of railway claims

tribunals has been reduced resulting in
inconvenience to public;

(b) it so, the reasons therelore;

(cY"the details of tribunals functioning
betfore reduction, zone-wise; and

(d) the places where these tribunals
have been discontinued?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) to (d). Do not arise.

[English)
Universalisation of Primary Education

301. SHRI MUKUL BALKRISHNA

WASNIK:
SHRI BASUDEB ACHARIA:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the latest figures in respect of
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enrolment, retention and dropouts of children
atthe primary level of education, State-wise;

(b) the allocation made by the
Government ior primary education, State-
wise;

(c) the oresentteacher-pupil ratio at the
primary leve!, State-wise;

(d) whatherthere is any proposal to call
a national conference for achieving

JULY 28, 1992
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universalisation of primary education
expeditiously;

(e) ifso, the details thereof; and

(f) the steps being taken by the
Government in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (f). A statement is
enclosed

STATEMENT

The Iatestiigures in respect of enrolment, drop-out rate and teacher-pupil ratio at primary

stage are as follows:-

Enroiment (1990-91)

Boys - Girls Total
580.94 lakhs 410.23 lakhs 991.18 lakhs
Droo-out rate (1987-88)

Boys Girls Total

43.35% 49.42% 46.97%

Tezcher Pupil Ration (1990-91)

1:42

The Stzte-wise details for enroiment,
drop out rsies and teacher-pupil ratio are
given in pnaex-1, Annex.l and Annex. ifl
respectivelv.

2. Dsta relating to retention is not
collected separately and it is presumed that
those who have not dropped out remain in
the schacl svstem.

3. Ti2 Ztate-wise financial earmarked

for 1992-u3 for Elementary Education

"(Classes 1-V/ili) are given in Annex-IV. Rs.
284 crores iave been allocated for centrally

sponsored<chemes of Elementary education

forthe year 1992-93 The allocations among

States/UT Administrations willbe decided on

the basis of project proposals received and
their past performance.

4. In pursuance of the revised policy
formulations tabled in the Parliament on 7th
May, 1992, a resolve has been made to
ensure “that free and compuisory education
of satisfactoryquality is providedtoali children
upto 14 years of age before we enterthe 21st
century”. The revised programme of action
is proposed to be discussed in a meeting of
the Centrally Advisory Board on Education,
which is an appex advisory body on education
This meeting is scheduled to be held on 8th
August 1992 to be preceded by a meeting of
Education Secretaries and Directors of
Education of all States and Union Territories.
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Teacher-Pupil Ratio Primary Stage

SRAVANA 6, 1914 (SAKA)

ANNEX - 1l

(Class-I-V) 1990-91

Written Answers

62

S.No. State/UTs Ratio
1. Andhra pradesh 53
2. Arunachal Pradesh 29
3. Assam 40
4 Bihar * 50
5. Goa 21
6. Gujarat 36
7. Haryana 45
8. Himachal Pradesh * 41
9. Jammu & Kashmir ** 31

10. Kamataka 46
1. Kerala 32
12. Madhya Pradesh 42
13. Maharashtra 39
14, Manipur 18
15 Meghalaya 35
16. Mizoram 28
17. Nagaland 22
18. Orissa 35
19. Punjab 39
20. Rajasthan 42
‘Figure relates to 1989-90. **Fiaure relates 10 1988-89.
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S.No. State/UTs Ratio
21. Sikkim 15
22. Tamil Nadu 45
23. Tripura 27
24. Uttar Pradesh 51
25. West Bengal 41
26. A & N. Islands 21
27. Chandigarh 21
28. Dadra & Nagar Haveli 45
29. Daman & Diu 35
30. Delhi 31
31. Lakshdweep 31
32. Pondicherry 26
INDIA 42

“Figure relates o 1989-90.
Source: Selected Educational Statistics 1990-91 Ministry of Human Resource Development.

Statement showing Outlay Earmarked for 1992-93 (State sector)

ANNEX IV

For Elementary Education

(As. in Lakhs)

S.No. State/UTs

Elementary Education

1. Andhra Pradesh

2. Arunachal Pradesh

3. Assam

4. Bihar

2377.00
2280.00
7689.00

9040.00
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(Rs. in Lakks)

S.No. State/UTs Elementary Education
5. Goa 540.00
6. Guijarat 1537.96

1. Haryana 3440.00
8. Himachal Pradesh 1826.00
9. Jammu & Kashmir 3000.00

10. Karnataka 7194.00

1. Kerala 436.00

12. Madhya Pradesh 11708.00

13. Maharashtra 3946,00

14. Manipur 502.12

15. Meghalaya 7C80.00

16. Mizoram A 457.00

17. Nagaland 306.00

18. Orissa 200.00

19. Punjab 853.00

20. Rajasthan 9995.00

21. Sikkim 644.00

22. Tamil Nadu 3050.00

23. Tripura » 1500.00

24. Uttar éradesh 9992.60

25. West Bengal 4540.00

Total - /Ctates) 9163.00
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(Rs. in Lakhs)

S.No. State/UTs Elementary Education
UNION TERRITORIES -
26. A & N Islands 438..00
27. Chandigarh 132.20
28. Dadra & Nagar Haveli 90.00
29. Daman & Diu 86.87
30. Delhi 5262.70
31 Lakshdweep 34.21
32. Pondicherry 215.00
Total - (UTs) 6258.98
Total - (States & UTs) 97872.06

Source: Planning Commission.

Privatisation of Catering Services

302. SHRIS.B. SINGH:
SHRIAJOY MUKHOPADYAY:

Will the Minister of
pleaseq to state:

RAILWAYS be

(a) whether privatised catering services
on important railway stations have
deteriorated;

(b) if so the steps the Government
propose to take to improve the position;

(c) whether catering services in all long
distance important trains have since been
privatised; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS
MALLIKARJUN): (a) No, Sir.

(SHRI
(b) Improvement in catering service is
an on-going and continuous process.
(c) No; Sir.
(d) Does not arise.
Eradication of T.B.

303. SHRIRAMSINGHKASHWAN:
PROF. RITA VERMA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of tuberculosis
patients in the country, State-wise;

(b) whether Government have fixed any
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target to wipe out T.B. completely from the
country; and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOREDAR):
(a) ltis estimatedthat approximately 1.5% of
the populationinthe countryis sufferingfrom
radiological active pulmonary T.B.

(b) and (c). Considering the
epidemiological nature of TB, eradication of
the disease is not possible. However, under
the National TB Control Programme, States,
are being assisted to control the problem of
TB and to bring down its incidence and
prevalence

[Translation)

Alleged Mismanagement in Navodaya
Vidyalayas

304. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the Government have
received any complaints against Navodaya
Vidyalayas regarding alleged
mismanagement in providing
accommodation and meals to the children;

(b) if so, the details thereof;

(c) the steps taken by the Government
in this regard;

(d) whether committees have been
constituted too monitor the functioning of
Navodaya Vidyalayas;

(e) if so, the details thereof; and

(f) i not, the time by which such
committees are likely to be constituted?

SRAVANA 6, 1914 (SAKA)
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The Samiti
sometimes receives complaints regarding
the provision of accommodation and food to
the children in particular Vidyalayas.
Whenever such complaints are received,
the matter is looked into and such measures
as seem appropriate in the particular case
are taken. At the same time, the Samiti has
increased the expenditure on providing food
1o the children. As regards accommodation,
the Samiti has programme of construction
and., in the Vidyalayas where the relevant
phase is complete, the accommodation is
satisfactory.

(d) Yes, Sir.

(e) Astatement is laid on the table of the
Sabha.

(f) Does not arise.
STATEMENT
There is a Vidyalaya Management
Committee in each Vidyalaya consisting of

the following:-

1. District Magistrate/Collector
Chairman

2. District Education Officer

3. Executive Engineer of State
Public Work (Department
(Buitding)

4. Principal of a local college or
Senior Secondary School

preferably a residential school.

5. Seniormostteacher of Navodaya
Vidyalaya.

6. District Medical Officer.
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7. Principal, Jawahar Navodaya
Vidyalaya as Member Secretary.

Modernisation of Sugar
Mills in Blhar

2947. SHRI LALIT ORAON:
SHRI BHOGENDRA JHA:

Willthe Minister of FOOD be pleasedto
state:

(a) whether there is any proposal to
modernise fifteen sick sugar mills under the
Bihar State Sugar Corporation;

(b) if s0, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). Government has no
proposai for modernisation of fifteen sick
sugar mills themselves have to prepare
schemes for rehabilitation/modernisaion and
get from them approved by the financial
institutions. Financial assistance is also
available from the Sugar Development Fund
for such rehabilitation/modernisation
schemes subject to their fulfilling the
conditions laid down.
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[English]

M.G. Lines in Aliparduar

2948. SHRI JITENDRA NATH DASA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the metre-guage railway
lines of the Aliparduar Junction has been
suspended; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

[Translation)

Allocation from Railway Safety Works
Fund

2949. SHRI ARJUN SINGH YADAV:
SHRIHARI KEWAL PRASAD:

Will the Minister of RAILWAYS be
pleased to stale the amount allotted out of
Railway Safety Works Fundtodifferent States
duringthe lastthree years, State-wise details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): A statement is attached.

STATEMENT

Funds Allotted to the State Governmen': out of Railway Safety Works Fund during the
years 1988-89 to 1990-92 (Total)

(Rs. in thousands)

States

Andhra Pradesh

Arunachal Pradesh

55,74

03
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(Rs. in thousands)

States

Assam 12,33
Bihar 63,82
Goa 63
Gujarat 44,60
Haryana 12,46
Himachal Pradesh 83
Jammu & Kashmir 4,93
Karnataka 24,48
Kerala 25,30
Madhya Pradesh 43,71
Maharashtra 1,48,93
Manipur 12
Meghalaya © 31
Nagaland 1,17
Orissa 11,62 ) B
Punjab 24,77
Rajasthan 34,89
Sikkim 06
Tamil Nadu 50,00
Tripura 29
Uttar Pradesh 1,19,04
West Bengal - 5502

Total 7,35,08
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[English]
Medical Health Centres in Madhya
Pradesh
2950. SHRI CHANDULAL

CHANDRAKAR: Willthe Minister of HEALTH
AND FAMILY WELFARE be pleasedtostate:

{a) the number of Primary Health
Centres, Sub-Centres and Community Health
Centres actually functioning in Madhya
Pradesh; and

(b) the steps taken to cater 1o tribals
residing in hilly areas at far fetched distance
toget medical assistance withinareasonable
perimeter of their cluster of huts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) As per information
available inthe Ministry ot Health and Family
Wellare, the number of Centres functioning
ason 31.3.1992in Madhya Pradesh is given
below:-

i) Sub-Centres 11,910

i) Primary Health Centres 1,182

iiiy Community Health Centres 175

(b) With a view to providing health-care
facilities at nearer distance 1o the people of
tribal and holly areas, different norms are
appliedfor establishing Sub-Centres, Primary
Health Centers and the Community Heath
Centres from those applied in plain areas. A
Sub-Centreis established for 5000 population
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in plain areas and 3000 population in tribal
and hilly areas. A Primary Health Centres is
established for 30,000 population in plain
areas and 20,000 populationintribal and hilly
areas. A Community. Health Centre is
established for 1,20,000 population in plain
areas and 80,000 populationintribal and hilly
areas.

[ Translarion]'

Oftficlal Language Implementation A
Committee

2951. SHRI TARA CHAND
KHANDELWAL:: Willthe Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
1o state:

(a) whether there is a committee for the
implementation of the Official Language in
the Directorate of Education in Delhi
Administration;

(b) if so, the details thereof;

(c) the number of meetings held by the
committee during the last two years; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KM. SELJA): (a) and (b), Yes,
Sir. The composition of the Committee for
Implementation of the Official Language in
the Directorate of Education in Delhi
Administration is as below:-

1) Director of Education - Chairman
2) Three Addl. Directors

of Education, (i) Admn.

(ii) Adutlt. Edn, (jii) - Members

Schools.
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3) Three Jt. Directors of
Education, (i) Admn. - Members
(i) Planning (iii)
Finance.
4) Five Dy. Directors
of Education of all -Members
Educational Districts
5) A representative of
Official Language
department, Ministry of - Members
Home Affairs.
6) Dy. Director, Language
Deptt., Delhi Administration - Member
7) Accounts Officer - Member
8) Special Executive - Member
Officer
9) Hindi Officer - Member Secy.
(©): One MINISTRY OF RAILWAY (SHRI

(d): Does not arise.

Mankhurd-Nerul-Kasaraghat Railway
line

2952. SHRI YASHWANTRAO PATIL:
Will the Minister of RAILWAYS be pleased
10 state:

(a) whether the construction work of
railway line from Mankhurd- (Bombay) to
Nerul has been completed;

(b) if so, whether the Government
propose to extend the line up to the
Kasaraghatwhich wouldreduce the distance
between Bombay and Puneby 50 kilometers;

(c) if so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE

MALLIKARJUN): (a) So far only Mankhurd-
Vashi section of Mankhurd-Nerul-Belapaur
rail line project has been completed..

(b) to (d). No, Sir. However, Railways
have approved a proposal for acquiring land
fromPanvelto Karjat forextending, infuture,
Mankhurd-Belapurrailline upto Karjat, which
will shorlen the rail distance between Pune
and Bombay by about 30 kms. Constructior
ofthe line will, however, depend on approva
ofthe Planning Commission and availability
of resources in the coming years.

Laproscopic Surgery

2953. SHRI N.J. RATHVA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) whether any workshop had been
organisedto popularise Laproscopic Surgery
in India;



79 Written Answers

(b)if so, the details thereof indicating the
recommendations made by medical
scientists; and

(c) the steps taken or proposed ta be
taken by the Government to popularise
Laproscopic Surgery, keeping in view of the
recommendations made in the workshop?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOREDAR):
(a)to (c). The information is being collected
and will be laid on the Table of the House.

Due of Reply on Tuesday,
the 28th July, 1992

“Killing of Elephants “
2954. SHRISHRAVAN KUMAR PATEL:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) whether the Government are aware
of the unscrupulous killing of elephants for
their ivory tusks in the different parts of the
country; and

- (b) if so, the number of elephants killed
by the poachers during each of the last three
years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS.(SHRI KAMAL NATH): (a) and
{b) As per information received from the
State Chief Wildlife Wardens the number of
elephants killed by poachers in different
parts of the country during the last three
years is as follows:
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Repair of Bridges in Bihar

2955. SHRIMOHAMMADALIASHRAF
FATMI: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of railway bridges in
Zonal railways covering Bihar;

(b) the number of bridges out of them
which needs repairs;

(c) the expenditures incurred on repairs
during 1990-91; and

JULY 28, 1992
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(d) the names of the bridges for which
repair work is likely to be taken up during the
current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 8092 Bridges.

() 17

(c) Accountal of expenditure is not
maintained statewise.

(d) The work of major repairs on the
following 17 bridges is under execution:-

Bridge No: Section on which located
274 Dn. Tatanagar - Jharsuguda
235Dn.

Tatanagar - Jharsuguda
218 ] Muzatfarpuur - Bettiah
254 :I
45
60-B Narkatiaganj - Sitamarhi
78
52
14 Samastipur - Khagaria
57

:l Saharsa - Purnea

48
50 -

Mansi - Forbesganj
48
4 Bhiknathori - Bihariganj
2
298& Katihar - Joghani
32 _
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Study by Voluntary Agencies on Family
Welfare

2957. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtostate:

(a) the details of the amount provided to
voluntary agencies during 1990-91and 1991-
92forconducting studies regarding statistical
and social research in the field of family
welfare;

(b) the details of the guidelines and the
procedure set for entrusting of work 1o
voluntary agencies for getting such types of
studies done;

(c) the criteria followed for allocating
such amounts to these agencies; and

(d) whether the reports submitted by
each of these agencies are examined by the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI D.K. THARA DEVI
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1990-91 and 1991-92, two ad-hoc studies in
the field of Family Welfare costing about Rs.
19.66 lakhs were approved/commissioned.
Besides, a National Family Health Survey,
has been sanctioned as a part of the USAID
assisted project for strengthening Population
Research Centres inthecountry. The revised
cost of the entire project is US $ 3.3 million.
Inthis survey, besides International Institute
for Population Sciences, Bombay and the
Population Research Centres, selected
Consultancy organisations are also involved.
The States are entrusted to agencies/
organisations on the basis of requisits
experience inthe area of study, infrastucture
and organisational ability based on
recommendation by specific Committee(s)

“that may have been appointed for the

purpose. The amount payable for the
agencies various from study to study
depending upon the sample size,
questionnaire design, survey methodology
type of respondents, areato be covered and
other relevant parameters. The report/
findings of such studies are being circulated
among the Programme Officers and the
State Governments for appropriate use in
programme implementation. The study
details and the salient findings are given in

SIDDHARTHAY): (a) to (d). During the years  the Statement attached.
STATEMENT

Name of study Main Findings of the Study

1. Assess the demand 1. The current demand of Oral Rehydration Salts
supply of Oral (ORS) is estimated to be 61 million packets out of
Rehydration Salts which 70% are used for-children below 5 years.
(ORS) in the Country
(Rs. 19.00 lakhs) 2. The cumrent supply and production capacity of

ORSis estimatedas 67 and 101 million packets respectively.

3. The major constraints in ORS production have been
found to be lack of demands, taste/flavour and packaging.

4. 61-62% of diarrohea patients avail services of private
practitioners, 15-18% of government health facilities while
14-18% of government health facilities while 14-18% have
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Name of study Main Findings of the Study

been found ta have managed the diarrohea episodes at
home,

5. Prescription of ORS by private practitioners is only 14-
18% while at government facilities it is 22-23% which is
extremely poor particularly so in the case of Government
health facilities, where agood percentage of functionaries,
who did not recommend ORS, were found to be not
actually aware of it.

6. Recommendation of ORS during an episode of
diarrohea and availability in rural areas are two major
factors that promote the use of ORS. Mere awareness of
ORS does not seem1to effect its use - while knowledge and
motivation combined with awareness have a positive effect
on the use of ORS.

7. Whasbeenfoundthatiree oraffordable supply of ORS
is likely to have a positive effect on the use of ORS.

8. The study has projected a demand of 86-121 million
packets for 1996. The estimate of 86 million packets is
based on the assumption that there is no change in the
current scenario while that of 121 million packets is based
on the assumption that there is a conscious change in
strategy to bring about an increase in awareness of ORS,
Home available fluid, availability and prescription of ORS.

2. Atftitude towards Planning j2. Majority of 550 respondents felt that the
in respect of teen-age boys [population was increasing. Females were more
and girls of Tamil Nadu “aware of the factthat early marriage, illiteracy, poverty, and
number of children were the reasons
(Rs. 0.66 lakhs) for population explosion.

97.8% of females and 81.8% of males were aware of
Family Welfare Programme. Most of themfelt thatthe ideal
age for marriage is 23 years for boys and 19 years for girls.
A higher percentage of teenagers among boys liked to get
married between 24-26 years of age, and girls preferred
18-20 years.

86.7% males and 67% females knew the legal age for
marriage accurately.
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Name of study

Main Findings of the Study

Most of them were not aware of risk period. 5%
respondents had the correct idea of length of reproductive
span in lite of a woman.

Majority of the respondents favoured 2 or more years
of spacing between two children. 22% of them, preferred
more than 3 years of spacing.

3. National Family Health 3.

‘The Survey is being taken up in a phased manner.

While in some States, field work is just

Survey (A component of
USAID assisted project

at a revised total project
cost of US $ 2.3 million
for strengthening Popu-
lation Research Centres).

completed/nearing completion, in other States
preparatory activities are being taken up.

[English]
Opening of CGHS Dispensary

2958. SHRI B. DEVARAJAN: Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) whether Government have any
proposal under its consideration for opening
CGHS dispensary to benefit thousands of
Government employees residing in West
Enclave, Pitampura particularly in the Ten
Group Housing Societies ear Sansad Vihar;

(b) it not, the reasons therefor; and

(c) whether Government propose to
introduce at least medical assistance to
thousands of Governmcnt servants of these
colonies through Mobile CGHS dispensary
" twice ortrice aweekin view of non-availability
of any CGHS orany other medicaldispensary
in the nearby area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI D.K. THARA DEVI

SIDDHARTHAY): (a) No, Sir.

(b) and (c). The priorities for
establishment of new dispensaries are drawn
up keeping in view the various factors which
inter-alia include the needs of the largest
concentration of Central Government
Servants, proposals pending for many years
and the availability of resources. CGHS is
not operating any mobile dispensaries.

[ Translation)
Fatuah-Islampur Railway Line

2959. SHRI VIJOY KUMAR YADAV:
Willthe Minister of RAILWAYS be pleasedto
slate:

(a) whether there is any proposal to
construct a broad-gauge railway line from
Fatuah to Gaya via Islampur fq[ the
convenience of passengers and economic
development of the area; and

(b) if so, whether the Government
propose to conduct a survey in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

[English]
Harappan Script Deciphered
2960. DR.R.MALLU:

SHRI GOVINDRAO NIKAM:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether Harappan script has been
" deciphered;

(b) whether the same has been
authenticated by the experts in the field; and

(c) if so, the details of steps taken to
reward and provide adequate financial
assistance to persons who decipherd the
script?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Attempts have been made to decipher the
Harappan script by various scholars in India
and abroad. However, the decipherment
made by scholars so far have not been
proved to be fully convincing. Therefore,
many experts on the subject are not inclined
to authenticate, so far, any system of

decipherment.
(c) Does not arise.
Recognised Public Schools in Delhi
2961. SHRIMOHAN RAWALE: Willthe

Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether recognised private puyplic
schoolsfunctioning in Delhicharge exorbitant
fees from the students but pay much less to
the teachers;

(b) if so, the check exercised by the
Government in this regard;

(c) whether the teachers recruited in
these schools, are issued the appointment
letters; )

(d) if not, the reasons therefor; and

(e) the action taken/proposed to be
taken by the Government against the
management of such schools?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): () to (e).
Complaints are sometimes received against
the un-aided private schools fro charging
high fees, payment of lower salaries and not
issuing appointment letters to the teachers.
The managements of such schools are

competent to enhance the tuition fee at the

beginning of the academic session for which
priorapproval of the Gowt. is not required. As
regards payment of less salary and not
issuing the appointment letters to the'
teachers, Delhi Administration takes
necessary action on receipt of specific
complaints in this regard. Dethi Admn. also
issues instructions to the private recognised
schools from time to time to follow the
provisions of the Dethi school Education Act,
1973 and the Rules made there under.

The checks which can be exercised by
the Delhi Admn. under the Delhi School
Education Act, 1973, in regard to un-aided
private schools, include:-

() Under Section 5, the managing
Committee of arecognisedschool,
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with the pravious approval of the
appropriate authority, formulates
the scheme of management
conformingtathe Actandthe Rules.

(1) Under Saction 8 Administrator is
authorised ot make Rules regulating
qualifications for recruitment and
conditions of the service etc.

(i)  Under Section 8 (2), no employees
can be dismissed, removed or
reduced in rank except with the
prior approval of the Director of
Education.

(v)  Under Section 16, Delhi Admn. is
authorised to make Rules for
regulating admission in recognised
schools.

(v)  Section 17(3) requires that except
withthe priorapproval of the Director
no such school can charge any fee
in excess of that specified in the
annual statement of fees to be filed
with the Director before
commencement of each academic
session.

(vi)  Section 20 provides that where a
school neglects to performthe duty
imposed on it under the Act, orthe
Rules, the Management can be
taken over.

(vii)  Section 24(1) authorises Delhi
Admn. to arrange inspection of
every recognised school at least
oncein year.

Conversion of Santipur-Nabadwip
Railway Line

] 2962.DR. ASIM BALA: Willthe Minister
of RAILWAYS be pleased to state:

(a)whether the Government propose to
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conduct a survey for conversion of Santipur-
Nabadwip narrow-gauge line into broad-

guage;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY - OF RAILWAYS (SHRI
MALLIKARJUN):(a) Yes, Sir.

(b) A survey has been included in the
Budget for 92-93, and work has been taken

up.

(c) Does not arise.
Engineering Colleges

2963. SHRISYED SHAHABUDDIN: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Engineering Colleges
and other equivalent degree awarding
institutions in the country, Statewise, as on
April 1, 1992;

- (b) their total admission capacity;

(c) their total output for the academic
year 1990-91;

(d) whether ali the aolleges are
recognised by the National Council for
Technical Education; and

(e) K not, the brief particulars of thes¢
colleges which are notrecognised and whos¢
applications are pending with the Council?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT Of
EDUCATION AND DEPARTMENT Of
CULTURE) (KUMARI SELJA); (a) to (e)
The number of recognised technica
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Institutions importing degree in Engineering ~ Thetotal output forthe academic year 1990-

technology, Pharmacy and Architecture 91 was 24,000 approximately. Recognition
was 204 as on 1.4.1992. The State-wise  oftechnicalinstitutions bythe AllIndia Council’
details are indicated in the enclsoed  forTechnical Educationis aongoingprocess
Statement. the total admission capacity of  and hecne the position of pendency of
these institutions is of the order of 40,000.  proposals changes from time to time.
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STATEMENT
S. No. Name of the State/ Number of Institutions (I‘ncluding
Union Territory Engineering Technology,
Pharmacyé Architecture)
1. Andhra Pradesh 11
2. Assam 5
3. Bihar 10
4. Chandigarh 5
5. Delhi 7
6. Goa 2
L Gujarat 14
8. Haryana 4
9. Himachal Pradesh 1
10. Jammu & Kashmir 1
11. Karnataka 13
12. Kerala 9
13. Madhya Pradesh 15
14, Maharashtra 33
15. Qrissa 5
16. Pondicherry 1
17. Punjab s
18. Rajasthan 6




97 Written Answers

SRAVANA 6, 1914 (SAKA)

Written Answers 98

S. No. Name of the State/ Number of Institutions (Including

Union Territory Engineering Technology,
Pharmacyé& Architecture)

19. Tamil Nadu 22

20. Tripura 1

21. Uttar Pradesh 17

22. West Bengal 17
Total: 203

Cancellation of Tralns In Rajasthan

2964. SHRI RAM NARAIN BERWA:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Government have
cancelled certain trains in Rajasthan during
the last two years;

(b) if so, the names of those trains;
(c) the reasons therefor;

(d)whetherthesetrains are proposedto
be restcred; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e). The information
is being collected and willbelaid onthe Table
of the Sabha.

“Poaching in Chilka Lake™

2965. SHRI GOPI NATH GAJAPATH!:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government are aware
of poaching of birds in the chilka Lak in
Orissa;

(b) if so, the direction given to the State
Government to stop poaching of birds in the
lake; and

(c) the other steps taken or proposed to
be taken to preserve the ecology of the
Chilka Lake and its adjoining areas?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). No report of any sizable poaching of
birds in Chilka lake has been received from
the Wildlite authorities of Orissa.

The responsibility of protecting the wildlife
inthe State rests withthe State Governments.
Advice is given to the States of effective
implementation of Wild Life (protection) Act
from time 1o time, to prevent poaching of
animals. The measures taken to prevent the
poaching of animals include:

(1)  Extent of legal protection available
to all wild animals, including birds,
has been enhanced by stringent
provision of the Wildlife (protection)
Act..

(2) Anareaof 15.53 sq. Kms. in the lake
has been declared as Wildlife
Sanctuary.
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(3)  Anti-poaching infrastructure in the
States has been strengthened.
Assistance was provided to State
Govemments for Strengtheningthe
anti-poaching infrastructure under

the Centrally sponsored Scheme
“Control of poaching and illegal
Trade In Wildlife”. Fromthefinancial

year 1992-93 the scheme together

with funds for its implementation

has been transferred to the State

sector. The State Government has -

deployed staff to protect the Chilka
lake from poaching and other
disturbances.

(4)  Asystemofcash awards has been
introduced for getting intelligence
about the poachers and illegal
traders.

(c) Following schemes have beentaken
up for the development of theecology of the
lake: .

(1) Under the Centrally Sponsored
Scheme for Development of
National Parks and Sanctuaries,
an amount of Rs. 2.495 lakhs and
Rs. 5.16 lakhs were sanctioned for
the year 1990-91 and 1991-92
respectivelyforthe development of
Chilka lake.

(2) Chilka lake has been identified as
one of the sixteen wetlands for
conservation by National Wetland
Management Committee. An
amount of Rs. 112.40 lakhs has
been sanctionedtothe Government
of Orissa since 1988-89 for habitat
improvement of Nalbana area, soil
conservation measures,
environmental education
awareness etc. under the Wetland

~ programme.
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Short Stay Homes for Women,
and Girls

2966.DR.KARTIKESWARPATRA: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government are
assisting voluntary organisations and
institutions to establish and run short stay
homes for women and girls;

-(b) if so, the objective thereof; and

(c) the extent of assistance rendered to
the number of such agencies during the last
two years alongwith achievements made in
this regard? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) and (b). Yes, Sir. The
Scheme for Short Stay Homes primarily
aims at providing shelter to women and girls
exposed to moral danger or who are victims
of family discord or emotional disturbances
especially of the disadvantaged and under
privileged groups. lts important functions
are to provide maintenance and institutional
services like counselling and guidance,
medical and psychiatric check up and
treatment facilities for development of skills
and relationships whichwouldfacilitate them
to rehabilitate themselves within a shont
period of time. :

(c) There were 115 Short Stay Homes
till the end of 1990-91. 62 more Short stay
homes have been added in the year 1991-
92. The total expenditure incurred on these
homes during the last two years was Rs.
3.72 crores.
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Discovery of india Tour

.2967. SHRI SONDIPAN BHAGWAN
THORAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whetherattention of the Govérnment
has beendrawntothe news reportcaptioned
‘Discovery of India tour plan flops-because

the NRIs néver came around’ appearing in

Indian Express dated July 6, 1992.

(b) if so, the reaction of the Government
thereto; and

(c) the details of action taken/proposed
to be taken to make it a success?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) Yes, Sir.

(b) and (c). The three-week tour for the
children of NRis starting from the last week
of June, 1992 to various places of historical
intarast, scientific and technological
establishment, and educational institutions
in the country was programmed to facilitate
educationalandculturalinteraction between
such children and their mother-country. The
tourwastobe financed by the NRIs desirous
of sending their children for the tour. Despite
the best efforts of the government to give
wide. publicity of the tour through Indian
Missions and Consulates abroad, the
responsefromthe NRIs was notencouraging
and so the tour programme did -not
materialise.

Modernisation of Stations
2068, SHRITHAYILJOHNANJALOSE:

Wilithe Minister of RAILWAYS be pleasedto
state:
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(a) the number of railway stations
modernised during 1991-92 and the names
of the stations in Kerala modemised during
that period; and

(b) the names of stations zone-wise
proposed to be modernised during 1992-93
along with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 67 Railway Stations all
over the Indian Railways were selected in
1986 for extensive modernisation under the
‘Model Station’ scheme. Accordingly work at
Trivandrum Central, in the State of Kerala,
has been taken up.

(b) No further stations are proposed to
be taken up for extensive modernisation
under the ‘Model Station’ scheme. However,
modernisation of railway stations is a
continuous process andthe same is regularly
undertaken wherever so warmranted by the
growth in traffic subject to availability of
funds. '

Ancilliary Activities -

2969. KUMARIPUSHPA DEVISINGH:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Railways have aplanto
privatise ancilliary activities like catering and
running retiring rooms and rail yatri niwas;

(b) if so, the reasons therefor; and

(c)the details of the plan preparedin this
regard? :

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A policy decision has
sincebeentakento privatise catering servicas
onthe Railways. No decision has beentaken
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regarding privatisation of existing retiring
rooms and yatri niwases.

(b) The objective istoimprove the overall
efficiency of the Railways and to provide
greater customer satisfaction.

(c) it has been decided that catering
services will be privatised in phases. All the
staff rendered surplus as a result of
privatisation will be suitably redeployed/
adjusted in various categories.

[Translation]
Model Sanskrit Colleges

+2970. SHRI BHOGENDRA JHA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the model Sanskrit colleges
functioning inthe country especially in Bihar,

(b) whether there is any proposal to
convert the Harijan Sanskrit College, Barha
in Madhubani district of Bihar into a model
sanskrit college;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) A
statement is attached.

(b) No, Sir.
_{c) Does not arise.

(d) The Goverenment have not received
any such proposal.
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STATEMENT

List of Sanskrit Mahavidyalayas/Sodh
Samsthas

Bihar

1. Jagdish Narain Brahmchari
Ashram Sanskrit Mahavidyalaya,
Lagma, Via: Lohna Road,
Rambhadharpur,

Distt. Darbhanga (Bihar).

2. Lakshmi Devi Shroff
Adarsh Sanskrit Mahavidyalaya,
Kali Rakha,
Distt. Deogarh - 814 112.

3. Rajkumari Ganesh Sharma,
Adarsh Sanskrit Vidyapeetha,
Kothanta Patori (Bihar).

4. Swami Prankushacharya Adarsh
Mahavidyalaya, Hulasganj,
Distt. Gaya (Bihar).

Haryana

1. Dewan Krishan Kishore S.D.
Adarsh Sanskrit College,
Ambala Cantt. (Haryana).

2. Haryana Sanskrit Vidyapeeth,
- PO: Bhagola (Palwal),
Distt. Faridabad (Haryan).

Himachal Pradesh
1. Himachal Adarsh Sanskrit

Mahavidyalaya, Jangla,
Rohru (H.P.).
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Kerala

1. Calicut Adarsh Sanskrit
Vidyapeetha, Baslussery,
PO: Balussery,
Distt. Calicut (Kerala).

Maharashtra

1. Mumbadevi Sanskrit Mahavidyalava
C/o Bharatiya Vidya Bhawan,
K.M. Munshi Marg,
Bombay-7.

2. Vaidika Samsodhana Mandala,
Tilak Vidyapeetha Nagar,
Poona-9 (Maharashtra).

Tamil Nadu

1. The Madras Sanskrit College &
8.S.V.| Pathshala,
84, Royapeetha High Road,
Mylapore, Madras(T.Nadu).

2. Kuppuswami Sastri Research
Institute,
84, Royapeetha High Road,
Mylapore,
Madras (T. Nadu).

3. Sri Chendrasekharendra Saraswati
Naya Sastra SanskritMahavidyalaya,
No. 3, East Made Street,
Litle Kancheepuram (T. Nadu).

Uttar Pradesh
1. Shri Rang Laxmi Adarsh

Sanskrit Mahavidyalaya
Vrindabdan (Mathura) U.P.
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2. Bhagwan Das SanskritM.V.
PO: Gurukul Kangri,
Haridwar,

Distt. Saharanpur (U.P.):

3. Shri Ekarasanand Sanskrit
Mahavidyalaya,
Mainpuri (U.P)

[English]

Sugar Mills in Aliahabad,
Uttar Pradesh

2971. SHRI SHASH! PRAKASH: Will
the Minister of FOOD be pleased to state:

(a) whether Government have received
proposalstosetupsugarmillsinthe Allahabad
and Fatehpur districts of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the time by which the proposals are
likely to be cleared for setting of sugar mills
in these places?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRG AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). As on 30.6.1992, 04
proposals have been received through the
Depariment of Industrial Development for
setting up of new sugar mills in the districts
of Allahabad and Fatehpur in Uttar Pradesh.
The details of these applications are given in
the enclosed Statement.

In view of the large pendency of
unimple nented Letters of Intent/Licences
already issued, proposals for setting up of
new sugar factories have not yet been taken
up for consideration.
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STATEMENT
Sl No. Name of porposal with location . Date of receipt of  Sector Remarks
application in the
Ministry of Food
District Fatehpur: -
1. Shri R. Vilya Kumar, 26.3.90 Pwt.
At Dhata, Teh. Khaga.
2. M/s.Maharshi Heaven and 24.5.90 Pvt.
Earth Development Corpn. Ltd.,
At Unnaur.
District Allahabad
3. U.P. Coop. Sugar Factories 20.3.89 Coop. A prima-facie
Fedn. Lid., Phoolpur®. ; rejection letter
) has already
4. Ms. Khoday Eshwara & Sons 16.8.90 Pvt. been issued on
Al Pratappur, Teh., Handia. : 30.4.1990
*30.4.90

Construction of Museum at Ratnagiri

2972. SHRIANADICHARAN DAS: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the construction work of AS|
museum at Ratnagiri (Orissa) is running
much behind the schedule;

(b) if so, the reason therefor;

(c) the progress made so far in its
construction and the steps being taken 10
expedite the work; and

(d) the time by which it is expected to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF

CULTURE) (KUMARI SELJA): (a) to (d). No
Sir, the construction work of the site museum
building at Ratnagiri, district Cuttack, Orissa
has been completed.

Foodgrains Stock In Kerala

2973. SHRI KODIKKUNIL SURESH:
Will the Minister of FOOD be pleased to
state:

(a) the total quantum of foodgrains
stocked in FCl godowns as on June 1992 in
Kerala as compared to last year; and

(b) the details of the foodgrains likely to
be stocked during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) The stocks of rice and wheat
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with the Food Corporation of India in Kerala
were as under:-

(In ‘000 tonnes)

Ason
30.6.92 30.6.91
Rice 345.1 297.7
© Wheat 13.0 28.9
Total 358.1 326.6

(b) The month-end stocks of rice and wheat
withthe FClin Kerala during the current year
were as under:-

(In ‘000 tonnes)

Rice Wheat
January 276.7 .71.9
February  293.6 51.7
March 373.2 26.9
April 375.9 16.5
May 364.9 7.7
June 345.1 13.0

Adequate quantities of rice and wheat
will be stocked by the Food Corporation of
Indiain Keralain the remaining months of the
year to meet the requirements of the Public
" Distribution System in the State.

" Tamluk-Digha Rallway Line
2974. SHRI SATYAGOPAL MISHRA:
Willthe Minister of RAILWAYS be pleasedto

state:

(a) the progress made so far in the
construction of Tamluk-Digha railway line;
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(b) whether the work on the project is
going on with a slow pace; and

(c) i so, the reasons therefor and the
steps being taken to expedite the work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 12.25% upto June,
1992.

(b) Yes, Sir.

(c) Work is beir{g progressed as per
availability of resources.

Conversion of Ganga Action Plan into
National River Action Plan

SHRI M.V.
CHANDRASHEKARA
MURTHY:

SHRI V. SREENIVASA
PRASAD:

SHRI SANDIPAN
BHAGWAN THORAT:

2975.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe Govemment proposeto
convertthe GangaAction Planintoa national
river action plan;

(b) if so, the details thereof; and

(c) the details of the proposal
incorporated in this regard in the Eighth
Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to {c).
A National River Action Plan for abatement
of pollutionin the identified polluted stretches
of some major rivers of the country is under
formulation. Details in this regard are being
worked out.
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[Translation)

Bihar Education Project

+2076. SHRI NAWAL KISHORE RA!:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
reviewed the working of Bihar Education
Project;

(b) if so, its impact noticed on the overall
socio-cultural situation; and

(c) the programme of its expansion to
cover more districts in 1992-93?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) and (b).
The Bihar Education Project was launched
after Government’s approval on 25.2.1991
inthe three districts of Bihar, namely Ranchi,
Rohtas and West Champaran. A number of
educational activities wer3 initiated in these
districts. As the project is recently launched,
it is too early to assess its impact on over-all
socio-cultural situation.

(c) In 1992-93, the Project is being
expandedto four more districts namely, East
Singhbhoom, Chatra, Muzaffarpur and
Sitamarhi.

[English)
import of Presticides
2977. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
(a) whether untested toxic pesticides in

large quantity has been imported through
private sources despite clear instructions to
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the country by the Central Insecticides Board,

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) and (c). Do not arise.
[Translation)

Tour of Hockey Team to European
Countries

+2978. SHRIVISHWANATH SHASTRI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whetherthe Indian Hockeyteam had
toured to European countries during May,
1992;

(b) it so, the details of matches played;
and

(c) the objective of the tour?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) Yes, Sir.

(b) According to information given by
the Indian Hockey Federation, the details of
matches played are shown in the enclosed
Statement.

(c) Thetourwas plannedto giveexposure
to the Indian team in preparation for the
Olympics.



113 Written Answers
STATEMENT

l. Brussels - Against Belgium X

(i)  Friday 8 May at Bedouin at 1900
hours 4-0 in our favour.

(i)  Saturday 9 May at La Resento at
1700 hours 3-2 in our favour.

(i) Sunday 10 May at Baudouin at
1700 hours 3-2 in our favour.

I Great Britain

() 13 May Vs England at Bisham
Abbey 2-0 in our favour.

(i) 16 May Testvs. Gt. Britain at Mitton-
Keynes 3-1 in our favour.

(i) 17 May Test Vs. Gt. Britain at
Reading 3-1 in our favour.

(iv) 19May Test Vs. Welsh Xl at Cardiff
3-2 in our favour.

(v)  20May Test Vs. Welsh Xl at Cardift
4-0 in our favour.

. Spain (Madrid) four Nation
Tournament

(i) 22\ ay Vs. Argentina at Club-de-
Campo 2-0 in our favour.

(i) 23 May Vs. Egypt at Club-de-
Campo 3-2 in our favour.

(i) 24 May Vs. Spain at Club-de-
Campo 0-0 Drawn.

V. Germany (Cologne)
() 26 May Practice match against

Dusseldorf Hockey Club 4-0 in our
favour.
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(i)  27MayTestVs.Germany atHuerth
2-3 against us.

(i)  28May TestVsGermany at Neuss
3-3 Drawn.

V. Netherlands

() 30 May International Match Vs.
Holland 2-1 in our favour.

(i) 31 May International Match Vs.
Holland 2-1 in our favour.

[English]

Women Weightlifters Participated In
World Championship

2979. SHRIMATI DIL KUMARI
BHANDAIjI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
1o state:

(a) whether some women weightlifters
of the country participated in Women World
Weightlifting Championship held in Bulgaria
in May, 1992;

(b) it so, the details of participants, State
and Union Territory-wise;

(c) the criteria followed for selection of
the participants;

(d) whether the passage cost of each
participant has been paid by the Government;

(e) whether a sumof Rs. 16,500/- each
towards boarding and lodging has been
recovered form each participant;

(f) it so, the reasons therefor; and

(9) the steps proposed to be taken to
avoid such incidents in future?
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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) Yes, Sir. .

_ (b)Ontheproposalof indian Weightlifting
Federation, Govt. hadcleared seven Women
Weightlifters for taking part in the
Championship. The details are as indicated
in the enclosed Statement.

{c) The Selection Committee set up by
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the Federation in terms of Gowt. guidelines
selected the Weightlifters on the basis of
Sixth Place results of the last championship.

(d) Yes, Sir.

(e) Government did not bear Boarding
and Lodging expenses in respect of the
participants. As per the information given by
the Federation, it requested its member
units to arrange for boarding and lodging,
pocket expenses, kitting etc. Govt. Is not
aware of any recoveries made in this regard -
from the participants.

(f) and (g). Does not arise.
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Voluntary Organisations Involved In
Gap

2980. SHRI BIR SINGH MAHATO: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a)the voluntary organisations involved
inthe Ganga Action Plan; and

(b) the States/Cities in which these

organisations are functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). A list of voluntary organisations which
have particip.ted in programmes under th
Ganga Action Plan along withtheir places of
work enclosed is Statement.
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Sl. No. Name of the Voluntary

Organisation
1 2
17. India and Rajiv, Chinsura

18. Centre for Study on Manand .
Environment, Calcutta (W.B.)

19, Bengal Fine Arts College

North 24-Parganas

20. North 24-Parganas District
Manimela (W.B.)

21. Committee for National

Integration, Calcutta (W.B.)

22, Canning Millan Chakra,
South 24-Parganas (W.B.)

23, ~  Sankatmochan Nidhi, Amar Bhavan,
Varanasi (U.P.)

24, Rashtriya Grameen Sodha
Sansthan, Allahabad - 211004
(UP.)

25. Sabuj Swapna, North 24-Parganas
(U.P.)
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[Translation]

Buffer Stock in North-Eastern States

2981. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FOOD be
pleased to state:

(a) whether the non-availability of
railway-wagons have badly affected the
supply of foodgrains in North-Eastern States
and the common consumer is forced to
purchase wheat and rice form the local
market at increased prices;

(b) if so, whether the Government are
considering to have ‘Buffer-stock’ in these
States in order to control the distribution
system; and

(c) if so, the details of the steps taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). There is no problem
regarding availability of railwagonsto FClfor
transporting and delivering the foodgrains to
States inthe North-East against their monthly
allocations. FClis holding sufficient stocks of
foodgrains in North-East to not only cater for
requirements against current month's
allocation butis also maintaining some buffer
stocks. t is also continuing its endeavour to
increase the induction foodgrains stocks in
the North-East so that adequate buffer stocks
are maintained by it.

Export of Levy Sugar by Sugar Mills

2982. SHRIMATI SHEELA GAUTAM:
Will the Minister of FOOD be pleased to
state:

(a) the quantity of levy sugar exported
by the sugar mills during 1990-91, State-
wise;
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(b) the target fixed in regard to export of
levy sugar during 1990-91;

(c) whether the targets have been
achieved and if so, to what extent; and

(d) if not, the reasons therefor and steps
taken to achieve the target? :

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN®
AHMED): (a) to (d). Commercial exports are
not undertaken from levy sugar. However,
Government decided to supply 20,000 MT
consumption, out of which a quantity of
about 19,998 MT of levy sugar to Nepal
during 1990-91 for their internal has been
lifted. The balance of about 2MT which could
not be lifted is an insignificant quantity.

[English)

Subject of Insurance introduced in
Schools

2983. SHRIANANTRAO DESHMUKH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools where the
subject of ‘Insurance’ has been introduced
by the General Insurance Corporation for
the purpose of providing employment;

(b) the criteria fixed for selection of
these schools by General Insurance
Corporation;

(c) the number of students in each of
hese schools; and

(d) the norms followed by GIC to check
the student strength in these schools as per
stipulated guidelines?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE '
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d). A
statement is enclosed.

STATEMENT

(a) The vocational course in General
Insurance has beenintroducedin 18 schools
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affiliated with Central Board of Secondary
Education.

(b) The schools were selected by a
Committee keeping in view the overall
standard of the school, the infrastructure
and facilities available.

(c) The number of students in each
school, who appeared in 1992 examination,
are as under:-

Sl. No. Name of the School No. of students
1. Gowvt. Boys Sr. Sec. School 34
Chander Nagar, Delhi. .
2. Gowt. Girls Sr. Sec. School No. 1 38
B-Block, Janakpuri, New Delhi.
3. Gowvt. Boys Model School 25
Gulabi Bagh, Delhi.
4, Gowt. Girls Sr. Sec. School No. 2 36
Kidwai Nagar, New Delhi.
5. Gowt. Boys Sr. Sec. School 35
Qutab Road, Delhi.
6. Bal Bharati Public School 35
Rajinder Nagar, New Delhi
7. G.G. Sr. Sec. School 40
Sector-10, Chandigarh.
8. Kendriya Vidyalaya 20
Sector-31, Chandigarh.
9. Gowt. Model Sr. Sec. School 36
Sector-35, D, Chandigarh.
10. Kendriya Vidyalaya 18
Ford William, Calcutta.
11. P.S. Sr. Sec. School 40
Alarhelmanga puram, Madras.
12. Padma Sec. Bala Bhawan Sr. Sec. School, 40

Nungam Backam, Madras.
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Gergaon, Bombay.

Sl No. Name of the School No. of students

13. Kendriya Vidyalaya 19
It Campus, Madras.

14. , Vijayantha Sr. Sec. School 40
HVF Avadi, Madras.

15, S B O A Sr. Sec. School 36
Anna Nagar, Madras.

16. K M S Junior College 40
Patel, Bombay.

17. IES Modern English School 33 v
Dadar West, Bombay.

18. Gokhale Education Society, 39

(d) As per norms laid down, the schools
are required to admit not more than 40
students in the course in an academic
session.

Conversion of Gondia-Jabalpur
Railway Line

2984. SHRIMOHANLAL JHIKRAM: Wil
the Minister of RAILWAYS be pleased to
state:

(a) the time by which the work pertaining
to the gauge conversion of railway line from
Gondia to Jabalpur is likely to commence;
and

(b) whethertherailway linesfromMandla
to Nainpurandirom Mainpurto “Chhindwara
Prasia have also been includedinthis gauge
conversion work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Work on Gauge
Conversion on Gondia-Jabalpur is likely to
be taken up during the VIli Five Year Plan.

(b) No, Sr.

Teesta-Torsha Express

2985. SHRI SUBRATA MUKHERJEE:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether there is any proposalto run
the tri-weekly Teesta-Torsha Express daily;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operational & resource constraints
and lack of commercial justification.

Conversation of Bankura-Damodar
Railway Line

2986. SHRIPURNA CHANDRAMALIK:
Willthe Minister of RAILWAYSbe pleasedto

state:
(a) whether there is any proposal for
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conversion of Bankura-Damodar raitway line;

(b) if so, the details thereof; and
. '(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources.

illegal Feeding of Trees

SHRI PARASRAM
BHARDWAJ:

SHRI K. PRADHANI:

SHRI R. DHANUSKODI
ATHITHAN:

2987.

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Government are aware of
illegal felling of trees in the forest area in
certain States;

(b) if so, whether any Central Teamhas

visited such States in this regard,
(c) if so, the details of States visited; and

(d) the suggestions/recommendations
made by saidteamto prevent such incidents
in future?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
- FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir. .

(b) and (c). On receipt of complaint of
illegalfeliing of trees, a Centralteamheaded
by Additional Inspector General of Forests
visited Bastar in madhya Pradesh.
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(d) The recommendations of the feam
are under consideration.

Vacation of Schools and Collegos'

2988. SHRI BALRAJ PASSI: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether schools and colleges in
India remainclosed for long intervals during
the yearas comparedto schools and colleges
in other countries; and

(b) it so, the details thereof and the
remedial steps proposed to be taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
(DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): {a) and (b).
Comparative information about the duration
of periodforwhich Indianschools andcolleges
remainclosedyvis-a-vis schools and colleges
in other countries is not compiled in the
Department of Education.

[ Translation]
Railway Sleepers

+2989. SHRI UPENDRA NATH
VERMA: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of railway sleepers
manufactured during 1991-92;

(b) whether the production of railway
sleepers is less than the requirement of the
Railways; and

(c) the total number of sleepers requied
by the Eastern Railway during 1992-93 and
the number of sleepers to be procured from .
different companies?
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THE M!NISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Manufactured sleepers
* viz. Concrete, Steel & Cast Iron procured by
the Raitways during 1991-92 were 65 lakhs.

(b) No; Sir.

(c) Eastern Railway's requirement of
the sleepers ¢f three types on 1992-93is 8.5
lakhs and the same quantity is proposed to
be procur:c from various sources.

[English]
Corpérale Plan
299C. SHRIMATI KRISHNENDRA

KAUR (DEEPA):
SHRIN.K. BALIYAN:
PROF. RITA VERMA:

Will the Minister of RAILWAYS be
pleased 15 state:

. (a) whsther the Government have
finaliced corporate plan;

(b) the salient feature of the plan, the
total lergih of raitway lines to be constructed
under it and the zonewise distribution of
those lines;

(c)the steps being taken forthe execution
of the plan o:i nriority basis; and

(d) th2 m=asures proposed to be taken
torehabilitaic/compensate the persons likely
to be affecte<! on account of these projects?

THE MINISTER OF STATE IN THE
MINIETRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

() o (¢). Corporate Plan does not
contain ini.icate details of new lines,
rehabilitztion/compensation etc. Corporate

, missioni.e. szlicnt feature Is Tobe amodern
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railway system with sufficient capacity to
meet the country’s transport needs both for
passenger & freight traffic, based on an
optimal inter modal mix and to provide this
transportation at least cost to the society
while maintaining financial viability of the
system.” Flans are prepared to meet the
above objective within the available
resources.

[Translation)
Railway Lines in Tribal Areas

+2991. SHRI KASHIRAM RANA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe Govemment are making
special efforts to lay railway liens in tribal
areas;

(b) if so, the details thereof;

(c) the details of new railway lines laid
under this policy, State-wise; and

(d) the works Govemment propose to
undertake during next year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). The information
is being collected and will be laid on the table
of the Sabha.

[English]
Contaminated Drug

2992. SHRI K P. REDDAIAH YADAV:
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item captioned "Dava Ki Shishi Me Kida
Nikala® appearing in the Jansatta dated July
2,1992;
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(b) if =v, tha facts thereof; and

- (c) thie steps proposed to be taken by
the Government in this regard so as to
prevent such incidents in future?

THE MIMISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE. (SHRIMATI D.K. THARA DEVI
SIDDHARH*): (a) to (c). As perinformation
available, the complainant has not reported
the matter aither to the Punjab Government
or to the Central Government. However, he
has filed @ complaint with the District and
Session Jludge, District Consumer Forum,
Bhatinda. tnerefcre, the matteris sub-judice.

Increasa in Price of Foodgrains
OPR.LALBAHADURRAWAL:

DR.  LAXMINARAYAN
PANDEYA:

293

Willthe Minister of FOOD be pleasedto
state:

(a) the extentof increase in the prices of
foodgrzains (wheat and sugar) and cereals
during the !ast six months;

(b) the reasons therefor; and

(c) the sizps 1aken by the Govemment
to check the hixa in prices of these essential
commodiikiz?

THE #:ISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMERR AFFAIRS AND PUBLIC
DISTRISUTION (SHRI KAMALUDDIN
AHMED): (a} The index numbers of wholesale
prices of wheat, sugar and cereals at the end
of June, 1¢52 show an increase of 0.4%,
11.5% and 7.5% respectively over past six
months rachened from December, 1991.

(o) The mainreasons for rise in prices of
foodgrainis 2i% Jecline in production of Kharif
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cereals increase in the minimum support
prices/procurement prices, increase in the
Central issue prices, general inflationery
trends in the economy etc.

As regards sugar, increase in the open
marketprices has mainly been on account of
general inflationery trends in the economy
and increase in the retail issue price of levy
sugar.

(c) Open market prices of foodgrains
are dependent on the relative position of
overall supply and demand of foodgrains in
the market. Onaccount of lower procurement
this year of wheat and rice, the holding of
these foodgrains in the open market is
comparatively larger, which should have a
sobering effect on the open market prices.
Adequate quantities of wheat and rice are,
however, being supplied to States/Union
Termitories for PDS.

in respect of sugar, Govemment has
released afreesale quota of 6.15 lakhtonnes
for the month of August, 1992 as against
5.75 lakh tonnes for the month of July, 1992

to check the rising tendency in prices.
Taj Mahal Renewal Project

2994. SHRIPRATAPRAO B.BHONSLE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether representations have been
received by the Government for launching
shortterm Taj Mahal Renewal Project under
a coordinated authority;

(b) it so, the details thereof; and

(c) the action proposed to be.taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
(DEVELOPMENT DEPARTMENT OF
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EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) The Govemment has received a
suggestiontoset up ashortterm TAJMAHAL
Renewal Project under a coordinated
authorityforimprovingthe general upkeep of
TAJ MAHAL and its environs besides
providing basic amenities to the tourists.

(c) Aco-ordination committee under the
Chairmanship of Commissioner, Agra is
already functioning.which looks after and
coordinates the various aspects under
reference, as such the setting up of another
committee for the same purpose is not
necessary.

[ Translation)
CCTVs at stations in Maharashtra
+2995.  SHRI  VILASRAO

NAGNATHRAO GUNDEWAR: Wil the
Minister of RAILWAYS be pleased to state:

(a)the Railway Stations in Maharashtra
where Close-Circuit Television sets have
been installed; and

(b) the Railway Stations where such
television sets are proposed to be installed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). In the State of
Maharashtra, Close-Circuit Television
System has been installed at Dadar, Nasik
Roadand MirajRailway Stations. This system
is proposed 1o be installed at Aurangabad
Railway Station.

Rallway Communication System

+2996. SHRI NITISH KUMAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whether additional income is
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proposed to be earned by allowing private
sector to utilise communication system set
up by the Railways;

(b) if so, the facts in this regard;

(c) whether there is any scheme to
improve the existing railway communication
system with a view to ensure that no
inconvenience ‘is’ caused to Tailway
communication work even after allowing

private sector to utilise it; and

(d) if so, the total estimated expenditure
1o be incurred on thé said scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR
MALLIKARJUN): (a) No, Sir.

' (b) to (d). Do not arise.

[English)
Contraceptive Norplant-6
2997. SHRIKESRILAL:
SHRIMAT! DIL KUMAF
BHANDARL:

Will the Minister of HEALTH ANLC
FAMILY WELFARE be pleased to state:

(a) the number of trials of contraceptive
Norplant-6 made so far;

(b) the outcome of such trials;

(c) whetherthe Government propose to
introduce the contraceptive inthe nearfuture;

(d) if so, the details thereof;
(e) whether the Government have
received representations fromthe Women's

Organisations against the trial;

(f) if so, the particulars of these
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organisations; and

(g) the reaction of the Government
thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) Extensive clinical trials of Norplant-6
have been conducted in many developed
and developing countries other than India
after which it has been in use in these

“countries. In India, the Indian Council of
Medical Research (ICMR) has carried out
phase-ll randomised trail of Norplant-6 and
Norplant-Il and thereafter phase-l!l clinical
trial and pre-programme introductory study
in respect of Norplant-1i,

(b) The trails have indicated the safety
and efficacy of the devices.

(c) and (d). it has been decided that the
ICAR would conduct phase-ll| clinical trial of
Norplant-6 in 10 medical colleges before its
introduction in the National Family Welfare
Programme can be considered.

(e) and (f). The women's organisations
which have represented to the Government
. againstintroduction of Norplantinthe country
include - Action India, All India Democratic
Women's Association, Ankur, AIDS Bhed
Bhav Virodhi Andolan, Jagori, Karmika, Kali,
ISST, Centre for Women's Development
Studies, Saheli, Y.W.C.A., National
Federation of Indian Women, P.U.D.R.,
Purogami Mahila Sangathan, Sabla Sangh,
Mahila Dakshata Samiti, Shakti Sahaliniand
Joint Women's Programme.

(g) Their representation has been
examined and it has been decided that
phase-lli clinical trial of Norplant-6 would be
undertaken by the ICMR in 10 selected
medical colleges with proper care pertaining
to insertion, counselling, follow-up and
monitoring - before its introduction in the
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National Family Welfare Programme can be
considered. -

[Translation]

Railway line from Shahjahanpur to
Badaun

+2998. SHRI SATYA PAL SINGH
AYDAV: Will the Minister of RAILWAYS be
pleased 1o state: ‘

(a) whether there is any proposal for
laying a railvay line from Shahjahanpur to
Badaun via Kheri Lakhimpur and
Farrukhabad;

(b) if 50, the details thereof; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources.

[English]
Wagons for Kotdwara

+2999. MAJ. GEN. (RETD.) BHUWA#J
CHANDRA KHANDURI: Will the Minister o
RAILWAYS be pleased to refer to Starrec

Question No. 470 answered on 31.3.92 an
state:

(a) whether ‘rake andpiecemeal’ supph
forcarriage of foodgrain to Kotdwara Statior
is continuing;

(b) whether the Ministry havé receivec
any fresh demand for supply of wagons foi
Kotdwara;

{c) if so, the action taken thereon?
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THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) Yes, Sir.

(b) and (c). All the demands for
movement of foodgrain to Kotdwara were
met in full and no demand is pending.;

[Transiation}
Sick Sugar Milis

3000. SHRI BRWBHUSHAN SHARAN
SINGH: Willthe Minister of FOOD be pleased
to state:

(a) the total number of sick sugar mills
in the country during 1991;

(b) whether there has been a sharp
incraase inthe number of the sick sugar mills
during the last six months;

(c) it so, the number thereof;

(d) the details of the schemes formulated
for making these sick sugar mills financially
viable; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
JISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (e). Under the provisions of
he Sick Industrial Companies (Special
drovisions) Act, 1985, companies which
»ecome sick have to be referredto the Board
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for Industrial and Financial Reconstruction
(BIFR). These provisions have now been
extended to-cover public sector undertakings
also. BIFR had intimated that 21 cases
relating 1o sugar industry have been
registered with them. BIFR had further
reported that out of these, 9 cases were not
maintainable. As regards the remaining
cases, further action is being taken by the
BIFR as per the provisions of the aforesaid
Act.

Information regarding sick sugar mills in
the cooperative sector is not maintained.

“Environmental and Forests Projects”
3001. DR.P.R. GANGWAR:

PROF. RASA SINGH
RAWAT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the names of the projects for
improvementof environment of forests which
are being executed with the assistance of the
World Bank and other countries; and

(b) the progress made so far?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). The details of on-going projects receiving
assistance form the World Bank and under
bilateral programmes are given in the
Annexure.
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Sl. No. Name of the Project Donor Agency/ Progress
and Duration Agencies
1 2 3 4
15. Aravalli Hills Afforestation, EEC O: Rs.48.15
Haryana. crores.
(1990-91 to 1997-98). E: Rs. 7.19 crores
till 12/91.
16. Strengthening of Central/ Germany O: Rs. 2.3 crores
State Pollution Control E: Rs. 2.00 crores
Board Laboratories
(1989-1992).
17. Ganga Acticn Plan Technical UK 0: Rs. 4 crores,
Assistance and Equipments. E:  Outlay almost
(1986-1992) exhausted.
18. National Social Forestry World Bank/ 0: Rs. 387.29
Project (Gujarat, Himachal USAID. crores.
Pradesh, Uttar Pradesh and E: Rs. 529.45
Rajasthan) crores.
(1985-86 to 1992-93) upto 12/91
*19. Ecology of Endangered USA 0: Rs.0.54
Grasslands and their Cc  crores.
Fauna. (1990-95) BNHS,
*20. Ecology of Indian Elephant. USA Rs. 0.14 crores

(1987-1992), BNHS.
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Sl. No. Name of the Project Donor Agency/ Progress &
and Duration Agencies §

&

3

1 2 3 4 >

=

]

3

21, Faculty Development of Wild- USA 0: Rs. 0.87 Crores 3
life Institute of India.
(1988-93).

22, Ecology of Large Carnivores of USA 0: Rs.0.10 crores. %
Nagarhole National Park. =
(1988-1993). >

g
>

"Expenditure figures maintained by respective: linstiiutes. Progress of &

the projects indicates that the research activities envisaged are being D

carried out according to the objectives and scope. >

[%)

**0 - Qutlay in crores of Rupses. &

>

E - Expenditure in crores of Rupees.

Expenditure is in excess of outlay at Si. No. 1 and 18 due to

changes in exchange rates.
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[English)

Youth Policy

3002. SHRI V.S. VIJAYARAGHAVAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state: -

" (a)whetherthe Govemment proposeto -

revnsa the Natlonal Youth Polacy, and
» (b) if so, the detatls thgneof?

THE. MINISTER ‘OF STATE IN THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF

YOUTH AFFAIRS AND SPORTS AND

DEPARTMENT OF WOMEN AND CHILD
 DEVELOPMENT) (KUMARI MAMATA

BANERJEE): (a) and (b). No, Sir.

" Oral Medicine for Rables -
3003. SHRI CHETAN P.S. CHAUHAN:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

‘(a) whether the scientists of National-

Institute of Communicable Diseases have
made any research to develop an oral
medicine instead.of painful injection to treat
rabfes, and

{b)if so,» the details thereof?

THE MINISTER OF STATE IN THE

_MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHAY): (a) No, sir.

*(b) Does not arise.
New Station on mmm
-3004. SHRI HD DEVE(X)WDA Wi!!

. the Minister of RA!I.WAYS be pieassd to
state: -
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(a) whetheranyreptesemaﬁon hasbeen

“raceived for construction of new railway
" station by removing the existing two railway

stations in Holenarasipuron Mysore-Arsikere

. 'hne and

(b) if s0, the reaction of the Govem ment
thereto?

THE MINISTER OF STATE IN. THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The proposal was exéminéd. but not
found ]Ustiﬁed.

Resorvatlon Quota of Tralns
in Gujarat .

3005. SHRICHANDRESH PATEL: Will

" the Minister of RAILWAYS be pleased to

state:

(a) whether there are demands frem
Members of Parliament, Chamber of
Commerce, Railway Passengers Association
& Other Organisations to increase the
reservation quata of Jamnagar, Hapa, and
Rajkot Stations on Western Railway for

* varioustrains passing throughthesesstations;
and )

(b) if so, the detanls thereof, the action
taken thereon"

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS . (SHRI
MALLIKARJUN): (a) and (b).

* Representations have- been received for

enhancement of reservation quota at Rakkot, -

. Jamnagar and Hapa stations - by 9018

Saurashtra Janata Express. The_ following -
additional second class resefvation ‘quotas
havebeenprovndadatmesastaﬁonslneo1 8

.- Saurashtra Janata Express since January.

1992:
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“Rajkot - - 66 berths
Jamnagar - 40 berths
Hapa - 34 berths

Bésides, on extehsion of SarvodayaExpress
upto Rajkot once a week, the following

additional reservation quotas have been

allotted at Rajkot and Jamnagar stations by

2983 Sarvodaya Express train.

. AC 2-tier Il Class
Rajkot 7 . 30
Jamnagar 4 20 .

Conversion of Bangalore-Arsikere
Section

3006. SHRIG. MADE GOWDA: Willthe
‘Minister of RAILWAYS be pleased to state:

(a)whetherthe Government have taken
up Bangalore-Arsikere Broad-gauge
conversion work;

(b) if so, the amount allocated therefor
during 1992-93;

(c)thetotal amount required to complete

this work;

(d) the number of kilometers to be
completed during 1992-93; and '

(e) the time by which the project is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Bangalore-Arsikere
(166 km) forms part of Bangalore-Hubli (439
km) gauge conversionprojectincluded inthe
‘Budget for 1992-93;

'(b) The amount provided for the above
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project as awhole in the Budget for1292-93
is Rs. 62 crores.

(c) Approximate cost of Bangalore-
Arsikere conversion is Rs. 85.41 crores.

(d) 166 Km.
(e) During the financial year 1992-93.
[ Translation)
“Aravalli Hills”
3007. PROF. RASA SINGH RAWAT:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a)the details of the afforestation projects
for the Aravalli Hills.;

(b) the names of the dlstricls included in
these projects;

. (c)the achieyenient made so far; and

(d) the time by which these projects are
likely to be completed? . -

THE MINISTER OF STATE OF THE
MINISTRY. OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): (a) to (d).
For the Aravalli Hills, two important
afforestation projects have been taken up,
apart fromthe ongoing State-level activities.

" The first project is for the Aravalli Hills
of Haryana. The project is titled ‘Rehabifitation

~of Common Lands in the Aravalli Hills,

Haryana,” and is being provided assistance
by the European Economic Commumty.

‘(EEC). The total oos%»ot,thepmjecl is'Rs.

48.15ctores. Theprojectis fobe implomented
over eight years inthe dlstncts of Gurgaon,
Faridabad, MahendragathandBMwani The
implementationofthe pro)adstanedln 1990-
91. Upto March 1992, an expenditure-of Rs.
12. S2crores has been incuned andan area
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of 5050 hectares has been coVered.

The second project is for the Aravalli
Hills of Rajasthan. The project is titled
“‘Afforestation Project for Aravalli Hills,
Rajasthan,’ andis being provided assistance
bythe Overseas Economic Cooperation Fund
(OECF), Japan. The total cost of the project
is Rs. 166.9 crores for covering an area of
1,15,000 hectares and distribution of 750
lakh seedlings. The project is to be
implemented over a five year period in ten
districts of Rajasthan viz. Alwar, Banswara,
Chittorgarh, jaipur, Jhunjhunu, Nagaur, Pali,
Siakr, Sirohj and Udaipur. The
implementation of the project started in April,
1992 and the work of establishing the
infrastructure is in progress. The project
would conclude in March, 1997.

[English)
Implementation of ICDS Projects

3008. SHRISUDHIR SAWANT: Wilithe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of training centres
established for ICDS ftunctionaries in
Maharashtra;

(b) whether training centres are
proposed to be established in Sindhudurg or
Ratnagiri Districts;

(c) if so, the details thereof;

(d) the number of balwadis sanctioned
for the above two districts; and

(e) the criteria adopted for establishing
balwadis in backward and hilly areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
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YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELQPMENT) (KUMARI MAMATA
BANERJEE): (a) There are two Middle Level
Training Centres and eighteen Anganwadi
Workers Training Centres in Maharashtra
for the training of ICDS functionaries.

(b) No, Sir.
(c) Does not arise.

(d) At present, eleven Balwadis are
running in Sindhurdurg district and seven
Balwadis in Ratnagiri district under the
Balwadi Nutrition Programme.

(e) The Government release grants to
Central Social Welfare Board and four
nationalllevel Voluntary Organisations to run
the Balwadis in backward areas keeping in
view the nutritional needs of children in the
group of 3-5 years.

Railway line from Sonarpur to Basanti
3009. SHRI RADHIKA RANJAN

PRAMANIK: Willthe Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal to
construct a railway line from, Sonarpur
Railway Station 1o Basanti to connect the
Sundarban Area with Calcutta and to
encourage the tourism in Sundarban Area;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources.
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[ Translation]

Stoppage of Jammu Tawl Bound Trains
at Shamgarh (W.R.)

+3010. DR. LAXMINARAYAN
PANDEYA: Will the Minister of RAILWAYS

be pleased to state:

(a)whetherthere is ademandto provide
. stoppage of Jammu Tawi-Bombay, Jammu
Tawi-Hapa and Jammu Tawi-Ahmedabad
Superfast trains at Shamgarh Station of
Western Railway; and .

(b) it so, the steps proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Examined but not found feasible at
present.

[English)
Production of Wagons

. 3011.SHRIDHARMANNAMUNDAYYA
SADUL: Will the Minister of RAILWAYS be
pleased to state:

(a) the gap between the producﬁon and
demand, including from abroad, of railway
wagons upto the end of Seventh Five Year
Plan;
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(b)whetheraresultof wide gap between
production and demand his Ministry is
considering expansion of existing wagon
manufacturing factories and also setting up
of new factories during the next three years;
and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 89756 wagons were
manufactured against a target of 90,000
wagons (in terms of 4 wheeler units) based
on traffic projections in the Seventh Plan.

(b)and (c). Adequate capacity exists for
manufacture of wagons.

Maternal and Child Health Programmes
In Gujarat

3012. DR. K.D. JESWANI: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total amount spent on matemal
andchild health programme in Gujarat during
each of the last three years, year-wise; and

(b)thetargetfixed and the achievements
made thereof during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). A statement is
enclosed.
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Khurda-Balangir Project

3013. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government of Orissa
has submitted any proposal for taking up of
Khurda-Balangir railway project during the
Eighth Five Year Pian;

(b) if so, the details thereof; and

(c) the reaction of the Govemmentﬁ
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI.

MALLIKARJUN): (a) Yes, Sir.

(b) Construction of a new line from
Khurda Road to Balangir (289 Kms).

(c) The survey was got updated and the
proposal fortaking up this lien was senttothe
Planning Commission in February, 91 but
keeping in view the acute resource constraint
andtheunremunerative nature of the project.
Planning Commission have not approved

taking up of the project.
[Transiation)
Railway line from Shahganj to Amethi

+3014. ACHARYAVISHWANATHDAS
SHASTRI: Willthe Ministerof RAILWAYSbe

pleased to state:

(a) whether there is any scheme under
the consideration of the Union Government
1o lay a railway line from Shahganj Junction
of Northem Railway to Amethi via Kadipur
and Sukanpur in Uttar Pradesh;

() # so, whether any survey was
conducted in this regard; and
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{c) the details of action taken for
acquisition of land for this project?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI.
MALLIKARJUN): (a) No, Sir.

(b) and (c). A preliminary engineering-
cum-traffic survey conducted in 1982-83
indicated insufficient traffic potential. The
work could not be taken up.

[English]

Inclusion of Social Justice and
Secularism in Educational Courses

3015. SHRIRAM VIALS PASWAN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to
include subjects regarding social justice and
secularism and to exclude subjects of
communalism form the courses of

"educational institutions;

{b) it so, the details thereof; and

(c) the instructions issued to the State
Governments in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) ((KUMARI SELJA): (a) to (c).
The National Policy on Education (NPE),
1986 envisaged a national system of
education based on a National Curricular
Framework containing core components
including, inter-alia, secularism and removal
of social barrier. Pursuant to the guidelines
in the Framework the NCERT revised the
school curriculum, syllabi and its textbooks.
Based on the revised curriculum, syllabus
andtextbooks of NCERT, the State Agencies
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also have undertaken measures fro revision
of school curriculum, syllabitextbooks and
their introduction in the school system in a
phased manner. In addition, there is an on-
going programme of NCERT for evaluation
of newtextbooks published by the State level
agencies and private publishers, from the
point of view of communal harmony,
esularims and social justice.

In regard to College/University level,
there is no centralised system of production
of textbooks. Each University is academically
autonomous and prescribes its own courses
of study on the recommendation of its
Academic Council/Board of studies.
Howaever, the University Grants Commission
has issued guidelines for restructuring of
courses with a view to making the first
degrees courses more relevant to the
community. These guidelines provide for a
Foundation Course which inter-alia, include
nationalintegration, value system, resolution
of confiict in society and growth of moral and
spiritual ideas.

The Minister of Human Resource
Development has addressed all Chief
Ministers on 25.2.1992 to protect secular
values and promote national integration
through education.

Smuggling of Paintings of
Rabindranath Tagore

3016. SHRISATYAGOPAL MISRA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the photo copies of the
valuable paintings of Rabindra Nath Tagore
has been smuggled out of the country from
Vishwa Bharati, Bolpur, West Bengal;

(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARISELJA): (a) According
to the report received from Visva-Bharati,
there is no information of any smuggling
having taken place from Visva-Bharati of
photo copies of Tagore’s paintings out of the
country.

(b) and (c). Do not arise.
Drinking Water Farility in Trains

3018. DR. AMIT LAL KALIDAS PATEL:
Willthe Minister of RAILWAYS be pleasedto
state: ‘

(a) whether drinking water facility has
been provided on all long distance trains;

(b)whetherthisfacility has been removed
fromsome of the trains on Western Railway;
and

(c) if so, the details and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Drinking water to
‘Ppassengersinlongdistancetrains is supplied
byproviding flasksin IAC coaches, containers
in AC 2-tier coaches and jerrycans in first/
second class coaches.

(b) No, Sir.

(c) Does not arise.
Grants for Higher Education
3019. SHRIMATI MALINI
BHATTACHARAYA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government have
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decided that grants o instititions of higher  Commission for 1992-93.

education will remain static for the Eighth.

Pian period;

-(b) whether altemative sources of
funding have been proposed to such
institutions; and

{c) whether this would lead o closure of
many colleges?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Central Universities are fully funded by the
Central Government through the University
Grants Commission (UGC). A major share
of UGC's Non-Planbudget is made available
toCeMralUmvotsbesandDehCollegesfor
their maintenance expenditure. Keeping
inviewthepresentconstraintonthe availability
of financial resources, Govemment decided
to maintainthe level of Non-Plan expenditure
of all Ministries/Departments and
‘autonomous bodies during. 1992-93 at the
level of last year. This has imposed resource

- constraint on UGC as well as Central .

Universities.

Acobfding to information furnished by
UGC, during March-April, 1992 the
- Commission held a series of consultations

with Vice-Chancellors, Registrars, and -

- Finance Officers of Central Universities and

principals of Delhi Colleges to identify-

measures for effecting economy and
augmenting income. The economy measures
identifiedin these meetings include reduction
of expenditure on telephones, electricity,

transport, water, stationery, etc., totheextent -

of 20% curtailment in- expenditure on
hospitality, travel, study leave, teaching and
non-teaching posts, etc. These measures
are intended to contain the annual
maintenance expenditure of the Universities/
Colleges within the budget grants of the

The Minister of Human Resource
Development held consultations with
Chairman, UGG and Vice-Chancellor of .
Central Universities toconsider measures to
mitigate the financial difficulties being faced
bythem. Onthebasis ofthese consultations,
UGC have withdrawn its earlier orders in
regardtofreezing of the maintenance grants
fo the above institutions during the current
financial year.

(c) Does not arise.

“Committee on Konkan Rallway
Project”
3020. PROF. SAVITHRI

LAKSHMANAN: Will the Minister of
ENVIRONMENT AND FORESTSbe pleased
to state:

(a) whether a Committee has been
constitutedto gointo the details of conversion

- of reserve forest land for Konkan Railway
Project in Goa; -

(b) if so, the details thereof;

{c) whether the Committee has been
constituted inconsultation with the Ministry
of Railways;

(d) if so,I the composition of the

" Committee; and

(e) the time by which the Commiittee is
likely to submit its report?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS {SHRI KAMAL NATH): (a) and

* (b). A Standing Committee constituted undar

the provisions of the Forest (Conservation)
Act, 1980, considers proposals for diversion
of forest land for non-forestry purposes. The
Ministry has recently constituted an expert
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Committee to examine and evaluate the
environmental aspects including socio-
cultural andheritage relating to the proposed
Konkan Rallway Line.

(c) The Committee constituted includes
representation of the Ministry of Railways.
Prior to the constitution of the Committee, it
hadbeen indicated tothe Ministry of Railways
about the setting ug”ol such a Committee.

(d) The composition of the Expert
Committee is giveninthe enclosed Statement.

(e) The Committee is likely to submit its
report by 3rd September, 1992.

STATEMENT

Composition of the committee referred to
in reply to part(D) of Lok Sabha Unstarred
question No. 3020 Due for reply on 28th

July, 1992 '

1. Dr. (Mrs.) Kamla Chowdhry
New Delhi.

2. ShriV.A Pai Panandnkar
Director,
Centre for Policy Research
New Delhi.

3. Dr.J.B. Sardesai,
Director (Proojects), .
Ecologist, Wildlife Protection Group,
Goa. .

4. Ms. Usha Albuquerque,’
New Delhi.

5. Shri Shyam Chainani,

Bombay Environmental Action Group, .

Bombay.

6.  Shri Manohar Shetty,
Editor, ‘Goa Today'".
‘Panajl, Goa.

7. Director General, :
Archaeological Survey of India,
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Janpath, New Delhi.

8. Dr.B.N. Desai
Director, National Institute of
Oceanography,
Goa.

9. Dr. Kesavan Nair,
Director, National Transportaﬁon
" Planning
and Research Centre,
New Delhi.

10.  Dr. E.F.N. Ribeiro,
Director, . )
School of Planmng & Architechture,
New Delhi.

11.  Shri M. Parabrahmam,
Adviser (RE),
Ministry of Environment & Forests
New Delhi - 110 003.

12. Represemanve of the Mlmstry of
Railways.

13.  Representative of stte
Government of Goa.

14. Representaitive of State
~ Governrient of Karnataka. .

15.  Representative of State
Government ofr Maharashtra.

" 16, ShiT. George Joseph,

Joint Secretary,
Ministry of Environment & Forests,
New Delhi. ‘

Credit Card Facility at Bangalore City
Rallway Station

3021. SHRIMATI CHANDRA PRABAH
URS: Will the Minister of ‘RAILWAYS be

pleased to state:

{a) whether the. Government have
introduced credit card facility for train
reservations at Bangaiore city Rallway

Station;
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(b) if so, the datails thereof;

(c) whether this facility has been
extended to Mysore and Hubli Railway
Stations also; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Credit Cards of Vijaya Bank, Canara
Bank, Andhra Bank and Bank of India are
accepted at Bangalore City Reservation
Office for purchase of reserved tickets.

(c) No, Sir.

(d) No nationalised bank has come up
with a request for acceptance of their Credit
Cards for purchase of tickets at Mysore and
Hubli stations.

Introduction of Local Trains

3022. SHRI RAM KAPSE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
introduce local trains on Kalwa-Thane-
Belapur route;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Kaiwa-Belapuris agoods siding line,
developed by M/s. CIDCO to clear the
freight traffic to/from the industrial belt of
New Bombay. The line on completion wif
have no infrastructure to run local trains,

JULY 28, 1992
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“Prevention of Cruelty to Animals”

3023. SHRI GANGADHARA
Will the Minister of
ENVIRONMENT AND FORESTSbepleased
1o state:

(a) whether all the States have been
actively involved in the Animal Welfare
activities as well as the implementation of the
Prevention of Cruelty to' Animals (PCA) Act,
1960;

(b) if so, the details thereof;

(c) whether people are cooperating with
animal welfare activities especially while they
are transported from one city to another;

- {d) if not, whether Union Government
propose to amend the existing Act to make
it more stringent; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). Most of the State Governments have
framed Rules underthe prevention of Cruelty
to Animals Act, 1960. Eighteen State
Govemnments have also appointed Nodal
Officers for coordination of animal welfaie
activities.

(c) to (e). Generally, people endeavour
toensurethatanimals are transportedsafely
form one place to another. However, very
oftenitis observed that during the transport,
aftention is not paid to avoid overcrowding,
ensure hygiene, etc. whichresultsin infliction
of suffering on the animals. Sensitivity to
animals’ well-being requires alastingchange
in the people’s attitude towards animals
which can be attained only through sustained
efforts at creating an awareness and not
merely through amendment of Prevention of
Cruelty to Animals Act although that too has
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place in the overall efforts to attain the
desired objective. However, no decision in
this regard has been taken.

Expenditure on harvesting and
Transportation by Cooperative Sugar
Factories

3024. SHRIANKUSHRAORAOSAHEB
TOPE: Willthe Minister of FOOD be pleased
to state:

(a) whether the Government have
received any representation from
Maharashtra and the National Sugar
Federationto includethe expenditureincurred
on harvesting and transportation by the
Cooperative Sugar Factories inthe statutory
minimum price of sugar.

(b) it so, the steps taken by the
Government thereon; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

(b) and (c). The Statutory Minimum
Price of Sugarcane (not of sugaras mentioned
in (a) above as recommended by the
Commissionfor Agricultural Costs and Prices
(CACP) includes harvesting and
transportation charges incurred by the
.farmers. Transportchargesincurred by sugar
factories are accountedforinthe conversion
costschedules recommendedbythe Bureau
of Industrial Costs and Prices (BICP).

Transfer Committee in KVS

3025. SHRIMUHIRAM SAIKIA: Willthe
Minister of HUMAN RESOQURCE
DEVELOPMENT be pleased to state:

(a) whether any committes has been
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constituted to monitor transfers of teachers
of Kendriya Vidyalaya Sangathan; and

(b) if so, the details thereof including the
terms of reference and tenure of the
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)and (b). A
committee has been constituted which is
headed by the Additional Secretary,
Department of Education cum-Vice-
Chairman, Kendriya Vidyalaya Sangathan
and with Commissioner, KVS and Shri V.D.
Kaushik, President, Raghtriya Kendriya
Vidyalaya Adhyapak Sangh as members to
process the requests for transfers from
various categories of teachers including
Principals/Vice-Principals in terms of the
approved guidelines for transfers.

Doubling of Jalandhar-Jammu Tawi
Line

3026. SHRIKAMAL CHAUDHARY - Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal for
doubling of Jalandhar-Jammu Tawi railway

line;

(b) it so, the details of the progress
made so for in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) No, Sir.

(b) Does not arise,

{c) Doubling is taken up when the
sectional capacity of the existing single line
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Is saturated. The traffic on this section has
not yet reached this stage.

[Translation]
Geo-Hydrology Course In Universities

+3027. SHRIRAJESH KUMAR:
SHRIMAT! SHEELA
GAUTAM:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 1o state:

(a) whether Govemment propose to
introduce Geo-hydralogy course in various
Univer;ities; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARISELJA):(a) University
Grants Commissiondo not prescribe courses
of study in Universities and Colieges.
Universities are autonomous bodies and
courses of study in various subjects are
prescribed by the Universities themselves
on the recommendations of their Academic

(b) Does not arise. -

|English)
Trivandrum Division
3028. SHRIRAMESH CHENNITHALA:
Willthe Minister of RAILWAYS be pleasedto
state: '

(a)the details of maintenance works ke

track; stations etc. to be undertaken on -

Trivandrum division during 1992-93; and

(b) the quantum of funds aflocated for
this purpose?

. JULY 28, 1992
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Maintenance works
cover attentiontotrack teometry, trackfittings
of all lines, periodic repairs to buildings,
formation, bridges etc. In addition, the renewal
of tracks are taken up on condition basis on
identified stretches.

(b) Forthe above maintenance worksin
TrivandrumDivision, anamount of Rs. 11.13
cr.hasbeenallocatedin 1992-93. Anamount
of Rs. 11.38 cr. allocated for track renewals -
is in addition.

[Translation)

Grants to M.P. for Development of
Colleges

+3029. SHRIMATI SUMITRA
MAHAJAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether ateamof University Grants
Commission, visited Madhya Pradesh in
November 1991 to consider the proposals of
State Government to sanction grants for the
development of 195 Government Colleges;

(b) if so, the details thereof and the
outcome of the teams visit;

(c)theamount sanctioned andthe Grant
released so far; and

(d) if not, the reasons therefor?

- THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.
{According to tha information fumished by
UGC; a team comprising of academics and
UGC officlals were deputed to M.P. in
November, 1991 to examine the 8th Plan
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Development proposals of alleligible colleges
including Government Colleges. ’

(b) The team finalised the 8th Plan
development proposals of 262 colleges of
which 195 are Government colleges. The
fotal 8th Plan allocation approved by this
committee forali colleges is Rs. 20.63crores
out of which the share of the Government
collegesis Rs. 12.85crores. The Commission
accepted the recommendation of the
committee. '

. (c) Against the approved allocation, the
Commission has till date sanctioned a total
grant of Rs. 3.72 crores, the share of
Govemnment colleges being Rs. 2.60 crores.

(d) Grants to colleges are released in
installments depending on the availability of
resources withthe UGC andsubjectto receipt
of utilisation certificate and audited statement
of accounts in respect of grants paid earlier.
As and when such documents are received
next installments are released. '

(English]
Lalitpur-Singhrauli Railway line
3030. DR. KRUPASINDHU BHOI: Wil

the Minister of RAILWAYS be pleased to
state:

(a) whether surveys were conductedto

constructthe Lalitpur-Singhrauliraitwayline;

(b)ilso.}hadetailé andoutcomethereof; -

and

(C)metlmbywh'd\ﬁ\econsltm

wocklsiiteiytobes(aned" S

THE MINISTER OF STATE NTHE

MINISTRY OF RAILWAYS (SHRI
. MALLIKARJUN): (a) to {c). Sumy for
Lalitpur-Khajuraho-Satna,
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kms) has been taken up. Further action will
depend on results of the survey and
availability of resources in the coming years.

‘Admission in Sports Schools
SHRI MRUTYUNJAYA NAYAK:

SHRI  NARAIN  SINGH
CHAUDHARI:

3031.

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the number of sports students from

- Punjabsponsored by the Sports Authority of

India under NSTC and SPDA Schemes
during the last one year,

(b) the number of students from Punjab
who have been offered admission invarious
schools of Punjab only; and

(c) the number of students presently
studying in Punjab who have now been
offered admission in distant states like
Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH. AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (SHRIMATI MAMATA
BANERJEE): (a) Under the NSTC Scheme

4 boys and 2 girls and under the SPDA
* Scheme 54 boys were selected by Sports

Authority of Indiain the year 1991-92.

b and (c). Al the 60 students selected
trom Punjab were admifted in Punjab only.

Examlnation Monm

3032, SHRIMATIVASUNDHARARAE:
Will the Minister of HUMAN RESDURCE -

. DEVELQPMENT be pleased 1p sipte:

' .(a)‘\v_nhethe;r» there Is ny plw to
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introduce reforms in examination at
secondary school level in collaboration with
the NCERT;

(b) i so, whether the modalities, time
frame, sample size, staff component etc.
have been finalised;

(c) if so, the details thereof; and

(d) the financial implication of the
examination reforms proposed by the
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEVELOPMENT OF
CULTURE) (KUMARI SELJA): (a) to (d). In
June, 1992, the Government have set up
Task Forces to suggest revision of the
Programme of Action (POA) for
implementation of the directives of the
National Policy on Education, 1986 keeping
in view the Revised Policy Formulation
adopted by the Parliament during the last
Budget Session. One of such Task Forces
on ‘Evaluation and Examination’ has
recommended various examination reforms
measures at all level of education,. including
the Secondary level. Implementation of the
Task Force recommendations in
collaboration withthe NCERT and the Boards
depends on the views ofthe Central Advisory
Board of Education and adoption of the POA
by the Parliament.

[Translation]

Computerised Reservation at
Surat

+3033. SHRICHHITUBHAIGAMIT: Wil
the Minister of RAILWAYS be ploased to
state:

(a) whether a decision has been taken
to Introduce Computerised reservation

JULY 28, 1992
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system at Surat railway station on Western
qulway; and

(b) the time by which the said facility is
likely to be provided there and details of the
concrete steps being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY  OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The facility has already become
functional with the commencement of
Computerised reservation no few trains. Itis
expectedthat remaining trains wilbe covered
by Dec.’ 93.

[English]
Import of Hazardous Substances

3034. SHRI BIJOY KRISHNA
HANDIQUE Will the Minister of
ENVIRONMENT AND FORESTS be pleased
1o state:

(a) whether the Government have
received any proposal to improve oil sludge
and lead waste;

(b) if so, the details thereo! and the
action taken by the Government thereon;
and

(c) the steps Government contemplate
to prevent such trains-boundary movement
of hazardous substances, particularly in the
form of wastes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and -
{b). Proposals for import of 4,000 metric
tonnes of oil sludge from Singapore, 5,000
metric tonnes of oil sludge from Hongkong
and 720 metric tonnes of lead waste from
Canada have been recelved by the
Government inthe last one year. The import
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of these hazardous wastes has not been
permittad by the Government.

(c) According to Rule 11 of Hazardous
Wastes (Management and Handling) Rules,
1989 under the Environment (Protection)
Act, 1986, import of hazardous wastes is not
allowedfor dumping and disposal andis only
allowed if required-for processing or  re-
use as raw materials after examination of
each case on merit. Transboundary
movemant of hazardous wastes is also
regulatéd by the Basel Convention to which
India is a signatory. According to this
Convention import of hazardous waste
cannot take place in any country without the
consent of the importing country. Even for
transit purposes, the consent of the country
concemed isrequired. Theseprovisions give
adequate powers to the Government to
prevent transboundary movement of
hazardous wasles.

Doubling of Quilon-Trivandrum
route '

3035. SHRIK. MURALEEDHARAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) the progress made in doubling of the
railway line between Quilon and Trivandrum;
and

(b)bywhenitisexpectediobecompleted
and commissioned?

: THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Land acquisition hag
been taken up.

{b) Will depend upon availablity of
resources in the coming years.
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Environment and Forests Protection V
Programme

3036. SHRI BHUPINDER SINGH
HOODA: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe Govemment proposeto
enter into by-lateral environment and forest
protection programmes with otherthird world
countries; and

(b)if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). The Government has programmes of
cooperation for promoting and supporting
the protection, management and
enhancement of environment in third world
countries particularly in the South Asian
region through the multilateral framework
provided by the South Asia Co-operative
Environment Programme (SACEP), an
organisation in which India is a member
aloangwith other countries of South Asia
namely: Sri Lanka, Mayanmar, Pakistan,
Bangladesh, Afghanistan, Bhutan, Maldives
and Iran. In addition, under the auspices of
the South Asian Association of Regional
Cooperation (SAARC) , active programmes
of cooperation exists for studying the causes
and consequences of natural disasters and
protection and preservation of the
environment, and the impact of greenhouse
effect and sea-level rise, with reference to
the SAARC region. These programmes of
cooperation are in addition fo technical
cooperation between India and the third
world countries in the areas of forestry
research and training.

Coach Factory at Chltradurga

3037. SHRI K.G. SHIVAPPA: Wil the
Minister of RAILWAYS be pleased o stite:
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(a) whetherthere is any proposal to set
up a Coach Building Factory at Chitradurga
in Kamataka; and

() if so, the detai!s thereof and the
action taken so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
. MALLIKARJUN): (a) No, Sir.

(o) Does not arise.
[Translation)

World Bank Aided Projects
in Punjab

3038. SHRI MOHAN  SINGH
(Ferozepur): Will the Minister of HEALTH
ANDFAMILY WELFARE bepleasedtostate:

(a)whetherthe Union Government have
started or propose 1o start the World Bank
Aided Project to promote family welfare
programme in Punjab;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). With a view to
strengthen the infrastructure for delivery of
Health and Family Welfare Services, to
upgradethe knowledge andskill of the medical
and para medical staff and to reduce birth
rate, maternal and child montality and
morbidity, India Population Project (IPP-VH)
has been launched in Punjab with World
Bank assistance at a project eost of Rs.
48.66 crores. The projectcommenced w.e.f.
2.11.1990 and will continue for 5 years. The
project covers the entire State. Besides,
another programme called * Child Survival
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and Safe Motherhood ' has been initiated
from 1992-93 for implementation during
Eighth Plan with partial assistance fromthe -
World Bank. The Programme aims at
reducing maternal and child mortality by
integrating and strengthening the existing
Universal Immunisation Programme, Oral
Rehydration Therapy Programme and the
prophylaxis schemes for control of anaemia
in pregnant women ‘and prevention of
blindness due to Vitamin A deficiency in
children. During 1992-93 three districts of
Punjab viz. Hoshiarpur, Ropar and Faridkot
are covered under the programme.

[English)

Chitd Welfare Schemes In Orissa

3039. SHRI K.P. SINGH DEO:; Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether some voluntary agencies/
organisations in Orissa are implementing
schemes pertaining to child welfare;

(b) it so, the name and the number of
those agencies;

(c) the amount of UNICEF grants and
foreign grants received by those voluntary
organisations/agencies;-

(d) whether the accounts of those
agencies are audited every year; and

(e) it not, the reasons therefor?

.THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT): (a) to (e). nformation is
being collected and will be laid on the Table
of the House.
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Yard at Pathardih

3040. SHRI BASUDEB ACHARIA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal for
remodeling of the Yard at Patnardih, South
Eastem Railway; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN): (a) and (b). The work of
Pathardih-Sudamdih - Upgradation of
facilities for introduction of passengerservices
is already in progress. This will include
additions and alteration in Pathardih Yard.

Maintenance of Track between
Vijayawada and Madras

3041 SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of RAILWAYS
be pleased to state:

(a) the number of accidents and
derailments that have taken place on
Vijayawada-Madras section during last one
year;

(b) whether poor track maintenance is
one of the main reason for the increase of
these incidents;

(c) if so, the steps taken to keep track in
perfect condition in this section; and

(d) the amount earmarked for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There were seven
consequential train accidents between
Vijayawada and Madras Central railway
stations during 1991-92.

SRAVANA 6, 1914 (SAKA)
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~ (b) There was no increase in train
accidents between these two stations during
1991-92 as compared to 1990-91.

(c) Does not arise. All the same, steps
taken include completion of 62 Kms. of track
renewals in 1992-93, increased lavel of
attentionto and monitoring of track geometry
and testing of rails.

(d) Bs. 23.68 crores has been provided
for track renewals during 1992-93.

Operation Black Board

304cZ. SHRI CHANDULAL
CHANDRAKAR: Willthe Ministerof HUMAN .
RESOURCE DEVELOPMENT be pleased
to state:

(a)whetherthe programme of achieving
universal elementary education through *
‘Operation Black Board’ has received a set
back;

(b) if so, the reasons therefor;

(c) the amount released and spent so
far for various phases of Operation Black
Board in the country, phase-wise and State-
wise; and

(d) the amount allocated during 1992-
93; under this programme, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) and (b).
No, Sir.

The scheme of Operation Blackboard
has already covered 4.13 lakhs primary
schools (77%) for providing minimum
essential facilities. It is proposed to continue
and expand this scheme in the 8th Plan.
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(c) The amount released and spent  beenallocated under this programme during,
phase-wise and state-wise is given in the  1992-93.No State-wiseallocations are made
enclosed Statement. under the Scheme. Proposals of the State
Governments are sanctioned depending on
the pace of implementation of the phase

(d) An amount of Rs. 99.14 crores has  sanctioned earlier.
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[ Translation)

Rall link between India and Nepal

o+ 3043 SHRI N.J. RATHVA: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherthe Govemnment propose to
start railway service between Indiaand Nepal
and to convert narrow-gauge line between

Muzaffarpur and Raxaul into broad-gauge;

(b) if so, the time by which this scheme
is likely to be finalised;

(c) the total expenditure likely to be
incurred in this scheme;

(d)whetherthe Governmentpropose to
lay some other railway line besides
Muzaftarpurto Raxaul (Nepal) which can link
the country directly with Nepal; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). There is no
proposal at present to start railway service
between India and Nepal. However,
conversion of Muzaffarpur-Sagauli-Raxaul
section has been included in the Budget for
1992-93 and the work has been taken up.
The Project is targeted for completion in
1993-94.

(c) The anticipatedcost ofthe conversion
project * Muzaffarpur Narkatiaganj-Sagauli-
Raxaul” is Rs. 87.20 crores.

(d) No, Sir.
(e) Does not arise.

LLTs.

+ 3044. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

SRAVANA 6, 1914 (SAKA)
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(a) the details of recoginsed Indian
Institute of Technologies in the country,
location-wise;

(b) whether a number of posts of
Directors are lying vacant in LLTs.;

(c) if so, the details thereof; |.1. Twise
and

(d) the time by which these vacancies
are likely to be filled up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) There are
five Indian Institutes of Technology located
atKharagpur, Bombay, Kanpur, Madras and
Delhi. .

(b) At presentthere is no vacant post of
Director in any of the Institutes. .

(c) and (d). Does not arise.
[English]

Overbridge at Devagram Railway
Station

3045. SHRI AJOY MUKHOPADYAY:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether anytime bound programme
has been undertaken o construct one over-
bridge at Devagram Railway Station in
Sealdah division of Eastern Railway;

(b) if so, the details thereof; and
(c) If not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): {a) Yes, Sk.
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(b} The work of construction of a foot  Information regarding damage lo private
over bridge at Debagramhas already been  property in irain accidents is not maintained.
taken up and is expected to be completed by
March, 1994, ‘ (c) No compensation has been paid.

(c) Does not arise. (d) One.
[ Translation) Development of Infrastructure for

Protection of Forests from Biotic
Accidents on Delhi-Agra Line Interference

3046. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of train accidents
occurred on Delhi-Agra railway-line during
the lastthree years and since January, 1992;

(b) the number of persons killed in each
accident and the delails of the damages
causedtothe private property andthe railway
property;

(c)the amount of compensation provided
too each of the persons killed in these
accidents; and

(d) the number of cases pending before
the claims tribunal for consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There were 12
consequential train accidents between Delhi
and Agra Cantt. railway stations during the
period 1-1-1989 to 30-6-1992.

(b) 8 persons lost their lives in these
accidents -2 on 22-1-1989, 4 on 24-3-1991
and 2 on 26-5-1992.

Cost of damage lo railway property has
been assessed at Rs. 1.51 crores.

3047. SHRI LALIT ORAON: Wil the
Minister of ENVIRONMENT ANDFORESTS
be pleased to state:

(a) the details of the scheme for the
Development of Infrastructure for protection
of Forests from Biotic Interference; and

(b) the amount provided to each State/
Union Territory under the scheme during
each of the last three years; State-wise and
Union Territory wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) The
Centrally sponsored scheme “ Development
of Infrastructure for Protection of Forests
from Biotic Interference” was started during
Seventh Five Year Plan period to provide
financial assistance for protection of forests.
The financial assistance was 100% for the
Union Territories while it was 50% for the
State Govts, on certain non-recurring items.
The main objective of the scheme is to
strengthen the exisling infrastructure of
protection in the States/Union Territories, by
providing fundforitems such as arms, wireless
sets, vehicles, fencing materials etc.

(b) Funds released to the States and
Union Termitories under the scheme during
the last 3 years is given in the enclosed
statement.
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[English]
Medical Colleges
3048. SHRISYED SHAHABUDDIN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Medical Colleges in
the country as on April 1, 1992, State-wise;

(b) the number of Colleges which have

not yet been recognised by the Medical
Council of India, State-wise;

(c) the number of Medical Colleges
which have notyetbeen granted affiliation by
any university, State and Union-Territory-
wise; and

(d) the number of Medical Colleges
whose applications for recognition are
pending with the Medical Council of India,
their brief particulars and the reasons for
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) The Medical Council of

SRAVANA 6, 1914 (SAKA)
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Indiahasinformedthatthere are 144 medical
colleges in the country as on April 1, 1992.
The State-wise details are enclosed as
statement -1

(b) There are 27 medical colleges which
have not yet beenrecognised by the Medical
Council of India. The State-wise details are
enclosed as statement -1

(c) There are 7 medical colleges wnich
have not been granted affiliation by any
University.

Maharashtra 4
Bihar 2
Manipur 1

(d) The Medical Council of India has -
informed that applications of 7 medical
colleges are pending for recognition. These
relate to medical colleges in the States of
Gujarat, Karnataka, Andhra Pradesh &
Maharashtra. In these cases, either the
compliance report overcoming the
deficiencies pointed out at the time of
inspection have not been fumished or a re-
inspection has become due which is being
arranged. ’

STATEMENT -

Number of Medical Colleges in the Country State-wise details

States/Union Teritories Nos.
Andhra Pradesh 10
Assam 3
Bihar 1
Goa 1
Gujarat 6
1

Haryana
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States/Union Tenitories Nos.
Himachal Pradesh 1
Jammu & Kashmir 3
Kamataka 18
Kerala 5
Madhya Pradesh 6
Maharashtra 28
Manipur 2
Orissa 3
Punjab 5
Rajasthan 5
Tamil Nadu 14
Uttar Pradesh 9
West Bengal 7
Chandigarh 1
Delhi 4
Pondicherry 1
Total:- 144
STATEMENT - Il
States No.
Andhra Pradesh 1
Bihar 2
Gujarat 1

Jammu & Kashmir
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217 Written Answers

SRAVANA 6, 1914 (SAKA)

Written Answers 218

States No.
Karnataka 4
Maharashtra 13
Manipur 1
Tamil Nadu 3
UNION TERRITORY
Chandigarh 1
Total:- 27

Area of Operation of Eastern
Railway

3049. SHRI KARTIKESWAR PATRA:
Will the Minister of RAILWAYS be pleased
to state:

(a)the jurisdiction and area of operation
of Eastern Railway in different States with
locations of its major offices;

(b) whether Eastern Railway proposeto
extend its area of operation, carry out goods
andpassengertraffic movements particularly
to Orissa;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Eastern Railway's
operations extend from Howrah/Sealdah in
West Bengalto (i) Mughalsarai and Chopan
in Uttar Pradesh; (ii) Asansol, Bangaon,
Budge-Budge, Canning, Dankuni, Diamond
Harbour, Gede, Hasnabad, Lakshmi-
Kantapur, Lalgola and Mallda Town in West
Bengal (iii) b.rauani, Barkakana,
Chandrapura and Gomoh in Bihar; and (iv)
Mahadhyain Madhia Pradesh. The Railway's

Zonal headquarter is located at Calcutta.
The other major offices (Divisional
headquarters) are also located at Asansol,
Danapur, Dhanbad, Howrah, Malda,
Mughallsarai and Sealdah.

(b) No, Sir.
(c) Does not arise.

(d) Orissa is primarily served by South
Eastern Railway and not Eastern Railway.

Ambalppuzha Over-Bridge

3050. SHRITHAYILJOHNANJALOSE:
Will the Minister of RAILWAYS be pleased
to state:

(a)to (c): whetherthe construction work
for road-overbridge at Chaingaga
(Ambalappuzha) on National Highway No.
47 has been started;

(b) if so, the details thereof and the time
schedule fixed for its completion; and

(c) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
M~ LIKARJUN): (a) Informatlon is being
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collected and will be laid on the Table of the
House.

Maintenance of Konark Temple

3051. SHRIANADICHARAN DAS: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount sanctioned for upkeep
andmaintenance of Konark Temple (Orissa)
during each of the last three years;

(b) whether meeting of high levelexpen
committee has been held to review the
progress work of this temple;

(c) if so, the recommendations made
therein; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) The
expenditure incurred on the maintenance
and conservation of the Sun Temple, Konark

during the last three years is
1989-30 Rs. 7,08,800-00
1990-91 Rs. 6, 45,772-00
1991-92 Rs. 5,99,630-00
{b) No Sir.
(c) Does not ariss.

(d) Regarding the conservation and
preservation of this temple, them are no
such technical problems on which expes
opinion of specialists is required.
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Alleged Mismanagement in Yoga
Institute in Maharashtra

3052. SHRI SANDIRAM BHAGWAN
THORAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the Government have
received any complaints regarding financial
iregularities and administrative bungling by
the Management of Yoga Institute at
Lonavala, District Pune, Maharashtra;

(b) if so, the details thereof;

(c) the action taken/proposed to be
taken against the erring officials; and

(d) the steps likely to be taken to monitor
the functioning of such Institutes on regular
basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
Complaints have been received from the
Kaivalyadhama Employee’s Assoication
againstthe Management of Kaivalyaadhama
Shriman Madhava Yoga Mandira (KSMYM)
Samiti, L onavia. The allegations made include
mal administration, favouritism in
appointments and misuse of power. Enquiries
have revealed that the allegations are
baseless. ltis undersioodthal an agreement
has since has been reached between the
Management and the Association and the
fafier has withdrawn its complaints.

{d) The KSMYM Samiti has aGoveming
Body and a Finance Commities which meel
sogutarty 10 monitor Bs funclioning. The
Government of india and the Govemment ol
Maharashira are ic77=cc==2 e these
dodies. in addilion, a Review Commilies i
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appointed by the Govemment of India from
time to time to review its functioning and
suggest its future development.

Clearance of ‘ Imigran’ for Sale

3053. DR. R. MALLU: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
items captioned * Glaxo drug given health
waming “ appearing in the Times of India
dated 22 June, 1992;

(b) it so, whetherthe in-take of ' Imigran
‘ the drug for the treatment of migraine.
causes dangerous side effects in heart
patients; and

(c) whether the Government have
cleared the drug for sale in India?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) As reported in the newspaper, the
U.K. Committee on Safety of Medicines, has
warned the doctors that it has received
reports of patients who “suffered pain or
tightness of chest after being injected with
the drug * Imigran’ of M/s Glaxo. The
newspaper further adds that studies had
shownthat‘Imigran‘ mightcause constriction
of the coronary arteries. The Committee has
called on all doctors to report adverse
reactions to the drug.

(c)No, Sir. However, permission has
been granted to M/s Glaxo India for
canducting limited clinical trials (Phase Il) on
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Glaxo 43175 which is indicated for Migraine.

Operation Blackboard in Assam

3054. SHRI PROBIN DEKA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools, district-wise,
in Assam covered during the first three
phases of Operation Blackboard;

(b) whether any proposals have been
received from the Government of Assam
regarding the fourth phase;

(c)if so, the decision takenthereon; and

(d) the total outlay under the Operation
Blackboard so far, the amount sanctionedto
Assamandthe amount released upto March
31,1992?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) Only two
phases have been sanctioned to Assam
underthe schemes of Operation Blackboard
and the district-wise information is given in
the attached Statement.

(b) No, Sir.
(c) Question does not arise.

(d) Asumof Rs. 708.95crores has been
sanctioned so far under the scheme of
Operation Blackboard. Against this, an
amount of Rs. 19.40 crores has been
sanctioned and released to Assam upto’
31.3.1992.
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[ Translation]”

Effects of Gulf war on Environment of
India

3055. SHRI RAMESHWAR PATIDAR:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the effects of Gulf war on the
environment of India;

(b) whether it has affected or likely to
affect rain in the country;; and

(c) the measures proposed to be taken
to mitigate its impact?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS(SHRI KAMAL NATH): (a) and
{b). There has been no adverse effect on
environment weather conditions or rainfallin
India due to Gulf war.

(c) Does not arise.
[English]

Conversion of Burdwan-Katwa
Railway Line

+3056. SHRIPURNA CHANDRA
MALIK:
SHRI RAJESH KUMAR::

Will the Minister of
pleased to state:

RAILWAYS be

(a) whether there is any proposal for
gaugeconversionof Burdwan-Katwaraitway
linein view of difficulties being taced by the
public due to inefficient running of trains on
this routs;

(b) H 50, the detalis thereol; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

._‘(b) Does noi aiise.
(c) Constraint of resources.
Tenali Railway Station

3057. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any plan to
modernise Tenali railway station on South
Central Railway in view of inadequate
Passenger facilities there;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)to (c). Modernisation of
slations is done as per norms, based on
trafficrequirements. Tenalihas alreadybeen
provided with three platforms, waiting hall,
upper class waiting room, cover platforms,
toilet facilities drinking water arrangements,
etc. As these facilities dealt with, no further
modernisation is proposed for the present.

Railway Projects in Gujarat

o

3058. SHRIMATI BHAVANA
CHIKHLIA:

DR. AMRIT LAL KALIDAS
PATEL:

SHRI CHHITUBHAI GAMIT:

Will the Minister of RALWAYS be
pleased to state:

{a)the particulars of the raliway projects
in Gujarat 1aken up during the last three
years which have been completed or are
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under execution;

(b) the date of completion of each such
project and the status thereof till date; and

(c) the estimated and the revised cost
of the projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):(a) (1) B.G. rail ink between
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Godhra-Dahod-Indore and Dewas Maksi
(316 kms, 81 kms in Gujarat).

(ii)B.G. conversion/new line to create
rail route from Viramgam to Jodhpur (448
kms, 248 in Gujarat).

(b) Completion will depend upon
availability of resources in the coming years.

(c) The position of cost is as under :-

Project Anticipated cost Revised cost
1.GodharaDahod-indore  Rs. 297 crores No revised cost
& Dewas-Maksi
2. Viramgam-Jodhpur Rs. 423.49 crores santioned.
[Translation] increase/revision in freight rates for various
commodities has been effected during the
Freight Rates curent financial year.

3059. SHRI DRLEEPBHAI SANGHANI:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Railways have
[ i freight rates of various
commodities;

(b) if so, the details and names of those
commodities;

(c) whether the Government have
received any complaint from Saurashtra
(Gujarat) in this regard;

(d) if so, the details thereol; and
(e) the action taken thereon?

THE MINISTER OF STATE N THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (2) and (b). Apart fromthe
revisions effectadfrom 1.4.1992 consaquent
on the Budget proposals, no general

(c) No, Sir.
(d) and (e) Do not arise.
[English]
Difficulties of Suburban Commuters

3060. SHRI TARIT BARAN TOPDAR:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Government are aware
of the difficullies of the commuters in
suburban sections on account of
mismanagementintrain services, particularly
in Sealdah Division of Eastem Railway;

{b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)to(c). Corrective actions
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on mismanagement of services aretaken as
andwhen noticed. Inspections are conducted
at all levels to ensure that there is no
mismanagement.

Sanjay Gandhl post Graduate
Institute of Medical Sciences, Lucknow

3061. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of HEALTHAND
FAMILY WELFARE be pleased to state:

(a) whether the Government have
entered into an agreement with Japan for
obtaining financial assistance for the
upgradation of Sanjay GandhiPost Graduate
Institute of Medical Science, Lucknow;

(b) if so, the details thereof;

(c) whether the said grant has been
obtained; and

(d) if not the reasons for the dealy?

THE MINISTR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARTHA): (a)to (c). As perthe Agency
(JICA), Sanjay Gandhi Post Graduate
Institute of Medicial Sciences,Lucknow, was
provided with equipment worth Rs. 34,00
crores. There is an agreement for technical
cooperation also under which the following
assistance is being provided:

(i)  Exchange of experts at the rate of
six per yearfromJapan andtraining
of five Faculty Members of
SGPGIMS, Lucknow in Nagyoa
University, Japan.

(i)  Supply of equipment to the tune of
30 million Yen till 1995.

(i)  Every expen from Japan is also

entitiedto supply grant of equipment
wortn 330,000 Yen.
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(d) Doe not arise.

[Translation]
Sanskrit Universities

3063. DR. LAL BHADUR RAWAL.: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT  be pleased to state:

(a) the number of Sanskrit Universities
inthe country, State-wise and location-wise;

(b) the amount of assistance provided
to these Universities, University-wise;

(c) there purpose for which it was
sanctioned;

(d) whetherthe Government propose to
setup new Sanskrit Universities inthe country
particularly in U.P,;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
According to the information furnished by
UGC, there are, al present, 3 Sanskrit
Universities set up by Acts of the concerned
State Legislatures and 2 Deemed Sanskrit
Universities in the country.

UGC provides development grants to
the eligible State Universities forpurchase of
books, journals and equipment., appointment
of staff, construction of academic buildings
andhostels. The commission doe notprovide
grants on a year to year basis but for a five
yearplan. The details of the grants sanctioned
by UGC to the Sanskrit Universities during
the 7th Plan are as follows:
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(Rs. in lakhs)

Name of University

Grants in the 7th Plan

1. Sampoornand Sanskrit
Vishwavidyalaya, Varanasi

2. K.S. Darbhanga Sanskrit
University, Darbhanga

3. Shri Jagannath Sanskrit
Vishwavidyalaya, Puri

93.00

72.62

30.00

The Rashtriya Sanskrit Vidyapeeth, Tirupati and Shri Lal Bahadur Shastri Rashtriya
Vidyapeeth, New Delhi, were declared as Deemed Universities in November, 1987 and are
provided grants directly by the Department of Education. The grants released to these two
Deemed Universities in the last 3 years are as follows:-

Name of Deemed University 1989-90 1990-91 1991-92
Shri Lal Bahadur Shastri 6.95 22.19 103.00
Rashtriya Sanskrit Vidyapeeth,

New Delhi
Rashtriya Sanskrit Vidyapeeth, 6.00 79.00 80.00

Tirupati

(d) and (e). There is no proposal under
consideration of the Central Government to
set up a new Sanskrit University in U.P.

(f) Does nor arise.

[English]
Introduction of Trains

3064. SHRIKESRILAL:

SHRI P.C. THOMAS:

KUMARI SIMON MARANDI:

KUMARI PUSHPA DEVI
SINGH:

SHRI SHIBU SOREN:

SHRI SURYA NARAYAN
YADAV:

Will the Minister of RAILWAYS be
pleased to state:

(a) the criteria followed by the
Governmentforintroducing new passenger,
express and superfasttrains fromone station
to another; and

(b) the names of the trains alongwith
their originating/departure station and arrival
destinationintroduced during lastsix months .
andproposedtobeintroduced in nearfuture?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Traffic Justification,
operational feasibility and resource
avallability.

(b) The information is being collected
and will be laid on the Table of the Sabha.
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Legislation to Stop Copying

+3066. MAJ. GEN. (RETD.)
SHRI BHUWAN
CHANDRA KHANDURL:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
bring forward a legislation to stop mass
copying in examinations throughout the
country;

(b) if so, the details thereof;

(c) whether views of all the States
Governments are to be considered before
the enforcement of such legislation; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.

(b) to (d). Does not arise.

Japanese Assistance to Railway
Projects

3067. SHRIMATI SHEELA GAUTAM:
Wil the Minister of RAILWAYS be pleased
to state:

(a) whether Japan has proposed 0
provide financial assistance to three rallway
projects relating to places of Buddhist
pilgrimages in india;

(b)if s0, the names of thess projects and
the amount of assistance proposed 10 be
provided; and
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(c) whether the subject matter figured
duringthe discussion heldbetweenthe indian

authorities and the Japanese delegation
which visited India during last year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) For seeking Economic Assistance,
discussions are held by the Govemment of
India, Ministry of Finance and the
Government of Japan on a year-to-year
basis. However, Japan have not picked up
any Railway Project concerning pilgrimtraffic
for assistance during 1991-92 & 1992-93.

Additional Trains during Summer
Vacation

3068. SHRI BRUBHUSHAN SHARAN
SINGH: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of additionaltrains runby
the Government to ease the rush during the
summer vacation; and

(b) the additional income earned
therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) About 1300 special
trains.

(b) No separate account oté—aming from
individual trains is maintained.

|Enghsh)
ImporVExport of Wheat
3069. SHRI TYARA CHAND

KHANDELWAL : Will the Minister of FOOD
be pleased to stale:
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(a) whether the Government have
exported wheat during the last six months;

(b) if so, the quantity thereof alongwith
the names of the countries; and

(c) the reasons for importing wheat
when it is being exported?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED):(a)and(b).The STC exported 1.25
lakhtonnes of wheatduring JanuarytoJune,
1992 to Philipines, Malaysia, Sri Lanka,
Singapore and Asian Ports.

(¢) The decisions to export wheat were
taken in August, 1990 and April, 1991 by the
Government in order to generate foreign
exchange resources for meeting the critical
balance ot payments situation. Subsequently.
the procurement of wheatduring April-June,
1991 declined sharply and the supply position
was reviewed on a continuing basis. Finally,
it was decided in January, 1992 that no
further export of wheat may be undertaken
beyondthe firmcontractual obligation already
entered into by the STC/MMTC.

Some balancing import of wheat became
unavoidable due to factors like fall in
production of foodgrains, especially coarse
grains, during 1991-92 as compared to the
production during 1990-91 with consequent
imbalance in demand-supply, fower leve! of
procurement of wheat during 1991-92 and
1992-93 marketing seasons and the
consequent need for bullding up stocks In
the Central poo! for maintaining supplies in
PDS and achleving food security.

Expenditure on Rallway Stations in
Western Rallway

3070. SHRICHANDRESH PATEL: Wil
the Minister of RAILWAYS be pleased to
state:
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(a) the amount spent on various railway
stations between Rajkot and Okha, Rajkot
and Hapa and Rajkot and Porbander railway
lines on Western Railway from Janaury,
1989 to June, 1992 year-wise alongwith the
works on whichthe amount have beenspent;

(b) whether the Government have
received complaints about corruption by
railway officials and staff withthe connivance
of contractors and of using inferior quality of
means and materials; and

(c) if so, the action taken or proposed to
be taken against contractors and railway
officials and staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Railways do not
maintain statewise of expenditure.

(b) A complaint was receive in March,
1992 regarding poor quality of construction
of pit line at Hapa over Rajkot Division.

(c) Recovery has been effected from
the contractor for inferior quality of work.
Disciplinary action is contemplated against
delinquent railway officials.

Population Clocks

+3071 SHRI. G. MADE GOWDA:
SHRI B. DEVARAJAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of population clocks
fabricated so farforinstallation atthe strategic
locatlons in the country;

(b) when the clocks are Ekely to be
Instalied and locations of thelr instaltations;
and

(c) the amount incurred/proposed to be
Incurred for the purchase of these clock?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Two population clocks
have been fabricated.

(b) These two population clocks have
since been installed at the Health Pavilion in
the LLT.F. 1991 at Pragati Maidan in
November, 1991 and at 1.S.B.T. kashmere
Gate, Delhi on 19th July, 1992.

(c) The total cost involved in the
procurement of the above two clocks is
about Rs. 16.00 lakhs approximately, which
isinclusive of installation cost andtaxes, and
is being funded by U:N.F.P.A.

Railway Line between Bidhan Nagar
and Salt Lake Stadium

3072. SHRI RADHIKA RANJAN
PRAMANIK: Willthe Minister of RAILWAYS
be pleased to state:

(a) whetherthe Government propose to
construct a railway line between Bidhan
NagarRailway Station and Salt Lake Stadium
to facilitate sport persons and specators;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does nor arise.

(c) This being a new urbantransportation
scheme for commuter traffic for Calcutla
area,, itis forthe State Government of Wast
Bengal to take action in the matter.

Limb Fitting Facllity in Medical
Colleges
3073. SHRI ANANTRAO DESHMUKIH:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the number of Medical Colleges in

the country having facility for the fitting of
artificial limb, State-wise; and

(b) the steps taken or proposed to bee
taken by the Government to introduce such
facility in all the Medical Colleges?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The information
is being collected and willbe laidon the Table
of the House.

Extension of Nimach-Kota Train upto
Delhi

3074.DR.LAXMINARAYANPANDEYA:
Will the Minister of RAILWAYS be pleased
1o state:

(a) whether representations have been
received regarding extension of passenger
train between Nimach and Kota upto Delhi;
and

(b) if so. the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, sir.

(b) Examined but not foundfeasible at
present.

Operation Blackboard in Maharashrtra

3075.SHRIDHARMANNA MONDAYYA
SADUL: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
10 state:

(a) whether all the districts in
Maharashtra have been covered under
Operation Blackboard scheme;



241 Written Answers

(b) if to, the names of the districts not
covered so far;

(c) the steps/proposed to be taken to
cover all these districts during the current
year and next two years;

(d) whether any target has been fixed
for Maharashtra and amount earmarked for
implementation of this scheme; and

(e) the extent to which these targets
have been achieved, district-wise especially
in backward region of western Maharashtra
upto June, 19927

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) All the
districts in Maharashtra have been covered
under the scheme of Operation Blackboard.

(b) and (c). Question does not arise.

(d) and (e). No Statewise ordistrict-wise
targets are fixed under the scheme, the
phasing of the scheme depends upon the
pace of implementation by the State Govis.
So far, an amount of Rs. 47.41 crores have
been sanctioned to Maharashtra against
which an expenditure of Rs. 19.34 crores
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have been incurred. A

Awards to Sindhi Language
Literatures

3076. SHRI K.D. JESWANL: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the awards given to the ‘
literatures of the Sindhi language by the
Sahitya Akadami; i

(b) if not, whether the Government -
proposetointroduce such awards inthenear .
future; and

(c) if not, the reasons theretor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Sahityz
Akadami has given Awards to 25 Sindh
books since 1959 when the Sindhi language
was recognised by the Akadami, as pe
statement attached. These Awards are giver
annually. However, if in a particular year nc
book come up to the desired standard, nt
award is given that year.

(b) and (c). Do not arise.

STATEMENT

Sindhi (Since 1959)

Year Book Author
1959 Kanwar (Biography) Tirth Basant
1964 Anokha Azmooda (Reminiscences) Ram Panjwani
1966 Surahi (Poetry) Lekhraj ‘ Azig *
1968 Shah Jo Rasalo (Mujamal)

(Evaluation) Kalyan B. Advani
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Year Book Author
1969 Sindhi Nasr Ji Tarikh
(History of Sindhi prose) M.U. Malkani
1970 Wari-a Bharyo Palaand (Poetry) Narayan ' Shyam*
1971 Kimach (Poetry) Krishin Rahi
1972 Aparajita (Short stories) Quno Samtaney
1973 Pyar Ji Pyas (Novel) Gobind Malhi
1974 Hunaje Atam Jo Maut (Novel) Lal Pushp
1976 Jea-a~Jharoko (Poetry) Laxman Bhatia ‘ Komal
1978 Cheekh (Poetry) H.l. Sadarangani
1979 Pal Pal Jo Parlao (Poetry) Hari Daryani ‘ Dilgir *
1980 Yad Hikaa Pyar Ji (Novel) Krishin Khatwani
1981 Surkh Gulaab Suraha Khwaab
(Poetry) Prabhu ' Wafa*
1982 Wuhing Hayali-a-Ja Sona Ropa
Warq (Autobiograophy) Popati R. Hirannandani
1983 Andho Doonhon (Poetry) Arjan * Shad’
1984 Uha Shaam (Short stories) Mohan Kalpana
1985 Mero Siju (Poetry) Arjan ‘ Hasid *
1986 Vichoro (Short sttories) Sundri A. Uttamchandani
1987. Challiha-Chorasi (Literary- |
criticism) Harish Vaswani
1988 Se Sabh Sandhyam Saah Sen
(Travelogue) Moti Prakash
1989 Bahi Ja Warisa (Poaetry) M. Kamal
1990 Shishe Ja Ghar (Poetry) Goverdhan Mahboobani
1991, Socha Joon Sooratoon (Poetry) Harkant Jethwani

{No Awards in 1960, 1961, 1962, 1963, 1965 1967, 1975 and 1977)
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Rallway over Bridges in Orissa

3077. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal to
construct the railway-over-bridges at
Bolangir, Titllagarh, Kantabanji and Kharian
Road in Orissa;

(b) if so, the details thereof; and
(c)the action taken so farin this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Construction of
road overbridge at Bolangir has been
completed. Construction of aroad overbridge
at Titlagarh is an approved scheme for 1992-
93. There is no proposal from the State
Government for construction of road over
bridges at Kantabanji and Khariar Road.

Inclusion of Biography of Dr. B.R.
Ambedkar in Text Books

3078. SHRIRAM VILAS PASWAN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
include the biography of Baba Sahef
Bheemrao Aambedkar in the text books of
school education;

{b) if so, the details thereof; and

{c) the instructions issued to the State
Governments in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMAR! SELIJA): (a) and (b).
Biographical details of and reterence to Dr.
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Bheemrao Ambedkar are already included
in the textbooks in language and social
sciences brought out by the N.C.E.R.T. for
various stages of schooleducation,. Particular
attention has been paid to Dr. Ambedkar's
struggle against caste tyranny and his
contribution to the making of the indian
Constitution. The N.C.E.R.T. textbooks are
primarity meant for use inthe schools affiliated
to the CBSE.

(c) School Education is primarily looked
after and managed by the State
Governments. The State Govis. and State
Boards of Secondary Education are
responsible for prescribing curriculum,
syllabus andtextbooks forall subjects. Atthe
national level, the NCERT frames model
schemes of study, syllabus and textbooks.
The materials so developedby NCERT have
been made available to State educational
authorities for adoption or adaptation.

Import of Wheat

3079. SHRI M.V.V.S. MURTHY: Wil
the Minister of FOOD be pleased to stafe:

(a) the details of the quantity of wheat
imported during the last three years from
overseas country-wise, year-wise and the
prices thereof;

(b) the details of the quantity of wheat
exported during the above period country-
wise, year-wise and the price thereof;

(c) whether there is any price hike in
wheat; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No wheat was imported during
the last three years.
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(b) There was no export of where during
1989-90. During 1990-91 and 1991-92 STC
and MMTC were allowed to undertake
commercial export of wheat. The required
information in respect of wheat exported by
these organistions is given in the statement
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attached.

(c) and (d). International market prices
of wheat are different for different types and
origin of wheat and vary greatly depending
on anumberoffactors like overall production,
demand, availability of credit/subsidies etc.
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Hariz Station

3080. DR. AMRAIT LAL KALIDAS
PATEL: Will the Minister of RAILWAYS be
pleased to state:

(a) whetherthe Hariz station of Mehsana
district has been closed by the Railways;

(b) whether the work pertaining to
dislocating/picking up of the railway line at
Hariz Station has been started;

(c) if so, the details and the reasons
therefor; and

(d) whether the present railway line is
being replaced or being closed for ever?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes, Sir.

(c) Chansma-Harijbeing an uneconomic
line has been closed for traffic.

(d) This line has been closed for ever.
[ Translation]

Rural Health Services in
Uttar Pradesh

3081. SHRI ARJUN SINGH YADAV:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the schemes being implemented in
Uttar Pradesh under the Rural Heaith
Services, district-wise;

(b) the targets fixed and achlevements
made underthe Rural Health Services during
the last three years; district-wise and

(c) the amount proposed to be provided
tothe State under these schemes during the
Eighth Five Year Plan;
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). The requisite
information is being collected and will be laid
on the Table of the House.

Construction of Visveswariah Industrial
and Technological Museum

3082. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the construction work of
additional complex of the Visveswariah
Industrial and Technological Museum at
Bangalore has been taken up;

(b) if so, the amount speat so farandthe
amount required to complete the same; and

(c) the time by which it is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) So far Rs. 125.00 lakhs have been
spent and an amount of Rs. 21.69 lakhs
(Approx.) willfurther be requiredto complete
the same.

(c) ltwillbe ready by the end of this year.

Disbursement from Sugarcane
Development Fund

3083. SHRIANKUSHRAORAOSAHEB
TOPE: Willthe Minister of FOOD be pleased
to state:

(a)the amount accumulated sofarinthe
Sugar-cane Development Fund;
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(b) the amount so far sanctioned and
disbursed from Sugar-cane Development
Fund, State-wise;

(c) whether the Government have
received complaints that sanctions and
disbursement are slow; and

(d) if so, the reasons therefor and the
steps takenbythe Governmentinthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) As on 31st March, 1992 a1otal
sumofRs. 1021.00crores, out of sugarcess
collection from sugar undertakings., had
been credited to the Sugar Development
Fund.

JULY 28, 1992
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(b) The State-wise position of loans
sanctioned and disbursed to the sugar
undertakings for sugarcane development
and for modernisation/rehabilitation as on
31.3.1992is givenin the statement attached.

(c) and (d). Such complaints have been
received. In certain cases sanction/
disbursement of loans had been slow due to
non-completion of stipulatedlegalformalities
like singing of Tripartite Agreement,
submission of bank guarantee/State
Government guarantee, furnishing of
utilizationcertificate and non-receipt of impact
reports in case of earlier loans by the State
Government. However, steps have been
takentdexpedite disbursement of sanctioned
loans.
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Recommendation of Tikku Committee
on C.G.H.S. Doctors

3084. SHRISHRAVANKUMARPATEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the main recommendations of Tikku
Committee on C.G.H.S. doctors;

(b) whether theGovernment have
implemented allthe recommendations of the
Committee; and

(c)if not, the steps proposedto betaken
by the Government to implement
Committee’s report in toto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) A statement giving the
details of the recommendations made by the
Committee is attached as statement- |

(b) and (c). Government carefully
considered the Tikku Committee report and
announced its decisions vide memorandum
dated 14th November, 1991 (copy enclosed
as statement -1l). These decisions are being
implemented. However, as the Joint Action
Council of Service Doctor organisations
continued to agitate even after the
announcement of the decisions, a Commitiee
of Officers under the Chairmanship of
additional Secretary (Health) was appointed
tolookintothegrievances of services doctors.
The Committee had a series of meetings
with the representatives of the Joint Action
Council of Service Doctors Organisations,
the Specialists Associations and Dr. V.P.
Malik and others (Petioners in Writ Petltion
No. 683/90 in Supreme Court). The
Commitiee has submitted its report on 16th
March, 1992,
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STATEMENT - |

Officers if the GDMO Sub-Cadre
may be promoted to the grade of
CMO after they have put in 10
years of service on seniority-cum-
fitness basis without linkage such
promotion to vacancies.

The Government may consider
bringing in uniformity in the pay
scales of Senior Medical
Officers and Specialists Gr. II.

Officers of the GDMO Sub-Cadre
may be promoted to the grade of
Rs. 4500-5700 oncompletion of 14
years of service without linkage to
vacancies. The selection for such
promotion will be the same as for
selection to the grade Rs 4500-
5700 recommended for the
Specialists Grades.

Over a period of time the ratio
between the posts in the GDMO
Sub-Cadre to posts in other Sub-
Cadre may be brought downto 1:1

250 posts of Medical Officers may
be transferred as Specialist Gr. Il
posts in the non—teaching sub-
cadre. Asaonetime measurethese
pots may be filled by internal
recruitment from amongst the
eligible post Graduate Degree and
Diploma holders inthe HDMO Sub-
Cadre.

100 posts may be created in the
senior scale of Specialists Gr. Il in
the non-teaching Specialists Sub
Cadre forinternal recruitment after
formally amending recruitment

tules.

The number of posts vacated by
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10.

11.

12.

the PG GDMOs on their
appointment as Specialist Gr. il in
the non-teaching Sub-cadre may
also betransferredto nonteaching
Specialist Gr. Il for recruitment in
the normal course.

The Recruitment Rules for
Specialist Gr. llinthe non-teaching
Sub-Cadre may be amended to
provide for 75% by promotion and
25% by direct recruitment. Eligible
Post-Graduate GDMOs with one
year service in the CHS may be
made eligible for promotion to the
post earmarked for promotion
quota.

Post-Graduate GDMOs who are
now eligible and willing may be
appointed as Teaching Specialist
Gr. Il after proper screening and
the posts vacated by them in the
GDMOs Sub-Cadre by be
abolished.

As a very special case an option to
revert the GDMO Sub-Cadre may
be giventothose whohadinearlier
years moved overfrom GDMO Sub-
cadre to Specialists’ Sub-Cadres.

In future Post-Graduate Degree
holders who join the GDMO Sub-
Cadre may be granted 2 years
ante-dated seniority. Similarly Post-
Graduate Diploma holders may be
given on one year ante-dated-
seniority. Post Graduate allowance
may be abolished for future
entranis.

Speclalist Gr. Il in the Teaching
Sub-Cadre who are granted the
senior scale of Rs. 3700-5000 may
be promoted to the grade of Rs.
4500-5700 after they complete 4
yoars of service.
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17.
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Recruitment rules for the post of
Asst. Professors in the Teaching
Specialists Sub-Cadre may be
reviewed and sutitably amended
taking into account the MCI
regulations. If the rules are
amended in such a way that no
experience after acquiring PG
degree is required for appointment
as Asst. Professors, Asst.
Professors may be placed in the
scale of Rs. 3700-5000 after4 years
as againstthe present requirement
of 2 years.

If adoctorwith qualifications of DM,
MCH orequivalent qualifications is
recruited to the CHS, he may be
grantedtwo advanceincrementsin
the grade in which he is recruited.

The functional grade of Rs. 4500-
5700 and non-functional placement
grade of Rs.4500-5700inthe three
Specialists Sub-Cadre may be
merged. Specialist Gr. Il Officers in
the Senior time scale may be
promoted to the merged grade of
Rs. 4500-5700 on completion of 4
years. The promotion shall be by
selection. Officers may be
considered for promotion in order
of their seniority subject to their
clearing the bench mark of “ Very
Good *“. There will be no zone of
selection.

CHS rules may be amended to
provide for lateral induction at the
level of Rs. 4500-5700 as well as
Rs. 3700-5000 in the Specialists
Grade and posts may be created
on yearly basis to the extent and
necessary for direct recruitment.

As a one time measure officers
who have beenbrought onto Group
A CHS services on 1.1.1973, may
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18.

19.

20.

be promoted to the SAG in - situ
basis (as personal) in the phased
manner so that all of them who are
selected by a DPC may be in SAG
by the middle of 1993. In CGHS
120, 75, 50, and 50 officers maya
be given promotion in-situ during
1990,1991,1992 and 1993.
Similarly, 250, 100, 75 and 75
officers may be upgraded in
Railways Medical Services during
the corresponding periods.
Sufficient number of posts as are
functionally justified may be created
in SAG within a period of 6 to 9
months. The number of SAG posts
in CHS identified on functional

justification may be of the order of "

15% of the total cadre. The officers
who are given promotion in-stiu
may be adjusted against the
sanctioned posts. The posts held
by others which cannot be so
adjusted will revert to the original
grade of their ceasing to hold those
posts.

30postsinthe Teaching Sub-cadre,
46 posts in the non teaching sub-
cadre and one post in the Public
Health sub-cadre may be upgraded
10 SAG fromthe functional grade of
Rs. 4500-5700 dufing 1990-91 and
1992 to improve the prospects of
promotion of specialists.

Theposts of Professorinthe grade
of Rs. 5900-6700 may be
designated as S Senior Prolessors
and any post sanctioned in the
Teaching Sub-Cadre in the grade
of Rs. 7300-7600 may be
designated as Director- Professor.

8 posts of SAG in the CHS may be
upgraded to the Grade Rs. 7300-
7600 and 3 new posts of Addl. DG
maybecreated. Where funcionally
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21.

22.

23.

24.
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justified HAG posts may'be
sanctioned upto 1% of the total
cadre strength.

5 posts of Addl. DG (existing 2 plus
new creations) may be operated in
the pay scale of Rs. 7300-8000 on
the lines of posts in the Postal
Board. Central Board of Direct
Taxes and Central Board of Excise
& Customs.

The cadre management relating to
CHS should by and large rest with
the Directorate General of Health
Services subjecttowhatis statedin
this para.

The Director General of Railway
Medical Service may be upgraded
to the scale of pay Rs. 8000 fixed.
Nine posts of SAG maybe upgraded
topay scale of Rs. 7300-7600. Two
posts in the grade Rs. 7300-8000
may be created by the Railway
Board by abolishing one postinRs.
7300-7600.

The guidelines for creation of post
of SAG as one time measure as
well as up-grading posts in the pay
scale Rs. 7300-7600 may also be
appliedforpostsin Indian Ordinance
Factories and  Municipal
Corporation of Delhi.

As a long term measure,
Government may examine the
introduction of a modified flexible
complementing scheme for the
officers of the CHS and Allied
Cadres ta ensure prospects of
promotion to them as the
conventional method of sanction of
higher level posts in these cadres
for carees progressing is difficult.

Onmerits of the demand considered
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27.

28.

31.

32.

in isolation, we recommend
increasing the age of retirement of
doctors to 60. The Govt. may,
however, take a decision in the
matter in the context of the general
policy of the Government.

* The benefit of added years of
service ‘ available under rule 30 of
CCS (Pension) Rules may also be
made applicable for recruitment to
the GDMOs Sub-cadre even in
respect of MBBS degree holders
by suitable amendment of rules.

Thetormation of the Indian Medical
and Health Service shouldbe taken
upforimplementationevenif allthe
State Governments do not
participate initially.

All new entrants to the CHS should
undergo a basic course of training
of 8 to 12 weeks * duration.
Refresher course should be
arranged at 3 levels viz. Executive,
Advisory and Higher Administrative.

Adequate opportunity should be
provided to the doctors to ensure
continuing Medical Education.

Study leave provisions may be
amendedtoprovide for Study Leave
for 3 years instead of 2 years as
Post-Graduate courses are ofthe 3
years duration in the medical field.

A High level Expert Group should
be appointed to examine the whole
structure for provision of Medical
and Health Services which may ga
into such matters like convening
Central Health Service as one
unified cadre and measures 19
restrict the intake of the officers at
the entry level by operating a
percentage of posts at base level
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by deputation and short-term
contract.

STATEMENT -1
No.A. 45013/13/60 - CHS.V
Government of India

Ministry of Health and Family Welfare

New Delhi, November 14th, 1991.
OFFICE MEMORANDUM

Sub: Recommendations of the High
Power Committee (Tikku Committee) on
service doctors - Decisions thereon.

A Committee had been set up underthe
Chairmanship of Shri R.K. Tikku, Secretary
(Co-ordination) in the Cabinet Secretariat of
the Government of India, to look into all
aspects of career improvement and cadre
restructuring of the doctors of the Central
Health Service. The Committee has since
submitted its Report. The various
recommendations contained in the Report
have been carefully considered and the
Government of India havetaken the following
decisions:-

(1) Two additional posts
of Additional Directors General of
Health Services (Rs. 7300-7600)
shall be created by upgrading two
of the existing common Senior
Administrative Grade posts (Rs.
5§900-6700). Appointment to these
additional posts of Additional
Directors General will be made on
the same lines as the existing posts
of Additional Directors General.

(2)  Four additional posts
inthe scale of Rs. 7300-7600 shall
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be operated under Rule 4(9) of the
Central Health Service Rules, 1982,
by upgradation of 4 posts in the
Supertime scale of Rs. 5900-6700.

(3) 34 additional posts of
Director-Professors (Rs. 5900-
6700) shall be created in the
Teaching Specialists Sub-Cadre of
the Central Health Service by
upgrading an equivalent number of
posts of Professors (Rs. 4500-
5700) on floating basis.

(4) 35 additional posts of
Consultants (Rs. 5900-6700) shall
be created in the Non-teaching
Specialists Sub-cadre ofthe Central
Health Service by upgrading an
equivalent number of posts of
Specialists Grade | (Rs.4500-5700)
on floating basis.

(5) The distinction
between the Non-Functional
Selection Grade (Rs. 4500-5700)
and Functional Grade (Rs. 4500-
5700) will be eliminated in the
Central Health Service. All Associate
Professors in Non-Functional
Selection Grade (Rs. 4500-5700)
shall be designated as professors
from1-12-1991. All Socialists Grade
llofficers (Non-teaching and Public
Health Sub-Cadres) in the Non-
Functional Selection Grade (Rs.
4500-5700) shallbe designated as
Specialists Grade | w.e.f. 1-12.
1991.

(6) All Professors (Rs.
4500-5700) and Speclalists Grade
lofficers (Non-teaching and Public
Health Sub-cadres) will be eligibla
for consideration for promotion to
the Senior Administrative Grade
levelposts (Rs. 5900-6700) subject
‘o avaliability of vacancies, provided
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they have completed at least 3
years of regular service inthe scale
of Rs. 4500-5700 irrespective of
whether the said service was
performed in the Functional Grade
or Non-functional Grade of Rs.
4500-5700. The Associate
Professors and Specialists Grade
Il officers presently in the Non-
functional Selection Grade and to
be designated as Professors and
Specialists Grade | officers
respectively from 1-12-1991, shall
en masse be placed below the
existing Professors and Specialists
Grade | officers respectively forthe
purpose of preparing eligibility lists
for consideration for promotion to
Senior Administrative Grade level
posts (5900-6700).

(7) As in the case of
Teaching Sub-cadre, so also inthe
Sub-cadres of Non-teaching
Specialists and Public Health
Specialists, the minimum essential
qualification for recruitment as
Specialist Grade Il officers (Rs.
3000-5000) shall, inter-alia, be a
postgraduate degree with three
years * experience after obtaining
the postgraduate degree, or
postgraduate diploma with five
years experience after obtaining
the postgraduate diploma. All
Specialists Grade IlI officers,
recruited in accordance with the
modified Recruitment Rules as
mentioned above, shall be
promotedtothe scale of Rs. 37000~
5000 on completion of 2 years of
service in the scale Rs. 3000-5000,
subject 1o senlority-cum-fitness.

(8) Recruitment to the
posts belonging to Super-
Specialities, for which the essentlal
minimum qualification is, inter-alia,
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DM or MCH or equivalent, shall be
made in the scale of Rs. 3700-
5000 in the Teaching/Nan-teaching
Specialists Sub-cadres.

(9) In all the three Sub-
cadres, (Teaching, Non-teaching,
and Public Health,) officers with 6
years service in the scale of Rs.
3700-5000, or total 8 years service
in the scales Rs. 3000-5000 and
Rs. 3700-5000, shall be placed in
the scale of Rs. 4500-5700
according te existing guidelines
(which inter-alia, provide for overall
good performance and at least two
“ very good “ assessment during
the preceding 5 years). On such
placementinthe scale of Rs. 4500-
5700, the Associate Professors will
stand designated as Professors
willstand designated as Professors,
andthe Specialists Grade ll officers
(Non-teaching and Public Health)
shall stand designated as
Specialists Grade | officers.

(10) The Senior Medical
Officers (Rs. 3000-4500) will be
promoted as Chief Medical Officers
(Rs. 3700-5000) on completion of
six years of regularservice as Senior
Medical Officers or on completion
of ten years of combined regular
service as Medical Officers and
Senior Medical Officers of which at
least two years shall be as Senior
Medical Officers on the basis of
saniorty-cum-fitness subjecttothely
clearing the bench mark of * Good
* with non zone of selection ang
without inkage to vacancies. The
promotions shall be in situ and
personal to the officers promoted.
Incidentity, this will provide a second
fime-bound promotion to General
Duty Medicial Officers, as the firs{
ftime-boundpromotion fromthe level

¥
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of Medical Officers (Rs. 2200-
4000)to the level of Senior Medical
Officers (Rs. 3000-4500) on -
completion of 4 years of service, on
seniority-cum-fitness basis, has
already been implemented. As at
present,. the placement of Chief
Medical Officers in the Grade Rs.
4500-5700 to the extent of 15 per
cent ot all the senior duty posts of
General Duty Medical Officers Sub-
Cadre, on the basis of theexisting
guidelines  (overall good
performance with at least two *
very good “ assessment during the
preceding 5 years) will continue.
Chiet Medical Ofticers in the scale
of Rs. 4500-5700 with 3 years
service in the scale of Rs. 4500-
5700, or total 17 years of Group A
service will continue to be eligible
for promotion to the Senior
Administrative Grade level posts
(Rs. 5900-6700), subject to
availability of vacancies.

(11)  Alithe posts occupied
by the Medical Officers/Senior/
Medical Officers/Chief Medical
Officers/ Supertime Grade Officers
of the General Duty Medical Officers
Sub-cadre of the Central Health
Service inthe various hospitals and
teaching and other institutions,
wherethefunctions to be performed
are predominantly of specialised
nature normally required to be
performed by Specialist doctors,
shall be converted into Specialists
posts, which shall be fitled as per
the existing provisions In the
recruitment rules for Specialists.
From the General Duty Medical
Otficers Sub-cadre, posts equal to
the number of Medical Officers/
Senior Medical Officers/Super Time
Grade Officers posts that would be
converted into Specialists posts
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shall be abolished. The conversion
of such posts of the General Duty
Medical Officers Sub-cadre in the
hospitals and teaching and other
institutions to those of Specialists
posts will open up opportunities for
qualified officers belonging to the
General Duty Medical Officers Sub-
cadre to enter the Specialists Sub-
cadres through open competition.

(12) Direct recruitment at
the level of Rs. 4500-5700 as well
as Rs. 3700-5000 canbe depending
on the identification of the posts.

(13) The benefit of added
years of service available under
Rule30ofthe Central Civil Services
(Pensions) Rules 1972, shall be
available for allthe members of the
Central Health Service.

(14) The disability of
transferring any part of the work
relating to Cadre Management of
the Central Health Service to the
Directorate General of Health
Services and providing more
training facilities to the Member of
the Central Health Service shall be
examined by the Ministry of Health
and Family Wellare.

(15) The Ministry of
Railways, the Ministry of Defence,
and other organisations shall
separately process proposals for
restructuring the Cadre and
providing greater avenues of
promotion in the light of decislong
takenfor the Central Health Service
Cadre by the Government.

(16) The question ol
increasing the age of
superannuation for doctors from
§8 to 60 years is deferred for more
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detailed examination by the
Department of Personnel and
Training regarding its implications
and repercussions.

(17) The Department of
Personnel and Training (All India
Services Division) shall examine, in
due course, the question of
formation of an All India Medical
and Health Service in consultation
with the State Governments.

~ 2. The Government after caretful
consideration of all aspects have not found
itpossible to accept other recommendations
of the High Powered Committee.

3. The amendments to the Central
Health Service Rules, 1982, wherever
necessary, consequent upon the above
decisions, shall issue in due course.

Sd/-

(S. HARIHARAN)
Dy. Secretary. to the Govt. of India.
(Tel. No. 3014495)

Recognition of Colleges in M.P.

3085. SHRIMATI SUMITRAMAHAJAN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a number of applications
from several colleges in Madhya Pradesh
regarding grant of recognition are pending
with the University Grants Commission;

(b) if so, the details thereof; and

(c) the steps taken by the Govemnment
10 clear them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT CF
EDUCATION AND DEPARTMENT OF
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CULTURE) (KUMARI SELJA): (a) to (c).
University Grants Commission has notified
regulationsfor recognition of institutions under
Section 2 (f) of the UGC Act, 1956. The
Regulations specify certain conditions for
grant of recognition.

According to the information furnished
by UGC, proposals relating to 84 colleges in
Madhya Pradesh for recognition by the
Commission are under processing. Efforts
are being made to clear the proposals
expeditiously. Additional information/
documents have been called for from the
colleges wherever necessary.

“Disiltation of Chilka Lake”

3086. SHRI GOPI NATH GAJPATHI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Union Government have
received a proposal from the State
Govemnmentto Orissaforfinancial assistance
to disilt Chilka lake;

(b) if so , the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to (c).
The Govemment of Orissa propased a project
with an outlay of Rs. 50 crores for the
conservation and development of Chik, lake,
which included desiftation of the Magarmukh
channel. The proposal has been posed for

assistance from the Canadian Intemational

Development Agency (CIDA).

Trichur-Guruvayur-Kuttippurem
Raliway Line

3087. SHRI K. MURALEEDHARAN: Wil
the Minister of RAILWAYS be pleased to
aato:
(a) whether there is any proposal for
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extention of Trichur-Guruvayur railway line
upto Kuttipuram-Tirur in Kerala; and

(b) if so, the details thereof and when it
is likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Based on
survey for Trichur-Guruvayoor-Kyttipuram,
construction of Trichur-Guruvayoor has
already been taken up while construction of
Guruvayoor-Kuttipuram could not be taken
up duetoconstraint of resources. As regards
extension of Trichur-Guruvayoor tom Tirur,
it forms part of on-going survey for doubling
of Mangalore-Shoranur section. Further
action would depend upon results of the
survey and availability or resources in the
coming years.

Operation Eden

3088. SHRI SHASHI PRAKASH: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Operation Eden has been
launched by the Army under Eastern
Command in Manipurto check deforestation;

(b) if so, the details thereof;

(c)whethersuch schemes are proposed
to be initiated in other parts of the country
withthe help of Army Command of the area;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). The ‘Operation Eden ‘ was launched in
August 1989 with the aim of conducting
afforestation.. Ranga pahar in Dimapur
(Nagaland) was selected as the Pilot project
area of * Operation Eden * where 1.8 takh
trees have been plantedto date. Ris intended
to plant another 25,000 trees by the end of
this year. In addition to executing the pliot
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project at Ranga Pahar, extensive
afforestation is being conducted in
cantonment areas of certain Corps HQ as
part of * Operation Eden *

(c) and (d). While it is not proposed at
the moment to extend * Operation Eden ‘to
otherparts of the country, the Army continues
to pursue afforestation of land held by them.

Educational Facilities to Weaker
Section

3089. SHRI KODIKKUNIL SURESH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

() whetherthe Government proposeto
introduce any special schemes for providing
education facilities to the weaker section in
the country during Eighth Five Year Plan
period; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) The following schemes for the
educationdevelopment of SC/ST have been
proposed for the Eighth Five Year Plan;

i) Special Educational
Programmes for girls belonging ta
SCs of very low literacy levels

i) Educational Complex
in low literacy pockets for
development of women literacy in
tribal areas.

)  Vocational training in
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Bed Strength in Hospltal of Delhi

3090. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total population of Delhi and the
total bed capacity available in the Hospitals
in Delhi, hospital-wise;

(b) whether the capacity is sufficient to
meet the needs of the people of Delhi;

(c) if not, the steps taken by the
Government to deal with the situation;

(d) whether there is any proposal to
keep a balance between the number of
health centres/hospitals and the population
of Delhi; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (e). The total
population of Delhias perthe 1991 census is
93,70,475. The total bed capacity, hospital-
wise is given in the enclosed statement

Although the bed strength in Delhi is
comparatively better than the population
served comes not only from the city but from
neighboring States also. in orderto meetthe
growing demand one 500 bedded hospital
and six 100 bedded hospitals, under the
Delhi Administration are under various stages
of establishment.
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STATEMENT
Sl. No. Name and Address of Hospital No. of Beds
MUNICIPAL CORPORATION OF DELHI
1. Hindu Rao Hospital, Hindu Rao Marg, Subzi
Mandi, Delhi 880
2 Infectious Diseses Hosp., Kingsway Camp,.Delhui 267
3. Mr. Girdhari Lal Maty. Hospital, Ajmeri Gate, 115
4. Rajan babu T.B. Hospital., KingswayCamp., Delhi 1155
5. Swami-Dayanand Hosp., Shahadara, Delhi 230
6. Kasturba Gandhi, Jama masjid, Delhi 450
7 .Balak Ram Hospital, Timarpur, Delhi 30
8. Civil Hospital, Shahdara, Delhi 14
9. Hudsom Lines Maty. Hosp., Kingsway Camp., Delhi 35
10. Kalkaji Hospital,Kalkaji, New Delhi 31
11. Lajpat nagar Hospttal, Lajpat Nagar, New Delhi 41
12. Malvia Nagar Hosp, Malvia Nagar, New Delhi 35
13. Moti Nagar Hospital, Motinagar, New Delhi 31
14. Patel Nagar Hospital, Patel Nagar, New Delhi 25
15. Tilak Nagar Hosp. Tilak Nagar, New Delhi 47
16. TB Clinic & Hosp., Kilokarl, Nehry Nagar, New Dethi 56
17. T.B. Clinic, Narela, Dethi(Rural) 28
Il. New Delhi Municipal Committee,
18. N.D.M.C.Hosp., Moti Bagh, New Delhi 15
19. Pallka Maty. & Gynae. Hosp., Lodhi Road, New Dethi 40
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Sl No. Name and Address of Hospital No. of Beds
Ill. Delhi Cantonment Board.
20. Cantonment Board General Hosp.,Delhi Cantt., 30
Delhi.
IV DELHI ADMINISTRATION
21. Din Dayal Upadhyaya Hosp., Hari Nagar, New Delhi 500
22. G.B. Pant Hosp., Jawahar Lal Nehru Marg, New Delhi 380
23. Hospital for Mental Diseases, Shahdra, Delhi 578
24. L.N.J.P.N. Hospital, J.L. Nehru Marg, New Delhi 1480
25. Jail Hospital, Central Jail, Tihar, New Delhi 84
26. Dr. N.C. Joshi Memo. Hosp, Tihar, New Detlhi 30
27. Civil Hospital, Rajpur Road, Dellhi 48
28. Guru Teg Bahadur Hosp., Shahdara, Delhi 748
29. Guru Nanak Eye Cenre, Maharaja Ranjit Singh Marg
New Delhi. 160
30. Poor House Hospital, KIngsway Camp., Delhi 69
31. Kasturba Niketan Home, Lajpath Nagar, New Delhi 20
32. Sanjay Gandhi Memo. Hospital, Mangolpuri, Delhi 100
33. Rao Tula Ram Memo. Hosp., Zaftarpur, Delhi -

34. Lal Bahadur Shastri Hosp., Khichripur, Delhi

V. Central Government.

35. CGHS Hosp., New Palice Lines, Kingsway Camp, Delhi

36. CGHS Hosp., Old Police Lines, Rajpur Road, Delhi

37. CGHS Maty. & Gynae. Hosp., R.K. Puram, New Delhi

38. CGHS Maty. & Gynae. Hosp., Sriniwaspun,

New Delhi

50

46

82




283 Written Answers JULY 28, 1992

Written Answers 284

Sl. No. Name and Address of Hospital No. of Beds
39. Safdarjung Hospltal., New Delhi. 1535
40. Sucheta Kripalani Hosp., Panchkuian Road,

New Delhi 775
41. Dr. R.M.L. Hospital, New Delhi 959
42. Kalawati Saran Children's Hosp., Panchjukan Road, 284

New Delhi
43. Base Hospital, Delhi Cantt., Delhi 873
VI Railways
44. Northern Railway Central Hospital, Con. Place, N. Delhi 416
45. Northern Railway Divisional Hosp., New Delhi 25
VIl Stautory Bodies
46. ESI Hospital, Basai Darapur, New Delhi 400
47. Dr. Rajendra Prasad Centre for Ophthalmic Sciences,

Ansari Nagar, New Delhi. 300
48. V.B. Patel Chest Institute, University of Delhi, Delhi 60
49. LLT. Hospital, Hauz Khas, New Delhi 14
50. A.LI. M.S., Ansari Nagar, New Delhi 871
§1. E.S.L Indira Ganahl Hoep., Jhilmll, Shahdara, Delhi 200 )
§2. Leprosy Clinic, Tahirpur, New Delhl 756
Grand Yotal 14940
Vi Voluntary Organisations
1. Al india Blind Rellef Soclety (Model Eye & Maty.)

Hospoltal , F-Block, Lajpat Nagar, New Dethi 40
2. Dr. B.L. Kapoor Memo. Hosp., Pusa Road, New Delhi 150
3. Dr. Shroff Charity Eye Hosp., Daryaganj, Delhi 84
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Sl No. Name and Address of Hospital No. of Beds
4. Holy Family Hospltal., P.O. Jamia Nagar,
Okhla, Delhi 3
5. Lala Ram Sarup TB Hosp., Mehrauli Road, New Dehi 450
. 6. New Delhi, T.B. Centre, J.L.N. Marg, New Dethi 15
7. R.B. Seth Jessa Ram Hosp., Karol Bagh, New Dethi 84
8. Jain Trust Charitable (Eye) Hosp. Community Centre,
Industrial Area, Lawerence Raod, Delhi 21
9. Sant Paramanand Blind Relief Mission,
18 - Alipur Raod, Delhi 86
10. Sir Ganga Ram Hosp., Rajinder Nagar, New Dethi 506
11. Sant Paramanand Blind Relief Mission, 18//53, Ramjas
School Road, Karol Bagh, New Delhi 10
12. Sunder Lal Jain Charitable Hosp., Ashok Vihar, 133
P-lil, Delhi.
13. Shri Multan Sewa Samiti Eye Hosp., Frash
Khanna, Delhi 48
14. Sunder Lal Jain Eye Hosp., Deputyganij, Badar 13
Bazar, Delhi
15. St. Stephen’s Hospttal, Tis Hazari, Delhi 585
16. Tirth Ram Sathal Hosp., Battery Lane, Rajpur Road
Delhl. 180
17 Mata Chanan Devi Arya Charktable Eye Hsop.,
Janakpuri, DethV/ 60
. 18. Barter Hosp., & Medical Research Cenire, }
Tughalakabad industrial Area, New Delhi 34
19, Indian Red Cross Soclety'matemity
F.W. & Child Care Hospltal, Seemapuri, DoN ]
2. Wuvllsslon Hospltal, Nand Nagd (Shahdara)
] %
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Si. No. Name and Address of Hospital No. of Beds

21. Escort Heart Instt. and Research Centre,

Okhla, N. Delhi 153
22. Mool Chand Hosp., New Delhi 317
23. Maziin Hosp. 150
24. Dr. B.R. Sur Hospital 50
25. Gujarmal Maty. Hospital 52
26. Vasant Ram Hospital 30
27. Meharaja Agarson Hosp., Punjabi Bagh, New Delhi. 70
Grand Total 3932
Contd.

List of Private Nursing Home and Privete Hospitals Registerd with this Directorate Under
Delhi Nursing Homes Registration Act, 1953.

Sl. No. Name and Addres of the Hospital

No.cf Beds

1. Dr. Sethi's panchsheel Mat, & Nursing Home, 24/56,
Sakti Nagar, Delhi

2 Captial Nursing Home, C-3/7 A, Rana Pratap
Bagh, Delhi

3. Arora Nursing Home, J-75, Rajouri Garden, N. Delhi.

4 Delhi Nursing Home, 1-Ansure Road, Darya
Ganj, Delhi.

5 Sondhi Nursing Home, 82-A, Kamal nagar, Delhi
6 Puri Mat. & Nursing Home, 2/21, Roop Nagar, Delhi

7. Temple Nursing Home, 1-Ansari Road, Darya Gand
New Delhi

8. Dr. Mehra Mat. & Nursing Home, 57 WA, Punjabi Bagh,

New Delhi

9. Trehan's Nursing Home, Opp. Plaza Cinema,
Connaught Placs.

10. Vchra Nursing Home, A-6, Rajouri Garfden , New Delhi.

10

25

19
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11. Shin Institute, N-Block, Greater Kailash, New Delhi 32
12. Dr. Sethi Nursing Home, 74-F, Kamla Nagar, Delhi. 6
13. Rana Nursing Home, J-1/6, Rajouri Garden, New Delhi. 12.

14, Jeewan Nursing Home, 2-B, Pusa Road,

New Delhi. 16
15. Talwar Nursing Home, 11/5-B.Pusa Road, New Delhi. 16
16. Dr. Malik Mat. & Nursing Home,F-4/2,Model Town Delhi. 3
17. Delhi Clinic & Surgical Nursing Home, 119-E,

Kamala Nagar, 8
18. Dr. Srivastava Mat. & Nursing Home, 5/3-B, Roop

Nagar, Delhi 5
19. Dr. Sharma Nursing Home, A/19/A, Kailash Colony,

New Delhi. 20
20. Sham Lal Eye Hosp. Malka Ganj, Delhi. 10
21. Jeewan Hosp. & Nursing Home, 67/1, Rohtak Road,

New Delhi 32
22. Deshra] Nursing Home, 77-Daryaganj, New Delhi. 8
23. City Clinic, 17/A/1, Asal Ali Road, New Delhi. 35
24. Dr. Sen's Nursing Home, 4, Darapulia Road,

Nizamudin East. 10
25. Dr. Sanghe Nursing Home, 8-40, Kallash Colony,

New Delhi 10
26. Dr. Marwah Nursing Home, C-28, Green Park Extension.

New Delhl. 4
27. Dr. Butani Nursing Home, A/A/77, Safdarjang

Development Area, New Delhl. ]
28. Sehgal's Nursing Home, B-21, Kailash Colony,

New Delhl 32
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SL

No. Name and Address of Hospital

No. of Beds

29. Jeewan Hospital &Nwrsing HOme, Jeewan Nagar,
New Delhi.

30. Dr. Lal's Mat. & Nursing Home, 727/2-A Gandhi
Nagar, Dehhi

31. Dawan Ciinic , 45-ML Lajpat Nagar, New Delhi

32. Aggarwai Nursing Home, A/22. Vishala; Enclave,
Rajouri Garden, New Deti.

33. Dr. Gupta Nursing Home, Chand Tara Building,
G.T. Road, Shahdara, Delhi

34 Kamia Nursing Home, 13/1, Kalkaji Extension,
New Delhi.

35. Grover Nursing Home, ER-42, Inderpuri, New Delhi.

36. Comprehensive Model Family Planning, Sector-
IV, RK Puram ,New Delhi.

37. South Dethi Poly Clinic & Nursing Home, C-1/14,
Saldarjung Development Area, New Delhi.

38. Roshan Lal Bajaj Memorial Hospital, 1/C/3,
New Rohtak Road, New Dethi.

39. DR. Maty. Home 8 Nursing Home, C-2/3, Ashok
Vihar-8, Dol

40. East West Medical Cenre, 38, Goll Links, New Delhl.
41.0r. RL Nursing Home, L01, Navin Shahdara, Dethi.
42. Sai Nursing Home, A-M8. Janakpurl, New Delhl

4. Dr. Lakha Nursing Howe, E-8, Hauzkhas, New Delhl
44 Ashok Vinar Nursing Home, Ashok Vihar Do,

4S. The Private Clinic, S-480/A, Greater Kaltash, New Dethl.

4. Mahabir Nursing Home, 49/BM1, Punjabl Bagh
Mow Dol

115

18

10

25

10
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Sl No. Name and Address of Hospital No. of Beds
47. Gayatri Nursing Home, C-1/A , Model Town, Delhi. 6
48. Dr. Gupta's Community Mat. & Nursing Home, 23 _
Community Cenre Ashoik Vihar, Delhi 4
48. Mohan Eye Hospital, 11/D,Sir Ganga Ram
Hosptial Marg, New Delhi 20
50. Gouri Nursing Home, 32-D, Kamla Nagar, New Delhi 7

51. South End Nursing Home, 205, Lazmi Bhavan,
Nehru Place, New Delhi. 5

52. Kataria Nursing Home, 71, Friends Colony West,
New Delhi 5

53. Jankidass Kapoor Memorial Hospital,
Naraina Road, Ranjit Nagr, Khanpur, New Delhi 32

54. Bir Nursing Home, 19, Community Centre,
East of Kailash, New Delhi. 5

55. Kailsh Nursing Home, 49-South Patel Nagar, New Delhi 15

56. Hemraj jain Hospital, N.H.1. Block , C-1, Janakpuri,

New Delhi. 12
57. Gupta Nusing Home, 25-Raj Block Navin

Shahdram Delhi. 100
58. Rukmani Hoispirtal, A-44, Vishal Enclave, New Delhi 10
59. Ashok Nursing Home, F-3/15, Karishan Nagar, Delhi 30
60. Dector's Clinmic, 703, ssurya Kiran Bullding, Kasturba

Gandhi Marg, New Delnl, 1
61. Jivodaya Hosphal, Ashok Vihar, Delhi 65

62. Nazar Kanwar Surana Memorlal Hospital, 21972,
Gulabi Bagh, Delhl. 20

63. Dr. Khera Hospttal, Pandav Nagr, Shadipiur, New Delhi “

64. National Hean Institute, 49, Coitnnunny <-onire,
East of Kailash, New Delhi. 40
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Sl No. Narme and Address of Hospital No. of Beds
65. Aggarwal Charitable Hospital, 24/9, Shakti Nagar,
Delhi 20
66. Sakhda Nursing Home, Local Shopping Centre, R-Block,

Creater Kailash, New Delhi 25

67 Sachdeva Nursing Home & Ear Nose Throat Hosp., 2/8 10
Tilak Nagar, New Delhi.

68. Sumit Clinic, Palam Marg, Vasant Vihar N. Delhi. 18

69. Sujan Mohinder Singh Memorial Nursing Home, Friends 20
Colony, New Delhi.

70. M.M.R. Eye Institute of Optalogy , B-15, Swasthya 10
Vihar, Vikas Marg, New Delhi.

71. Bansal Nursing Home, 3590-91, Bazar Sita Ram, Delhi 8

72. Maan Hospital, 1-37, Roop Nagar, G.T. Road, Delhi 30

73. Shyam Lal Nursing Home & Research Centre, 19, 36
Ansari Road, Darya Ganj, New Delhi.

74. Nirmal Nursing Home, F-14/2, Model Town, Delhi 4

75. Friends Medical Centre, 62, Ring Road, Lajpat Nagar- Il 10
New Delhl.

76.  Northend Medical Centre, Lusa Tower, A/2/3 25
Azadpur, Complex (Nainwala Bagh), Delhi.

77.  Saroj Nursing Home, 4/19, Roop Nagar Delhi. 7

78.  North Delhi Nursing Homa, 3-Community Centre-ll 14
Phase-li, Ashok Vihar, Delhi.

79.  Raheja Nursing Home, 10223, Gurudwara Road, 10
Karo! Bagh, New Delhi.

80.  Ashok Nursing Home, 25-A, Community Centre, 20
Saldarjung Enclave, New Delhl.

81.  Friends Medical Centre, (Kalindi Branch). F-1, Kalindi )

Ring Road, New Dethi, '
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82. Model Eye Hospital, 2-F, Lajpat Nagar, New Delhi. 40
83. Shri Marwari Aushadalaya, Kinari Bazar, Delhi. 25
84. Ram Chand Memorial Nursing Home, H.N. 28, Road No. 8
61, Punjabi Bagh, New Delhi.
85. Anju Maty & Nursing Home, 28, Community Centre, Saket, 5
New Delhi.

86.  The Delhi Clinic, 7-Ring Road, Lajpat Nagar, New Delhi 12
87. Medical Research Centre & Hospital of Ch. Aishi Ram 216
Batra Charitable Trust., 1-Tuglakabad Instt. Area, M.D.

Road, New Delhi.

88.  Walia Nursing & Mat. Home, G-60, Laxmi Nagar, Shakarpur 35
Delhi.

89. Roop Nagar Hospital & Research Centre, 4/40 12
Roop Nagar, Delhi.

90. Sanjivan Medical Research Centre, 4869/24, Ansari Road, 30
Darya ganj, New Delhi.

91.  Holy Child Nursing Home, East Krishan Nagar, Delhi 18

92.  Veeranali International Hospital , Chander Gupta Road, 20
Chanakya Puri, New Delhi.

93.  SahiHospital, Jangpura, New Delhi. 20

94.  Sanjivani Nursing Home, D-19, Kamia Nagar, Delhi. 12

95.  Deepak Memorial & Medical Research Centre, 5 50
Institutional Area, Vikas Marg, extention, Dethi.

96.  Sd Sumsrmal Eve Hospital 69/5A Najatgarh Road, 10
New Delhi.

97. Venu Eye Institute, C-40, South Exten. Pan.ll, New Delhi. 24

98..  Mohinder Hospttal, C-5, Green Park Exienion, New Delhi 35

99.  Holy Angle's Hospital, Plot B, Community Centre, Basant

Lok New Delhi. 30
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*Sl. No. Name and Address of Hospital No. of Beds
100.  Jeewan Charittablee Hospital, jeewan Nagar, New Delhi, 221
101.  Sita Ram Jiwarika Hospfital, Gautam Nagar, Opp. to 14

Niti Bagh, New Delhi.
102. Indra Deep Nursing Home, 31, Wazirpur Industrial C. Centre.25
103. Delhi Mid Town Rotary Eye Clinic-cum-Hosp. Trilokpuri. 15
104.  Jaipur Golden Hospital, 2-Institutional Area, sector-3, Rohini,98
Delhi. ’
105. Chopré Hospital & Nursing Home, DDA Community Centre, 30
Gulmohar Enclave,Yusuf Sarai, Delhi.
106.  Sharvan Nursing Home, 1st Floor, H-Block, Market, Ashok 4

Vihar.

Extension of Kozhikode-Shoranur
Express upto palakkad

3091. SHRI V.S. VWAYARAGHAVAN:
Will the Minister of RAILWAYS be pleased
10 state:

(a) whether the Government have
recelved any representation forthe extension
of 516 Kozhkode-Shoranur passenger raln
upto Palakkad;

(b) if s0, the detalls thereol; and

(c)the sleps taken/proposedto betaken
in this regard

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b).
Representations inthis regardwere received
fromShii V.S. Vijayaraghavan, MP andfrom
the Secretary, Palakkad-Kozhikode Rallway
Passanger Assoclation, Paighat.

{c) Examinedbut notfound operationally
[Saaitial

Profitability of Rajdhani Express

3092. SHRI BIRSINGH MAHATO: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government have
conducted any study of the profitability and
economic viability of the different pairs of
Rajadhani Express; and

(b) if so, the findings thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Aspeciic study of Rajadhani Express
tralns fc- Bombay and Howrah indicatedthat

they were financially viable.
Running of patna-Tata Express via
Adia
3093. SHRI BASUDEB ACHARIA: Wil

the Minister of RAILWAYS be pieased to
slate: .



301 Written Answers

(a) whether the Government have
received representations from the general
public suggesting that the Patna-Tata
Express may be run via Adra on public
demand;

(b) if so, the action taken thereon; and

(c)thereasons for notimplementing this
long standing demand?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). Examined but not found
feasible due to operational difficulties.

[ Translation)
Conference of Chief Engineers

3094. SHRI N.J. RATHVA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any conference of Chief
Engineers of Railway Factories and Research
and Standard Organisations of different
railway divisions was organisedby his Ministry
in May, 1992;

(b) it so, the details of the decisions
taken and suggestions made in this
conference; and

(c) the action being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There was no
Conterence of Chief Engineers of Production
Units of Indian Railways and Research and
Standard Organisations organised by the
Ministry of Railways in May, 1992.

(b) and (c). Do not arise.
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Doubling of itarst-Nagpur Raillway
Route

3095. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any scheme for
laying dpuble line between ltarsoi andNagpur;
and

(b) if so, the cost of the said scheme and
the time by which It is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Yes, Sir. Work
of doubling of the following single line sections
on Hfarsi-Nagpur has been approived at a
cost of Rs. 101. 72 cores.

Kiratgarh-Kala Akhar - 2225 kms.
Narkher-Met-anujara - 3434 kms.
Kalmeshwar-Metpanjara - 27.60 kms.

The entire doubling work is likely to be
completed during 1994-95 subjectto availblity
of resources.

[English}
Kendriaya Sanskri Vidyapihs

3096. SHRISYED SHAHABUDDIN: Will
the Minister of HUMAN RESOPURCE
DEVELOPMENT be pleased to state:

(a) the total number of students and
students belonging to Scheduled Castes
and Scheduled Tribesinthe Kendriya Sanskrit
Vidyapiths under the Rashtriya Sanskrit
Sansthanduringthe scademic year 1991-92
course-wise;

(b)the pricedure for admissionto various
courses;

(c)thetotal, grant-in-aidtothe Sansthan
siance its inception, acutal; grant for 1991-
92 and the proposed grant for 1992-93;



303 Written Answers

(d) the total number of teachers and the
teacher beloning to Schedules Castes/
Scheduled Tribes underthe Sansthanduring
the academic year 1991-92; and

(e) the total number of Grduates/Post
Graduates Degrees and Doctorates awarded
by the Sansthan since its inception?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(kUMAR! SELJA): (a) A
statement is attached as Annexure-|
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(b) A statement Il is attached.

(c) So far the total grant of Rs. 3267.91
lakh was sanctioned to the Rashtriya
Sanbskrit Sansthan. During 1991-92 the
actual grant sanctioned was of Rs. 405.79
lakh. For 1992-93 a grant of Rs. 466.00 lakh
has been proposed.

(d) During 1991-92 the total number of
teachers in the sansthan was 121, of which
3 teachers belonged to Scheduled Castes/
Scheduled Tribes categories.

(e) A statement Il is attached .
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Apploication forms duly filled in must
reach the Pricipals of Kendriya Sanskri
Vidyapeethas and affiliatred institutions
conscerned latest by 31st July, and before
15th Augustwith laste fee. Attested copies of
thefollowing Centriicates shouldaccompany
the application

() Certficate of last Examination passed
(Provisional in the absence of reular)

(b) Marks Sheet

(c) Character Certificate

(d) Cetificate in support of date of birth,

In case of a Scheduled Casteffribe
candidate, an afficdavit in the prescribed

form may be produced.

A student for the Shiksha-shastri,
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Acharya or Vidyavaridhi Course migrating
from another University shall produce a
migration Cetrificate before admission. Delay
in submission might be condoned by the
Principals on mertits of each caes, but the
student will not be allowed to appear for the
exam without oit submission, and his name
shall be struck off from the rolls.

Astudent shall have to pay the required
fees at the time of admission.

Admissions shall be inthe first year of a
course. The Principal shall stisfy himslefthat
the student possesesthe requiredknolwidge
of Sanskritfor pusuoing a particular course
of study.

The principal may, depanding on the
localconditions and other exisgencies, relax
aparticularrule, underintimationH.0. office.



314

e Answers

T i

1 2%

SRAVANA 6, 1914 (SAKA)

31323 Whitten Answers

b b e i 3
t % i i !
i I 3 ) (]
N ol o ) §
: 8 i ) g
; 9 i i |
Q o i us 9
: g i us ;
N i i ] 9
_ i ] ol ¢
. d y sl 7
. . v ELf) {
g : : " h
(& elieyy Useyg o W

ositkJeal popiene $esibap Jo oy

I~ IN3WILYLS



316

Ttern Answers

(gl

| %%

1992

JuLYyY 28,

Tten Answers

(i

315 VW4

6 £rge Iee 41
§ ’ : G w
7 & i 166} [
o %0 i 086 B
by e £ 661 U
I e 5 8861 U
It 8Ll I6 166} 9
% S 0% %61 1
U Bi %l 61 P}
§ 4 £ { |
(L] eleyoy iseys 1egy LY




317 Written Answers
[Translation]

Assistance for Ambedkar University

3097. SHRI RAJENDER KUMAR
SHARAM:
SHRI SURENDERA PAL PATHAK:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Uttar Pradesh
Government has requested the Union
Government for provideing fitty per cent
financial assistance for the setting up of Dr.
Bhimrao Ambedkar University; and

(b) if so, the reaction of the Governemnt
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESPURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA); (a) and (b).
Yes, Sir. An Act to set up the Dr. Bhimrao
AmbedkarUniversity at Lucknow was passed
by the U.P. State Legislature in October,
1989. According to the information furnished
by the State Government, 244 acres of land
hadbeen acquired by the State for estabilising
the University, and the work on consturction
is in progress. UGC would consider grant
mof fifnancial assistanmce to the University
only after the University has creted minimum
infrastructure and appointed the prescribed
minimum number of teaching and
nonteaching staft, and fulfilled other
essentialk conditions in accordance with the
provisions of UGC Act and Regulations.

[English]
Atrocities Against Women

3098. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the nmber of cases of atroicities
against women referred to the National
Commission for Women during 1992, State-
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wise; and

(b) the action taken by the Commision
thereon?

THE MINISTER OF STTE IN THE
MINITRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPEMNT (SHRI MAMATA
BANERJEE): (a) The number of cases/
complaints of atrocities agsisnt women
rceived by the Commission during 1992
State-wise are as follows:

(i). Dethi 113
(ii) Gujarat 12
(iii) Maharashtra: : S
(iv). Orissa: 17
(v). Rajasthan 01
(vi) Tamil Nadu . 1
(vii). Tripura 1
(vii). West Bengal : 2
(ix). Uttar Pradesh : 2
(x). Goa 1

(b) The Commission has taken action
thereon in accordance with the provisions of
section 10 (1) (e) and (f) of the national
Commission for Women Act, 1990.
[Translation)

Institution of Asian Studies

+3099 SHRIMATI SHEELA GAUTAM:
SHRI RAJESH KUMAR:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to set
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upan Institute of Asian Studies at New Delhi;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMAN SELJA): (a) No, Sir.

(b) Does not arise.

“Workshop on Sulabh Shauchalaya
Technique”

+3100. SHRI ATYA DEO SINGH:
SHRI BRIJ BJUSHAN SHARAN
SINGH:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether recently concluded two day
workshop organised by Sulabh International
REcommended adoption of the technique of
Sulabh toilets to check environmental and
water poliution;

(b) if so, the whether the Government
proipose to adopt this technique in order to
check environmental and water polution;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINSITRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) The
two day workshop on proivisions fo Sulabh
Sauchalayain Delhihomes recommendeda
to,e-bpundactionplan forproviding santiation
facilties to every house in Delhi during the
Eighth five yer Plan to reduce the pollution of
the river Yamuna.

(b)and(c). Thetechnique recommended
by Sulabha Internation is the twin leach-pit
system which has been in use throiughout
the country and is being advocated by the
Governemnt for conversion of dry latrines
under the liberation of of Scavengers
Scheme.
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[English)

Food Adulteration Detecton Kit

3101. DR. R. MALLU: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether an inexpensive food
adulteration detectionkit has been developed
by anIndian sciantist of StellaMarris College
of Madras;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by
the Government to introduce such kits for
the detection of food adultaration?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIAMTI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). A home kit for
detction of aduternation in 21 aricles of food
has been developed by Stella Maris College
in the year 1990.

(c) Such type of simple kit for detection
of adultgeration in common ly uused food
articies has already been developed by the
Government of India and put into use for
demonstration amongst the consumers.

New Routes in Madhya Pradesh

3102.DR.LAXMINARAYANPANDEYA:
Will the Minister of Railways be pleased to
state:

(a) The numnber of new toutes
introduced in Madhya Praeesh during the
Jast six months;

(b) whether Governemnt propose 10
introduce new rputes in Madhya Pradesh
during 1992-93; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Gwalior-Panihar (22.80
kms.)
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(b) Yes, Sir.

(c) Stana-Rewa (50 kms).
Birlanahgar-Sanichara (15.56 kms.)
Sports Talents in Tribal Areas

3103. SHRI CHANDULAL
CHANDRAKAR: Willthe Minister of HUMAN
RESOPURCE DEVELOPMENT be pleased
to state:

(a) whetherthe Government have made
anyefforttosearch outanddevelopthe sprts
talent available in the tribal areas; and

(b) if so, the details thereof.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) Yes, Sir.

(b) The Special Area Games (SAG)
Scheme ofthe Sports Authority of India (SAl)
was launched in the VIl Five Year Plan with
the objective of scouting and nurturing talent
for excellence from remote rural and
inaccessible areas of the country especially
those inhabited by the tribal people. The
Scheme also scouts talent from areas where
the genetic characteristics of the population
are suitable for modern sports disicplines.
The talent has been scouted from varuious
parts of the country and is being pulrtured at
Il SAG centres. Apart from the provislon of
diet and coathing facilities, the children, who
are nromally scouted young are also glven
requisite acadamic and voicational tralning
at the SAG centres. The Scheme has
produced several talented sportsmen In a
short time-span of just over 5 ysars. Tha
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major acheivers are the two archers S/Shri
Liba Ram and Shamlal.

National Board on Food Quality
Administrations

3104. SHRI SARAT CHANDRA
PATTANMAYAK: Willthe Ministerof HEALTH
AND FAMILY WELFAREbe pleasedtostate:

(a) whetherthe Government propose to
set up a National Board on Food Qual;ity
Administrations for better co-ordination
among various agencies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMOLY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) Does nmot arise.
Infant Mortality Rate

3105. SHRI BASUDEB ACHARIA: Will
the Minister of HEALTH AND FAMILY
WLEFARE be pleased to state:

(a) the infant montality rate of the top ten
countries; and

(b) the average infant mrotality rate in
Indiaincomparisonto those countries during
each of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIAMTI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The names of
fop ten countries; ranked on the basis of
Infant Mortality Rate during the year 1988,
1989, 1990 with average infant Mortality
Rate in India during the same years Is given
In ednclosed statement | Il and i,
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Statement-|

Source: The State of World
Children. UNICEF 1990

Countries Infant Mortality rate
INDIA 94°
1. Mozambique 172
2.. Angola 172
3. Afghanistan 17
4. Mali 168
5. Sierralene 153
6. Ethiopia 153
7. Malawi 149
8. Guinea 146
9. Burkinafaso 137
10. Niger 134

* Source: Registger General of India, SRS
STATEMENT-lI

Source: The State of World
Children. UNICEF- 1991

Countries Infact Mortality Rate
India 91°
1. Mozambique 173
2. Angola 173
3. Afghnistan 169
4. Mali | 150

S. Sierrialeone 151
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Countries Infact Mortality Rate
6. Malawi 147

7. Guniea 142

8. Burkina faso 135

9. Ethippia 133

10. Niger 132

*Source: Register General of India SRS

STAEMENT-lI

Source: The State of World
Children, UNICEF — 1992

Country Infant MoRaloity Rate
India 80"
1. Mozambique 173
2. Angola 173
3. Afghanistan 167
4. Mali 164
5. Sierralecne 149
6. Guinea Bissau 146
7. Malawi 144
8. Guinea 140
9. Linberia 134
10. Burkina faso 133

* Source: Registrar General of Indla
Indlan Instutures of Techlology
3106. SHRI SUDHIR GIRI: Will the

Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether the Governemnt have
received any complaints regarding afleged

mismangement of the Indian Institutes of
TRechnology this year,

' (b) If s0, whether the Government have
enquired into the matter;

(c) It so, the outcome thereot and W not t
he reasons theretor; and
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(d) the amounts of grants made to the
Indian Instutes of Technology during 1990-
91 and 1991-92?

"THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPEMNT (DEPARETMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA): (a) to (c).
There have been some references aboutthe
mangement of |ITs. Such references are
examinedwheneverreceivedand necessary
remedial measures are taken depanding
upon the nature of compalints.

(d) The amounts released to the Indian
Institutes of Technology were Rs. 10652. 45
lakhs (Rs. 1618.98 lakhs under Plan and Rs.
9033. 47 lakhs under Non- Plan) during
1990-91andRs. 11202.20lakhs (Rs, 1668.00
lakhs under Plan and Rs.9534. 20 lakhs
under Non-Plan) during 1991-92.

[ Translation)
Sugar Production in Uttar Pradesh

3107. SHRIHARIKEWAL PRASAD: Will
the Minister of FOOD be pleased to state:

(a)the share of U.P. inthetotal production
of Sugare produced in the coutnry till the
month of June of the current year; and

(b) the percentage of increase in the
production thereof as compared to that of
last year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHR!I KAMALUDDIN
AHMED): (a) The sugar factories located In
Uttar Pradesh produced 35.59 lakh tonnes
(provisional) of sugar out of 130 .76 lakh
tonnes (Provisional) of sugar produced in
the couritry upto 30th June, 1992, which was
27. 22% of the total production,

(b) As on 30.6. 1992, production of
sugar In Uttar Pradesh was higher byu
19.95% over last year on the corresponding
dale.
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[English]

Legislation on use of Human organs

3103. SHRIRAMNAIK: Wilithe Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the bill on use of human
tissues and organs and their donation for
therapeutic use is proposed to be introduced
by the Government; and

(b) the reasons for delay in introdicing
the bill which will be deterrant in clandestine
sale and pchae of human organs and illegal
kidney transplantations?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARATHA): (a) Yes, Sir.

(b) The introduction of the bill has to be
preceded by the requiste number of
Resoultions being passed under Article 252
of the Constitution of India by the State
Legilatures, which is in the process of being
completed.

[Translation)
Bridges in Bombay

+3109 SHRIYUASHWANTRAOPATIL:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether there are proposals to
construct bridges at 11 places from
Churchgate to Borivali in Bombay; and

(b) if so, the steps the Government
propose to take inm this regard so that the
traffic could be managed properly?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) State Government of
Maharashtra/Bombay Muncipal Corporation
had proposed seven Road overbridges in
replacement of level corssings between
Churchgate and Borivali. While tour of these
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have been completed, the remaining three
areatdifferent states of planning construction.

(b) Management of road traffic during
constuction period of Road overbridges is
organised by the State/local autorities.

Family Planning Centres in Gujarat

3110. SHRICHHITUBHAL GAMIT: Will
the Minister of HALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Family Planning
Centres in Gujarat at prsent, district-wise;

(b) the expenditrue incurred by the
Governemnt thereon during each of the last
three years;; and

(c) the number of persons undergone
family planning operations so far during the
years 1990-91 and 1991-92, distrct-wise?

THE MINISTER OF STATE IN THE
MINSITRG OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHHARATHA): (a)to (c). Theinfroamtion
ois being collected and will be laid on the
Tabel of the House.

Forged Physically Handicapped
Certficate

+3111 SHRIMRUTYUNJAYA NAYAK:
SHRI BARE LAL JATAV:

Will the Minister of RALWAYS be
pleased to state:

(a) whether it is a fact that some people
are causing revenue losses tothe Railwauys
by producing forged phusically handicapped
centiifcates In colusion with the Medical
Oflicers;

(b) i so, the whetehr any enquiry has
been conducted by the Governemnt in this
regard; and

(c) the action taken against the guilty
persons?

SRAVANA 6, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No case of misuse of
concession cetificates in collusion with meical
Officers has come to the notice of the Ministry
of Railways.

(b) and (c). Do not arise.
[English)
Coversion of Poona-Miraj Line

3112, SHRIMATI SHEELA GAUTAM:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether there is any scheme to
convert Poona-Miraj railway line into broad
gauge;

(b)if so, the details thereof alongwith its
estimated cost and expenditure incurred
thereon upto June, 1992; and

(c) the time schedule for the completion
of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Pune-Mirajis anexisting
BG line.

(b) and (c). Do not arise.

Performance of Rolling Stock
rpdouction Units

3113 SHRIN.J.RATHAV: Willthe Minister
of RAILWAYS be pleased to state:

(a) the production in each rolling stock
unit of Railways during 1991-92;

(b) whether the production was hgiher
than the target fixed therefor;

(c) the number of railway coaches,
electorlc engines and diesel engines
manifactued during this period;and

(d) the number of diese! engines and
electic engines repaired and the number of
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engines out of them employed for normal  attached.

functioning?

) (d) Reparis are carried out on all Diesel

and Electic Locomotives in any year.

THE MINISTER OF STATE IN THE  However, the figures for Periodical Over-

MINISTRY OF RAILWAYS (SHRI  hauls,which is a major Over-haul/repari and
MALLIKARJUNY): (a) to (c). A statement is Special repari is as follows:

Locolotives Periodical Over-haual/special
reparis

Diesel 583

Electric 231

After reparis, all the Diesel and Electic Locomotivs are made availble for traffic use.
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[Translation]

Export of Sugar

3114, SHRI N.J. RATHVA: Will the
Minister of FOOD be pleased to state:

(a) the countries to wheih sugar has
been exported during each of the last three
years;

(b)therate atwhichithasbeen exported;

{c) the foreign exchange earned bythe
Governemnt from the said sugar export,
country-wise;

(d) the reasons for exporting suagar by
the Government on lower rates; and

(e) the steps being taken bythe
Governemnt to make up the losses incurred

JULY 28, 1992
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due to export of sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS OF PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) 1o (c). The countries ot which
sugar has been exported during the last
three financial years, i.e., 199-90 1990-91
and 1991-92,the rate at which exported and
the foregin exchanbge earnmed from the
fore said exports, countrywise., are givenin
the statement at enclosed statement

(d) and (e). Commercial export of sugar
and preferential quota exports to USAEEC
arebeing undertaken underthe SugarExport
Promotion Act, 1958 and the profoit/loss on
such exports is brone by the sugar factories
asperthe relevantprovisions of the said Act.
profit or loss on export would depend upon
the rate prevailing in the internatinal sugar
markets.
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341 Written Answers
[English)

Import of Sugar

3115.DR.LAXMINARYAN OANDEYA:
Will the Minicter of FOOD be pleased to
state:

(a) the total quantuty of sugar imported
during the last six months;

(b) whether inspite of imported sugar on
lesser price, the price of sugar in open
market has gone up; and

(c) if so,the steps taken to check this
price increase?

THE MINISTER OF STATE INTHE
MINISTRYOF CIVIL SUPPLUIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHEMD): (a) No imports of sugat have been
undertaken during the last six months.

(b) and (). Do not arise.
[Translation)

New Trains between Churchgate and
Virar

+3116. SHRI UYASHWANTRAO
PATIL: Will the Minister of RAILWAYS be
pleased to state:

{a) whetherthe Governemnt proposete
introduce mote trains between Churchgate
and Virarr, .

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Introduction of
subrpantrzinsinthe metroipolicis acontinous
process. 3 acditional trains in Down dorction
and 4 additiznal trains in UP direction have
been introducedin Churchgate-Virarsection
w.ef. 1.7.92
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(c) Does not arise.

[English)
Assistance from IDA for Slum Dwellers

3117. SHRI K. RAMAMURTHES
TINDIVANAM: Will the Minister of HEALTH
AND FAMILY WELFARE bepleasedtostate:

(a) whether the World Bank has
annouced a credit of 79 million Dollars from
the Intenational Development Assiciation to
help the urban slum dwellers in India;

(b) if so, the details thereof; and

(c)the details of the urban slumdwellers
where the above amount is likely to be
spent?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE(SHRIMATI D.K. THARA DEVI'

SIDHARTHA); (a) and (b) . The World bank
has approved a Credit of SDR 57.7 million
(equivalent to 79 million doilars ) from the
International Development Assocaition in
June, 1992 for the Vllith India Population
Project proosed to be implemnted in the
urban slums of four Cities, namely; Calcutta,
Delhi, Bangalore and Hyderbad. The project
aims at providing injtegrted Family Welfare

and Priamry Health Care services to the

urban slms population in these Cities to
achieve reductionin in fertility, maternal and
infant mortality and moirbiduity levels.

{c) The Project is expected to benefit
72.93lakhs of urban slum population living in
the four cities as per details given below:-

Name of City Popualtion (inlakhs)
Calcutta 38.00
Delhi 12.5
Bangalore 14.85
Hyderabad 7.58

72.93
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Indian Students in Erstwhile Soviet
Union

3118. SHRIDHARAMABHIKSHAM: Will
the Minister of HUMAN RESOURCE
DEVELOPEMNT be pleased to state:

(a) the number of Indian students
studyinginthe eerstwhile Soviet Union, State-
wise;

(b) whetherthese students have sought
Government’s help for returning to their
native palce; and

(c) if so,the measres taken/proposed to
be taken to bring them back to India?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOPURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUAMRISELJA); (a) The State-
wise position of 16 Indian Students
speonsored by the Minsitry of Huamn
Resource Development under the Indo-
Soviet Cuilture Exchange Prrgramme is as
follows:-

Russia - 13
Ukraine - 2
Uzbekistan - 1

Besides, quite alarge numberof students
had gone to USSR either onm their own or
through non-Governmental agencies for
prusuing mostly profssional courses
inmedicine, engineering, etc. Accordding to
the infroamtij available from the Ministry of
External Affairs/Indian Embasies in different
Republics of the erstwhile Soviet Union. the
number of Indian students studying invarlous
Republics of the erstwhlie Soviet Union s ag
follows, Republic-wise:

(1) Armenia 160
(2) AzerbAijan 86
(3) Belarus 124
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(4) Georgia 104
(5) KazaKhstan 21
(6) Latvia 49
(7) Moldova 49
(8) Russia 1961
(9) Tajikistan 107
(10) Kirgiystan 7

(11) Turkmenistan -
(12) Kraine 750

(13) Uzbekistan 450

(b) Students in some of the Republics
have sought the help of the Indian Embassy
in Tashkent to obtain reservations on
TashkeNt-Delhi Flightt on Tuesdays on the
eve of their vacations.

(c) Indian Embassy in Tashkent have
interced with the Civil Aviation Depatment of
Uzbekistan to augument the seats for Indian
students aion Uzbek Air Lines Weekly
Commercial Flights on the Sector Tashkent-
Delhi.

Moreover, in orderto generally facilitate
the rfetgurn of students wishing to come
back, their families have been permitted to
send Pre-paid Toicket Advice to them for
their return to India by Air India filights.

Project Envisaged for Bombay Subrban
Traffic

3119. SHRISUDHIR SAWANT: Willthe
Minister of RALIWAYS be pleased to state:

(a) the details of projects envisaged for
Bombay to cater the subrban traffic;

(b) whetehr the expenditure of subrban
ralltrafficis shared by the local boidies, State
QGovernemnts and the Union Government;

(c) If so,the details thereof; and
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(d) the financial assistance given by the
Union Governemntduring the last 3 years for
,this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

(a) Fol'owing Poject are under
execution:

() A new Broad Gauge rai! line from
mankhurd to Beiapur 10 extend
subrban rail services from Greater
Bombay to New Bombay.

(i) Anedditional pari of lines between
Bancra and Andheri, to augment
subrurban rail servies on Bandra-
Andheri section of Western
Railway.

{b) ana (c). Captial cost of Mankhurd
Beiapur line is being shared between the
State Governemnt of Maharshtra and the
Railways in the proporation ot 67%. 33%
respectively. Capital cost of addtional pari of

.line between Bandra and Ancheri is being
fully borne by the Railways.

{d) (i) Mankhurd-Belapur Rail Line;

Year Funds alloted by
the Railways
1989-9C Rs. 9.20 crores
1920-91 Rs 15.00 crores
1991-92 Rs. 16.00 crores
(i) Additional pair of lines between
Bandra and Andheri:
Year Funds allotted byt
the Raiiway's

1989-90 Rs. C.10 crores
1990-21 Rs. 13.40 crores
1991-32 Rs. 12,50 crores
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12.00 hrs

[English)

MR. SPEAKER: VYesterday it was
decided that we will take up Ayodhya issue
at 12 Noon today. But now | have received a
lettersayingthatalithe leaders and Members
have agreed that it should be taken up at
3.30 p.m. and the rest of the business, i.e.
discussion on the drought and other
matters shouldbetaken upfromnow onwards
sothat at one go we can have the discussion
onitfrom3.30p.m.onwards. If itis agreeable
to you, we can proceed accordingly.

[Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, we have agreed that it
should be taken up at 3.30 P.M. Since it was
agreed in the House that the discussion on
Ayodhya shall be taken up from 12.00 noon
10 1.00 P.M. Then drought situation shall be
discussedfrom2.00P.M. t03.30P.M. Then
Ayodhyaissue willbe discussed at3.30 P.M.
Keepingthis agenda in view, the hon. Minister
of Parliamentary Affairs has put up aproposal
andweallinitsfavour. Butwe would certainly
like to have a ruling from you that the
Ayodhya issue shall be taken up 3.30 P.M.
sharo and time shall not be extended.

[English]
MR. SPEAKER: Agreed, Now Advaniji.
[Transiation)

SHRI LAL K. ADVANI (Gandhinagar):
The hon. Minister of Parliamentary Affairs
has discussed it and the change has been
made with his consent. But | would like to
submit that the statement regarding the
incidenis of Keralaand Maharashtra shouia
be completed before starting discussion on
the nexi issue.

[Englishj
MR. SPEAKER: In fact. Ihave receiveg

aletter frcem the Home Minister saying that
he s seekingtime 1o lay the statementonithe
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Table ofthe House at FourO'Clock Ifhe can
do before, it will be better.

THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM -NABI AZAD):
He can do it before also.

MR. SPEAKER: Yes, youcanask himto
come and do i, | will allow.

SHRIGHULAMNABIAZAD: He cando
it any time betore that.

MR. SPEAKER: Now, unlistedbusiness.

SHR! RAJVEER SINGH (Aonla): Mr.
Speakar, Sir....."

MR. SPEAKER: No, | am not allowing
this kind of statement. For this kind of
sjatement you shallhavetogive notice tothe
concernec person and then only you can
raise it. Piease sit down riow.

Now, presentation of Petition - Shn
Mohza Sing.

12.L3 hrs.

PETITION RE: PROBLEMS AND
DEMANDS OF WORKERS OF RAILWAY
SHRAMIK SANGHARSH SAMIT],
MORADABAD

[ Translation)

SHRI MOHAN SINGH (Deorla): Mr.
Speaker, Sk, with your permission | present
thig petition signedby Shri ShyamBlhari Lal,
ConvenerRaliway Shramik Sanghareh Samii

on problems and demands of workers of |

Rallway Shramik Sangharsh Samili,
Moradabad.
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12,05 hrs.

MOTION RE: JOINT COMMITTEE
ON OFFICES OF PROFIT

[English]

- SHRICHIRANJ! LAL SHARMA (Kamal):
Sir, | beg to move:

“Thatthis House do recoirmendto
Rajya Sabha that Rajya Sabha do
electtwo Members of Rajya Sabha
according to the principle of
proportional representation by
means of the single transferable
vote to the joint Committee on
Officers of Profit in the vacancies
caused by the resignation of
Shrimati Kailashpati and Shri
Santosh Kulmar Sahu from the
membership of the Committee and
do communicate to this House the
names of members s¢ appointed
by Rajya Sabha to the Joiri
Committes.”

MR. SPEAKER: The question Is:

“that this House do recommend to
Rajya Sabha that Rajya Sabha do
electtwo members of Rajya Sabha
according to the principle of
proportional representation by
means of the single transfarable
vote to the Joint Committee on
Offices of Profit inthe vacancies
caused by the resignation of
Shrimati Kailashpati and Shri
Santosh Kumar Sahu from the
membarship ofthe Committee and
do communicate to this House the
names of Members so appointed
by Rajya Sabha to the Joint
Commities.”

The motion was adopled.

*Not recorded.
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12.08 hrs.

BUSINESS ADVISORY COMMITTEE
Seventeenth Report
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJANKUMARAMANGALAM):Sir,
| beg to move:

*That this House do agree with the
Saeventeenth Reportofthe Advisory
Committee presentedtothe House
onthe 27th July, 1992."

MR. SPEAKER: Motion moved:

“That this House do agree withthe
Seventeenth Report of the
Business Advisory Committee
presentediothe House onthe 27th
July, 1992."

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Mr. Speaker, Sir, there was a
suggestion that the Draft Eighth Five year
Plan be discussed in the House. As far as |
recollect, the understanding was that we
utilise 19th and 20th for that discussion. But
inthis Business Advisory Committee Report,
I see no mention of that. Iwantto know how
the position stands.

SHRI RANGARAJAN KUMARA-
MANGALAM; Sir, that was agreed upon. If
we can add now in the BAC report, there is
no problem. :

SHRI NIRMAL KANT! CHATTERJEE:
Sir, the draft had to be circulated, as far as
| recollect.

MR. SPEAKER:| thinkyour suggestion
is very.valid and we will discuss itinthe next
Business Advisory Committee meeting and
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see a8 to how it can be adjusted.
The question is:

“That this House do agree with the
Seventeenth Report of the
Business Advisory Committee
presentedto the House on the27th
July, 1992,

The motion was adopted.

12.07 hrs.
MATTERS UNDER RULE 377

(I) Need to set up a Central
University in Mizoram

[English]

DR. C. SILVERA (Mizoram): Sir, the
North Castem Hill University (N.E.H.U.) has
a campus at Aizwal. But due to various
reasons this arrangements has not been
found workable and does not meet the
Mizoram’s need. Due to the same reason
the constituent states of North Eastern Hill
University like Nagaland and Arunachal
Pradesh have already had their own
Universities. Mizoramalso would, therefors,
like to have a separate University of its own.
The 1986 Mizo Accord also speaks of a
separate University for Mizoram. The State
Govemnment had moved tothe Union Ministry
of Human Resource Development for
opening a Central University in Mizoram.
Government of India may kindly approve the
setting up ofa Central University inthe State
duringthe Eighth Plan period. This proposal,
in fact, was accepted in principle by the
Government.

(i) Needtotake stepsto stopfurther
deterioration of N.T.C. Mllis

SHRI SHARAD DIGHE (Bombay North
Central): Sir,the National Textile Corporation
(NTC) is running 124 textile units in the
country which include 15 taken over units
(twoinUttar Pradeshand 13inMaharashtra)
andis employing about 1.5 lakhs of workers.
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Despfte repeated assurances from the
Government that there would be no
retrenchment and no closure, proposals to
close 14 NTC mills and amalgamation of 49
millsinto21 whichwill resultin unemployment
of about 65,000 NTC workers are afoot.

The budget has suddenly withdrawn
fromthe budgetary supportof NTCtoalarge
extent. This action forced many NTC mills
to short various raw materials. Eighty per
cent production activities in many NTC mills
have been stopped and workers are paid for
sitting idle for want of adequate cotton
supply. This will push the losses still further
for no fault of workers.

| urge upon the Government to take
steps to stop further deterioration of NTC
mills. Efforts should be made to ensure
maximum utilisation of their production

. capacity.

(iil) Need to clear all Pending Power
Projects of Karnataka

SHRI V. DHANANJAYA KUMAR
(Mangalore): Karnataka is reeling under
severe powercrisis. Very often pawercutsto
the tune of 70 per cent for high tension
industries, €0 per cent to the low tension
industries and upto 50 percentfor agricultural
and domestic consumers is imposed. The
newindustrialunits seldomventuretosetup
the factcries i Karnataka for want of power
supply. They are being askedto have captive
power generation or to diesel generators.

Therefore. there is urgent need 10
augment power supply to Karnataka by
clearing allthe pending projects immediately.
Sufficient funds must be made available for
the Mangalore Super ThermalPower Project
which is suppcsed to generate 2240 M. W.
of power by 1996.

(iv)  Need for early approval to the
Construction of Bridge on the
River Ujhar on Highway No. 19
in Jhalawar district, Rajasthan

SHRIMATI VASUNDHRA RAJE
(Jhalawar): Sir, there hasbeenan inordinate

SV 1992 ,  Matters undby Rk 377 352

delay in the construction of a bridge on river
Ujhar on Highway No. 19 in the district of
Jhalawar of Rajasthan State. The estimated
costof the project was Rs. 78.00 lakhs when

it was proposedfor Central assistance under
Road/Bridges works of Inter-State

importance. The location of the proposed

bridge is on the border of Rajasthan and

MadhyaPradesh. Construction of this bridge

will provide an all - weather route between

Rajasthan and Madhya Pradesh and will

provide connection to Indore, an important

commercial and cultural city of Madhya

Pradesh. A number of backward districts of

Madhya Pradesh and Rajasthan can be

directly provided with road communication

with Indore. This wili also facilties the

movement of goods to Indore which will

ultimately give aboostto trade between both

the States.

The proposal was submitted by the
Rajasthan Government to the Centre in
1987 anditis since awaiting approval of the
Government. Hence the construction of the
proposed Ujhar bridge project should be
considered as an imporiant inter-State
bridge, as ihe project willgo along wayinthe
growtnh of the hackward areas in the two
States. itshouid, therefore, be given priority.

In view cf this, | demand that the
proposed bridge on the river Ujhar on
Highway No. 19 in the district of Jhalawar
shouldbe approvedwithoutanyfurtherdelay.

(v)  Need to Increase the Quota of
Kerosene Oil to Bihar

[Translation]

SHRITANJAY LAL: (Samastipur): Mr.
Speaker, Sir, in Bihar Kerosene is utilised
for the purpose cf lighting, cooking of food
and also in pumps for irrigation purposes.

Butthe quota of Kerosene sanctionedto
this state is very low as compared to that of
other States. Atotal ot 38287 mefric tonne of
kerosene had been supplied to the state for
the month of July, 1992, which comes to 0.55
litre pcr person.” The poputation of Bihar is
more than ten percent ¢f the total population
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94y F@ country, but the kerosene quota

sanctioned to this state is less than six
LS rcent of total requirements of the State.
£eping in view the population of the state,
the monthly requirement of kerosene forthe

state is about 67474 Metric tonnes. In

monsoon, the consumption of kerosene oil

goes up.

Therefore, | request the Central
Government to supply maximum kerosene
to the State for this month.

(vi)  Need to introduce Value Added
Tax Patterns for Cigarette
Industry

[(English]

SHRI P.G. NARAYANAN
(Gobichettipalayam): Sir,inthe interimreport
submittedbythe Tax Reforms Committee to
the Government certain very important
recommendations have been made, both
penaining to direct and indirect taxes. The

“w- matter has been discussed at length on the

floorofthe House during the Budget Session.
the Tax Reforms Committee has
recommended to the Government the
introduction of ad valorem or value added
pattern of Central excise duty for all
commodities, though no specific mention
has been made of every commodity in detail.
Based on the details submitted by the Tax
Reforms Committee and on the basis of the
representations received from various
quarters, asuggestionwas madetothe hon.
Finance Minister to introduce value added
tax pattern for cigarette industry or
alternatively it could be a blend of specific-
cum- advalorem in public interestand from
the point of view of raising more Government
revenue.

I, therefore, request the Central
Government to take necessary steps in the
matter.

(vii) Need for constructionofaflyover

at Changsari Railway gate on
National Highway No.31, Assam

SHRI PROBIN DEKA (Mangaldoi): Sir,
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various parts’of the Country

the people of Assam are agitating over the
construction of a-flyover at Changsari -1
railway gate on national highway N. 31
connecting Barpeta and Guwahati. This
strength of road is the busiest in the whole
of Assam. For want of aflyoverat this railway
gate, vehicles plying onthe national highway
No. 31 remain stranded for hours together,
since the railway gate remains closed for
passing trains one after another. On many
occasions, it so happened that patients in
critical condition breathed their last before
reaching the Guwahati Medical College
Changansri. The city of Guwahati is
expanding very rapidly towards Changsari.
The proposed IIT buildings are also being
constructed near Changsari.

Therefore, lurge the Union Government
to make necessary arrangements for the
construction of a flyover at Changsari
railway gate.

12.15 hrs.
DISCUSSIONS UNDER RULE 193

Drought Situation in VArious Parts of
the Country - CONTD.

[English]

MR. SPEAKER: We will have further
discussion on prevailing drought situation in
various parts of the country. Shri Rajveer
Singh, you will continue your speech.

[Translation)

SHRI RAJVERR SINGH (Aonla): Mr.
Speaker, Sir, yesterday, | had initiated a
discussion onthe drought situationandtoday
also you have ordered me to continue the
discussion. Sir, even yesterday, | had
submitted that we have not been able to
utilise water properly. For the last ten years
or so there had been some changes in
weather and the percentage of rain is going
down every year. We assembled todiscuss
the drought situation when such a situation
arises. Yesterday | had submitted that even
throughthediscussions are heldinthe House,
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every tims the problem s not being checked,
It keeps growing. We have expressed out
concern in the Agriculture consultative
Committee and today again | would Iike to
oxpress my concern that drought situation
‘would not be soived by discusslons alone. .

Have we devised any matter plan to
check the problem of drought for the last
"forty-five years? | believe evary year
discussions are held on droug::t situation,
then statements are being made that such
and such amounts have been sanctionedto
such and such state,, but mere distribution of
‘unds to various states is no solution to the
problem of drought?

Even yesterday, | had submitted that

rivers are in flood during rainy, season the
water flows to the sea and it is not utilised,

1217 hrs.
[MR. DEPUTY SPEAKER In Chair]

remember when Dr. Rao was the
Minister of Irrigation, he had prepared a
plan, but it did not come out of the files. Then
noGovemment paid my attention towards It.
Misuse of water willcontinue untiland unless
wa construct awatergrid. The water flowing
:n rvers is a source of life and there will be
a continuous loss of water which is an
»ssential element of Iife.

Today we talk of installing small pump
sets and undertaking some boring. The
situation of drought has become so critical
that the water in bore-wells has dried up.
Likewise, tubewells are getting dried up.
Pumpsets are providing useless as the
water level has gone down.

1 am not talking of Iimgation sources
alone. You will see that the tubewells have
proven to be useless. Poorpeople somehow
manage to get installed a pump-set with
great difficulty. But afterthe passage of one
year, people come to know that the water
level has gone down. Then people have to
spend more money to dig out of the pipes
and install a new pump-set. Every year the
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various parts of the Country

water level is going down. Every year the
water Is going down. The evilconsequences
that follow are scarcity of drinking water as
waellas waterforirrigation purposes. Present
situationis so horrible thatwater is so scarce,
that even the animals do not get water to
drink. Man can manage to quench his thirst
by one mean or another but the scarcity of
water is creating severe problems in case of
animals.

Our triend was saying that the rainy
season has setin, but has started very late.
The country has suffered a loss due to the
belated rains. Government should take
steps to check such loss. The Agriculture
Minister is sitting here and it appears to me
that the lack of coordination betwsen the
various ministries is also a big reason for the
poorcondition of the farmers. The Agriculture
Ministry will assess the situation created by
the Irrigation Ministry will provide waterand
the Power ministry will provide electricity.
The result is that the farmers’ condition'is
thatof Draupadi, the wife of many husbands.
When we tell the Agriculture Minister that
drought conditions have occurred, he says
that he is unable to do anything as he is not
getting electricity. Why is electricity not
avallable? Power cut is resorted in villages.
During the past 45 years you have not been
able to generate electricity enough to meet
the requirement of water of every farmer.

The Jamrani dam was proposed to be
constructedin Uttar Pradesh. That proposal
was approved, but it cold not be constructed.
Atfirst acanal was constructed. Crores of
rupees were spenton canals but the dam
was not constructed because the
Environment Ministry objected to it. Through
you, lwould like to ask the Government that
if it had not sought prior permission from the
Ministry of Environment then why were the
canals consoructed before the construction
of Jamrani dam the canals are breaking
down., they are drying up and their stones
have reached the houses of many people.
Last time when | had met the hon'ble
Irrigation Ministries, he had given an
assurance that the dam would be
constructed. Butthe construction of the dam
has not yet started and the water is going
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waste. There will have to be proper
coordination. The agriculture ministry shrugs
off its responsibility by saying that the
Irrigation department is not with it. A new
ministry should be formed to look after the
work of Agriculture and welfare of farmers.
One department should be made responsible
for all this. We are unhappy and pained.
Tedaythe position isthat the farmerdoes his
work by securing a loan from one source or
the other and he sets a pump set by getting
the boring done. The pump set fails within
two years, because the water level goes
down within that period and then he needs
more money. The Government should not
allow to take water from the upper level. If
water is taken from 25-30 feet, the water
level wiilfurther go down and after that water
will have to be brought from 300-400 feet.
The Government should get boring done for
that and set up tubewells. The situation is
this that the tubewells being installed with
the assistance of world bank by the
Government are tailing. When the
Government is approached, it is said that
there isa paucity of funds. when we ask the
Agriculture ministry to do something, the
Agricutture Minister says that the Finance
minister does not agree. The Agriculture
Minister should tells us asto how the system
will work. You are entangling us in the
problem, you should rather work for the
welfare of the farmers. The hon'ble minister
says that there is a paucity of funds. We are
payingtaxes. The farmers are filing up your
coffers with his hardearned money. You are
wasting that money in promoting culture 5
star hotels and the farmers are not being
helped. The Government and the Hon.
Minister are responsible for that...
(Interruptions)

SHRI'RAM VILAS PASWAN (Rosera):
During the time of Devilal ji farmers were
allowed concession to visit five star hotels
(Interruptions)...

THEAGRICULTURE MINISTER(SHRI
BALRAM JAKHAR): | do not have the
department of food under my charge.

SHRIRAJVEER SINGH: ltwas forthe
dhoti wearers that Is why | have slanted
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arious parts of the Country
wearing a pant. People used to say that |
wear Dhoti because | want to visit five star
hotel. (Interruptions)

This Is serious topic. This shouid not be
taken lightly. Itis discussed in every session
but it remains restricted to the files. You
cameinto powerone yearago, whatscheme
have you chalked out to deal with the
drought conditions? Country faced drought
conditions last yearalso as a result of which
people are passing throguh very hard days.
Rice eaters in Delhi are facing a lot of
difficulties because there has been very low
production of paddy and prices of rice have
gone up. The plight of the farmer has be
come so bad that he does not get the price
of his production, he is drought stricken. if he
mobilises additional resources for irrigation,
he has to incur additional expenditure. The
prices of Fertilisers have increased
considerably, electricity is not made
available, tubewells are lying idle. When
electricity is not supplied, he is completedto
install a diesel pumpset. His condition has
worsen so much that even the Agriculture
Minister says that it does not concern his
department, butitis afactthatthe Petroieum
Ministry has failed 10 supply diesel to Uttar
Pradeshtoday. Hon'ble Minister, linvite you
to visit Uttar Pradesh and tor see yourself
thateventodaythere are long lines on petrol
pumps in Utter Pradesh for diesel as farmers
not getting and are planting paddy crop by
installing a pump sets. Electricity is not
available, dieselis not available, who should
take the responsibility for allthis? This is not
the responsibility of the State Government,
it is your responsibility. The quota of diesel
of Uttar Pradesh has been reduced. Your
public distribution system has failed and its
consequences are being faced by the
tarmers. You have failed to make diesel
available. Tnhe crop has dried” up dug to its
unavailability. It is not raining enough to
meet the requirement of paddy crop and, ifa
pumpset is installed, diesel is not available
fro that. If you cannot give electricity, you
cannot give diesel, then why are you sitting
here? You should resign forthwith and goto
the people. After all you also we some
responsibllity for this. It Is not proper for us
also 10 declde the fate of farmers by shting
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here in this air conditioned hall and in the
offices. The farmers are leading a very
miserable life. Tomorrow the country will be
on the verge of starvation. Although this is
correct that if the production of wheat goes
down the Government will get an excuse to
import it. Some people will earn profitin this
business. It seems that they have hatched
aplantokillthe poor farmers and consumers
of this country. You import at the rate of
Rupee 41/2 perkgi.e. four hundred and fifty
rupees per quintal while you procure it from
the tarmers of the country at arate of Rupee
260 a quintal. After all, what the wrong has
done the farmer of the country. My friend is
saying that they have increased that prices
slightly. The increase might have been
effected to justified the rate of Rs. 450. But
the increase is not enough to meet his
requirements. You seemto be the more well
wisher of farmers of foreign contries than the
farmers of the country. This will not do.

Mr. Deputy Speaker, Sir, through you |
would like to request the Government to
chalk out a master plan to deal with the
drought conditions, under which a
parliamentary committee and a committee
of experts should be formed and a fresh
discussion should be held on the repornt of
the Doctor K.L. Rao andthat report should
be implemented. Inthis way, the farmers will
be benefited.

In the end, | would like to say another
thing. This discussion should be taken
seriously. Work should be done on a war
foating basis tatackle the drought conditions.
It the Government does not work in a war
footing beasis to deal with the drought
conditions, it will fail in its attempt. The
rainfallis decreasing, every year. One cannot
2y anything about the next rainfall. That is
why | requiest you ndi ic leave us at the
mercy of the weather. The farmers of this
country should not be left at the mercy or
vaguries of nature. You are  making much
progress and has made alot of development.
How long will you continue to depend on
Nature? You should ask your sclentist 1o
develop seeds for a crop which may needs
less water. Now a days farmer has {o water
the wheat crop five or six times? Hava you
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ableto develop such a variety of seed which
may have to water only twice. Can you not
develop such a seed, which may need less
water? Today, there are many high yielding
varieties of seeds which need more water
and fertilisers. | would like to ask the
Agriculture minister to make clear asto what
ICAR is doing, which is like a2 white elephant
forthe Government. What has it done? How
many varieties of seeds has to developed,
so far? No new seed has been developed
so far, which may need less water. You are
talking about the achievernents made during
the last five years. Those achievements are
sopoorthatitis shameful evensotalk about
them. The hon'dle minister will say that he
hasbeen occupying this pertfolio only forthe
last one year, but what has been his
achievements in one year?

Mr. Deputy Speaker Sir, I shall not say
much aboutl.C.A.R.butl shall only say that
those who are scientists there should
develop such Varieties of seeds which may
need less water so that water is saved.
Recently, | was reading in the newspaper
andthis issue came up in the House as well,
that the Urban Development Minister has
said that more drinking water cannot be
suppliedto Delhi. Soyou do nothave enough
water, you can neither supply water for
drinking noriorirrigation. Sothis Government
is, Government without water. in my views
the Government which cannot supply water,
should drown itself in @ handful of water.

ONE HON. MEMBER: They do not
have even that much of water.....

SHRI RAJVEER SINGH: One of my
friend is saving that they do not have that
much of water tc arown themselves. Thatis
why a simple speech will not dc as they say
that minister has made a very forceful
speech. The minister is an expertin giving a
reply. But after the debate, this matter
should not be treated as clcsed. That, Ishall
request you to direct the Government to
prepare a master plan regarding this. So
long as we do not make efforts on 8 war
fosting, the farmers and the people of tia
country will not be benefited. The producers
as well as the consumers of Indla are
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unhappy, that is why a master plan should
be prepared to remove their difficulties.

[English)

DR. R. MALLU (Nagar Kurnool):
Respected Deputy Speaker, Sir, | wish to
drawthe attention of the House tothe drought
situation prevailing in the State of Andhra
Pradesh. This was mainly due to the late
commencement of the monsoon in which
only 50 per cent of the area was sown.
Nearly 12districts have been affected bythis
drought situation, as per the information of
the State Government. The first district
which was affected is Mahbubagar and the
second district which was affected is
Nalgonda.

Evenduring the normal commencement
of the monsoon, from the district of
Mahbubnagar where Nagar Kurnool, which
is my Pariiamentary constituency, falls there
wiil be lot of migration of labour or different
parts of the State and to the country, in
search of their livelihood, leaving their old
parents there and without the essential
commodities 1o themto live on. This is all
due to lack of rainfall. Only ten to twenty per
cent of the area is sown in Mahbubnagar
district and lot of crops are drying up for want
of raintail. Most of the people are migrating
to differnt parts of the State and this has
beeribecome a chronic habit of the people of
this district.

| would also like to bring to your kind
notice that in the district of Mahbubnagar,
there is neither surface water resources nor
there is any ground water resources.
Unfortunately, through the Krishna river is
passing through this Mahbubnagar district,
there is no source of using that water for
Irrigation in the Mahbubnagar district,

Sir, 1, therefore, request through you,
the Central Government to find out tha
chronic diougnt affected districts  of the
State and provide amenities to face the
drought situation on a permanent basls
ratherthan attending tothe drought sltuation

temporarily.

SRAVANA 6, 1914 (SAKA) (i) Drought situation in 362

various parts of the Country

As youknow, thereis no source of water
forirrigation. I, therefore, requestthe Central
Government to find out a way to establish
some small scale industries in the
Mahbubnagar district and to go in for a
research and development centre fromthe
Agriculture Ministry, so that they canfind out
variety of crops, fruit-bearing trees and
horticulture etc. which can be established in
the district and that way, this drought which
is continuously affecting the district, causing
lot of problems can be avoided.

Yesterday whie speaking onthe drought
situation of Andhhra Pradesh the .hon.
Member trcm  Telugu Desam Shri
Sobhanadieeswara Rao Vadde toldthatthe

tate Government and tne Chief Minister of
Andhra Pradesh are not doing anything on
the drought reliet measures. In this regard |
would like to bring to the netice of the House
that as long back as 2nd May of this yearthe
Secretary of Agricuiture, alithe Departments
of Agricutture, with the assistance of the
Agriculture University, have drawn up a
contingency pian to tackle the drought
situation in Anchra Pradesh.

A continuos review is being done under
the Secretary Agriculture, Government of
Andhra Pradesh. As a matter of fact the
Relief Commissioner of Andhra has visited
Nagar Kurnool Parliamentary Constituency
of Mahbubnagar district. He has also visited
a number of drought affected district. The
Secretary of Agriculture has visited
Na'agonda district which is affected very
much. For that matter the Secretary,
Agriculture is planning to visit the
Mahbunagar district on the 30th.

The State Government has already
intimated the drought situation of the State
10 the Centra; Governmsnt on the iGih of
Julygiving particuiarstothe Union Agriculture
Ministry. But unfortunately a wrong
Information is giventothe House sayingthat
the State Government has not intimated to
the Central Government about the sltuation
prevalling in Andhra pradesh. Continuously
the Commissioner of Agriculture, the
Commissioner of Relief, the Secretary of
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Agriculture are monitoring and reviewing the
situation. They are touring the districts which
are affected. All the affected districts are
visited by these three officers of the State
Gowt.

On 17th of July the Chief Secretary of
Andhra Pradesh called for a review meeting
where he reviewed allthe Depariments, not
just Agriculture but alithe Departments, and
has given instructions to take appropriate
steps to tackle the drought situation in
Andhra pradesh. When there was scarcity
of water in Andhra Pradesh, the State
Government had released Rs. 10 crore to
provide drinking water.

As you know, there is Rs. 80 crore
provision atthe State Government's disposal
to spend for giving relief 10 the people
affected by drought and other natural
calamities. From that he State Government
has been working. My requesttothe Central
Govemment s to find outthe chronic drought
affected districts of the State and find out a
permanent solution by establishing small
scale industries, going inforirrigation facilities
which will provide some sort of a permanent
solution to the backward and drought prone
districts of the State.

| convey my thanks for giving me a
chance to being the drought situation of my
State to the notice of the august House.

SHR! CHITTA BASU: (Barasat); Mr.
Deputy Speaker, Sir, the Government of
India remained anidle spectator, callous and
indifferent when a vast parnt of our country

_was underthe spell of - letme use thephrase
usad by the hon. Minister himself t wlll take
recourse to that again - rare severity. Of
late, this has been a new phrase which we
havebeentaught. Sevaiity and nowhe adds
rare to .

As a matter of fact | have got certaln
information  gathered by a non-
governmental agency which Is generously
relied upon. According tothat over 70 million
people and 18 million hectares of crop ares
spread over seven States were under the
grip of severs drought. The drought caused
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aloss Interms of kharif foodgrains and the
loss is placed at Rs. 3000 crores. For cash
crops like cotton and oilseeds, itis estimated
to be of the order of Rs. 5000 crores.
Therefore the magnitude of the crisis isto be
properly understood and itis to be taken into
account that it not only been severe, but it
has also been arare severity. The problem
has been made all thé more critical because
of the new economic policy thrusts of the
Government. This is not the time for me to
discuss the economic policy of the
Government, but sofaras the sufferings due
to drought of the people are concerned |
would only mention that the Eighth Plan - as
faraswe couldknow - has given a relatively
lower priority tothe agricutturalgrowth;ithas
given a relatively lower priority to the rural
development and poverty alleviation. K the
Eighth Plan gives low priority to these areas
- areas of agricultural growth, rural
development and poverty alieviation -
naturally it is a matter of grave concern for
the people who understand the economy of
our country to the least extent. The present
Budget policies are also causing great
hardships to the people because there has
been less allotment in these areas. There
has been severe cut in certain areas which
directly concern the people who are living in
millions in the rural areas and who have

. become the victims of this drought. Therefore

this matter
respect.

is very serious one, in this

| am very much concerned about the
attitude of the Government of India towards
the State Government in respect of giving
financial aid to them to meet the drought
situation. Onthe 9th Julythis year, aquestion
was raised in this House and the hon.
Minister was verykind to give avery detailed
answer to this, | found from that reply that
several Governments have requested the
Govemment of India to provide financial
asslstance to meet the situation arising out
of the drought condition in their States. The
State of Gufarat raquesied {or Rs, €50
crores of Central assistance; Kamataka
requested for Rs. 50 crores only. This s the
amount that they wanted. Kerala
for Rs. 138 crores; Madhya Pradesh
requested lor Rs. 295 crores; Maharashira
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requested for Rs. 789 crores; Manipur
requastedforRs. 3.15crores and Rajasthan
requested for Rs. 1.71 crores, '

This is the request made by these State
Governments affected by the drought for
getting the Central assistance. But, what
hasbeendone sofar? Respected Agriculture
Minister was very polite, but frank. | quite
appreciate his frankness. he said politely
that the Ninth Finance Commission has
given an Award and according tothat Award,
Calamity Relief Fund has been created; it
has already given certain amount for these
State Governments also; therefore, whatever
might be the drought, whatever may be the
extent of natural calamity. Whatever may be
the extent of fire, whatever may be the

woes, anxiety, difficulty and misery of the.

people, nothing can be given; and that the
Central Government will not and shall not
give any money to any of the drought -
affected States. We are ajso very much
concerned about this attituds of the Central
Government. - Ultimatwly what has
happened? The State of Gujarat has been
given Rs. 63 crores by way of advance by
way of advance plan payment and advance
instalment of Calamity Relief Fund (CRF). In
the case of Kerala, itis Rs. 17 crore, Madhya
Pradesh Rs. 20 crore and Maharashtra Rs.
33crore. lhave already mentioned what has
been the requisition made by these State
Governments. I pleadthat this strait-jacketed
formula formulated by the Ninth Finance
Commission should be reviewed. This is
unworkable. This is inhuman.

SHRI CHITTA BASU: The Parliament
will be with you because there cannot be a
calamity. You cannot just calculate the
calamity in terms of your kitty. What is your
kutty? You cannot except the nature will be
so kind to have the calamity designed
according to the kitty. Therefore, § strongly
feel that it should be on record. if he has nof
yet reviewed, then it needs a review. | hope
the House willbe withthe Agriculiure Minister.
I should not say that we should walt for the
Tenth Finance Commission. The Central
Government must take into account thal
there should be central assistance extended
to the affected Statas.
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Here he has introduced an element to
answer. Some State Govelnments will be
given some assistance by way of advance
payment for CRF and by way of advance
payment towards the Plan - that too on the
condition that the State Government has to
prove that there has been drought and
drought has been of rare severity. it should
not only be severe but it should be a ‘rare
severity’. Who is there to know that there is
a rare severity. What is the criterion for
determining severity, rare severity and less
severity? Therefore, this is very very
indifferent and callous. | think, the
Government should take note. of it. The
House should take note of this indifferent
and callous attitude towards the suffering
millions in different States-of our country.

The last point it about the public
distribution system. | think the Government
should take note of it. i is going to collapse
because of the wrong policy pursued by this
Government. The offtake from the PDS us |
increasing. lhave gotfiguresto substantiate
it. The off take of foodgrains by the pubiic
distribution system duting the eleven month
period ended February last was of the order
of 17.3 million tonnes against 13 million
tonnes during the previous corresponding
period. There has been a larger amount of
offtake fromthe public distribution systemin
the current year because there has beena
rise of prices in the open market. Last year
the offtake was of about 14 million tonnes.
Now inthe eleven month period, thasbeen |
17.3 million tonnes. Therefore, there has
been an increase in offtake of more than
three million tonnes.

On the other hand, what has been the
procurement? The Agriculture Minister
should be concemned thatthere hasbeena
decline in the procurement for -feeding the
public distribution system. Just for his |
information, | want to say that the |
procurement offoodgrains duringthe eleven |
month period begining April 1991, declined |
by 21 percentto 18.1 milliontonnes
22.9 million tonnes procured during the
previous corresponding period. The result is
that the Central pool has 13.4 million |

fonnes of foodgralns In stock as on 18t |
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March, 1992comparedto 18.8 milliontonnes
on 1stMarch, 1991. 1think, the Government
has now come to the conclusion that the
Governmentwould import morethan 4 million
tonnes offoodgrains fromoutsidethecountry.
Here, an important point has been raised.
Sir, Iwillconclude in one or two minutes. The
Government should understandthis point. If
you feel that the Government should not
,understand, then what shall | do? | will be
happy if you could contradict what 1am going
to say. A contract had been entered into
wherein imported wheat would cost the
Government Rs. 5260 per tonne where as
domestic cost will be cheaper at Rs. 4410
per tonne. When higher price is giventothe
India farmer which will cost them Rs. 4410
per tonne, they have contracted to import
wheat from outside at the cost of Rs. 5260
per tonne. why? The Government should
make it clear ~stowhy foodgrains are being
imported ata higher price than theindigenous
price. The Government does not come out
with full facts. | want to know the facts.

My l2stpoint is about starvation deaths.
There have been starvationdeaths in Tripura,
Madhya Pradesh and Maharashtra.

AN HON MEMBER: There were no
starvation deaths in Madhya Pradesh.

SHRI CHITTA BASU: All right. | know
hatthe Government of MP has denied. The
3overnment of Orissa denied two years ago
ibout starvation deaths but subsequently,
he High Court gave a judgment accusing or
xingthe responsibility uponthe Government
fficials. Whatsver might have been said by
ourChietMinister, the factremains. Defend
our Governmeant. It is your duty to defend
our Governrnent. But you should also

nderstand that if this is the procedure
dopted by the Parliament that there will be
Jimpartial agency to gointo the facts as to
hether there have been starvation deaths
*not, then there is no future for the poor.
1ere have teenstarvation deathsin several
ates which has been established by non-
. ficialagericies, by evidence given evenby
.3 Press including thatof Tripura. Wouldthe
arliament remain silent? Would the
wrliament remainindifferentandcallous on
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these starvation deaths which are taking
placeinincreasing numberindifferent States
of our country, even though the State
Governments deny? Therefors, Sir, it is a
suggestion from me that some kind words
should fall from your lips so that the
Government can fuffill its responsibility and |
think the Parliament should constitute a
committee of its own to to into the case of
starvation deaths. Thank you.

[Translation]

SHRI HARI KEWAL PRASAD
(Salampur):Mr. Deputy Speaker, Sir, almost
allthe Members ofthe House have expressed
their concern over drought situation since
yesterday, However, it appears thatthe hon,
Ministerof Agricultureis not at all concerned
about it. Had he been concerned, or even
aware of the factual position, he must have
haddeclaredallthe areas as drought affected
arefromwhere the reports to this effecthave
come. Butthis Government has alwaysbeen
following duel policy. The way of providing
compensation to the big capitalists is some
what different whiie the way of providing
compensation ofthe poorfarmersis different.
The Government adopts the indifferent
attitude in providing assistance to the poor
farmers in case of fire, flood or drought.
Earlierthe farmergrew crops to {uffill his own
needs but now he grows to fulfill the
requirements of the whole country. The hon.
Minister must have been very well aware of
the drought affected States. The hon.
Member have alreacdy mentioned about
them. Today, thousands of people and
animals have died and crops have damaged
due to drought. But out Agricutture Minister
is unaware of the situation. Atthe moment,
he is not in a position to give the statistics in
regard to the number of people and animals
who died and the crops damaged due to
drought. The great poet Tulsidas has said,
“Ka Varsha Jab Krishi Sukhane” It means
“what is the use of rain when the crop have
already dried up”

The hon. Ministerhimselfis afarmer. So
he should know the problem of the farmers.
Nowadays, the farmers are facing a typical
problem, They are unable to get diesel and
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petrolfortheirpumping sets. Itis nota matter
for which the Central Government or State
Government, may accused. What is the
altemative left with farmers, if the State
Govemments cannot provide diesel or petrol
at the time of severe drought. In that
situation, the farmer becomes helpless and
frustrated, wherethe Governmenttube-wells
are installed their drains are damaged.
When he goes for water poweris not available
for most of the time. On papers the work
regarding the repairing and construction of
drains is done but infact, the work does not
even take material shape. The concerned
officials embazziethe funds. Whenthere are
floods, the officials get a large amount of
funds sanctioned inthe name of relie! work
but the work is done only on papers. If the
hon. Minister is really a farmer and the well
wisher of farmers, he must understandtheir
problems. | feelthat in Delhi wateris wasted
just for luxury purpose while in rural areas
the crops are dried up for want of water.
When the Members of the House express
their auguish overthe starvation deaths due
todrought situation, the Government refutes
the charges and the doctors certify that
those deaths were due to certain diseases
and not for want of water and these deaths
are not starvation deaths.

Even the big cultivators who engage
field labourers to work in their fields are also
finding themselves in a difficult situaticn.
How can they engage the labourers when
they donot have waterin their fields. In such
circumstances, the field laboures failtoearn
their livelihood and thus they are forced to
move 1o cities on large scale tu earn their
livelihood. The field tabourers work in the
fields to look after their famitics. Such a
severe drought, forces them to move 1o
cities thus making the rural areas completely
desarted.

In addition to all these problems, your
distribution systems Is also defective. The
supply of commodities right trom sugar to
kerosena through Fair Price shops s totally
discriminatory.
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The Government has never taken
measures rectifythe distribution system. As
perthe information availableto me throughout
the Government of Utter Pradesh, diesel
quota has been curtailed. Sofaras thetotal
process of providing relief at the time of
drought is concerned, it is also defective.
The eastern region of Uttar Pradesh and
Bihar are hit by drought. The rain was very
scanty and thus there is no scope of good
crop. However, in future there is every
likelihood of flood, and when there will be
floods, then the plans will be prepared. The
officials will visit the affected areas and
make the estimates of the total loss and the
whole process will remain only in papers.
The procurement prices cf the wheat fixed
by the Government is not remunerative and
its result is that the wheat is not reaching at
the purchasing centres inadequate quantity.

The Government itself can make an
assessment of the quantity of the food
grains that has reached at the purchasing
centres. The farmers do not supply the
wheat to the centres perhaps because they
have to supply it at the rate of Rs. 275/- per
quintal. While the Government imports the
same from Canada, atthe rate of Rs. 526/
- perquintal. Despite this, it won't be justified
to blame the farmers for not supplying wheat
to the purchasing centres. Is it not an act of
extracting commissicn?

Through you, | would like the hon.
Minister of Agriculture kindly to issue
directions to ensure the supply of electricity
1o farmers round the clock. So that the
country may be protected tromdrought and
starvation. | directly level the allegation of
taking commission on the hon. Minister and
would submit to him that i he Is really a
farmer, and has kindfeelingsforthe farmers
In real sense, he must give directions for 24
hours supply of electricity to the farmers. All
the damaged drains should be repalred. On
onehandpeople are sulfering due todrought,
while on the cther hand, they are being
asked to pay the dues; tha Government
should stop all the recoveries and make
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provisionforthe livelihood of the unemployed
youths labourers running from villages to
cities tor the purpose.

Ihope thatthe hon. Minister of Agriculture
would protect the farmers of the country;
and ¥ you falil in doing so, the victims would

raise their voice against him. with these

words | conclude.
[English]

MR. DEPUTY SPEAKER: The House
stands adjourned for lunch to re-assemble
at 14.00 hrs.

13.03 hrs.

The Lok Sabha then Adjoumed for lunch
till fourteen of the Clock.

1405 hrs.

The Lok Sabha re-assembled after
Lunch at five minutes Past Fourteen of
the Clock

[MR. DEPUTY SPEAKER in the Chair}

' MR. DEPUTY SPEAKER: Nowwetake
up the papers to be laid on the Table.

~ PAPERS LAID ON THE TABLE

Review on the Working of and Annual

Report of Salar Jung Museum Board

for 1980-91 and statement for delay In
laying these reports etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMAR! SELJA): On behall of
Shri Arjun Singh, Ibeg to lay on the Table;»

(1) () Acopy ofthe Annual Report (Hindl
and English verslons) of the Satar
Jung Museum Board for the year
1991-81,

(i) AcopyofheAnnualAccounts (Hindi
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and English versions) of the Solar
Jung Museum Board for the year
1990-91 together with Audit Report

-thereon.

(ii) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Salar Jung Museum Board for the
year 1990-01.

(2) A statement (Hindi and English
versions) showingreasons fordelay
in laying the papers mentioned at
(1) above
[Placed in Library. See No. L.T.
2350792}

Alr (Prevention and Control of
Pollution) (Union Territories)
Amendment Rules, 1992 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT)  (SHRI
RANGARAJAN KUMARAMANGALAM) On
behalf of Shri KamalNath, I beg to lay onthe
Table:-

(1)  Acopy of the Air (Prevention and
Control of Pollution) (Union
Territories) Amendment Rules,
1992 (Hindi and English versions)
published in Notification No.G.S.R.
379 (E) in Gazette of India dated
the 31st March, 1992 under sub-
section (2) of the section 53 of the
Air  (Prevention and Control of

~ Pollution) Act, 1981.
"ap [PlacedinLibrary. SeeNo.LT2351/
92]

(2) A copy of the Harardous Wastes
Management - and Handling
Amendment Rules, 1992 (Hindland
English versions) published in
Notification No. G.S.R. 380 (E) in
Gazette of Indla dated the 31st
March, 1992 under section 28 of
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the Environment (Protection) Act,
1986.
[Placed inLibrary. SeeNo. LT 2352/
92)

(3)  Acopy of the Notification No. S.0.
227 (E) (Hindi and Englishversions)
published in Gazette of India dated
the 24th March, 1992 specifying
the quantities for which or
exceeding which every owner
handling the hazardous substance
as mentionedinthe Table annexed
with the notification shall take out
Insurance policy as per the
provision of the Public Liability
Insurance Act, 1991, issued under
section 2 of the said act.

[Placed in the Library. See No. LT
.2353/92)

Review on the Working of and Annual
Report of Central Soclal Welfare Board,
New Delhl for 1990-91 and statement
for delay In laying these Reports.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTHAFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE), | beg to lay on the Table:-

(1) (i) Acopy ofthe Annual Report (Hindi
and Englishversions) of the Central
Soclal Welfare Board New Delhl,
for the year 1990-91 along with
Audited Accounts.

(ii)A copy of the Review (Hindi and
English verslons) by the
Government on the working of the
Central Soclal Weltare Board, New
Delhi, for the year 1990-91.

(2) A statement (Hindi and English
versions)showingreasons fordelay
in laying the papers mentioned af
(1) above. [Placed in the Library,
Seo No. LT 2354/92)
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Report of the Comptroller and Auditor
General of Indla - Union Govt. (No. 16
of 1991) ( Commercial) -Hindustan
Latex Ltd.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY
WELFARE (SHRI D.K. THARADEV!
SIDDHARTHA), | beg to lay on the Table a
copy of the Report (Hindi and English
versions) of the Comptroller and Auditor
General of India-Union Government (No. 16
of 1991) (Commercial) - Hindustan Latex
Limited under 151 (1) of the Constitution.

[Placedinthe Library. See No. LT 2355/
92)

Copyright (Amendment) Rules, 1992
and Annual Report and Review on the
Working of Centre for Cultural
Resources and Tralning, New Delhl for
1990-91.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA), Ibegtolay
on the Table:-

(1) A copy of the Copyright
(Amendment) Rules, 1992 (Hindi
and English versions) published in
Notification No. G.S.R 435 (E) in
Gazette of India dated the 27th
April, 1992 under sub-section (3) of
section 78 of the copyright Act,
1957.

[Placed in the Library. See Ne. LT
2356/92)

(2) (i) A copy of the Annual Report (Hindi
and English versions)ofthe Centre
forCultural Resources and Tralning,
New Delhl, for the year 1830-91
along with Audited Accounts.

(A copy of the Review (Hindl and
English versions) by the
Government on the working of the
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Centre for Cultural Resources and
Training, New Delhi, for the year
1990-91.

(3) A statement (Hindi and English
versions)showingreasons fordelay
in laying the papers mentioned at
(2) above.

[Placed in the Library See No. LT
2357/92]

14.07 hrs.
DISCUSSIONS UNDER RULE 193

Drought Situiztion in Various Parts of
the Country - CONTD.

[English)

MR. DEPUTY SPEAKER: Please be
brief. if each Member confines himself to
three minutes, more Members can
participate. We have to take up next item at
1530 hrs. For this cooperartion of all the
members is solicited.

SHRISIVAIIPATNAIK (Bhubaneswar):
| will be very brief. This year, because of late
arrival of monsoon, a number of States are
reeling underdrought. Weatherforecast also
shows less rainfall this year. This hascreated
panic. Prices of foodgrains have gone up.
Public distribution system has collapsed.
That apart in!arge number of areas drinking
water is not available. This is the State of
affairs after 44 years of independence. It
speaks alotabcutourplanning, management
of water resources, food policy and the so
called new economic policy, which is based
on structural adjustments, etc.

Earlier, the attention of the House was
drawn towards the starvation deaths in
Tripura. twas soughtto be explainedaway
as if it was something like an epidemic.
Aftention of the House was also drawn
towards a starvation deaths in Kalahandi
district of Orissa, Thane and other tribal
areas of Maharashtra and Sarguja of
Madhya Pradesh. The case of Orissais a
flaring example of the bankrupt planning
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dun'ngthese years. Inthe coastal parts of the
four districts of Orissa, there is flood and in
the nine districts as well as inthe upper part
ofthe coastal districts alsothere is adrought.
This is the situation prevailing there. The
State of Orissa in toto is having 20 per cent
less rainfall this year. In the nine districts,
other than the coastal districts, it is still less.
Normal rainfall by this time would have been
something like 1499 mm.This year it is 20
per cent less as a whole.

As per the report of the Special Relief
Commission of Orissa, Nuapara sub-division
of Kalahandi district is the most affected.

Kalahandi district is a drought-prone
district. To some extent it is also manmade
because of heavyfelling of trees by the ruling
party backed contractors. Sometimes they
are also Ministers and MLA in this of that
ruling party and they, in the way, clean the
forest there.

The price of rice has gone upto Rs. 7
peronekg. There wherethere is no work for
the poorpeople; thereis nochance of earning
for them. Only 20 percent of the land is
irrigated in Orissa. So, itis natural that even
asmall shortfall of rainfall creates this type
of situation there.

Had there been proper planning and
proper management of water resources this
drought and flood, both could have been
controlled, because they are inter-linked.
Thereis nodearthof rivers orwaterresources
but there is dearth of water management,
anddearthofplanning. Thusfloodanddrought
are regular visitors to the State of Orissa.

Now asituation has arisenwhere unless
proper steps are taken immediately
particularly inthe western districts things will
be very acute there. As ithappens repeatedly,
the same situation will recur. To face the
situation immediate steps have to be taken
to provide lift irrigation, and take the water
through diesel pumps to thefields and supply
seeds and fertilizers to the farmers. at
subsidised rates. This work has tobe spread
over the districts through a special
programme. The public distribution system
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has tobe revamped. Forthataproper supply
of foodgrains is also required.

This is required not only for Orissa butin
the entire drought-affected areas of our
country. These steps are to be taken
immediately. No. State Government can
cope up with this situation if they are left to
themselves. So, the Central Government
should come to the aid of the State
Governments in a big way for that a special
plan needs tobe drawntoface this situation.

14.13 hrs

SHRI SARAT CHANDRA
PATTANAYAK (Bolangir): Mr. Deputy -
Speaker, Sir, agriculture in our country

depends on the monsoon. With a disruption
in its schedule, the agriculiural system is
affected. During this year, due to uneven
spread of rainfall, there has been an
unbalanced agricultural production.

Part of Orissa is also under the spell of
drought, this year. The tragedy is that
excessive rainfall leads to washing away of
the crops by floods and scanty rainfall leads
to drought. The story of Bolangir is not new.
It is under the specter of drought for a
decade. Despite launching of centrally
sponsored anti-drought programmes the
tardy implementation at ground level has
compounded to the misery of the people.
There is severe soil erosion leading to a
decline inthe productivity of land. Dueto lack
of irrigation facilties the land use pattern is
changing abruptly.

The State Government is reluctant to
provide lift irrigation facilities at Bolangir
despite vast potential of ground water being
available inthe region. Vast tracts of degraded
forest are turning too barren land, in the
absence of an integrated approach to
wasteland development.

The money channellised through
Jawahar Rozgar Yojna is not reaching the
'beneficiaries, the weaker sections of the
society. The local M.P is not involved in the
monitoring and implementation of the
programme. There is no generation of
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employment, no infrastructure to sustain
land capability and there are no soil and
water conservation measures. The ad hoc

-measures taken to providedrelief are notthe

answer to the problem. There is an urgent
need to generate technology-extension for
increasing agricultural productivity in Bolangir;
district of Orissa and other drought prone
areas of the country.

It was published in the newspaper, The
Times of India that due to starvation in
Bolangir district a woman had sold her eight
months baby to a vendor for Rs. 20 and that
vendor had again sold the baby to another
lady for Rs. 50. The drought situation is so
worse in Bolangirdistrict, whichis the western
part of Orissa. Thatis why, [request the hon.
Minister to take care of this district carefully
and also show special interest to Bolangir,
Kalahandi, Phulbani and Korput district of
Orissa. Centrally sponsored special
programmes should be implemented in
these areas.

[ Translation)

SHRIVIJOY KUMAR YADAV (Nalanda):
Mr. Deputy Speaker, Sir, there is a drought
situation inmanyparts of the country including
Bihar. There was rainfall here but it came at
a time when samplings were just planted in
the paddy fields and consequently they have
all been destroyed. There are many region
in Bihar, which are drought -stricken. many
regions in my district are also drought-
affected. Drought is such a problem which
occurs annually, but it is always treated
casually. Asarious note is taken only atthe
moment, they are confronted with the
probiem. It is my humble suggestien that, in
order to bring about a permanent solution,
the Central Government should formulate a
plan on an all-India level.

There is no scarcity of water in our
country andrainfall also takes place in some
or the other part of the country, throughout
the year. In the northem regions adjacent to
Himalayas and other parts also, there is no
scarcity of water. Most of these rainwater's
drain into the ocean. It would be really

‘beneficial, if this outflow is checked and



379 Discussions under Rule 193
[Sh. Vijoy Kumar Yadav]

arrangement made to utilise this water, for
It had been often observe that while the
rivers are overfiowing with water, the land
nearby is drought stricken. There is drought
despite the presence and water because
rivers get water from the upper regions, and
rainfails don't occur in specific areas and
those regions become drought affected.
Therefore, some plan should be formulated
to make arrangements for irrigations and
combat the drought,

If there is any state, which has the
largest number of pendingirrigation projects,
awaitingclearance, itis Biharand | would like
to say something about it. Bihar has great
potential, but its projects are not being
completed. There is paucity of time and |
would not I'’ke to take much of it. | wil
conclude after making a mention of few
irrigation projects in the state. The areas
adjacent tc my constituency my district, are
drought -prone and the Dhadhar-Tilaiya
imigation projects and the Upper Sakari
irrigation project are pending for a long time
now. | am @ Member of Parliament since
1980 and | have demanding for a long time
that a canal from Ganges river be diverted
up to the foot hilis of the.Rajgir hills and
reserveir constructed as it would enable the

contruction of many Irrigation projects in’

manydistricts. Similarly, if areserveir i$ built
in the vast expanse of land, south of the
Rajgir hills, it would enable the irrigation of
many districts.

Apart from this, there is the Lokayan
river. The Sone river flows through Patga

" and many other districts. An agitation is -

going on for harnessing the river waters,
consttuction of reservoirs and repair of
Canals, tofacilitate irrigation inmany districts.
Electricity is a basic necessity. There is a
super thermal power grid of the N.T.P.C. in
our district. Y ou will be surprisedtoknow that
the farmers whose lands were acquired for
the power yrid are yet to be compensated
through en'ployment and alsothrough supply
of power in the Nalanda district. A massive
agitation has been launched in the region. t
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istrue that it is the responsibility of the State
Government to ensure the equitable
distribution of power supply, but there is
such an acute shortage of powerinthe State
thatitis not able to maintain adequate power
supply. There is a serious drought in many
districts. | would like to submit to the Central
Government that more electricity should be
allocated to the M.T.P.C Super Thermal
Power grid toenable it to maintain adequate
supply powertothe needy areas. Along with
it, | would like to mention here that both
drought and floods are simultaneously
occurring inthe country. while insome areas
there are heavy floods, in others, a severe
drought situation exists. If we just go on
debating these problems, it won't provide
any solution. Therefore, the need of the hour
istoformulate a concrete planonan all-India
level and by asseciating ail the political
parties and State Governments. and to
thrashouta permanent solution. Withthese
words, | conclude.

DR. SHRIMAT! K.S. SOUNDARAM
*(Tiruchengode): | heartily thank Hon'ble
Deputy Speakerfor having provided me with
an opportunity to speak in this august House
ondrought situation prevailing inthe country.

It gives me great pleasure to render my
speech in my mother tongue Tam)il which
can be linked to Nectar and our life-breathe.

In order to usher in a welfare state and
also to overcome drought ensuring
development an abundant growth,
Agriculturists in Tamil Nadu get free supply
of Electricity. Despite heavy loss that might
occure, this measure is being carried out to
benefit farmers who form the backbone to
oureconomy and country aswell. |gratefully
acknowledge the thoughtful scheme being
implemented by the Hon'ble Chief Minister
of Tamil Nadu and our leader ‘Puratchi
Thalaivi’ (Revolutionary Leader) and seeking
her blessing, | continue further to address
this forum.

Science has its advancement urban
centres have their growthin civilisation, but
still agriculture is the axis to the wheel ot

*Translaticn of speech originally delivered in Tamil
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progress and food for hunger has 10 come
Sromour rural areas and our nation s aware
af this basic factor fully well. Today we find
in Russia rampant food scarcity. We tear of
longqueues toprocuresvenmeagregquantity
of Mik and a loaf of bread. The alarming
shuation is due to drought conditions
problem situations and we are well aware of
this fact.

india is Dasically an agricultural county
anditic also vast united country. Majority of
us Seel that this cherished country of ours
shouldcontinue tobe untted and prosperous.
One of the brethern meets a watery grave in
fioods but another of our brathren die of
Thirst with no water o his porched throat one
and the same time. We hear of floods in
Assarn and drought in Anchra Pradesh at
the sams tima. Why this contradiction? This
is t0duy's india. ff these problems are
momerdary that may not last long, we could
bear them. But if these problems persist
they coisid 2ven shatter the spirit of fratemiy
wihich is the basis of our unity. |bring thisto
the notioce oi the Government. Our Minister
for Agriculture and the leader of the nuling
partyshould contemplate overcoming these
problems. National integration shall be
strengthered only when a state of plenty
shares its abundant rasources with anather
state that i cavoid of such natural weatth.
The vary szme idea was mooted by our
great Tamil poet Subramania Bharati when
he wrote on lnking of major rivers of the
country. Hs 3aid that we would be able 1o
imigate cur central plains with the abundant
water that Tlow in the Bangla region. Led by
part in tha great revolution and after
mmmmnplw

their devalopmental dreams iike linking -of
river VGLGA with another major river in a
short span. Why should | point out too such
a venture when we have our own Sucoess
story in our own homefront? With the
construction of a 650 km iong canal in the
midst G ourgraat indiandesert in Rajasthan,
we have given rise to afertile cultivable land
on elther side of theen.

Hence | urge upon the Central
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@wnmmnnogolntomofruns ofthasewell
eaning vgmures. lwouldrequestthe Union
Govemment to nationalise all major rivers
-andgo about linking them. This couid be our
;permanent solution to our ever continuing -
water scarcity problems and drought
corgitions.

We 'may have acute shortage of water
#ven of drinking water in rapidly growing
‘industrialised towns in twenty five years
from in rapidly growing industrialised towns
in twenty five ysars from now. The very
thought of it unnerves us. | would like to
impress upon you a saying in Tamil that
increased irrigational facility alone can
increase food production which may
ultimately resultinensuringgoodgovemance
of the country. Hence | urge upon the
Government to take upon itself as its prime
concem and important duty the process of
‘nationalising -all major water resources and
1o ensure better distribution of irrigation
uphoiding a viable and sound water
‘management policy. This alone could pave
way for a tasting solution to our vexed
problems.

Out tillers of the soil who toil and moil
prapstuatingthe life cycle should have better
deal. Our farmers may derive contentment
from the fact that they contribute to grow
‘1ood though they are denied even a single
mealaday. Aneftective water management
‘policy alonecan give peace tothe lives of our
farmers. Onbehalf of the agriculturists of this
country, | request the Government to attach
importanoe tothis prime need of the farming
community. When these measures and
schemes arm taken up, then it would be
handy to our Indian farmers to produce in
abundance which may go surplus and can
rest ot the world. Ourgreatleader PURATCHI

 THALAIVAR .(Revolutionary Leader MGR)

onoe sald, * when natural resources are
available in plenty why shouid we be tooking
tforward to foreign donors. if we make
concentuated efforts in Agricufture our
.creditability will soar high in the comity of
nations *. This sesd of thought was sown
then by ourleader years back.

‘Heslproudto add aword of praise to our
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tarmers of Tamil Nadu. Those tireless able
men look forward to enough water potential.
They are prepared to convert dry lands into
fertile cultivable lands. Even if the water
resource is available some miles away say
about 50 kmsthey are preparedtochannelise
the same.

THUPPARKKU
THUPPAKKI THUPPARKKU

THUPPAYA

THUPPAYA THOOVU MAZHAI - is a
celebrated line form* TIRUKKURAL * which
glories the compassion of the rain gods. But
still we have a vast stretch of dry land that
remain rain fed in many parts of Tamil Nadu.
When are we to evolve a lasting solution to
the unending problems faced by districts like
THIRUNELVELI, KANYAKUMARI,
RAMANATHANPURAM, DHARMAPURI,
COIMBATORE and SALEM?

If we could complete the ALIYAR -
PUNNAMPUZHA Project, drought prone
districts like Coimbatore and Dindigul could
heave asigh of relief. If we could redirect and
rechannelise the west flowing rivers, we can
make THIRUNELVELI, TUTICORIN,
KANYAKUMARI, districts more fertile with
more lands brought under cultivation. If they
cannot grow paddy our farmers never lose
heart and they are skilled enough to convert
coconut and Palm tree growing into a viable
cash crop cultivation.

Paddy production was so abundant in
Tamil Nadu that our ancient literatures have
mentioned that it was not cattle like bulls
elephants were required to thrashing. But
now we have to depend on a neighboring
state evento cultivate single crop a year. We
have been driven to a precarious condition
as of now.

Nature was kind to us this year. Our
Mettur reservoir had enough catch of water.

* And the executive order from our Chief
Minister ensuredthe opening of waterintime
for cultivation. ‘ Kuruvai ' crop cultivation has
juststartedbut the culmination of ourfarmers’
labour and its successful harvest depend
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much on the Union Minister of Agriculture
and Water Resources.

| would like to bring to the notice of the
Government the success story of Isreal in
agricultural production. This manifests the
fact that nothing is impossibie if there could
be united effort on the part of human kind.
Isreal gets rain to the tune of about one third
of our total rainfall. But by way of employing
innovative water management methods like
Drip irrigation and Springler irrigation, they
could reap a good deal., They grow flower
plants, fruit bearing trees and pulses which
need less water. Though they have about
80% of their land is desert or desert like,
Jordan has attained self-sufficiency in food
production. They use water sparingly with
the conviction that it is enough water us
suppliedto plants and it need not be allowed
to flow free on the land surface. That is the
reason for success.

In our country, Drip irrigation could be
taken upbut our Agricultural Universities and
otheragencies shouldcome forwardto evolve
certain indigenous novel methods to adopt
thistechnique. This process should be made
simple and economical to suit our
agriculturists taking into consideration the
ground realities. Precious rain water is
wasted. To conserve this windfall resource
as suggested by water management
technocrats. We must Contemplate
constructingcrosswallsinriverbeds to enable
at least 2 or 3 feet deep water to flow down
the waterbedthroughoutthe year. By adopting
this method we could have enough saving of
waterthatgo wastefinding its way tothe sea.
Centre should provide enough funds to State
Governments to carry out effective water
management programmes and schemes.
This could help the State Governments to
overcome drought conditions.

State Governments are required to
spend heavily on maintenance of tanks that
can save rain water and desilting of canals.

" Hence they need to be allocated more funds

to ward off hurdles posed to water
management.

Growing of trees contributes to more
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rain and our Government shouldtake to itself
to drive home this point. In 1980, an
International Seminar on Neem Tree andits
uses was organised in Germany. It is
interesting to note that there is no neemtree
in Germany. Likewise a Neem based
Pharmaceutical unit-was established for the
first time in American which does not have
even a single Neem tree of its own.

Neem trees can be grown in drought
prone areas. They withstand drought
conditions., Neem products are used in the
manufacture of Soaps andcertain pesticides.
I would also like to point out the miraculous
ability of dry Neem to convert dry land into
cultivable land.

We must also consider recycling the
water used in urban areas. Experts have
estimated thatthe per capita consumption of
water in a town is about 107 llitres a day. By
way of collecting them and treating them to
remove toxic substances, if any, with the
back-up of a viable and tamper proof
sewerage system, the water so gathered
could be used for industrial purposes, to
grow trees on highways and to grow cattle
feeds. This will also contribute to pollution
free environment in urban areas.

We should also create an awareness in
the minds of the common people especially
farmerstoconserve waterforbetter utilisation.

Iwouldliketo pointoutthat Red Triangle
signifies Family Planning but inverted green
Triangle signifies green Revolution. Hencs,
itis needless too emphasis the pointthat our
concerted efforts to bring down population
can also ward off the ills of drought and the
cause-factors for drought havocs.

* Times has come; we must know our
responsibilities; let us perform our duties; let
us strive to give a face lift to this country. Let
us contribute to its growth. This is how
various State Governments should be
enjoined in a spirit of comraderie to give a
better deal to farmers. To effect this Centre
must ensure alloting adequate funds to
alleviate the problems of inadequacy. | urge
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upon the Minister for Agriculture to look into

this factor of allocating adequate drought

relief funds with all seriousness it warrants.

To a poor farmer.

Mud bund is the pillow
Hay stock is the bed
Sweat is for the bath

Bare body is the silk cloth.

Such of the farmers, the poorest of the
poor would benefit from the drought relief
activities carried out by the State authorities.
Hence, it is needless to stress again that
Centre should allocate more of drought relief
funds to states to effectively manage the
situation.

SHRIANNA JOSHI (Pune): Mr. Deputy
Speaker, Sir, the drought situation in the
entire country is on such a large scale that it
has already affected about nine crore people
in at least 75 districts in about eight states
and we cannot say as to how many were
districts are likely to be affected, as the rain
gods have turned away their face frommany
of the states. Therefore, we would like the
Administration to take a serious iook at this
crisis.. As ShriRao mentioned in his speech,
it seems from the answers given during the
Question Hour that the present situation is
akin 1o the situation wherein Emperor Nero
fiddled, while Rome was burning. Everybody
including the Politicians seem to be
unsympathetic towards the lot of the people
affected by the drought.

Mr. Deputy Speaker, Sir, we had
discussed that issue of drought in the State
of Maharashtra during the Zero Hour on April
27 and May 8. After that a delegation led by
ourrespected leader ShriLal Krishna Advani
also metthe Prime Minister., The latter gave
an assurance that he himself would visit the
drought affected areas in Maharashtra, but
he did not get the time to fuffill his promise.

Mr. Deputy Speaker, Sir, we had
requested the hon. Minister of Agriculture to
send a study team. The team did visit the
areas, but accordingtothe hon. Minister, the
team had to say that.
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* It has been decided that no
additional Central assistance over
the above the provisions of the
Calamity Relief Fund:is requiredto
be provided, as the-situation in the
State cannot ba treated to be of *
rare severity ' warranting handling
at the national level®,

[ Translation)

The Maharashtra Govemment had
requested the Central Government that its
total Central assistance was to the tune of
Rs. 789.41 crore and | am really puzzied by
this new system under which the assistance
10 be provided is determined much before
the onsset of drought or any other natural
calamity. Mr. Deputy Speaker, Sir, it strikes
me above the bead asto howcan morefix an
amount, say Rs. 69 crare, before grasping
the imbact of the natural calamities, the
number of people affected, the land areas
affected andthe number of districts affacted.
How is this possible? A cruel joke has basn
played on us. While the Maharashtra
Government has sought an assistance of
Rs. 789.41 crore, tha han. Minister replies
that the total amount of Rs. 33.crarefixed for

+the State for the year 1982-93 has been
released, What to do about this? This is no
way to sariously ponder averthe situatian,.
Which is that expert committes, whoss
recommendation, the hon. Minister says is
thatthesituation in Maharashtradoss nottall
in the category of the

[Englist]

Special calamities to.ba-handied by the
Central Government

[Transiation]

What doss it mean? This. means that:
this expert committes-is: not:at all-am expert:
commiltea. This is the: state: of affaire. in-
Maharashtrajust fitesndayshefore: Bombay,
has apopulation of abaut:onecrare-andtem
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of Bombay will. have to go without water. Hait
of thve population wouid have to fise there.
The: same condition exists in rural areas. A
lot of water has been wasted for irrigation of
sugarcane crop so the other crops could not
gatthe proper supply supply of water. Water
leval has gone so down that in rural areas
there is no drinking water available. Though
liquar is available and sugar is available but
net a glass of water,. Gandhiji had a dream
that we would make the country seif reliant
andwould make the drinking water available
in rural areas but the situation is somewhat
different. Drugs and liquor are available in
villagas but drinking water is a scare
commadity there. There are 28,729 villages
in Maharashtra where there is an acute
prablem of drinking water. What to talk or
rural areas, the problem exists in Metropolitan
cities too i.e. Bombay, Calcutta and Madras.
The hon. Minister should keep in mind two
important factors regarding the drougit
situation. One of them is the drinking water
problem. How would you rescive this
prablam? We have been facing the problem.
of drinking water for the last 45 years but
could not do anything to soive it. We are
completely dependent an rains in this regand.
Tha peopie are of the apinion that if we want
to soive the drinking water problerm im the:
metropalitan cities ke Bombay, Calcutta
and Madras which are located near the sea,
wa wotld have to use the sea water in one
way orthe athar, then anly this problenn can
be soived. Secondly, the Government should
pay its attantion to the water Management
system, thene should be some kind of contral:
avar the wastaful supply of water. On one
sida drinking water is nat available to the
paople but cn the hand a plenty of water is
supplied for cash crops in many areas of
Maharashira. You must be aware of the
situation that due to excessive irigation, the:
land has turmed infertile, On one side water
is so scance that people are dying for want of
water and an the otiwer hand water is being
misusad. Su | would ke to submit that the
the water management System.
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Government to the State Government.
Government has submitted that State
Governments are making arrangements of
fodder through Public Distribution System,
but this system is not so effective. | am
quoting an example of Bombay village called
Paldhar, which is adjacent to Bombay and is
also asuburbof Bombay. it has fourthousand
units. Our represéntatives had paid a visitto
foodgrain shops there. They have reported
that the foodgrains available there are not
sufficient enough for five hundred people.
Therefore, the Government should
strengthen the Public Distribution System.

The Government can provide
employment to people under the
Employment Guarantee scheme. But if
sufficient quantity of foodgrains is not even
provided to the people, how the people
would join the scheme. Therefora, it is not
proper to leave all these things on the States
as the centre has its own responsibilities in
thisregard. Soitis the duty of the Government
to give a serious thought over it. But the
Governmenttakes it as a routine matter and
restricts itself only upto providing the funds.
Itis, therefore, necessary to find outthe new
techniques to solve the problem. In this
connection it should also be obligatory to
review the achievements made so farin this
direction. As | have just stated that the
problem cannot be solved just by sending
study teams etc. from here but not providing
employment to the people. So the hon.
Minister shouid do something inthis direction
if he really wants to solve the problem. ¢

SHRIMATISAROJDUBEY (Allahabad):
Mr. Speaker, Sir, drought situation is being
discussed in the House since yesterday.
During the last few days to, the hon.Members
have raised their voice in those connection
during the Zero Hour. But the Hon. Minister
of Agriculture seems too be sitting silent
entirely unaware of the gravity of the problem
and is waiting for the movement when all the
Parliament Mernbers of the country willcome
and tow down to him requesting him for
some sort of assistance andthen only he will
provice some relief to the drought affected
areas. This request is called ' Harpaddori *
which is a tradition to be performed by the
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village women collectively to please ‘ Indra ‘
at the time of drought. When the God of
water ' Indra * is displeased there is no rain
and then the village women pray to God and
ask for rain by praying collectively as ‘ Kala“
Megha Panide, Megha Baba Pani de, Pani
de aur chani de’

Today | on behalf of the Parliament
Members which have come here from all
parts of the country urge uponthe Agriculture
Minister that should make arrangements for
providing watertothe drought affected areas
otherwise he should leave the chair.

We achieved independence forty four
years back. Even after 44 years
(Interruptions)no, these people cannot leave
the power, it is immaterial for them it the
people died of thirst even after 44 years of
independence, this country has suffering
either from drought or from flood. Causing
damageto onefourth ofthetotalcrops every
year., Whenever drought situdtion arises
people start crying for help from all the
comers of the country, thenthe Government
starts some relief scheme and some funds
are sanctioned to the victims, thus keeping
them quiet,. This time also the Whether
Experts had given their report that the rain
was much less this year as compared to the
last 20 years. This year the rains were very
scanty. The Government was not unaware
about the drought situation that would be
grave for want of rain. The worst affected
people by this situation are the {armers, the
tribals and the landless labourers of this
country.

Last time the hon. Minister had told that
the Government would considerthe question
of providing relief to the State which have
askedforit, but | would like to know fromthe
hon. Minister if he has not read about the
situation of drought widesspreadin thewhole
country, All the newspapers have published
the reports that the people are dying of thirst
and food. Crops have been badly damaged
due to the drought situation; landless
labourers are on the verge of starvation. Not
only that people are getting even single drop
of water but cattle also are dying for want of
water.
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I would like to point out the condition of
my own constituency . Allahabad is situated
on the banks of scared rivers Ganga and
Yamuna. The rivers of this country were
even tha saviours of the people of other
countries, but now the people of this country
too are not getting water. There are two
places named Diglo and Palpurin Allahabad
where the ladies havetobringwet mudinthe
potstotheir houses, andthen they keep that
mud in a cloih and hang it. After some time
the dirty water accumulates in some pots
after drop by drop and then itis given to the
children for quencing their thirst,. A large
number of villages have beenvacated dueto
non-availabiiity of water, In search of water
the people went to stay onthe banks of rivers
and are residing under the trees in severe
summer and heat-wave alongwith their
children and cattle, because the rivers were
dried up but by chance, a bit little of water is
found in some ditches, the people and the
animals quench their thirst with that diny
water. Thic is the state of affairs in your
country and Yiere you are waiting that we all
should mzke request with folded hands

before you and are then you will provide

some reliei.

Sir, why are you waiting for us to bow
down to you? Dothe States of Maharashtra,
Uttar Pracesh, Gujarat and Orissa not fal|
under your jurisdiction? When we will make
a request iom you then you send a survey

.team and only then you will despatch the
assistance. 8y then the period of drought
would havzpassed. Then youwould say that
there is paucity of funds and the country is
passiry; tnrough a.period of unprecedented
econonic Crisis.

Sir, our farmers, agricultural labourers
and our women folk are in great distress.
Please rize up from your deep slumber and
provide relief to the farmers and common
men of ihis country, and make the
arrangemsntsfortheirrigation ofthe drought
affected land of this country. The farmer of
this couiniry has madethis country has made
this country self-reliant in wheat-production
by bringing a green resolution. The
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Government should try to maintain this
situation so that the country may advance on
the path of progress and self reliance.

Sir, 1 would like ,to suggest that the
Government should formulate a " long term
national policy onwater management sothat
the country may be able to face the disaster
offrequent flood and drought. The ecological
imbalance has started. It has also been
discussed inthe Earth Submit heldin Rio-de-
Janerri. The Government should think over
it. It is ironical that drought situation exists in
thatcountry which is rich in forest wealth and
plenty of sea water. |, therefore, urge the
Governmentto frame a policy which prohibits
the cutting of trees. Cutting of trees causes
soil erosion thus making the rivers shallow.
As aresult of it flood is the common feature.
You must pay our attention to this problem.

Sir, rains are very irregularin our country
at some places it is in excess and at some
places it is very less, causing drought. The
Government should set up a national water
distribution -grid so that the water may be
accumulated and then it is distributed to
various places where it is needed. The
problem of drought and flood can only be
solved by making such permanent
arrangement only. ’

Sir, here you are saying that you are
providing diesel and seeds to the villages but
ifyoutrytogotothevillages youfindthatthey
are getting neither water nor electricity,
tubewells and hand pumps are out of order.
You have failed to provide diesel in the
villages forliftirrigation. The farmeris feeling
disappointed and helpless. He is afraid of his
darkfuture and havoccausedbythe drought.
Advises and labourers are afraid to think,
How they will feed their children in future.
They have nothing to eat.

Sir, you claim that Public distribution
System has reached every village. Our hon.
Prime Minister says that the essential
commodities are being easily provided in
advises-and backward areas through Public
Distribution System. But you shouldgotothe
villages and find out yourselves that system
is not at all working in the villages and who



393 Discussions under
Rule 193

is being providedwithfoodgrains. Thevillages
are indark due into shortage of Kerosene oil.
There is neither sugar nor kerosene oil
available. People are burningtyres, to provide
light in their rooms. But Government's files,
documents, statements and newspapers
show as if there is heaven inthe villages., In
my state the Agriculture Minister of the State
Government has devoted himself in the
construction of Shri Ram Mandir and to
create tension. He is not bothered about the
situation in the villages which is going from
bad to worse. The condition of the farmer in
the village is very pathetic.  would like to say
thatif you provided some relieftothe farmers,
it will please ShriRam Recitation of his name
would prove meaningful. Till such time the
condition of the farmer andthe worker of this
country is pathetic, we can not progress and
Lord Ram will never forgive us. The curse of
a poor is stronger than the iron.

The entire country is suffering from the
drought and scarcity of water. So | request
you to provide relief. Maximum water and
relief should be provided according to the
demand of the States. Please keep the
interests of the farmers in your mind and do

_not adopt double standards.

You are importing wheat from abroad
and thus striking, at the interests of the
farmers. Please try to stop it. Farmers are
the backbone of this country. He sacrifices
his blood and sweat in building the nation, So
his voice should be heard.

Once againonbehalf of allthe Members
Iwantto say that relief should be providedto
the peopl= suffering from the drought and a
schemes should be made to tackle the
drought situation effectively so that the
farmer’s can have a sigh of relief and their
dreams may come true so that they can
provide stability to your Government. You
must listento the problems of the farmer and
provide him water if you fail in doing so, you
have no rightto remain in power because he
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is also a citizen of this country, he also has
his rights, we have to share everything with
him.

[English]

MR. DEPUTY SPEAKER: There are
others also who want to participate in the
debate. Every one can have a chance to
speak, if every Member speaks only for two
or three minutes. Otherwise, it becomes
very difficult, It is only voluntary restriction
which helps. Ringing of the bell should notbe
mistaken as an encouragement to speak.
Youshouldnotcontinue totalkeven afterthe
ringing the bell of you have already put up
relevant points. My requestis just kindly stick
totwo orthree minutes. There are also other
Members whowantto participate. Otherwise,
whentheygetback to their Constituency, the
people will say “ You have not opened you
mouth “".

SHRI SRIBALLAV PANIGRAHI
(Deogarh): This is animportant debate going
oninthe Lok Sabha, Of Course, the drought
situation in the country, has undergone a
change, rather a dramatic change, during
the last two or three days with heavy
downpour in some parts of the country.
There has been good rainfall last week in
almost all over the country. But stillthere are
some pockets left out. Anyhow, there is a
sense of relief in certain quarters and | think

‘the relief is two-fold.

One is karseva. It was also troubling
everybody. Every responsible citizen in the
country was disturbed and was feeling
concerned. That has stopped. This prolonged
dry-spell was there in the country barring a
few places here and there. | cannot claim
thatihere hasbeen goodrainfalleverywhere.
But the situation has improved. There is
goodrainfallin some areas., But atthe same
time, torrential rains have also been
threatening the lives ofthe people. In Gujarat.
ihe floods have ciamed about 81 lives.
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Yesterday, the cyclonic weather and rains
have claimed a minimum of five lives in
Orissa. f wetake our meteorological readings
into account, it Is clear that they have not
provedcorrect. ltis again stated that regarding
the over-all situation, their readings are
correct, They also calculate in terms of
average rainfall, total rainfall and like that.
Butt that calculation is deceptive, is
misleading. Suppose, there is three-fourth
rainfall - about 75 per cent - and it is well-
distributed, that is good enough forthe crops
to come up.

MR. DEPUTY SPEAKER: Please
conclude now. Just put one or two relevant
points so that the Government would take
note of that. There are others to speak.

SHRI SRIBALLAV PANIGRAHI: | have
not just begun.

MR. DEPUTY SPEAKER: You are an
expert. You know howto putitinthe shortest
possible time.

(Interruptions)

SHRI SRIBALLAV PANIGRAHI: Yes, |
will be. brief. Coming to my point, there is
absolutely no scope for self-complacency.
All State Governments and the Government
atthe Centre should remain alert. This year,
as it seems, is not a good year., | would like
to the forecasts of quote the forecasts of two
Professors of Andhra University in this regard.

| Quote:

* Two Professors of meteorology of
Andhra University

have now come up with a monsoon
forecasting model capable on giving an idea
about regionalraintall distribution, According
to this model, the monsoon rainfall this year
will be below normal and although the north-
eastern regions and Andhra Pradesh and
Karnataka may have normal, orevenexcess
rainfafl, t may be deficient in West, Bengal,
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Bihar, Rajasthan and Madhya Pradesh ....

So, what | meantosayis notwithstanding
the resilience acquired by the Indian
agriculture, about 100 million hectares of
cropped land continue to depend on the
‘monsoons. Uncertain rains therefore, ‘not
only raise the specter of food insecurity
shortage, high price and even imports - but
industrial insecurity as well. affecting as it
does domestic demand, savings
employment, capitalformation and eventually
industrial profits. It gives rise to floods and
droughts over extensive areas, forcing the

- Government to undertake major relief and

rehabilitation programmes involving huge
expenditure. So, this is the time for remaining
alert and also to prepare a plan to meet any
eventually. Further despite the initial
optimistic monsoon behaviour, India needs
to gear up for a difficult monsoon situation.,
So, what can be done? Whatever has been
the behavior of the monsoon for last three or
fourdays, it it continues like this satisfactorily
for the coming 10-12 weeks, then only we
can be assured of a good crop. But any lull
inmonsoon will result in loss of crops, loss of
production and the production will not be as
high as it oughtto be., Therefore,  would like
to tell pointedly that higher dose of fertilizers
has to be applied. We, in Oriya call it Gaja
Marudi, that us, when seeds were sown and
when the seeds could not germinate - the

- situation remains same all over the country

-the poorcultivators also need some support
forseedlings, fertilisers and pesticides. When
there is delay in rains, crops also become
more prone to pests. Therefore, we have to
remain prepared for this.

Now I come to - the aspect of financial
assistance or loan assistance. Because of
the loan waiver scheme- | am not criticising
anybody. - the situation is that banks are not
giving loans to the formers. They treat them
as defaulters. There was developed an
impressionthat upto Rs. 10,,000 everything
will be waived. You know very well to what
extenttheloan waiver scheme couldbecome
successful. Baring a few, loans of others
remain as it is. | have a suggestion in this
regard. Regardless ofthe party ruling here or
there, itistimeto addressto this problemand
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and the principal amount should be realised
in easy instalments and pending this,
oooperative loans, fertilizer loans should be
extended. Otherwise, the situation will
become worse.

Tomesetthe drought situation, L.1. points .

should be kept in readiness from the
beginning. Whenthere is goodrainfall nobody
bothers about . Jakharji, you are a very
progressive, experienced and seasoned
cultivator. You know R very well that even
when there is dry spell.in the month of

g orOctober, forwant of one ortwo
showers, ail the beautiful crops wither away,
despite the efforts of the cultivators. Cultivator
treats these crops as his own children, but at
‘the last minute, when Rain God becomes
unkind he sees no signs of irrigation, the
whole crop wither away.

(Interruptions)

leave some points to your friends also. Let
them also contribute.

SHRI SRIBALLAV PANIGRAHI: There
should be some contigency plan for cross
bunds burns etc. Last year was normal year
and still then there was loss of production.
Despite alithe bonus given, the procurement

_ target could not be achieved.

Therewilibe lot of pressure on the PDS.
It has to be streamlined. There was some
allegation from the other side that when
Rame was busning, Nero was playing. Who
was doing that? Whenthere was such agrim
situation prevailing, who were doing the Kar
Sewa? (Mtenruptions)

MR. DEPUTY SPEAKER: Please give
them constructive suggestions. You are a
man with very good experience.

{interruptions)

SHRI SRIBALLAV PANIGRAHI: There

are perpetual drought prone areas in
Kalahendt, in some parts of Sambhalpur, in
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the westernOrissa andlikethat in otherparts
of india., Now we have a oomplaim that
respective State Government *do not pay
required attention to these backward are.
Therefore, there should be some scheme

by the Government of India and
monitoring done by the Government of India.

1 would suggest that time has come of this.

Now discontent is on the rise among the
tribals and among the Scheduled Caste
people. There should be Regional
Development Council and Autonomous Rural
Development Councilinthat area and money
should go there directly from the Centre and
the Centre should monitor such schemes.
Otherwise, it willbecome very difficult people
in Kalahandi are suffering from starvation.
We should attempts this way and there
should be strict coordination in the
Government between the Agriculture
Ministry, Food and Fertiliser Ministry andthe
lrrigation Ministry. There should be a
Committee on all these things and at the
Cabinet level, at least there shouldbe asub-
committee so that proper coordination willbe
there to monitor the situation and to keep
alert in such a situation.

With regard to irrigation, | would like to
say that itt is the right answer.

MR. DEPUTY SPEAKER: Shri
Panigrahi, kindly conclude. By this time,
another Member could have completed his
speech.

SHRI SRIBALLAV PANIGRAHI: Sir, |
will conclude now.

With regard to Irrigation, in Orissa,
Hirakud is one of the world famous projects
and one of the foremost pioneering projects
to which Pandit Nehru laid its foundation
stone. ltis now in a very dilapidated condition
and there are cracks that are develdping
there. The Hirakud modernisation scheme
should be taken up and Brahmani scheme,
should be completed. In backward areas at
least, where the per capita income is far
below than the national average, special
attention should be paid, especially in the
matter of irrigation.



399 Discussions under Rule 193  JULY 28, 1992

1508 hrs.
[SHRI. P.M. SAYEED in the Chair]

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Sir, the problems which were
* createdbythe natural calamities, the foremost
being the drought conditions, have been
placed before this House.

| rise to bring before this House, the
problem being faced in my State of Manipur.
Manipur was regarded as the eastern
greenary of the country. It has now become
adeficit State. Itwas Shri Pandit Nehru, who
gavse this title that Manipur is the eastern
greenary of India. Now it has be¢ome a
deficit area.

Asregards the production of foodgrains,
it depends on the mercy of Indradevu, it
depends on the natural rainfall. So when the
rain fails, when the monsoon is late, it is the
farmers who suffer. So, itisthe plightandthe
helplessness of the farmers that | want to
bring before this august House.

This year, as it has happened in the
other areas of the country, it also happened
in Manipur where the monsoon camelate.

, The rain comes very lately. Since Manipur
has rio big rivers and perennial streams, we
cannot supply water in the fields. So the
farmers, they suifer greatly when there is no
rain. As it has happened everywhere in the
country,, the same conditions now prevail in
Manipur also. So we depend of lift irrigation.
Lift irrigation means, it requires power. We
depend on power but power is not sufficiently
available here. S, if powerfails automatically
lift irrigation also fails,. We have a natural
lake which is known as Logtak. It is a natural
andwe dependon it. Butthis lake is also own
commissioned for generating power. Water
is made available for generating power. So it
isvery difficutt to provide water for cultivation.
Inthese circumstances | would like to tell this
House asto how muchthe people, particularty
the farmers are suffering. In this regard |
would like to draw the attention of the
Government that when there is no rainfall, if
we can put up alternative crops other than
paddy which is the main crop in the State, it
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will be much helpful. If in the dry season,
whenthe landis dry, whatcropcan be grown
here is found out, it would be very helpful.

Manipur is a State of which two-thirds
are hilly areas and two-third of the population
is in the valley. So the spacious lands in the
hilly areas are required to be planted.

We have come to know that the Union
Government, as our Agriculture Minister has
announced in Guwahati, will establish an
Agriculture University in Manipur for the
north-eastern region. |, onbehalf of Manipur
in particular and the people of the north-
eastern region in general, express that we
are very much grateful to the hon. Minister
for Agricutture.

| would like to stress on the need for
greater coordination between the lrrigation
Department and the Agriculture Department
for fighting such drought conditions in the
State and in other places., There is no
coordination at present and due to this lack
of coordination between the various
departments the people are suffering.

| would like to request the Central
Government to provide some funds to be
granted to the people as relief for the loss of
their crop due to drought in the current year.

With these few words, | conclude.
[ Translation]

SHRI RAM CHANDRA VEERAPPA
(Bidar): Mr. Chairman, Sir, | want to thank
youforproviding me an opportunityto speak.
There is a heavy drought in the country at
present. The farmer has to eat something
and his animals have to garaze some where
.... Interruptions

[English)

SHRI SRIKANTA JENA (Cuttack):
Ayodhya discussions will start at 3.30 p.m.
So let the Minister reply tomorrow or the day
after.

(Interruptions)
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arous
[Translation|

ountry

SHRI RAMACHANDRA VEERAPPA:
Mr. Chairman, Sir, in my constituency 2-3
projects have been pending for a long time.
The Central Government has not given any
aid. If these projects had been completed in
time, the area would not have suffered
drought. Twenty years ago when these
projects were started, their project cost was
Rs. 9 crores. Today it has become 90 crores
and now Rs. 140 crores are needed to
complete these projects. So | request the
*Government that drought problem in my
constituency can be solved if these projects
are completed on time. The Central
Government passes this work on to State
Government while State Government replies
that these works are pending for want of
central assistance. In this way letters are
sent from one place to another and the work
remains incomplete. So | requestthe Central
Governmentto provide economic assistance
immediately forthe earlycompletion of these
projects.

Mr. Chairman, Sir, these projects are
located at Karanja, Amarja, Mullamari,
Chulkinala, and lowest Mullamari. The
Central Government shouldprovide financial
assistance so that these works can be
completed and the drought problem of that
area is solved.

The animal fodder is so costly that it
needs Rs. 5000 to buy 1000 polio. If the
farmer purchases costly fodder how can he
manage hisownfood aswell as fodderforhis

" animals? The Government provides Rs. 3000
as fare of a lorry to bring fodder, But it will be
better if the Government provides fodder.
The Government has not been able to fulfil
their duty. | have written many letters to the
Ministers but the problem has not been
solved. The Government should bear
responsibility only then this problem cab be
solved otherwise all efforts will go water. |
request the Government to stop
extravagance and to complete the pending
projects immediately. As the previous
speaker has said that people are elected for
this House to work but they do nothing
except carign for their post.. (Interruptions)

Rt

They take a view that they have to stick
to their posts and they will not vacate it
whethertheworkisdone ornot. But Isay this
will soon come to an end. Now-a-days
Government have completely forgotten the
almighty because we are totally engrossed
in ourselves.

“Raghkul reet sada chali aai, pran jaaye
par vachan na jaai”

So you have to accept Lord Shri Ram'’s
name. Whether you believe in him or not but
the lady of the house is the follower of Shri
Ram. | request the Government to provide
fodder for the animals, relief to the peasants
and work for the workers. With these words
| conclude my speech.

STATEMENTS BY MINISTER
15.20 hrs.
(i) Communal incidents in Kerala

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): According to the reports received
fromthe Govt. of Kerala, the areas of south
of Thiruvananthapuram bye-pass road
especially Poonthura, Bhima Pally,
Manachad, Thakaraparambu,
Shankumukham, etc. were highly tense
because about 3000 persons had marched
to the airport on 18 July 1992 to offerdharna
on the Ayodhya issue. The BJP was
organising the * Ayodhya Action Day ‘' on 20
July 1992. Hence both sides were fully
mobilised and highly worked up. On 19 July
1992, when the members of an organisation
were returning after a drill near
Shankumukham Road, they were pslted
with stones and crackers by some mob. This
sparked off violent incidents on 19 and 20
July 1992 inthe coastal hamlet of Poonthura.
Fourpersons were injured in stone-throwing
and cracker, bursts, Three person ewer
injured in stabbing. Police opened fire were
at five places injuring three persons. In the
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stone-throwing and indispersing violent mobs
by use otforce, 34 police personnelincluding
two Assistant Commissioners and five
Inspectors were hurt. Prohibitory order w/s
144 Cr. P.C. were promptly clamped in
Poonthura, Fort and Thirvallam areas and
Valiathura Police Station limits.

15.21 hrs.
[MR. SPEAKER in the Chair]

According to the report, the situation
further worsened when some miscreants
entered a religious place in
Keshavadasapuramandhacked andkilleda
personin the early hours of 20July 1992. The
Polica had to resort to firing in which three
persons were killed. A number of arson
cases have been reported in which houses,
shops and some vehicles were involved.
Two groups separately called for bandh on
21 July in which normal fife was partiatly
affected., One person was killed in East Fort
area of Thiruvananthapuram on 21 July
1992 raising the death toli to five.

The Army conducted flag march on two
occasions in the affected areas in
Thiruvananthapuram city limits. Additional
police forces were deployed for the
maintenance of order. Few companies of
Special Armed Police of Tamil Nadu were
requisitioned by the State Goverment and
deployed. Few companies of CISF and CRPF
were also sent to Thiruvananthapuram to
keepthe situation undercontrol. 168 persons
have been arrested and 92 cases registered.

The Minister (Electricity) who is holding
the charge of Chief Minister convened a
meeting on 21 July 1992 with leaders of

political parties in which it was unanimously

decided to put down violence at all costs.
Relief measures had been arranged to the
familias atfected by the communal violence.
The State Government has appointed a
member of the Board of Revenue as a
Commission of Inquiry to assess and submit
the report to Covernment on the nature of
quantum of assistance to be granted to the
victims of the communal disturbances. The
State Government have further informed
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restored.

mwwhm
Maharashtra

THE MINISTER OF STATE N THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS (SHRIMM.
JACOB) : According to the information
received from the Government of
Maharashitra, on 19th July, 1932 a call for *
Malegaon bandh * had been given by a
Janata Dal MLA as per directive from the
Babri Masjid Action Commitiee. A morcha of
tenthousandpecsmswasagmsodmﬂsr

approached
KﬁmimMﬁdMﬂSShows
the participants in the morcha pelted stones
at some shops which were open. As the
crowd became violent, the police resortad to
lathi charge to control it. At 1200 hours the
morcha was dispersed. incidents of stabbing
were reported from various localities of
Mallegaon. Curfew was promulgated at 1500
hours. The District Magistrate, DIG (Police)
and SP (Police) were present at Malegaon.

During the riots, one medicaldispensary,
two cloth shops and one ration shop were set
on fire. About twenty bicycles were burnt.
According to the State Government, the total
damage is estimated to be about Rs. 1.5
lakhs. In all, 34 persons were injured including
some policemen. Two persons died due to
stab injuries.

According to the State Govemment. in
all 156 persons were amested under various
provisions of taw and 23 cases wers aiso
registered. The Janata Dal MLA was arrested
on 20th July, 1992. On 20th July, 19322 the
curfewwas iited but due 10 stabbing incidents
& was reimposed at 1400 hours. On 21st
July, the curfew was iifited at 0600 hours and
again reimposed at 1130 hours. Due to an
incident of stabbing the curfew was being
continued thi22nd July, 1992 moming., Police
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arrangements have been reinforced, The
State Government have started that the
situation continues to be tense and watch is
being maintained. Today moming, whenthe
State Government was contacted, it was
reported that the situation has improved
considerable and is under control.

SHRIRAM NAIK (BombaY): Is there no
judicial inquiry on such a serious incident?

[ Translation)

SHRI MADAN LAL KHURANA (South
-Delhi): What was the outcome of inquiry
conducted against Revenue Board Member
in Kerala .... (Interruptions)

[English)
MR. SPEAKER: No. We do not allow....

SHRIRAM NAIK: We do not allow but at
least the Government should say as to
whether any judicial inquiry has been
appointed about Malegaon incident. Nothing
has been said about it, Sir. The statement
andthe report should be clear. Such a heavy
incident had occurred and when so many
persons were killed, there should be a judicial
inquiry.

MR. SPEAKER: But who does it? The
State Government does it.

SHRI RAM NAIK: They must ask
information from the State Govemment.
(Interruptions)

MR. SPEAKER: Please take your seats.
(Interruptions)

SHRIMATI SUSEELA GOPALAN:
(Chirayinkil): Sir, there is total failure on the
part of the Government to meet the situation
because it was announced that the BJP is
going to have a youth march and also the
Muslim League is going to have amarch .....
(Interruptions)......

The Government has filed miserably.
Why did they not take proper steps to meet
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the situation? .... (Interruptions)

... The police was also divided on
religious lines (Interruptions)

SHRI E. AHAMED (Manjeri): No, Sir.
The Government never failed Interruptions)

MR. SPEAKER: Mr. Ahamed, please
take your seat.

(Interruptions)

SHRI E. AHMAED: Sir, the honorable
lady Member is misleading the House and
giving wrong information to the House. ......
(Interruptions)......Evenherleader, Nayanar
did not tell _about it. Why should the hon.
Membercome to the House and mislead the
House?.... (Interruptions).... Muslim League
was only trying to the situation to bring itto
normaley...... (Interruptions) .... It is quite
uncharitable on her part to accuse Muslim
League .... (Interruptions)

MR. SPEAKER: When | am standing
you are expected to sit down.

There are two-three things which we
have to decide before we startthe discussion
onthetopic. Uptothis time we were discussing
the drought situation inthe country., lamtold
that the reply could not be made today.
Supposing we discuss the drought situation
today and the reply is not given; we discuss
something-else and reply is not given and we
discuss third thing and again reply is not
given, in that case it become very difficuit to
regulate the proceedings ofthe House. When
canwe expectthe reply? Is it afterthe debate
is over or tomorrow? We' will decide about
that.

b (Interruptions)
[Translation)

MR. SPEAKER: You please sit down.
When | speak, you also speak unless [ ask -
you to sit down. | was saying that we are
going to discuss it. | would like to appreciate
all the hon. members as they have tried to
cooperate. | am grateful to them for that.
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Thereis to ask any question on the statement
made yesterday. Eventhough, you are being
given time and facility to clear your doubts
whateverthey are inyou mind. Ihave received
a list of hon. Member who have sought
permission to speak. If | give permission to
them all to speak, they will not be covered
within £-6 hours. | request you to ask the
question if there is any doubt in your mind. It
will be replied. | know that what is going on is
aquestion of emotions., | know that what is
going on is a question of emotions., Our
House is the biggest House. The discussion
may be held in such a way as it may lead to
finding away and doubts are resolved. Ithink
it we go by it, we would be able to hold a
discussion andreply will also be made. Ithink
all of us wil! cooperate.

SHRI LAL K. ADVANI (Gandhi Nagar):
You have made arrangement for discussion
only and not for clarification.

[English)
MR. SPEAKER: It is something like that.

SHAILAL K. ADVANI: Itis adiscussion
uunder Rule 193. Itt is a formal discussion.

MR. SPEAKER: Itis adiscussion onthe
statement given by the Prime Minister
yesterday. That means - if we are discussing
it - members would like to clarify the doubts,
if any. If you will cover the entire area then
it will become very difficult for the Chair. |
have got 50 names with me. It will be very
difficult for me to give time to all the 50
members. So, | request you tc be very brief
and not to repeat any point. You should
speak oniy onthose points which youconsider
the very important.

SHRI SRIKANTA JENA (Cuttack): You
» should fix the time also.

MR. SPEAKER. We should complete it
before 6.00 P.M

[Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, | would like to submit that
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since you have allowed discussion under
193, itis a discussion and not aclarification.
The discussion has been allowed at short
notice. Sharadji and | had requested you and
Gulam Nabiji said that it was good as the
entire construction work has been stopped.
We are discussing it peacefully. The House
is Supreme. That is why we request you as
well as the Government that a message to
the nation should be issued from the House
so that peace may be restored permanently.
Wae should also exgress that whateverbe the
order of the Supreme Court (Interruptions)

MR. SPEAKER: Please, listen, speak in
brief.

SHRI RAM VILAS PASWAN: We had
given notice under 184. (Interruptions)

SHRI DAU DAYAL JOSHI {Kota): You
have come after visiting Lucknow ....
Interruptions)....... there is complete peace
there (Interruptions)

MR. SPEAKER: Mr. Joshi, he has said
nothing wrong. Don't raise it without any
reason. lt is not good.

SHRI RAM VIALS PASWAN: Mr.
Speaker, Sir, we had given resolution under
184. We have made a request in that
resolution that if the resolution of the
Opposition -is not acceptable, then bring
forward a motion to the effect that the
judgement of the Court should be binding on
all parties. Such types of message should be
delivered, this is what we urge upon you and
upon the Government through you.

SHRI LAL. K., ADVANI: Mr. Speaker,
Sir, | would like to request you that keeping
in view the importance of the subject there
should not be a limit on the discussion. This
issuchanissuethatdon'tthink we wouldbe
able to complete it within 2-1/2 hours after
making our few points. Therefore, | request
you to have it tomorrow throughout the day
in case we have no time today to do so,.
Although it is stipulated in the rule that short
duration discussion shouldbe finished within
2 1/2 hurs. But the short duration discussion
has always lasted for the whole day and not
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less than 4 hours. If you wish to put a limit on
this subject, it would neither be possible nor
justified,. If ' we want to do justice to the
.-subject, | request you that it should be
discussed for the whole day. Complete
discussion can be held on the basis of the
same notice that has been given under rule
193. It will not be good to put a limit on it.

MR. SPEAKER: Advaniji, Imeantto say
that when the Prime Minister made statement
yesterday some Members wanted to ask

- question on that. Then | said | don't allow to
do so. Rather, we are having a discussion on
it. Even after that you are asking me. We
would keep the facts in mind and act
accordingly. But my request is that we may
not repeat the same point four times as we
have a number of subjects to discus and
every subject s taking more and more time.,
The discussion should be held from the
discussion. The most important thing is that
we should notdisturb otherwhile sitting in our
seats. We would hold discussion gracefully.
Whatever you express will be important. All
of us would like to listen to that. You should
also allow others to listen. We should hold
suchadiscussionthat may not hurtanybody's
feelings. We will listen to you attentively. We
will not put a limit on it but, points already
made should not be reported.

[English]

SHRI NIMRAL KANTI CHATTERJEE
(Dumdum): Sir, we also share his views.

' [Translation)

SHRI VISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker Sir, this short
duration had come after a long duration.
Don't shorten it further.

MR. SPEAKER: Not at all. We will not
shorten itby at the same time we should not
but repeat the points.

SHRI VISWANATH PRATAP SINGH:
Woe have already asked you that we want to
associate ourselves with the spirit you have
expressedthat anyboody’s feelings may not
be hurt by others and a constructive thing
may emerge.
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SHRILAL. K. ADVANI: would also like
to make asuggestion here that once we held
discussion on scam and left it incomplete.
Thereafter, we initiated discussion on drought
and leftitincomplete. | am of the opinion that
weshould complete it first. Today, the Minister
of Agriculture is sitting here, he may reply to
it. Then we may hold discussion on Ayodhya
tomorrow throughout the day. The system of
holding discussion on Ayodhya tomomrow
throughout the day. The system of holding
discussion in piecemeal is not good.

MR. SPEAKER. | know but it happens
because the Hon. Prime Minister has to
make himself present in the House to make
areply. He has also to attend to some other
work or participate meetings. That is why, |
was saying that it would be better if we speak
within the allotted time. We have never
barred any discussion. We have rather
extended the time.

SHRI IBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Speaker, Sir, the matter is
quite serious, sensitive and complicated.
One or two clarification wi.l not serve the
purpose. For highlighting the issue even a
little bit, time is must , If the discussion is
concluded even at 6,, it will not -~ sufficient.
If need arises, the discussion May continue
even tomorrow.

[English]

MR. SPEAKER: Well, | agree ‘ith the
suggestions given by all of you, but, at the
same time, it has becce necessary to
caution you that if you make long speeches
and repeatthe points, thenthetime available
for us is very limited.

I do not know how the Prime Minister is
placed tomorrow; whether he will find time
for that or not; that is why, he is here. If the
time is there, we can find out; but, then, he
has other engagements also to look. This is
also important. But we will bear this in mind.

Now, let us start with the discussion or
the suggestions whatever you callit. lamnot
going to restrict it.
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THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): | would like to say that

| will find time any time either today or
tomorrow.

MR. SPEAKER: O.K.

SHRI P.V. NARASIMHA RAOQ: This is
"100 an important matter to depend on my
convenience; | will make it convenient.

MR. SPEAKER: Let us start discussion
under rule 193.

Shri Saifuddin Choudhary.

15.42 hrs.
Discussion under Rule 193- Contd.

Ram Janm Bhoomi-Babri Masjid
Dispute

SHRI SAIFUDDIN CHOUDHURY

" (Katwa): Mr. Speaker, Sir, | thank you for

allowing this discussion under 193. i js not
that we have to ask for some clarifications.

MR. SPEAKER: Now you leave it at that
and come to the discussion.

SHRI SAIFUDDIN CHOUDHARY: To
begin with, | must make it clear that after
about a fortnight of renewed agony and
horrow some respite has been achieved with
the cessation of activities atthe disputed site
at Ayodhya.

During this phase of descending gloom
many acts of deception, dishonesty,
irresponsibility, subversion of cherised
institutions took place in a most shameless
manner. One such act of reprehensible
complicity of a Government and its
importance has been cited by the Prime
Minister in his statement; and | quote from
the statement which reads as follows:

“ While the Government of Uttar
Pradesh repeatedly assured the
Government of India as also the
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National Integration Council that
they would undertake to have the
order of tHe High Court
implemented, the construction
activities at the Ram
- Janamabhoomi Babri Masjid
complex continued *.

‘Now, this is an act of duplicity that |
referrod1o a liitle while ago. While,onthe one
hand, the Govemment of U.P. committed
itselftothe implementation of the order of the
court, onthe other, it allowed illegal activities
tocontinue. This is the most ironical situation
that took place.

This period also witnessed ironic reversal
of roles of the stringpullers and the puppet
andthe defiance bythe Genie of its unleasher.
One cannot help referring to the statement of
the Prime Minister in the question where it
has been said-

“ It was the responsibility of the
Government of Uttar Pradesh to
ensure that the orders of the court
are implemented and the
construction activity onthe acquired
land is stopped. However the
situation was allowedto escalateto
apoint wherethe State Government
expressed its inability to do anything
andinfactrequestedthat eitherthe
HomeMinister or Ishould persuade
the saints and mahanuts to stop
the work *.

Now this part of the statement made by
the Prime Minister may not be very comiorting
for my colleagues on the right side, but one
should not forget that whenever hypocritical
stances are adopted and religious sentiments
miused for political gains, the outcome
becomes always uncontrollable as we have
seen during the case of Bhindranwale. This

“is a lesson not only for the friends of B.J.P.

but aiso for the ruling party as any duplicity,
dithering and double standard will prove
equally fatal in future also.

We have been demanding that the
Ayodhya tangle should be resolved through
negotiations or through court verdict.
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The Prime Minister said that his
interactions with the religious leaders for
amiczble settlement through dialogues or

throughthe majesty of court were aooeptable
to other side.

He says and | quote:

“ | found agreement of this approach *

But in the newspapers we find leaders of
Bhartiya Janata Party and Vishwa Hindu
Parishad have openly ridiculed this
understanding, thatthis issue can be resolved
through court. lwant to know fromthe Prime
Minister, what was the common
underctanding, commonthing inthe approach
that was arrived at there? If it was arrived at
there, if things are not resolved through
dialogue then the order of the court wouid be
respected by everybody. If this is the
understanding, how some of them who are
partytothis understanding, come outandtell
the people that they are not to abide by the
order of the court. If you say that this was the
_commitment, then any floating of the same
' be called betrayal by-yourself in this House.

One thing is clear that this time, despite
some tinfortunate-incidents that took place
and about which two statements have been
made by the Minister of State for Home
Affairs, i.e. the riots that took place in Nasik
and Thiruvananthapuram, large scale
evidence did not break out in the country.

- This happened due too the fact that the
secular, political parties really in a very unified
manner raisedits voice .... (Interruptions)....
forths respect to be showntothe.orderofthe
court. In this House, many atime, we raised

_our voice in that regard.

| must admire the role played by the
judiciary in our country. In this House though
matured leaders we are, we could not in a
peaceful mannerconductadialogue, conduct
a discussion ir the absence of the Prime
Ministerfordays together., The Government
was non-cooperative in this regard. May be
, Outsideitis something else. Thatway, despite
the will ofthe House, we could not play a very
important role., a positive role that was
expected of us. The highest judiciary in out
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country and its daﬁerent wings, had played a
very remarkable role andthat has reinforced
faith in secularism in our country.

I want this House to express its all
appreciationforthe role played bythe judiciary
and the role that will be played in the most
impartial manner in future. Now another
thing that happened during this time, though
it was a breath-taking lull before the storm
during these 15-20 days there was not much
of a violence despite the unfortunate
incidents. One thing is clear that people in a
big way now understand the design behind
the whole thing. It cannot happen allthe time
on the expediency of a political party in this
country.

One day they want to come to power,
anotherdaythey lose a Presidential Election;
on the third day they lose the New Delhi
constituency seat; on the fourth day they
lose the Himachal Municipalities seat; they
rake commenced demon and bring the
countrytothebrink ofdisaster. These political
connections are very much exposed. | also
appreciate the role played by the majority
community of our country.

Here is an opinion poll conducted by the
Pioneernews papers. ltcome onlastSunday.
It gives the headlines:

* Hindus for Temple with Babri Masjid
inact.” This is secularism in our country.

One may try to destroy it, one may try to
climb to power by the misuse of religion, or
the exploitation of religion. This country may
be deceived by some for some time. But at
the end it will rise to the occasion and foil all
the evil designs of those people who are
trying to destroy the cherishedinstitutions, in
our country.

Today what is demanded of us is this.
We all weicome if the dialogue is conducted
between the parties. We hear that the other
side, the Babri Masjid Action Committee and
others who there have not been taken into
confidence. The political parties have sever
complaints againstthe Government thatthey
have not been taken into confidence also.
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Now an all out effort should be made to
start a serious dialogue so that the respite
that has been achieved is fully utilised and
we do not miss opportunities as we missed
inthe past. Today's stoppage of work should
not be atactical one. It should not be one for
buying time. It should pave the way for a
sincere settlement. Why can we notcome o
a settlement? That is my question, Why
should the leaders vitiate the atmosphere?
How can we saythat on the basis of religious
appeal, we can have a mandate in our
country? Can we not separate religion from
politics? May be, we are not to come to

‘ powerfor 10 years ormaybe 20 years we are
not to come to power. What harm will come
to this country if we are not in power and sit
inthe Opposition? Why this hurry then? This
is the main thing that is really disturbing.

The question of faith is brought out. But
in ademocracy we cannot blindly follow any
faith. Ther2 has to be a reason for having
faith on something, and who can do justice
when there is a dispute, beside the third
agency which is neutral, which is impartial
andif we defy that, that means we are cutting
at the roots of our democracy, We must
understand this.

Today the main campaign should be - it
is not what you did - but something else.
Some complaints are there. | am not going
into all that. This is no time to vitiate the
atmosphere that has been created. | want
the we all take part in a campaign for the
country anc that campaign should be that
the order of the court should be respected

, and anyone who dares to defy that, subvert
that, should be isolated and in this the
Government hastobe veryfirm. Any dithering
— | am not going into the past — or any
prevarication will prove very dangerous in
the coniing days.

In the whole world if you look at it, even
the Arabs and the Israelis are proposing
talks between themselves, construction in
the West Bankis goingto be stopped, Ido not
know whers you are living with your ideas?
Why are you taking our country back? When
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the East and the West are meeting we are
fighting sitting here, the leaders of this country.
This is a shameful act happening in this
country.

Some people try to say that those who
are opposed to a particular political party, a
particular ideology are opposed to the
construction of a temple. Nobody in this
countryis opposed to the construction of the
temple. Nobody is opposed. But everybody
wants that it should not be built on the
destruction ofthe religious place of somebody
else. Can a prayer house of God be built on
the blood of the humanity of our country?
Can it be built on the foundation of hatred?
Canthis be built atthe prospective division of
ourcountry? Many arguments are advanced
that if in the name of majority community
communalism is propagated that is
condemned., ‘But the other forms of
communalism propounded by some minority
outfit,, they are not condemned. | do not
agree with this. We ought to condemn all
forms of communalism,. And that is why it is
necessary that we reiterate out faith in
secularism and today the time has come
when the prime Minister should standup and
telithe House andthe nation that every effort
will be made to fully utilise the time available
and the campaign will be unleashed in the
country with the help ot everybody who is
secular and patriotic that the order of the
court will be respected and anyone who is
not going to respect that in regard to the
solution of this very contentitous dispute that
is really tearing apart our country should be
isolated in every manner. Inthis if right steps
are taken all people,, the political parties,
those who are secular and patriotic, they will
not be found wanting in giving cooperation
and support. But for this Govt.stand has to
be transparent and forthright. We do not
want any acrimony; we do not want any
hatred or any connection. But in a very
dignified way, which is befitting of this House
we musttake partin this debate andgive this
message to our countrymen that in this
country these types of obnoxious activities
will never be tolerated and the whole House
is united on that.

With these words, | thank you very
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much for giving Me the time to speak.

}556 hrs.

" SHRI A. CHARLES (Trivandrum): Sir,
the vexed problem of Ayodhya was listed for
discussion week before the last. But quite
unfortunataly because of certain
developments all over the country, the
discussion had to be pestponed.

Sir, the tone, the tenor and the very
mode cf approach would have been totally
different if the discussion had taken place a
few days ago. We are grateful to the hon.
Prime Minister for the great statesmanship
he has shown, the patience with which he
has met all the political parties and have
arrived at some sort of a consensus, The
nation is really grateful to the hon. Prime
Minister. The whole nation is equally grateful
to the reiigious leaders also who have
respondea to the call of the hon. Prime
Minister to avoid confrontation and bring
.-apeace in this great nation.

Sir, the 26th of this month, | believe, is
,a red-letter day in the history of this great
country. A great calamity has been overall. |
do not say that the problem of Ayodhya has
been tuially solved. But | do believe that it
marks the begining of the end to a great
disaste: that would have totally solved. But |
do believe that it marks the begining of the
endto agreatdisasterthat would have totally
ruined. the secularfabric of thisgreat country
and which would have paved the way forthe
ultimate disintegration of the country. l once
again congratulate the whole nation fer the
way in which they have very patientiy waited
without creating further problem.

Sir, on one matter | am totally pained. |
have tc share the agony of the people of my
constituzncy. | represent Trivandrum
constituency. This is the third time | have
been elected from this constituency.

Sir, a statement has been made by the
Minister of State in the Ministry of Home
Affairs. There have been some communal
riots going onin my constituency, Onhesring

.the calamity that took place in my
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constituency. | rushed to Trivandrum. |
reached there by noon on the last
Wednesday. The people of Trivandrum was
inthe grip of fear. What has been reportedin
the press is partially true, Sir, from the |
bottom of my heart, | may say that there has
been no communal clash between any
sections, among the people, in my
constituency. Itis only due to the result of a
clashbetweentwocommunalfundamentalist
groups that had resulted into a great havoc
in the Trivandrum city. | had visited every
nook and corner of my constituency, where
arison, looting and murder had been
committed. These had started because of a
small clash between thee ISS and RSS
group of persons. The ISS is a new organ of
a Muslim group which has been totally
condemned even by the Muslim League of
Kerala. We have to nip in the bud this
fundamentalist group which will ultimately, if
we allow to grow, will ruin the basic structure
of secularism of this country. We, in
Trivandrum, are united on that.

Sir, there was a peace march on
Wednesday, two hours after my reaching
Trivandrum. In that, every section, every -
political party, every communal party,
participated. | thank all the leaders who had
participated in the peace march because
that paved the way for the peaceful
atmosphere there.

16.00 hrs.

The President of the Keraia Unit of the
BJ7, ShriRaman Pillai and State President
of the Muslim League, all the ministers of
Kerala State, the local Parliament Member
andothers MLAs, everybody..... participated
in a peace March.

MR. SPEAKER: Would you like to
discuss this thing at this length?

SHRI A. CHARLES: There was no
communalclashassuchthere. Yes, Sir,lam
winnding up this issue. There was one group
of about 500 families of artisans. ii is a minau
area, Within that area there are hardly 15
Muslim tamilies. But, they are the most
protected families in the whole of Trivandrum
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when the violence took place. That shows
the communal harmony that still exists in
Trivandrum. It was the Ayodhya issue that
started the whole trouble in Trivandrum. |
condemn communalism wherever it takes
place.

Now, | do not want to go back to the
historical background of the Ayodhaissue. If
the discuss had taken place 10 days back,,
iwould have naturally disussedthataiso. But
because of the peaceful atmosphere
prevailing | do not want to rake up
unnecessary issues.

The hon. Leader of the Opposition, Shri
Lal, K. Advani often speaks about the
mandate of the people. What is the mandate
of the people for the whole nation? In
unequivocal terms the Congress manifesto
and the prime Minister has again reiterated
that the Congress is for the construction of
the temple without dismantling the mosque
"because this is the mandate given to the
nation. The temple shall be constructed, but
under nocircumstancesthe mosque shallbe
dismantled.

lamvery gladto point out that there are
4 major initiatives mentioned by our hon.
Prime Minister in his statement yesterday
which are (i) to defuse the situation; (i) avoid
2 confrontationist approach; (iii) to bring
about reconciliation of views of various
concerned paities,; and {iv) upholding the
dignity of the judiciary andrespectfortherula
oflaw. These arethe basis on whichwe have
toworkforthefinalsettlement ofthe Ayodhya
issue.

Fortunately, | was one of the Members
who visited Ayodhya with the Parliament
team. So, | have personally seen what is
happeningthere. lamnotgoingto narrate all
that because when we are in a peaceful
atmosphere, when we are trying for peace;
whenwe aretryingforanegotiatedsetticmont

, peacefully, | do not want to raise up
necessarily any controversial issue.

The Congress has always been for a
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negotiated settlement and that was our
declared commitment. We stand for
secularism. Secularism is the sole #f
democracy of this country. | may be permitted
to quote two portions from Pandit Jawaharlal
Nehru's approachtosecularism. Inhis speech
delivered at the Constituent Assembly
(Legislative), New Delhi, April 3, 1948, great
Panditji said, | quote:

“We have seen as a matter of fact how
farcommunalismin politics has led
us; ail of us remember the grave
dangers through which we have
passed and the terrible
consequences we have seen. In
any event now there is no other
alternative; and we must have it
clearlyin ourminds andin the mind
of the country that the alliance of
religion and politics in the shape of
communalism - | emphasis in the
shape of communalism - is a most
dangerous alliance and it yields the
most abnormal kind of illegitimate

| may be permitted to qucte one more
small portion from his speech in Hindi at
Srinagar, July 19, 1961. | quote:

“Naticnalism cannot exist together with
communalism. Nationalism does
not mean Hindu naticnalism, Muslim
nationalismor Sikh nationalism. As
scon as you speak of Hindu, Sikh or
Muslim, you do not speak for india.
Each person has {c ask himselfths
question: Whatdo Iwantto make of
india, one country, one nation
without any strength or endurance
ready o break to pieces at the
slightest shock? Each person has
to answer inhis question.
Separateness has alwaysbeenthe
weakness of India. Fissiparous
tendencies whether they belongto
Hindus, Muslims, Sikhs, Christians «
cr others, are very dangerous and
wrong tendeincies: They belong to
petty and backward minds. No one
whao understands the spirit ot the
times can think in terms of

brood.” t\n '
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communalism.”

This is the message Panditji has given
to the whole nation.

The message of every religion is love.
But unfortunately, the message that every
religion conveys is hatred. | quote a small
sentenca from Ananda Ramayana. | had
once quoted it here but | have to repeat it
again. Ananda Ramayana is written by
Sadguru DevaiNamah. When ShriRamwas
approachingthe Vaimiki's Ashram, he asked;
“Where should | ive?" andthe answer came:

“inthe hearts of those who have no lust,
anger, arrogance, pride, infatuation,
who are withoutgreed, excitement,
attraction, aversion, and who are
free from fraud, hypocrisy and
deceit.”

Wa, onthis side of the House, are willing
to unanimously uphold that Shri Ram in our
heart. That is the need of the hour. That
should be our approach to this basic problem.

What the nation wants today is peace,
understanding and love. Whatwe wantis the
healing touch. | am sure, that the greatest
contribution can be made by the BJP from
that side and | appealto my goodfriends, the
great leaders of BJP to understand the
reality.

While concluding. | may be permitted to
quotefromMaharfshi Rabindra Nath Tagore.

MR. SPEAKER: We understand your
language better than the quotation.

SHR! A. CHARLES: | quote, Sir:

“ Leave this chanting and singing and
telling of beads. Whom dost thou
worship inthis lovely dark corner of
atemple with doors all shut? Open
thou eyes and see thy God is not
before thou!

He is there where the tiller is tilting
the hard ground and where the
path-maker is breaking stones. He

aon, Maharashtra
is with them in sun and in shadow,
and his garment is covered with
dust. Put off thy holy mantie and
even like him come down on the
dusty soil...

Come out of thy meditation and
leave aside thy flowers andincence!
What harm is there if thy clothes
become tattered and staind? Meet
him and stand by him in toil and in
sweat of thy brow.”

This is the message for the whole nation
and | appeal to all right-thinkngs people of

. this country to come forward and with a

healing, touch, solve the problem of
communalism in India. Once for all, let us
decide to have the construction of the temple
without dismantling the mosque.

[ Translation]

SHRI SHARAD YADAV(Madhopura):
Mr. Speaker, Sir, | welcome the new situation.
thisisthe highest Elected Body inthis country
and all of us who are sitting here are the
elected representatives of the people. | do
not intent to speak today on behalf of any
party or under any prejudice. | am of the
opinionthatthe democracy isthe bestsystem
of Gowut. for this country and it is the result of
this democracy that the Kar seva has been
suspended from 8th July. since centuries
there have been many good things in this
country; nevertheless there have been many
ills. Owing to which this country has been
facing crisis for centuries. The struggle for
freedom gave us a dream to make a new
India. ltis so justified and so firm that | would
like to say by remembering the labour class
and the intellectuals of India that the goiden
periodinthe history ofthe nationfor centuries
is the period during which the struggle for
freedomwasfought. Many people can believe
in the rest of the history of this, hon. Shri
Arjun singh can believe it and he may have
asense of glory: my colleagues sitting in this
side may also have a sense of glory; my
colleagues sitting in this side may also have
asense ofglory andthey may have something
toboast. But lamaiso acitizen of thiscountry
and | know that there is hardly any other
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culture andcivilization in the world whichcan
have suchbad after effects. Mahatma Gandhi
used to say that whenever you are on the
point of evaluating, a principle,. a culture or
areligion, you mustalways think of its impacts.

And if their impacts are not good we must’

realize that there are some defects in the
system..

Mr. Speaker, Sir, | do not believe in
these unwritten history of India for which we
have a sense of glory, Ido notbelieveitatall.
As much-as we know whatever has been
written about outentire Indian nationincluding
Hindus and Muslims it is very shameful. No
other country has as much long history of
slavery as our country has. No other country
has as much long historiy of defeat and
disgrace as our country has. | think we
perhaps stand second to noneinthis regard.
This ic all the result of our traditions. When
we talk of communalism and goodwill it does
not relate to the Muslims of India alone. The
conflict in India between Hindu and Hindu is
much more than the conflicts between Hindus
and Muslims. The history of it hardly needs
mentinoning in detail. No Muslimwas involved
inthe incidents happenedin Kumher, Chimur
and Bara. It is material whetherJD, Congress
or BJP is in power. | do not make any
comment on the Caste system prevailing in
India whether it is good or had but | have
placedthefacts before you. this systemis full
of cruelty. The descrimination between the
black andthe white is easily understandable.
If there is anything in India to be proud of, it
is the labour of the working people of india.
Besides, so far as the intellectuals of India
are concerned and so far as the so called
glory cf our culture is concerned, | thnk
nothing worthwile comes out of that glory.
The labourers of India have contructed the
TajMahal with their artistically skilful fingers.
The credit of the construction of Ajanta Alora
and Khajurano also goes to the Indian
artisans. Whenever the people from abroad

come over here and cross through the doors

of Khujaraho, they bow down before the art
and culture of India. When an Ajanta is
sreated in India it adds to our pride and the
sredit of it goes to the magic of ihe skilled

fingers of the people of labour class. So it is
not the question of Hindu-Muslim.
communalism The question of Communalism
istoodeep andwide. | agreethat we have got
anewthing inthe form of freedom. As people
say, the Punchayati Raj is established or
they say that this system of Punchayats has
always been there; but that was really in an
unorganised way.

Mr. Speaker, Sir, | would like to submit
that India and this Parliament which is ths
highest democratic bodyin this countryshould
be preparedto tackle such situations. This is
the country which has a population of 80
crore and the largest area of fertile land but
its history is . ery sorrowful.

Mr. Speaker, Sir, Iwould like to mention
that | have not gone anywhere out in the
world because | know that there is nothing
with us to raise ourheads with pride. Yes, we
canraise our heads inthe name of Gandhior
in the name of Khajuraho. We can certainly
raise our heads by virtue of our music and
art; butthe rest of the history is very sorrowful.
Iwouldlike to submitthat we shouldintrospect
our culture. We sing the glory of this cuiture
but what type of glory is this? The working
class has been leading a disgraceful life for
thousand of years. When the working class
talks of their rights they are harassed, tortured
and attached from all the comers of the so
called civilized people of the society. This
should also be looked into.

Mr. Speaker, Sir, from the very
childhood, we have been facing a lot of
harassment and difficulties. Though we are .
not so downirodden yet we face such
problems and humiliation as need noi be
described. | would, however, like to remind
that you have to face several such maladies
again and again. The people are of the
opinion that the problem in Punjab is one of
Hindus versus Sikh. I holdthat in this country
there is hardly any difference if a man

~ becomes Sikh, keeps beard and he follows

separate customs pertaining to panths. One
can keep beards in India he can offer namaj.
But there are things in Indian society like
caste system, which are so old, strong and
deep that the 70 years old communist
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movment which was started to set up a
humanitarian and ideal society, is proved
useless. India is conservative because of its

caste system. ltis notthe case of Muslimand
Hindu conflict.

Onmyvisitto Punjab Ifoundthe situation
there to be entirely different, but | do not want
to dwell much on it. For years we have been
taking pride in our heritage. However, lwould
like to submit that this august House must
now be prepared tofully realise the gravity of
the situation and its impending
consequences.

This country is great, but it is inhabited
by maximum number of poor. India is known
forits cultural heritage but maximum number
of blind and persons afflicted with leprosy are
found here. Loud proclamations are made
by us, but not a single sports person wins a
medaland allhave come back empty-handed.
‘Saraswati’ the goddess of wisdom and
knowledge is worhippedin ourcountry. Have
allthe comforts of life like watch and electricity
and other things being used by the people
been invented by the worshippers of
‘Saraswatiin this country. Certainly not. But,
then in which direction are we treading?
Such gossips and claims are being made.
(Interruptions)

Mr. Speakar, Sir, | am also proud of our
rich heritage and will definitely speak about
it if  go to any part of the worki. india was
once known for its cufturs and traditions.
(Interruptioris) However, we must ponder
over the prevailing situation. Though,
‘Saraswati'is being worshippedinthe country,
yet to check malaise of copying in the
examinations an ordinance had to be
promulgated. This tragedy has struck all of
us. Inthe land where idols of ‘Saraswati’ are
taken out in processions as acustom and in
the land of people 90 percent of ths people
have !ost their creativity. Nothing new is
being invented and maniucatured in the
country anc 90 percent of the scientists and
intelligentsia and philosphpers fade into
oblivion fer lack of avenues in the country. |
do not ‘¥aat to dwell on the hurdles | have
faced ingetting electedtothis august House.
| aspira to live as long as Morarji Bhai, but
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won'tlivethatlong andthe people of India will
say it was so destined. Nutrition holds key to
longevity. All of us pray to God for long lives,
but run after the Doctors i.e. nothing new is
being invented in India.

I would like to submit that this country is
afflicted with ills. Such had been the deeds of
our ancestors that even if | rub shoulders
with Shri Advanijifor S0 years, Ican't hopeto
get married or marry off my daughter into his
family. Broadmindedness holds key to the
building of the nation. Mr. Speaker, Sir, |
would like to submit that if | approach an
efficer of my caste for any work he is prompt
enough to help me, but it is not so if |
approach officer of any other caste.
(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Is it so?

SHRISHARAD YADAV: Shri Somnathiji
is questioning all this even after having the
firsthand experience i.e. all of us here do not
have any professed ideology but take the
stand as the situtation demands. Many ilis
are afflicting the country like the Punjab and
Ayodhya issues which will come up here.
Tension has gripped the House since 8th
July. Allegations and counter allegations
were made here which | think does not
behave anyone. Though both Shri Advani
and Shri Vajpayee &graed to uphold the
verdict of the count, yet the former raised the
issues of sentiments and mandate of the
people and also said no court can adjudicate
on this issue of sentiments. Shri Vajpayee
categoiicaiiy stated that the Governemnt of
Uttar Pradesh should honour the court’s
verdict. However, Shri Advanimade another
submission asthey are caught inthe whiripooi
of ‘Mandal’’ Had we known that
imnlementation of ‘Mandal’ will stirthe hornet
nest then announcement would have bsen
definitely delayed. Sir, this Government
assumed powar on the anti Mandal
sentiments and Shri Advani is keeping low
profile as the spectre of Mandal has not
vanished. Shri Rao may not agree that his
Governemnt and the whole country are
banking on the anti mandal sentiments as
many persons re afraid of the spectre of
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Mandal being still active. Debate canbe held
on Mandal but still the panic is thers. No
doubt, Shri Advani is law abiding, but owing
to circuriistances he has taken this stand,

Mr. Speaker, Sir, | would like to just
submit that all of us are sick. Whatever | am
saying may not be fully correct, but | am just
giving vantto my teelings and sentiments so
as to keep the debate lively. Atrocities are
committed in every field and there are
contradictions everywhere in the country
and democracy, adopted 40 years ago atthe
time of Inedpendence, has proved to be
quite successful experiment. The poor too
havegotthefreedomtoraisetheirgrievances.
The remecy of all the ills, contradictions and
atrocities is democracy in my view. | think in
3,000 years history this is our only
achievement, The poor in the country drive
strength from democracy. Only within the
democratic frame work the caste system will
weakan and a strong society would emerge.
Therafore, non other than democracy is
more dear 10 us. Sir, therefore, through you,
Iwould like tatellthe Hon. Prime Ministerthat
since 8th July the day the Allahabad High
Court gave the judgment the law is no more
sacrosarct i.e the concept of the State is no
mare supreme. Forexample, ifin our country
the Head of the State dies, then alternate
arrangements are immediately made, since
judiciary, parliament and other instituitions of
the country cannot function. After the
judgmant of the Allahabad High Court, afew
persors of the ,majority community met me
and said ihey are unnecassarily fighting the
battle in the court as the judgment has not
been impiemented. Thiey were in favour of
withdrawing the case for lack of
implementation ofthe verdict, butlrestrained
them andtold themthat we are struggling for
the impementation of the judgment.

My Friends in .B.J.P. who met me
privately were 3is0 in favour of finding a way
out. Howaver, atthattime the law had lost its
sanciity for delay in implementation of the
judgment of the Count. Sir, if the judgment is
not impl2mented in another few days as
more than 2 years have been wasted in
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litigation, then people will lose faith in judiciary
andtheinstitutions like democracy whichare
a source of strength to us. At present the
courts are held in such a high esteem in the
country that people happily walk upto the
gallows in pursuance to the judgment of the
court. Sanctity of courts does not depend on
laws and enforcement of laws alone, but on
the collective will of the country. | quote from
the speech of Hon Prime Minister that nothing
is more importantthan dialogue. lam alsoin
favour of dialogue for finding a way out, but
inthe discussions executive, parliament and
judiciary should not be invoived. However,
holding of parleys does not mean that
judgments should notbe implemented. Many
persons sacrificed their lives when we threw
off the yoke of British empire and became
independent. Mr. Speaker. Sir, but the
sacrifices we made at the time of partition
were much more than at the time of
Independence. We are afunnykind of people.
Names of martyrs duringthefreedomstruggle
can be counted on funger tips and the list
won't be more than 20-25, but if a court is
made of the victims of atrocities then years
will be wasted in finishing the list. As against
it only 25 to 50 martyrs during freedom
stuggle can be figured out. This is all about
the freedom struggle which was soaked in
blood.

Mr. Speaker, Sir, Mahatmajistatedtime
andagainthat heis notboundby law. Iwould
like to urge the BJP that are they think faith
is supreme, thenthey must also bs prepared
torsufferings. People like Mahatama are stil!
there in India andifthey are approachedthey
have remedy for everything. Mahatrmaji
during the freedom struggie once said that
he was a very law abiding and orthodox
citizen, but if the law was atrocious then he
would willingly violate the law. Sir. he also
said that he was prepared t0 undergo
punishment for the, same. You may not
agree, but you are not prepared to undergo
punishment. If shri Kalyan Singh is not
prepared to implement the Court’s order
then he should relinguish his office.

thavecoma forthat purpose and | would
have appreciated you only if you had
considered the welfare of the country as
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supreme; but you have been in a dilemma.
Whether it was BJP or the Congress party,
both of them delayed the matter merely to
achieve their political motives. (Interruptions)
| would say in clear words that they delayed
it due to their infatuation for power..
(Interruptions) Your approach to the matter
has been very slow. My submission is that
delay inthese mattersis acrime. ltis nothing
more than depriving the hard working people
of the country fromtheir rights they acquired
after along struggie. We cannot tolerate it at
all. My submission is that there should not be
any such delay in futuer. | would like to
submit to Shri Advani in the House that we
' achieved independence after the struggle of
thousands of years; perhaps the people of
no other country would have lived under
slavery fcr as long as the people of our
country lived. Therefore, we must protect
our independency carefully and all the
Members of the House should unanimously
support the resolution brought under rule
184 to restore peace and abide by the court
verdict. My submission is that Shri Advaniin
particular andalso Mr. Speaker should extend
theirco-operation inthis respect. Mr. Speaker,
through vou, i would submit that if the House
fails to take an appropriate decision even
after thic discussion then whatever efforts
the Government may make this issue will
again come up after sometime because it is
an age old problem. Therefore, it would be
better if it is solved through negotiations; our
party is ready to give help whatever is
required. There is no question of politics irnto
it.. (Interruptions)..This issue will be raised
again... (Interruptions) If ShriKhuranakeeps
good heaith, this problems will be solvd. | will
keep quiet. If ShriKhurana promisas that he
will set tha thinas alright and says thai we
should not raise it again, we can observe
silence fcr one month. Mr. Speaker, Sir, |
would like to -subrnit to you that a one line
resolution sheiuld be presented by you orthe
Hon. Prime %iinister. The evolution of these
instituiions is bassd on our judiciary,
demscracy and our sacrifices for those.
Thougki, wa have got them with no efforts of
ours byt our freedom fighters have made
great sacrifices for achieving those. We
have to live each and every minute to protect
thisdemucracy However, theresultis always
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good. Democracy always leads to a right
direction. Since the time allotted to me has
finished | would not take more time of the
House. The only purpose of the resolution
broughtunderrule 184 isthat we take aledge
to fulfill the aspirations and dreams of the
freedom fighters who made great sacrifices.
With these words | conclude.

SHRI CHINMAYANAD SWAMI
(Badaun): Mr. Speaker, Sir, | would not like
to use the language which one of the hon.
Member used just now in regard to this
important matter. Because it is an issue
related to the sentiments of the people all
overthe country and when sentiments of the
people are related, we have to keep our
language under restraint. | think conflicts
arise mostly on language if we keep our
language under restraint, we do not find any
difficulty in expressing our views; the
expression of views establishes a
coordination and creates harmony. First of
all, through the House and through you |
would like to thank all of the religious leaders
who gave full cooperation to safeguard not
only the dignity of Rama temple but also of
the judiciary. in this regard, | would like to
referthe statement ofthe Hon. Prime Minister
as a base to express my views. Like several
other Members of the House if | also state
defining the culture as awholethenthe other
Members would not gettime. Therefore, | do
not rise to define the culture and history and
also their utility in national pretexts.

A. discussion is proposed to held on
cutture by the Ministry of Human Resources
Development; Members wouid express their
views. | would iiKe to draw the attention ofthe
House only to the point which has been
referredtointhe statementgiven by the Hon.
prime Minister. The Hon. Prime Minister
definitely took aninitiative by negotiating with
the religious leaders 1o find out a solution to
the uncertainly and tension prevailing in the
couniry. | appreciate him g7 the initiative
taken by him.

At the same time } wouid iike to submit
to the Hon Prime Minister that had he taken
the initiative when he came to power, the
situation would not had deteriorated to the
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present extent. | know that Ayodhya issue
has been the cause of whatever pol:];{ll
upheavalorchangestookplaceinthe courftry
duringthe lastthree years andwhen Ayodhya
issue has been the cause of all political
changes, the Government that takes over
must give priority to the same issue. The
Hon. President in his Address had said that
initiative will be taken to solve the problem
seriously. Butthis was said in July 1991.One
yearhas already passed, however noinitiative
has been taken so far by the Prime Minister
or the Government; no negotiations have
been made. Rather the matter has not been
taken seriously at all. Had it been taken
seriously the problem would definitely have
been solved. An exhaustive discussion has
alreadytaken place onthe resolutionbrought
in the House by Shri Abedin, and also onthe
places of worship Bill Ayodhya has been the
topic of discussionformany days. Despite so
much huz and cry made by the Members,
the Hon. Prime Minister did not take it
seriously; rather he did not consider it to be
a matter of concern. We waited for iong, but
wnen we felt that nothing concrete was
being dcne i iook an appointment with the
Hon. Prime Minister and met him on 8th May
with the religious leaders whom the Prime
Minister hadto invite afterwards. Atthattime
those lzaders emphasised upon the same
point which they repeated after two months.
The Prirr.e Minister had two month’s time; he
could follow the conventions set by Shri
Chandia Shekhar. The discussion hadbaen
leftincomplate at the point where negotiations
stopped. Had the negotiations started at the
same point we would ceriainiy itave been
able to find out a solution to it.

Mr. Speaker, Sir, | am proud of indian
culture ardthare is a lot to be proud of inthe
cuture. | am unlike those Members who are
not proud of their culture. | feel that there
would be noifing - if not culture- to be pigid
of. What willbe thereif not culture to be proud
of? leelthat Khajuraho, Konark are the gifts
of our culture; ihie stona carvings of Ajanta
and Elora depict our rich culturai heritage.
Had we no faith in culture those carvings
would not have been as lively as they are.
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Everything in our country can perish but not
out cutiture which flows like Ganga. It will
overcome all the' ehallenges including the
challenge of time.

Mr. Speaker, Sir, in the context of the
subject of slavery, to which a reference has
been made, | would also like to say thateven
centuries of foreign rule failed to subugate
our cultural self-respect. it was during the
setimultous period that Mirabai Sang’ Mere
to Girdhar Gopal, Doosro Na Koi' (I have
nobody else,but Gridhar Gopal) She did not
accept the sovereignty of even Emperor
Akbar. It was during thdse very trying days
that Tulsisaid’ Parsheen Spane Sukhnaheen’
. It was an indirect declaration of
independence. Even in the midst of alien
rule, RaviDas who initiated Queen Merainto
the world of spiritualism of breaking all caste
barriers. There was a continues flow of
cultural values and people were getting
united, without any differences whatsoever.
Let us not reach forthe high walls .Let us not
figure . They are part and parul of indulge in
mutualmudslinging. search forthe splender
ofthe moon in the sky and:not the specks on
it. f we look at only the speks, it will certainly
disappoint us. We have to aim for ths
brightness. Therefore, | waiiid iike to say that
ncbody shouldbe allowedtoraise a question
mark on our cultural self-respect. Itis a trust
bequeathedto ournation, itis anasset oithg
nation.

(Interruptions)

It is in the context of this culture that our
pilgrimage centres assume added
significance. Our sentiments are so
inseparablylinkedwiththemthateventoday,
all efforts made in the direction of national
unity seem insignificant before the unity
forged by these pilgrimage centres. When
Pandit Jawaharlal Nehru witnessed the
Kumbh Mela at Allababad in 1854, he said
thai no &iior, anywhere in tha world can
achieve the task of forging nationai unity,
single hindedly undertaken and achictved by
the Kumbh Mela. Don’t we know that mi.fions
pour in from al parts of the kountry to taike
part in the Kubha Mela? Ma, (of them are
very poor,whoreach there o' hotwith single
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minded devotion and camp on the banks of
the Ganges. You may term all of them as
fools, tut we pay our obeisance to all those
pilgrims, including you and your ancestors.
Therefore, | would say that these are our
culturaltraditions, which have always united
the nation. Ayodhya is a symbol of that
culturaltradition. Ayodhyais notthe dominion
or inheritance of anybody. Rather, the faith
of the nation is inextricably linked to every
inch of Ayodhya . If Ayodhya is venerable, it
+is because the city gave birth to Lord Rama
and not because of anything else. If Lord
Rama was born there, then certainly we will
have to search forram-Janambhoomithere.
(Interruptions) and | had said on August 24
last also that if anybody comes and tells us
that tha Ram Janambhoomi is located
elsewherg, than we are prepared to shiftthe
site. We respect the verdict of the court. We
canprove itthat, on earlier occasionstoo, we
have always abided by the decisions of the
judiciary. May | askthe hon. Members sitting
inthe august House about the conscience of
this House, whenthe orders of the Allahabad
High Ccurt, passed respectively on October
30 and November 2, allowing the pilgrims to
offer prayers at the temple, to take a holy dip
in River Saryu andtodo the Parkrama onthe
auspicious occasion of the '‘Devtyagi
Ekadasti, were being trampled under the
boots of policemen? At that time, nobody
raisedthe question of contempt of court. Shri
V.P. Singh should have thought of tendering
his resigration when the court orders were
being flouted by the U.P. Police functioning
‘under a Chiaf Minister belonging to his own
party. Whose responsibility was it to resign at
that time? | do concede that later on, the
Senior leaders of the Janata Dal realized the
futility of associating with such a person and
left him. Subsequently, the Congress
embracsd him. Thase people went alongwith
them, who are today gunning for us on the
charge of contempt of court. | have not
flouted the court orders. The Uttar Pradesh
Government has all along been making
strenvous efforts to implement the court
orders. The Kalyan Singh Government has
been mzking continudus efforts with all the
resource:s atits disposal, but itwas confronted
not only with the question of implementing
the court ordars, but also that of maintaining
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peace, law and order in the entire State and
| can claim that when the Mulayuam Singh
Government was violating the court orders,
curfew was imposed in 36 districts of the
State and on the contrary, the Kalyan Singh
Government, while implementing the court
orders and making efforts to remove the
obstackes in the way of temple construction
successfully maintained the law and order
sittuation in the State and peace prevailed
throught out the State. There cannot be
anything more to prove our commitment to
the rule of the law and the Constitution.

Ourhon’ble Prime Ministerhas saidthat
he will solve this problem within four months.
Ourrespected Raja Saheb, ShriVishwanath
Pratap Singh had also made a similar
promise. This four month time-limit is a very
ominous propostion.Wheneverthis time-limit
was set, situation has always tumned for the
worse. Had | been inthe company of the hon.
Prime Minister, | would have suggested that
we should set a time-limit of either three
months or five months, but never four-
months. Unfortunately, you stuck to four-
months. We have no objection, if you extend
it by another month. it doesnt make any
difference. The Govermnemnt has stated that
it propose to constitute a Judicial authority
and entrust it with the task of finding a
solution to the vexed problem. | would like to
tell you that if the proposed Judical authority
is entrusted with alithe cases pending before
the Faizabaddistrict Courtand the Allahabad
high Court, it won't be able to come out with
a solution even in four years, what to speak
of four months. Therefore, the Govememnt
wil have to decide on the task and issues to
be entrusted to the authority. So far as our
faith and belief are concerned, | would like to
reiterate our stand. | would like to reiterate
thatthe river Ganges won'tchoseiits course,
with the permission of the Constitution, not
wouldthe sungobyits dictates. Similarly, the
fath of millions of our countrymen in their
Gods, their deities is not dictated by the
provisions of the Constitution. The holy
scriptures act as the beacon ligth in such
cases. The Islamic faith is based on Islamic
scriptures, the Christian faith is based on
Christian scriptures and the Hindu faith is
based on Hindu scriptures. so, we believe
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thatitis our holy scriptures on which our faith
isbasedandthe Consititutioncannot interpret
it. Thersfore, dialogue is considered the
most appropriate way to look at and solve
such issues. The Government should have
clarifiad in its statement the modus operandi,
it proposes to adopt and also the role it
proposes to play in the same manner in
which Sriri Chandra Shekharduring histenure
as Prime Minister had decided about the
number of people to be invited, the people to
be invited, and also the documents to be
taken up for consideration. Had the present
Government also suggested some similar
method or modus operandi, in its state also
suggestad some similar method or modus
opeand,, in its statement, we would have
certainly oalieve that the Governemnt wants
to bring abnut a solutionthrough dialogue, on
the basis of those documents.

Therafore, as my colleague has-

Jemanded, the Governemnt should have
formulated such a plan. I would |ike the hon.
Prime Wirister 1o inform the House of the
method it proposes to adopt to thrash out a
solution for this problem.

Apart irom these questions, one of our
hon'ble iriends susedtheterm‘Bhindranwale’
forthe "Ker Sevaks’ | would like to tell himthat
he should ro use at least such strong termto
referto those people wha reposing their faith
in the !sadership, stopped the work on
receiving justone signal. 60, 000 Kar Sevaks
were presernit in Ayodhyawhen the Kar Seva
was stopped. | myself was present there and
when the 60,000 people present at the
construction site were asked to do the
construciion work elsewhere, not a single
Kar Sevais prctested. All of them obeyed the
instructions of the leadership without any
fuss. Thevwers notlike ‘Bhindranwale' rather,
they were disciplined, organised and
dedicated people. | think that use of such
words for them is to ignore the facts and try
not to understand the facts or is to reveal
ones own nature. |do not want to suggest as

"to what kinds of words should be used for
them, butthey are not terrorists, they are not
unorganisad.
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With these words, | would like to make
a last submission to the hon. Prime Minister
thattheissue is very serious and | appreciate
the boldness and courage with which
Government has taken initiative to solve this
issue and | on behalf of my party saints and
our society assure the Governemnt that we
will extend our whole hearted support if the
Governemnt takes initiative to solve the
Ram-Janambhoomiissue, ifthe Governemnt
takes the initiative in this regard keeping the
faith of the people in mind, With these very
words | conclude and thank you once again.

[English]

SHRI P.M. SAYEED (Lakshadweep):
Mr. Speaker Sir, for the last fifteen days the
country was almost at a point of suffocation.
The reason is well known. But the sagacity
andthe maturity that the leader of the House,
our beloved Prime Minister, has shown has
saved the country fromthe brink of disaster.
As you have already mentioned and given
caution also at the beginning of the
discussions, we should not utter any word
here which may go against the very spirit of
the talks that the hon. Prime Minister had
with the Sants.

(Interruptions)

MR. SPEAKER: Mr. Mohan Singh, you
are identified.

SHRI P.M. SAYEED: Why is it that the
Prime Minister had to contact them? The
situation hadcometothatstage becausethe
UP Government could not honourthe verdict
of the Allahabad High Court. The Prime
Minister's position is almost like that of a
policeman. In case he uses strictly the
provisions of the law, he will be accused that
he is using political power against a State. |
was very carefully listening to Shri Satfuddin
Choudhury's speech. Ithought he would not
make use at least of this occasion to accuse
the Prime Minister. The Prime Minister was
prepared to take any step. Atthe same time,
ourfriends weretelling, “acquire the land, but
do not go further”. Thus far and no further. |
do not want to use this occasion to accuse
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them. But, who will implement the decision?
Acquisition can be made, but who will
implement the acquisition order? Then, he
has alsoto follow suit, that menses politically,
he will have to go on with the policy of
confrontation. What he has done is this
insteadnf confrontation, to have conciliation.
From the time he assumed Office, that was
made known to the country and be has
cocnsistently pursued the policy of national
*consensus, There was no altemative for
conxitence and only confrontation wasthere;
that was the only alternative for coexistence.
Therefore, the has only perpetuated the one
yearpolicy, thatis nationalconsensus policy.’

My esteemedfriend Shri Chinmayanand
Swami has just now mentioned that if the
Prime Minister had initiated the talks months
earlier, this sitution would not have arisen.
But, witere was then the situation? The
problemis in the country were such that there

was notevenanytimetoconcentrate seriously

on such prcblems. 'Better late than never’;
and heis nowin apostiontotelithemthatthe
confrontational policy will not yield anything
and will not help the Governemnt or the
country. Now, the whole country is
congrzaitizting the Prime Ministerfor averting
the country frcmthe brink of disaster. How is
communalism sown in the country? | was
born in 1941 and the country attained
independence in 1947. The virus of
commurnizlism was sown in this country
because of the historic tragedy of partition. |
amnotgoingintothe historic part of it; but the
division of the country was on the basis of
religion. Afier 45 years, itis proved- everybody
knows there and also here - that such a kind
of partition cannot go on; and it has proved
to be a failure .Even now, suppose the
samething is being continued by some other
parties to make the State a theocratic one,
will it not be futile? That is exactly where the
problem lies in this country. | do not want to
go into tive datails of Ayodhya issue; | was
also one of tha members of he team which
wentfromkhere, alongwiththe NIC Members.
Our repurt was also placed here. Therefore,
I am not going into the moerits of it. Now, a
golden coportunity is créated in the country.
As leadcrs of the country, we will have to rise

abova peittics and see that this situation is
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wellcashedin, forthe benefit of the solidarity,
unity and integrity of the country. Therefore,
the doubt or the suspicion which my good
friend Shri Saifuddin Chuodhary has pointed
out, | think, is not going to have any place
here because the statement and the talk the
Prime Minister has had is as clear and
transparent as crystal.

17.00 hrs

SHRI RAM VILAS PASWAN: (Rosera)
Are you sure?

SHRIP.M. SAYEED: | am sure. There
is nothing secret kept behind. Therefore, Mr.
Paswan should also know that the/Congress
Party has no difference of opinion. In the
stand taken by the Prime Minister, the whole
country, the party, everybody is behind him.
Iwantto tellthe hon. House that he willbe in
a position to prove his leadership.

SHRI SRIKANTA JENA (Cuttack); But
what about ‘watch, hope and pray'? Are you
not watching, hoping or praying?-we are all
watching, hoping and praying.

SHRI P.M. SAYEED: Mr. Jena, lama
practiing Muslimforthe past40years. |l have
been praying five times in a day.

[ Translation)

SHRI SHRIKANT JANA: No, | are not
saying it to you. Just watch, hope and pray.

SHRI P.M. SAYEED: Mr. Hena now let
us not draw capital out of this. What Mr.
Chinmayanand Swami has just now
mentioned..

MR. SPEAKER: Mr. Sayeed, please
follow your line.

SHRI P.M. SAYEED: | am sorry, Sir. If
you permit me, | will address you. In this
situation, everyone of us has a chance to
play his role. The Ayodhyaissue has notonly
taken the national dim,ensions, butthe worid
is also foccussing towards Ayodhya. How
best will we be in a position to solve this
problem depends on how we be in a position
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to solve this problem depends on how we
take a stand with a give-and-take spirt
whether it is majority community or minority
commurity. Whichever community it may
be, we will have to see that a negotiated
settlement takes place failing which, as has
been alieady mentioned by the Prime
Minister, let it be decided by the court. Let
therebefaithinthe Instnuuonwehaveoeated
that is, Judiciary.

With this, | hope and pray that this
intiative will yield result and all of us will rise
above political lines and support the hon.
Prime Minister and see that a negotiated
seftlemsnt takes place and Ayodhya issue
makes 2 permanent and harmonious solution
in order to sae that unity and integrity of the
country is maintained.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Speaker, Sir, | do not want at
this juncture to make any speech on the
Indian cu'ture. What in our country is. We
have a compcsite culture. | must say that
without acknowledging the contribution of
the Muslims for the formulation , the
composita culture it will the inaning less. We
have to ac¥riowledge the contribution of the
Muslims to composite culture. Then alone,
we can t2lk of any composite culture which
an asset.

Now coming to the statement of the
Prime Miaister, | must say that | appreciate
the efforts of the Prime Minister to see that
the construction work at Shilanayas site at
Ayodhya is stopped. It has been well done.
But one thing | must say very frankly is that
there has been vacillation and lethargy on
the party of the Central Government at the
early stage because of which the action has
been deiayed. We could have talked about
solution six months before when National
Intergration Council to state negotiation for
the purpnse. We could have discussed this

- matter andborugh about a settlementfifiteen
days befcre when there was a defiance of
the Higch Court order in this matter, by the
BJP governmant of Uttar Pradesh. But now
though tike the Giovernment has acted in
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firmness and that has bome fruit and the
construction work at Ayodhya has stopeed
and the nation has heaved a sigh of relied.
The situation has been defussed. So far so
good. But | must say that the-entire
responsibility of alll this agoning sitution fies
on that party, the BJP that is governing the
UP State. When a direction of the High Court’
was there to stop the work, it was primarily
the responsibilioty of the State Government
to see that the High Court direction is
implemented. You must understand that it
was a deliberate defiance of judicial authority.
We were hoodwinked; the National
Integration Council was hoodwinked, the
Parliament was hood worked And the work
was going on. ltwas “cleardefinance. | must
also say that it was a deliberate aboration of
the duty and responsibility on the part of the
State Government of UP the BJP
Government. There in no doubut about it.
And by doing so, they have actuacly
abroagated the night to governer and have
no justification to continue to rule Uttar
Pradesh twasfailure intheirparttodischarge
constitutional deligation. Itis very clearfarom
the statement of the Prime Minister that the
State Government expressed its inability to
do anything and in fact, requeted that either
the Home Minister or the Prime Minister
should persuade the sadhs and the mahants
to stop the work. What helplessness! They
could have resignedandgone. Theywantedto
be in the Government and at the same time,
they were praying and begging of the Prime
Minister to save the situation. This was clear
deception . It was dishonesty. And Prime
Minister came to their rescue to save the
situation . This was actually what happend.
So, the situation has now been saved by the
Prime Minister when the UP Government, of
the BJP defied the High Court and Supreme
court orders very clearly and abrogated the
authority.

Sir, now the work has been stopped and
Kar Seva has been shifted to the adjoining
area where they are going to build up a
Lakshman temple. We are ensured that this
construction is not on a disputed land. Mr.
Saifuddin Chowdhary said that nobody is
against the construction of a temple.| say
again and again that a vast majority of
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Hindus trother in this country are against
demolition of mosque for the construction of
the temple, what to talk of our BJP friends. |
know that even in heart of hearts, Mr.
Vajpayee also feels so. He is also not in
favour of demolition of the mosque. I say this
very very sincerely because he is a person
who will never like a place of worship of one
'community to be demolished and construct
place of worship of another community. So
also there. No Mulsim in this country is
againstthe construction oftemple at Ayodhya.
But the only condition is that the mosque
should not be demolished for constructing a
temple. Nowhere in the world, in any
democratic secular country, such tbing has
happenzad. There is no parallel in the entire
world where afascist party has come cocme
forward with a nefarious design to see that
one place cf worship is demolished for the
sake of ihe construction of another place of
worshic. Such a thing has never happened.
Alithis iz sought to be done to day by the BJP
for electcral qains.(Interruptions)

[Translaticn)

SHPI RAJSHER SINGH: Can they
offer praver in the so called Mosque in such
a situation? ii not, how it can be called a
mosque ? (interrutpions)

SKRI EBRAHIM SULAIMAN SAIT: We
can offer prayers there (Interrutpions) we do
not ofer prayer because of fear from you
people. li yo:people leave that plece, we will
offer namaz there(/nterrutpions)

[Englisii)

It is our right to pray and we will pray.
You are keeping it in your possesion forcibly
and thai is why, we are not praying.

Now, Sir, | must say that Prime Minister
hasgotiia national responsibility, inasecular
country, to see that he must never alow a
palce of worship belonging to one section of
the population to be demolished for the
construztion of a place of worship of the
other caction of the population. This can
never haspen. If that happens not only the
mosque will be demolished but the entire
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secular fabric of this country will be
demolished and the integrity of the country
wili be shattered. Therefore, it should not be
allowed to happen in this secular and
democratic country otherwise, come what
may a farce.

Now, certain claims are being made.
The Prime Minister is very clear about it. He
says, in his statement I quote “ Noguarantee
is given to anybody.” But one thing he says
is that the case lies with the leaders of VHP.
Daily papers are quoting Mr. Singhal as
saying thatthe P.M's statementis adiversion
from the main points of agreement between
him and saints. This is what Mr. Ashok
Singhal, the Secretary General of VHP says.
I would like to know from the Prime Minister
whether the talks were held with sadhos or
with Mr. Ashok Singhal because Mr. Ram
Shankar Agnihotir, the spokesman of VHP
says that Mr. Ashok singhal never had talks
with the Prime Minister. On the other hand
Mr. Ashok Singhal says that the Prime
Minister is deviating from the commitments
made by himin his statement. These are two
aspects. | would like the Prime Minister to
clarify whether any commitment has been
made; whether any agreement has been
made and whether he talked to only sadhus
or to Mr. Singhal. All this has to be cleared.
If the Prime Minister has not talked to Mr,
Singhal then all these loose talks by Mr.
Singhal should stop because it is induging in
an irresponsible behaviour. The Prime
Minister should clarify the whole thing.

| am very happy that a question has
been asked about the mosque. The Prime
Minister in his statement has given full
guaratee for the protection of mosque. He
alsosaidthis inthe NIC meeting. He also said
that in the Congress Party manifesto a
guarantee has been given for the complete
protection of the mosque. | quote from the
statement of the Prime Minister “congress is
for the construction of temple without
dismantling any mosque.” He does not say
the disputed steucture but be says what we
demand is protection and Protection of
mosque meaur not protection structure but it
means that later on the idols will be removed
and mosque will be restored, to the Muslims.



443 Discussion under Rule 193
[Sh. Ebrahim Sulaiman Sait)

So, which the P.M. should e:plain is howthe
mosque willbe protected. Ido notwanttosay
anything more.

SHRI SRIKANTA JENA (Cuttack): The
word ‘damage’ has been aliminated.

MR. SPEAKER: No derailment, please.

SHRI EBRAHIM SULAIMAN SAIT: Sir,
the Prime Minister says it is a national issue
andso it should be solved at a naticnal level.
He saidin his statement and Iquote: “Central
Govememnt believes that all avenues of
amicable settlement must be sincerrely
explored in the first instance.” Tha is the
directiongiveninthe NIC meeting onthe 2nd
November, 1991. That should be followed
and the Prime Minister should start
negotiation.

We all know that a security plan has
been preprated by experts for the security of
Babri Mosque complex. The Central
Governemnt should see that the security
plan is completely implemented.The BJP is
tryingto create some misunderstanding about
the Ram Deewar and the Security Plan.
These are two different things. Ram Deewar
is a 15 feet high deewar along 2. 77 acre of
land and the security plan is somthing
different. It is prepared by the experts. and
the officers of Home Ministry at Central level.
The Prime Minister should see that this
security plan is completely implemented by
the State Government. This security plan is
meant forthe protection of the BabriMosque
Complex.

Then, Sir, as far as we are concerned,
we all desire an amicable settiement,.
Keeping in-view the sentiments of all the
parties concerned, such an amicable
settlement should be brought about. Through
negotiction.

The Prime Minister has said that he will
try his level best to bring in an amicable
settiement. What methods will he follow? |
think, he should sit with all the parties
concerned and decide the issue finally. |
think, the Prime Minister has an open mind
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and is also in favour of having a negotiated
settlement. Finally, if that fails, then what will
the course of action should be spelleditin his
statement by the Prime Minister. In case it
becomes necessary, the cases that are
pendinginvarious courts shouldbe expedited.
In case all the avenues of an amicable
settlement fail ornegotiationsdo notsucceed,
then judicial; decision should be binding?
Now, | want to ask two things.

How will the decision of the judicial
authority be made binding . What is the
guaranteethatallconcemed parts willaccept
the final judicial verdict?

I am asking this question because of
declaration by Shri Ashok Singhal that the
judicial verdict will not be accepted.

My suggestion is that all cases should
be consolidate allthe cases andhanded over
to the judicial authority for consideration and
decision andthat decision shouldbefinal. All
the parties should accept that decision. |
cannot understand how the Prime Ministeris
going to enforce the decision of the court on
the people who have defied the court order.
| am sorry to say this, | am not making any
charge on anybody. Butitis afactthat B.J.P.
and the V.H.P. have broken their promise
which they had given on 27th September
1989. they had signed an Agreement. That
was an agreement signed between the VHP
Leaders andthe Government of India viz. by
Shri Buta Singh, when he was the Home
Minister. Unfortunately agreement was
broken by the VHP leadership.

Now, Shri Kalyan Singh gave an
assuranceinthe national Integration Council
that he will protect the mosque and he will
abide by the court verdict and maintain
peace. That was flouted by Shri Kalayan
Singh himself. The Chief Minister of Uttar
Pradesh had himself done it. Therefore, it is
very difficult for us to believe such people.
But, if the Prime Minister could give a
guarantee that the will keep up the promise
for the sake of peace in the country, for the
sake of integrity of the country, for the sake,
of secular character of the country, then we
are prepared to accept.
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So, | again say that in this matter forthe
sake of pcace, forthe sake of tranquillity, for
the sake of rule of law, for the sake of dignity
of Judiciary for the sake of integrity and
secularism, we are prepared to accept the
judicial prorouncements.

This matter is before us and we are
preparedto acceptthe judicial verdict, I hope
and wish for the betterment of the country,
we from out part, will cooperate with the
Prime Minister for finding a solution which
would be honorable and accessible and

" acceptablz to all of us

[Translztion)

SH3! SULTAN SALAUDDIN OWAIS
(Hyderatad): Mr. Speaker, Sir, | will take
only few minutes to express my views on this
issue. Tccay debateis going oninthis House
onthisissue butwe donot have any concrete
proposal before us. Had there been any
concrete 1=roposal; before us, if would have
been beer tc speak something on that. But
we doncthiavaany concrete proposalbefore
us. The second thing is that the consecution
work has teen suspend. But it has not been
stoppad u:nd2rany court order. It Shawnees
the helplecsnass of our judiciary. Again we
have to sc.e this also that this work is being
done in a well planned and in a phased
manner. rirst of all lock was opened then
idols were placed in mosque, the foundation
stone wes laid and now a puce concrete
stage haz been constructed.

Now thz consecution work is to be
started un enother site. So in this way work
is being corie in a phased manner and the
orders ¢l 7ie ~ourt are not being obeyed and
more ovzr, it is being said that the entire
issue may be referredto the Supreme Court.
Nowthag,uestion arises, Whetherstatements
of witnezszs will also be done, All these
things huwe created baffling situation and |
would li-a to say that this issue should either
be dsci.ced by the court or thorough
negotiations. We will certainly welcome it.
Now the civestion here is that if some people
are not yady to accept the judgment of the
court an= they are not ready to accept the
Judgemw.it of the court and they say that it
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is the issue of their religions faith. | have no
intention to hurt anybody’s sentiments. But |
would like to know as to where does their
faith like? First, they people said that their
faith lies on RamChabutra then they said it
was in laying of foundation stone latter on, it
was saidthat it was there inside the mosque.
really, where does theirfaith liethis is beyond
my understanding, and coprtension?? They
say that it was the question of their faith but
where does their faith lie in true sense?
(Interruptions)

MR. SPEAKER: Please sitdown, please
do not disturb.

(Interruptions)

SHRISULTAN SALAHUDOIN OWAISI:
1do not want to hurt the feelings of anybody.
But there are certain historical rights. They
themselves had agreed to it. During the rule
of Shri V.P. Singh also efforts were made to
settle itthrough negotiations and it was done
so during the requite of Chandler Shekhar,
Government. But the negotiation was
abruptly ended and it was said that they did
not want to hold any talk. The talkk was not
stopped from our side. You people had said
“Now, we do not want to hold talk anymore
."but if you people want to want to hold talk
any more.” but if you people want to start a
dialogue with the us we are ready to accept
this proposal and we are ready even today.

Ido notwantgo into any controversy not
I want to reply to all those bitter points which
were raised here because if | reply to them
acrimony willbe created here. ltis being said
that we have become free after a slavery of
thousandfor years. it means that prior to this
period all the Muslim period was the era of
slavery, | object to this very thinking then
similarly, the Aryan era was also that of
slavery and after that the Dravida are can
also he considered so. (Interruptions).

SHRI SHARAD YADAV(Madhepura):
Mr. Speaker, sir, he is right.(Interruptions).
My statement might have been misconstrued.
| amtalking of prior to the Mughal period and
the invaders who looted and took away the
wealth wit them. | am not taking.of the
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slavery of thiswhohadnotgone andremained
here and mixed up with the culture and
civilization of this country.

SHFE! SULTAN SALAHUDDI OWAISI: |

. am not reporting you It was said in the

speech made after you.(/nterruptions)

Therefor, i did not want to go into all those

things. here such things are said about

which paso'e askme asto why I did not reply
to such pints.

" However, we want fo say that we have
no disagreement with anybody, there is no
other issue. But such things are said with
great foice without reason or rhyme. At the
same tin2 it must be noticed here that the
ball is nci in their court. they themselves
have saic so that the hon. Prime Minister
had calic:i the and talked wit them and after
that the vsork was stopped . Then, why such
things ars being said? these should not be
raised. Your party and the Government of
yourpari »has failed, now it is in the hands of
the hon. Prime Minister and he will no it a
better way, You have acknowledged your
those on whome the responsibility of finding
solution has fallen to evolve an acceptable
solution so that an congenial atmosphere
any be crated in the country and tension is

* moved andthe practice of levelling allegations
and couiiter allegations in the House may be

* stopped znd we ali indian may proceed on
the path i progress and development.

SHEIZESH CHANDRA DIKSHIT
(Varanasij: Mr. Speaker, Sir, | would like to
mention scma mattars. Emotion isnosolution
toanything. thetwo pointsi.e. court’sdecision
and negciiation are repeatedly mentioned. a
charge iz 52ing levelled on us that we are not
readyto a>cept court’s decision. Sir, through
you wou!c like to inform the House that this
incident cecurred in 22/23 December 1949
and immediatzly after this incident a case
was failed Ty the worshippers,. lwould liketo
read out ine court’s Judgement in that case.
You pleasz listem... {Interruptions) |amfailing
to find the praper documents for a moment.

SHESi RAM VILAS PAWAN (Rosera):

JULY 28, 1992

(i )RamJanma Bhoom
Masjid D
You should have leamt such thlngsbf

SHRISHREESH CHANDRADIKAS
1willfindthemby the grace of Ramaand
1 read them out by the grace of Ra
will be pleased. (Interruptions)

SHRISOMNATH CHA'ITERJEE '
all he has been a police officer. 3

passed the interim in injuction order
16.1.1950 and an appeal was made again
the order

[English]
The court passed the order:

“The incident is alleged 1o h
occured onthe mghtbetween ;'
December 1 949 &

The matter was immediately aker
the court by Shri Ram Chandra paraha
and Shri Gopal Singh Shastri.

During its Judgement, on3.3. Slhe
said this also: =

“The interim injunction order d;
16.1.19950 as modified on
1.1950 shall reminh force

suit is disposed of.”

* It further appears from the copiesg
number of affidavits of certain Musl|
residents of Ayodhyathat at leastfrom {!
onwards the Muslims have neither used
site as a Mosque nor offered prayers the
and that the Hindus have been perfor
their pooja etc. on the disputed site®

[Translation]

This is not my statement but it is a cou
statement. This judgment was challenge
High Court. The Chief justice of High Ct
MrMoolhananerJtﬂ:oeRaghuva
confrimed this injuction in 1955. Those!
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are perferming worship there are not doing
so by th= yrace of anybody or by any force
or fraud tut are doing so by the judgment of
the Court. No Muslim brother has ever
submitted any application to the effect that
the Masjid hzs been occupied forcibly, what
tospeaktiiling legalsuit. A police constable
registere & report that aclash has occurred
there.

SHRIEBRAHIM SULAIMAN SAIT: What
is his narne.

[English]

StiRi SHREESH CHANDRA DIKSHIT:
He is a constable.

(Interruptions)
AN RON. MEMBER: Was he a Hindu.

SHPI SHREESH CHANDRA DIKSHIT:

How daas it matter if he was Hindu?

 Policemen are not cast Hindus and Muslims.
They are membzars of a force.

[Translaiicn)

| ¢6 not remember the name. A police
constabie reported it.

[Englishi

Ar. hon. Member: He is talking like a
Policerman.

SHRiSHREESHCHANDRADIKASHIT:
Certainly. ! have not forgotten | have
commanc=d a force and | can command it
even novw.. You cannot heckle me.

[Translaticr)

They may speak as much as they can,
only their e will be wasted, | am not going
toyield without having my say. Thecase filed
on 18 December 1961 by Sunny Central
Board of Wakf. If means it was filed after

. eleven yeurs, eleven months and twenty six
days. Or that day they thought that their
Masjid has been occupied forcibly.

Sevoarzlpeople visitedthat place recently
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Sir, Iwanttoaskquestnon Thereis aplatform
of Lord Rama inside the premises of Masjid
where worship of Rama is performed, leave
asidethe disputedsite. Iwouldlike to ask you
wthether you can name any Masijid in the
Worldl inside whose premises there is a
temple and worship is performed there. Can
you name any temple where Kirtan is going
onwithoutaminute’s recessince 1949, when
this incident occurred. Hindus are performing
worship and Krsitan continously. i have a list
of court’s total business in this case ever
since the case was filed in the court. | can
show it, anybody may see it, He will find that
the delay is being done deliberately by those
who filed the case belatedly after 11 years,
11 months and 26 days. We have tried to
decide the case as early as possible.

The opinion which | want to present
before you is not the opinion of a Tom, Dick
and Harry but it is an opinion of Shri Lal
Naryan Sinhawho hadbeen Attorney General
of India, of at leastfour Chief Justices of High
Courts and is of a dozen retired judges of
High Court. They have opined that there are
three ways to decide it.

They found three such points in this
case as make this case unable to be
proceeded further. First they said that the
case hasbeenfiled after 11 years 11 months
and 26 days.

[English}

Mr. Lal Narain Sinha has opined in his
written opinion that he is prepared to argue
the case in the Court that the period of
limitation in this case is for six years and
therefore the case is time barred. Secondly
the case has been filed by Sunni Central

. Board of Wak.

[Translation)

Buteach Masjid has amutvalli(caretker)
(Interruptions)
[English)

SHRI MOHAMMAD YUNUS SALEEM
(Katihar): Mr. Speaker, Sir,lamonapointof
order.
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MR. SPEAKER: Let it be a real point of
order. k should not be a point of disorder.

SHRI MOHAMMAD YUNUS SALEEM:
He has just mentioned about a case here.

(Interruptions)

MR. SPEAKER: Which part of the
Constitution or rule orconvention is flouted?

SHRI MOHAMMAD YUNUS SALEEM:
Sir, | have not studied the

rules..(interruptions)

MR. SPEAKER: Then, it is not a point of
order. Please sit down.

(Interruptions)

SHRI MOHAMMAD YUNUS SALEEM:
Mr. Speaker, Sir, the speech which is being
delivered by Mr. Diskshit is suppressing a
very important fact of the case, which he has
referred just now. He just now mentioned
before the House that an injunction order
was passed but the Sub-Judge of the
Faizabad Court and taken to the High Court.
But he conveniently forgot to mention before
the House as to what was the reply filed by
the State of U.P. .(Interruptions) The U.P.
Governemnt is a party in that suit. The U.P.
Govemment had categorically said that it
was a Mosque until it was forcibly occupied.
This fact has not been presented by him. He
has conveniently suppressed this
fact..(Interruptions)

MR. SPEAKER: it is a point but not in
order.

(interruptions)

[Translation)

SHRI SHREESH CHANDRA DIKSHIT:
The question is not as to who said what. The
question is what order the Court passed. He
has said what he liked and you have said
what you like. A reference is being made to
court..(interruptions)
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[Engiish]

- MR. SPEAKER: Please follow your own
lines.

[Translation)]

SHRI SHRESH CHANDRA DIKSHIT: 1
have said that it should be decided soon.
Keeping the three drawbacks in the suit in
mind it should be settled soon. The case is
going onfor 40 years but it is not making any
progress. First of all it should be decided
whether this case can be filed in a courtor
not. Unfortunately | can say nothing. it was
decided that the suit should be continued so
itis continuing. lam saying it in the presence
of hon. Prime Minister So far as the court is
concerned and all its hon. Judges are
concemed.

[English]

Mr. Pakiwala is on record having said
that this suit cannot be decided in the Court
of Law for at least one century.

[Translation]

The opinion which | have expressed in
the House is not my own opinion. R is an
opinion of our Former attomey general. Mr
Lal Naraian Sinha and of the retired judges
and of the Chief Justice.

As far as the versdict of the court is
concerned, it is alleged that we do not follow
the verdict of the court. Cite an example
where we have not followedthe verdict ofthe
court. When we had started agitation™ Aage
Bado, Jor Se Bolo Janam Bhoomi Ka Tala
Kholo", we had said that if the lock is not
opened before Shivratri which falls on 8th
March, 1986, we would launch an other
agitation peacefully. But before the expiry of
that dead line an advocate filed a petition
before the District Judge requesting the
court to pass an order to open the lock, On
the orders from the Judge the District
Magistrate and the S.S.P. examined it and
afterthat the judge passed orderto openthe
lock. On Ist February, 1986..(Interruptions)



453 Discussion under
Rule 193

lamnot showing any disrespect to the court,

but you are doing that. | am not talking about

the court. | am trying to bring the verdict of
the court to your notice.

ANHON. MEMBER: You are committing
contempt of the court.

SHRI SHREESH CHANDRA DIKSHIT:
You are committing contempt of the court
but blaming us. Why should we discuss the
action taken by the court? | am putting forth
the verdict of the count. If the court had given

awrong judgment then nobody had stopped .

you to challenge that judgment. You should
have appealed and obtained a stay on that
judgment. You should have gone to the High
Court at the time when this court gave its
judgment. Eventodaythat verdict of February
1986 exists.

[English]

SHRISOMNATHCHATTERJEE: Those
who are violating the orders of the court are
swearing in the name of the
court.(Interruptions)

MR. SPEAKER: Professor, may | ask
you not to act as a student?

(Interruptions)
[Translation)

SHRI SHREESH CHANDRA DIKSHIT:
Whatever | am saying is a fact, | am not
saying anything from my own side.

[English]

The truth is very unpalatable to these
people. What | am talking is the truth on
record.

(Translation)

SHRI ATAL BIHAR! VAJPAYEE
(Lucknow): The discussion was going on
smoothly till now. Interruptions will not serve
any purpose. Shri Sulaiman Sait had made
a remark against me a short while before, |
could have interrupted him, if | had wished.
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I neglected it since | thought that | would
express my views when | would have a
chanceto speak. Anyonecan havedifference
of opinion with Dikshitji, he is putting forth the
facts before the House. You can say that
there are other facts also which should be
brought to the notice of the House You can
bring those to the notice of the House when
you get a chance but the discussion can not
be run smoothly if you interrupt in' this way.

SHRI BASUDEB ACHARIA(Bankura):

* Who is speaking from back side..

SHRI ATAL BIHARI VAJPAYEE: You
are speaking not fromthe backside but from
the front side.

[English}

SHRISOMNATHCHATTERJEE:Sir,in
parliamentary debate, there are some justified
interruptions. This was an occasion.

AN HON. MEMBER: It is unjustified.
(Interruptions)

[Translation]

SHRI SHARAD YADAV: | agree with
himbut the interruption shouldbe interesting
one.

SHRI SHREESH CHANDRA DIKSHIT:
The court ordered to open the lock on Ist
February 1986.

[English)

It was an order by a competent court of
law in an open court which is still binding
today and has not been upset so far. The
result of that has been the formation of a
Babri Masjid Action Committee. There was
no Babri Masjid Action Committee before |
February, 1986. The formation of the Babri
Masjid Action Committee took place as a
result of the pronouncement of a judgment
by acompetentcourt of law inthe open count.
Thereafter meeting was held in the lawns of
the Boat Club of India. | would like to repeat
the demands that were raised. They were
reported in the press. it was said:
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[Sh. Shreesh Chanclra Dikshit] forth the points which he wants to put forth in
' his own manner. if you have any other point,

(1) Boycott the Republic Day, you can make It.

(2) An AllIndia Bandh onthe | February, SHRI BASUDEB ACHARIA: Sir, he
1987 to ccrdemn the judgment afterone should mention from which document he is
year; ) quoting. He should not be allowed to quote

like that.

(3) Paralysing the administration;
MR. SPEAKER:|amvery sorry, Acharia
(4) Coerving the Musilm Politicians and  ji- Please sit down now.
Ministers to toe their line;
[ Translation)
(5) inciting the Musilms after offering
Friday Prayers in every mosque,
SHRI SHREESH CHADRA DIKSHIT: It
(6) Using abusive language against the is alleged that we do not honour the law but
Judges and the special bench of the court has stated this
thing in its 1989 judgment.
(7) A rmarch from Delhi to Ayodhya to )
offerNAMAZ atthe socalled BABRIMASJID  [English]

and to remove the Idols situated therein.
MR. SPEAKER: Wewillratherrely upon

[Translatios] your words.
These are unpalatable facts. This It is not necessary to quote this.
happenec cefore our eyes. This is your own
documen: which ¢ am reading out. SHRI SHREESH CHANDRA DIKSHIT:
. They have said: “ It is doubt-ful that some of
(English] the questions involved in the suit are soluble

by judicial process.”
SHRi 2.C. THOMAS: On a point of .
order, Sirdhe document from which he has [ Translation]

read should be authenticated..(Interruptions)
Later on we laid the foundation stone,

MR. SPEAKER: No, itisnotgoingasa  fivewrits werefiled againstusinthe Supreme
quotatior. Court. ltisthere inthe verdict of the Supreme
Court that the Shilanayas or the Shilayatras
SHRI' BASUDEB ACHARIA: Sir, he
shouid tzii us from which document he is )
quoting. ke shouldmentionit.. (Interruptions)  [English]

. Thisis ajudgmentgiven bythe Supreme
[Translaticnj Court that this is a fundamental right
) guaranteed under the Constitution.
SHRI Si{REESH CHANDRA DIKSHIT: .
They are unhappy with what | am saying. [Translation]

[Englishi Today, people say that we are

. committing the contempt of court, but which

MR. 3PEAKER: Please sit down now. courthas saidthisthing. It is your opinion that

Up to thic time we were very seriously ~ We are committing the contempt of court.
disuccsisng this. Please allow him to out ~ Where is the contempt of court?
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[English] .

Contemot of court is the only fact in
which the court is the complainant and the
court can caliver the judgment.

[ Translatio:]

There is no such judgment oif the court
in which it is stated that we are committing
the conter.ut of court. Who is doing it, we or
you?

Mr. Spaaker, Sir, so far as negotiations
are conceriad, we are preparedforthat. We
are thankiut! to the Hon. Prime Minister who
has provided us an opportunity for
negotiaticne. With whom have not we done
negotiaticns? We had held negotiations when
Buta Singh;i was Home Minister. We did the
Shilanay with your permission and you had
said thai it can be, performed since itwas an
undisputed site. You are present here and
later on €1ri V.P. Singh came who became
the Prime Minster. We went to Shri V.P.
Singh anc' did negotiations with him. Hegave
us afaithfu! hearing. We were impressed by
him. The naw Prime Minister came, who has
given in w.riting and has asked us to keep
mum fcrfour menths. We kept silent for four
months. Lzter on Shri Chandra Shekharji
came and get up a committee.

3. SPEAKER: Dikshit ji there is no
needat !t give Proof that you are prepared
for negotiations. Come to the point.

SHIRi SHREESH CHANDRADISKSHIT:
Iwanttosh:cw itto you. When we wentto hold
talks with them on 24th December, Shri
Shard Pawar, Shri Mulayam Singh Yadav,
Shri Bharer: Singh Shekhawat and the then
Home Mirictei Shri Subodh Kant Sahai, who
was its ceagener were present there. It was
decided attzr discussion with them that this
matter wiii ceitled by 5th February. It is with
me in wrilis;g, which | can show you, but they
went away atter signing it on 24th January.

They nave said: “We want at least six
monthstima to visit Ayodhya andto study the

.
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facts of this case.”

[Transiation]

Those who were asking, | can show
themthe documents. They went after signing
on 24th January. We met again on 25th.
There were Shri Subodh Kant Shay, one
S.P. and one D.I.G. There people tried very
much ontelephone but there was no response
from the other side.

Sir, we would liketo know as to when we
committed contempt of court and denied to
settle the issue? | would like to inform the
prime Minister about one thing from that he
gave a statement in this House and the
saints who came there are not present here
inthe House to submittheir views. | talked to
them. Sir, through you | would like to request
the hon. Prime Minister that there is some
difference between his understanding and
the understanding of the Saints. The
Governemnt should realise it. | am stating a
very serious thing. | am not levelling any
charges on anyone. There is difference of
opinion between the Prime Minister and the
saints. It would be better if first of all this
misunderstanding is removed. | would liketo
submit that in the opinion if he Prime Minister
four months periodis very crucial. The Prime
minister thinks that of the wants to redvce
this time by ten days the saints would agree
to that. | may tell vies of the saints to the
Prime Minister that they will not come again
to place their point of view. The saints are
hopeful that the hon. Prime Minister will find
a solution to the issue in three months time.
Butthe hon. Prime Minister has said thatthe
Government will consolidate all the
documents relating to it and hand over them
to a judicial authority which will decide the
matter. Each and every person is saying that
if we entrust this matterto the court to decide
it wil take atleast four years time even if the
Supreme Court suspends it's all pending
cases and take up this issue only. Because
this issue have become very complicated.
Therefore, it has become necessary to know
their point of view. Kar Sewa was stopped at
theinstance of the saints, 60, 000 Kar Sevaks
were assembled there. When we conveyed
the message of the saints, and outcome of
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the negciiaticns held with the Prime Minister,
they stopged kar Sewa'. Media persons
from abrcad were present there. They felt
surprise v see how thousand of people

. stopped ‘ Xar Sewa’ and left the place. ltisan
example oftheirbeing disciplined. How much
faith they nzve that when they were asked to
stop, they immediately stopped ‘KarSewa’.
We havue welcomed the advice and appeal
made by tiie hon. .. Prime Minister. But
we war:! 12 &ring it to the notice of the Prime
Ministertnsithere is some difference between
his understanding and the understanding of
the szints. That is why | request
that..(Interruptions)

MR. SPEAZKR: Whatisthis happening?
Such a saricus matter is being discussed
here but vau are busy in gossiping there.

SHR{ PHOOL CHAND VERMA
(Shjajap:iir): Mr. Speaker, Sir they are
disturbiin tiwe House again and again. Here
a sericus dizcussion is going on.

MR: SFEAKER: You please sit down. |
have irstnicted them. Now you too are
disturbing.

SHRISHREESH CHANDRADISKSHIT
(Varanasiy; The hon. Prime Minister has
taken sucn aood stepto diffusethistension,
we welcamie it. The hon. Prime Minister has
taken one s:ep towards it but the saints with
whom kz hzd in takes are not present here
to express their reaction to the statement
made by the Prime Minister. The hon. Prime
Minister would feel difficulty in solving the
probiem if ha is not aware of their reaction.
That is why ! thought it necessary to tell the
saints ateut the view point of the hon. Prime
Minister. ! gersonally went there to Ayodhya
and takedto ihe saintstoknow their reaction.
I want to cenvey the reaction of the saints to
the Prirre #inister. They are of the opinion
that it is rratter of only 3 months so they will
not say ary thing upto three months; they
also said inat it is a matter of coincidence..

MR. SPEAER: You come to the main
point and leave other things aside.
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SHRI SHREESH CHANDRA DIKSHIT:
How will the hon. Minister come to know the

reaction of the saints if | do not tell him all
these things.

MR. SPEAKER: Yes please. You tell
him he is ready to hear it.

SHRI SHREESH CHANDRA DIKSHIT:
| am saying the same thing and placing it
before you. They say that the hon. Prime
Minister should solve the problem within
three months in any way. if he fails to do so,
there will be no binding on us after three
months. | would like to announce it clearly
that their concept is clear.

MR. SPEAKER: Yes. You have
explained your view point clearly.

SHRISHREESH CHANDRADISHIT: In
the end, | would like to request the hon.
Prime Ministerthat we have examined every
legal aspect in this case. We have seen the
result of negotiations. We have talked with
Shri Buta Singhiji, Shri V.P. Singhji and Shri
Chandra Shekhariji. Now we are talking with
the hon. Prime Minister. We are ready for
holding negotiations. the court can never
settletheissue. It is the opinion of the people.
That is why | would like to request the hon.
Prime Minister to find out a solution to the
problem keeping in view the concept of the
saints.(Interruptions)

[English)

SHRI SOMNATH CHATTERJEE: St, it
is a serious matter. He repudiates the Prime
Minister's understanding and the Prime
Ministers commitment to the country. What
is this?

MR. SPEAKER: Please. Let us wait.

[Translation)

SHRIBUTA SINGH(Jalore): Mr. speaker
Sir, if you kindly allow me, | would like to say
a few words regarding the reference made
about me during the speech.

MR. SPEAKER: No, | will give you
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enough ‘time to speak. Would you like to

speak today or tomorrow.

SHF.I BUTA SINGH: If you allow me |
would prefor to place my view point today
itself since something has been said about
me and it i on record.

MR. SF£AKER: | have no objection if
the House: i3 sitting late today as two minutes

are left. | iiave no objection if we are sitting
late.

[English)
‘ Are v< willing to sit for more time?
SEVZRAL HON. MEMBERS: No.
TREWWNISTER OF PARLIAMENTARY

AFFAIRS (ZHRI GULAM NABI AZAD): We
can continie tomorrow.
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MR. SPEAKER: Well, Indrajitji, | was
iniending to call you today, but then you can
speak tomorrow. And other Members also
can speak tomorrow. We will meet again and
give time to the hon. Members to speak
tomorrow.

SHRI BUTA SINGH: And also, please
give me an opportunity, Sir.

Mr. Speaker: You will have.

The House stands adjourned to meet
againtomorrow, the 29th July,at 11.00a.m.
17.59 hrs.

The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, July 29,
1992/ Saravana 7, 1914 (Saka).
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